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LOK SABHA

Wednesduy, March 1%, 1970 Phalguna 27
LA Suka

The Lok Sobha mer ar Eleven
at the ¢ ok

|Mr. Speaker ia the € inir)

ORAL ANSWERS TO QUESTIONS

Deadlock betneen India and Yugosiavia
over the purchase of Tankers

+

SHRI R. V. NAIK -
SHRI MAHENDRA MAJHI :
SHRI J. MOHAMMED IMAM :
SHRI D. N. DEB :
SHRI R R. SINGH DEO :

Will the Mini.ter of FOREIGN TRADE
be pleased 10 state

{n) whether there has been a deadlock
between India and Yugoslavia over the
purchase of Tankers ;

(b! if so the details thereof ; and

(¢} whether ottention of Government
has been invited in this regard to a report
in the Fconomic Times of the 13th
December, 19¢  and if so, the reaction
thereto ?

THE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : ta) No, Sir. The Shippiog
Corporation of India “have been offered
certain terms which are now being examined
by the Government of India

(b, Does not arise,

ic) Yes, Sir. However since the matter
is still under consideration of the Govern-
ment, the question of Government's reaction
to the press report does DOt arise at this

stage.

*51

2
SHRI R. V. NAIK : Sir, under the old
agreement in connection with Yugoslav aid,
the Government of India was allowed to
utilise 50 per cent of the aid for the
purchas. of ships and 50 per cent of the
mid for the purchase of equipment and
machinery and the whole amount was to be
repaid in rupees only at the rate of 2 per
cent interest withio 10 years. Now, according
to the new understanding, after December,
1969, the Government of India is allowed
to purchase ships for 75 per cent of the aid
amount and 25 per cent for the purchase of
machinery and equipment, But the most
important thiog is that the repayment thst
is to be made is 70 per cent In hard currency
and 30 per cent in rupees at the rate of
6 per cent within 8 years with the result that
we are losers all along the line What is
the thiokine of this Goverament o this
regard ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : It Is true
that in the new offer for these tankers,
Yugoslavia has stked for down payment, 70
per cent in U.S, dollars and 30 per cent in
rupee curtency. It is a departure from the
past. But it is not true that we have agreed
to this. Their offer is there and it is under
our examination. There is no question of
agrecing to these terrms at the present
moment.

SHRIR. V. NAIK : Is it a fact that
for the last two years, In order to make its
currency strong, the Yugosiav Government
is irying to pressurise India into giving up
rupee paymen' system with regard to trade
and debt repayment and, if so, what is the
attitude of our Government in this regard.

SHRI B, R. BHAGAT : There is no
question of any preswure. The Yugoslavia
Minister for Trade came last year and then
1 want there in December last and we had
discumsions. Thzy raised the question of
change in the mode of puyment. Bui there
the two Governments have agreed that till
March, 1972, there is B0 question of changy
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in the mode of payment and that any with India on long-term and deferred
change, afier that, will be thoroughly payment basis ?

discussed between the two Governments and
there can be a change only if there is an
agreement between the two Governments,

SHRI R.V. NAIK: The Yugoslav
Minister of Trade has come out with the
statement that the Government of India has
egreed to do away with the rupee payment.
Docs the hon, Minister here contradict the
statement that has come out in the papers ?
1 d~not say that it is Government of
India’s statement  But the statement of the
Trads Minister Yugoslavia says that the
Government of India has agreed to do away
with the rupee payment system. What is the
correct position 7

SHRI B. R. BHAGAT: We have not
agreed to do nway with it. What we have
agreed to is that till March 1972, the present
mode of payment will continue and, after
that, il there is to b= any change in the
made of payment, the two Governments wi'l
discuts it.  The two Governments have a'so
agreed that any change in the mode of
pavment shonld not dislacate  trade belwz2en
two countries and that we should provide
for expansion and growing relations i trade
matters botween the two eountries and  any
change can be arrived at as a result of
disrussion and in th= national interest of the
two countrics,

SHRI MAMENDRA MAJHI: May 1
know from the hon. Minister whether the
Yugoslav Minister of Trade has stated that
the Government of India has agreed to give
up the rupee payment svstem after 1972 2
1s this a fact and, 1 not, what 8 the correct
pesiton at present

MR SPUAKER - It is the came question
ps put by Shri Nak. The Minister has
already replied 1o it,

SHR1 MAHENDRA MAJHI : | would
like to kiow whether it is a fact that in
answer to a question, the Yugoslav Minister
of Trade h. stated that pavment on conltract
concluded eurlicr and executed after 1972
will be made in ropees.  How will this
interpretation of the terms of agreement
aToct the purchase and import of 3600

SHRI RAM SEWAK : This question
has already been replied to by the hon.
Minister.

MR. SPEAKER: He has answered it
while replying to an earlier question.

SHRI R. V. NAIK : May I submit there
is o difference 7 The hoo., Member is askiog
about the import of 3600 Indian wagons by
Yugoslavia.

MR. SPEAKER : It is
question.

the same

SHRI S. K. TAPURIAH : He has asked
about the wagons.

SHRI LORO PRABHU : We have the
rigit 10 put guestions. He can explain it
again.

SHRI CHENGALRAYA NAIDU : His
question is different ; 1e has asked about
wagons.

MR. SPEAKER : Has
anything more 1o say *

the Minister got

SHRI B. R. BHAGAT : If the question
of any change in the mode of payment is
agreed upon between the two Governments
afier March, 1972, that will concern all
trade.

SHRI D. N. DEB : Mav [ know from
the hon. Minister whether it is a fact that
in .iew of the unethical trade practices and
inferior qualitv of the goods in comparicon
to the international market, and the high
price of th~ Last LEuropean countries, India
insisicdd on rupee pavment and, in view of
this, il the Yugoslav Government insists on
scrapping  the rupee  payment, will the
Government reconsider its policy of exporlt-
import trade with the FEast FEuropean
connfries, ¢ €. Yugoslavia? May 1 also
know how will this affect the terms of
agreement made for supply of 3600 railway
wagons ?

MR. SPEAKER : It is the same

1n o wagons by Yugoslav Gover
under an agreemeut now being coocluded

questi I do not knmow whether the
Minister has anything new to say.
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SHRI D. N, DEB: 1 would like to
know whether they are changing the trade
pattera and they are haviog a re-thinking
about the olicy of export-import trade with
the East European countries, say, for
example, Yugoslavia.

SHRI1 B. R. BHAGAT : Every year, we
re-negotiate, enter into fresh agreements,
annual trade plans and therc is a continuous
process of re-assessing, re-thinking, re-
examining our trade patterns.

SHR!I S. KANDAPPAN : It is unfor-
tunate that there is a small talk about
promotion of trade beiween India and
Yugoslavia and, as has been pointed out,
that the Yuguslav Government should
stipulate conditions which we find it very
difficult to accept. I would like to know,
since lankers are & must for us, whether
the Government is considering or exploring
other sources from where we can gel tankers
al advaniageous rales.

SHRI B. R BHAGAT : We are also
exploring other foreign markets, € 8. Japao
are the wuther two

and Spain, They
countries to which we have gone for these

tankers' supply.

Review of Policy to Permit Pakistanl
Pilgrims to Visit India

#3512, SHRI V. NARASIMHA RAO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 591, dated the 25th
February, 1970 und state :

(a) whether Government wi'l review
their policy of permiiting Pakistani pilgrims
who visit India ; and

(b’ if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH): (a)
and (by  Goiernment keep their policy
undet review whiie permitting  Pakistani
pilgrims 10 coms= to India and contitoue (0
press the Government of Pakistan fop
facilities to Indian pilgrims visiting Pakistan.

SHRI V. NARASIMHA RAOQ : Does 1he
Pakistan Goveinmenl give the same lacilities
10 Indians who visit Pakistan 7 1T nct, what
(ces the Gevernment propose 10 do 7
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SHRI SURENDRA PAL SINGH : The
Government of Pakistan does allow pilgrim
parties to go to Pakistan on five occasions
every year. There mie a number of other
pilerims who also want to go there soinclime
lo visit other shrines. But they are not
#llowed to go, and this mater has been
taken up with the Pakistan Government on
a number of occasions. Wi are hoping that
our negotations and discussions with the
Pakistan Government will enable us to
persuade them to abide by the terms of the
agreement in this regard.

SHRI V. NARASIMHA RAO : Do our
Government take sulficient care to see that
Pakistanis are not allowed to indulge in
sabotage and anti-Indian activities ?

SHRI JYOTIRMOY BASU : How will
that question arise ?

SHRI LOBO PRABHU : Because they

are Communists.

THE MINISTER OF EXTERNAL
AFFAIRS  (SHRI  DINESH  SINGH) :
Naturally Government take security precau-
tions w connection with  foreigners who
come to India. We do not keep a check
on them but naturally we ensure that no
anti-national activities are indulged in by
them here.

st wdmaT fas : maw wEEm, 4
ot 7 AT g0 A gAT AT qEAA A
FTT A TAT | TEAT a7 fi v AT
N e ¢ fr wifrema # frepd
® frax A9 saa ¢ ooy ferpAe i
gaawdl & fedt g osam § owaiy
ITAN q1ETA HAT R

FA7T A7 "A1A 2 fw war Fakm weAt
#t mm FrArEn fr fAm AAE o AT
% @y g 913 g7 wt a&fzo g @
FAl anE 7 arfazam § =T f2ap
% ATq ¥qr41 97 WA ot A femi
7Y o7 7z fregram & e graann
& A T § gAANTAT § 971 A
qr #fzm A AmMA £ AT 7 IR id.
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@t FU0 anfE W 9w & fegem
st qiffearA &1 oA oEr @ A% ?
T TR fau wn gy A @ e 7

st fdw few: 971 a% WA
qEET F AT FATH FT AT & AT TF
g § fr gw ad® & Frw g wfew |
T tfrgmmgeamm ® & f
fegram Wit aiffem & @ 7 A
TAZ § ag T g AT @ew g I WK
fegeam ol affew & @9 # @ @
w1 9T DFT ATH F 0 GrA FOAv
o1 % | gard Afow @ @ f5 o wmE
§ fegam W affem & @9 #
AV I T O 6T o1 A ATEA W
wHr gfasd fegaw 78 @ few &
AW HT AT §F | gATd qgT F@w F
gz it oifsmm 3 9w ag freaa
fgg 19 voei 7 gt & S w9
% fo gfawrd agt & &1 it A 7w
@ o fegg dd arfr g wfeam 7
feaa wod 1 eaET #oarnm § fe@
ara g dar fE gEvt w3 sl
AT TEA THTaE A § |

wgr a% fF g wam & ofs=m
# feay d mqw § 9O% At ¥ gmra
38 U W & f agi fraq aw-aw
g § At S g gr wfex
ar gt A A ¢ I qf ST
gaTe are ot TE R

s wATY faw : G¥ gg 9T ww-
AT odw & AR agi ot | & ol e
CHE AT el wgEw w1 ) Wi
FJTO A AE oA fov ogEt @
ST 4T WRAT dg ?

st fadw fag ;. wmdm qew gax
B g @@ g & T S
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@ gmag I gEE 4 w1 wmam ) &
ag aaar @ a1 T gt wew g e
fas agi ox we wqE # W A A
ag Y #g @ a1 fF 39 @w aw @
I & AT g4 ¥ g g e
o 7t g Ay ag whe A § AT
TR A § afew §fe agr e
FN AT F AT G g R AR
% qftadt aoiffam & 0@ 0" o,
T g ¢ afqu geer Faca @
ar f§ ag @9 F@ oX frwgEa H §
A ZAF (N AFETQ AT ;AT AG
2 | UFEEr $F A4 A gAY T
& M gaTr s § fd A 225 ar
250 A4 waw 3 ¥ frw grea #
9 94 AL § qIfEEN § §mA &
i #vr # fr 3aa |w7 faw wiT
ITAT @A AT I0F ZAATH A aE |

W&l aF fzmEm A1 wATe 2 Al
§H 39 W aga agr Heqr § wEAHTAL
& d W fagam F afsqewe &w
T AfF gAANE T dRR i oawy #
rafan st Fmiw &Y v & o7 9w
1T g4 7€ 739 IT FT WTEETHAT
qEE

SHRI MANUBHAI PATEL: What
we see is this. sometimes, due to the
Inefficiency of the arrangements for checking,
some undesirable elements smuggle through
with the pilgrims, vnder the guise of
pilgrims, and then, they create all sorts of
troubles  Even last time. Shri Jayaprakash
Narain and the Home Minister, both have
said this that the Ahmadabad riots were due
to some of the outsiders who had their hands
there and who tried 10 create trouble.
(Interruption) In thc light of this, May I
know, whether you have taken any measures
tighten up the machinery 1o c¢heck such
undesirable elenmients who come along with
these pilgrims ?

SHRI DINESH SINGH : 1hke Home
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Minister has already discussed this matice
in the House, (Interruption)

SHRI MANUBHAI PATEL : 1 am not
able to hear what the Minister has said.

MR. SPEAKER :
repeat it ?

Wil  you kindly

SHRI DINESH SINGH : The Home
Minister has already discussed this matter
in the House.

SHRI MANUBHAI PATEL : Sir, 1
quoted Abmadabad as an instance and I
wanited to kmow [from him whether he has
tightened up the machinery to check this.
That was my question.

SHRI DNIESH SINGH : 1 have already
answared this—in replv to the Question put
by the hon. Member fiom the Swatantra
party. When lorcigners come, we naturally
take precautions so that they do not indulge
in anti paticnal activities. It is impossible
to keep track of each one of them. But,
we do try this, 1o sce that they do mot
indulge in anti-national activities.

SHRI C. K. BHATTACHARYYA : Of
late, Pakistani troops being stationed on the
top of Chandranag Hill near Chittagong in
Fast Bengal has been very much in the
news, That is onc of the most sacred places
for Hindu Pilgrimage in Pakistan, and
perhaps the most sacred in the castern parts
of the country. But up till now, the requests
of almest all the pilgrims who want to visit
that place have been repeatedly turned down
by Pakistan, and even the External Affairs
Ministry has not been un able 1o help them.
Reports have appeared in the press that
even the Externul Affairs Ministry Fas not
been able to help the pilgrims who want to
visit this most sacied place which is now
violated by the posting of the Army ihere.
Will the hoo. Minister tell us the impedi-
ments which stand in the way of the
Ministry in securing the permission of the
Pakistani  autborities for these Hindu
pilgrims 1o visit the Chandranag temple, or
will he do something to help them ?

SHRI DINESH SINGH : This matter
was discussed on a calling-attention-potice in
¢his House only recently, and we had
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indicated that Pakistan had not permitted
the pilgrims 10 go  there, There is no
impediment from our side, but Pakistan does
not permit them.

SHRI C. K. BHATTACHARYYA ' We
permit Pakistani pilgrims 10 come, but our
Ministry  cannot  persunde the Pakistan
authorities to pernut the Hindu pilgrims to
go there. That is the crux of the whole
problem,

wit s fag sgver . qrfeeara & oY
foafars agi v @ 9 ArEsT N Age
I F z@Al § fav Fan ag wf T8}
f& aaa) fas @ sa@ @1 drar faar
F1ET 2 w7 IR o faA ® fe
ITAT HHTT T¥ @ifTd 9 ST qwAr
27 @ o3AEY @1 sAR FT AT A
sroar ? gt v faia A fr o orfeee
fas 97 71 [T gAT foefaesr &
arq qifFEma 7 AT §, 497 ) squgre
afF=rdt fefoes & aa agi fear
m ?

ot gt ow fag o gard gREr
agt Afa Y 2 & @1 arh qifsew
7 fegram wm & v fau 9 gy
agferadt @ et 8, @ omi |

AT ATEG A ATAT 6 ATt § ey
2w Fwrt Ffzart qur g @t ag gwwy
fea ot gm sz wifow w1 fe A
a9 wwa % fag famr o fr & g
auAt aTAT STETA & g0 A AW

st Tw mom omeww o sfard
feaq afsmrt &0 aeft s &
@ ¢ ow wrrr ¥ fewd @ oarf
arfrearr oy § 7

wiag aw ¢ fr aeoy ) ewfa
gara ) W1F & & ol g fd it
o @Ay § it 98 5w 5 Uy
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sud §dd fr q2a ama 7 Fw f&
HEHTEE W FAT@  AqT T FGTAT §
9T F7ATd | 4 wrAar g fr fadsn P
9T J@ & qg @A &, Wit fanrm faa
SFTT FT ZAT 2 1 T A gvd 2 Ay
sroHt gfaer g7 2 % s oA 9w
frmg @ oo, @ oam wzad g TR
g7 @ At ardt &1 wa@ wmAT =ifzo

st goyae fag @ W@l AT ARR
FrEET™ 2, 1968 T 4018 ardr WA
& drz qrfFeAr v w1969 9 6746
Mg 1968 & mfFera & 1035 ardr
W 1969 & 532 ardt w7 mwTT |
UgA ArAT Wiw F1A O 4 4 T TF
T g ar afaA 97 A 2, W@ OAF
wFT wyaed 2, FEr zfeer Avaz 2
ff mas 79 W@ A0 ATAT AETA 2t
STt #, arfa| 99 A7 2

SHRI HAL RA) MADHOK : Heis
misleading the House. There is the Home
Minister's admission already on record 1hat
4000 Pakistanis had overstayed in India after
their visa time had expired, and their
whereabouts were not hinown.

SHRI DINESH SINGH : The question
was in respect of the pilgrims who came.
But my hon. friend is talking of general
visitors who are coming.

SHR] SAMAR GUHA : May | know
whether it is u fact that during the lust thiee
months, the issue of passports to any Hindu
or Buddhist citizen to Last Pakisten has
been completely stopped but on the contrary
hundreds of pussports have been issued by
the Government of Pakistan and accordingly
visas by the Government of India, and if so,
what steps Government are taking 1o see
that the Hindus and Buddhists could visit
the places of pilgrimage in Pakistan 7 May
1 also know one other thing from the hon.
Minister 7 For the last three years, many
Members of Parliament and | mysell had
sent memoranda to the Prime Minister and
tc _he External Affairs Minister and had
also persopally met them and bad talks
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about one gentleman called Maharaj
Trilokya Chakravarti, who is 82 years old,
and who is one of *he oldest revolutionaries
of India, and who has been in jail for the
last 30 years ; he has been pathetically trying
to come *o India to pay a visit to Dakshi-
neshwar as his _last wish and 1o see his
relatives and friends, particularly the old
revolutionary friends and then go back,
But for the last threc ycars, nothing has
been done by this Government to see that
this old revolutionary could fulfil his last
wish. 1 would like to know whether the
Prime Minister will directly write a .citer
to President Yahva Khan of Pakisian to
make it posable for Maharaj Trilokya
Chekravarti, the oldest revolutionary of
India to come and wisit Dakehineshwar
temple.

AN HON. MEMBER :
revolutionaries here

And the new

SHRI DINESH SINGH : The House
15 awarc of the difficu'ties the minority
communities face in Pakistan, and we have
discussed them a number of umes. It is
well known that Pakistan has heen discrimi-
naling against Hindus, but we do our best
10 bring this to the notice of Pakistun that
under the MNehru-Liaguat Pact, they should
give facilities 0 people 10 come to India.
But the House is aware of the gencral
difficulties and there 15 nothing that we can
do 10 compel Pakistan except to go on
irying to persuade them.

SHR1 SAMAR GUHA : He has not
replicd w0 my swond question about
Maharaj Trilokhya Chakravarti.  For the last
three yecars, dozens of letters have been
written by Mcmbers of Parliament, and we
had met the Prime Minister and also the
External Affairs Minister, bul nothing has
been done.

MR. SPEAKER : The hon. Member is
asking & specific question which perhaps may
not be relevant, but if the hon. Minister
wants, he can answer it

SHRI BAL RAJ MADHOK :@ He can
ray that he will try.

st oy Tm : e awadl &
TR T A I wIfgy | A g AF
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wifaT ¥ | st & feAt & s
#1 72 wem wrfam

SHRI DINFSH SINGH : We have been
trying our best 1o persuade Pakistan, but
there is no way by which we can compel
Pakistan in this regard.

SHRi SAMAR GUHA : Can the Prime
Minister not write to President Yahya
Khan ? This is an exceptional case.

The hon. Minister should answer this
question. ..

MR. SPEAKER : Will the hoa. Member
pl:ase sit down 7

SHRI SAMAR GUHA : [ have some
obligation to that old man, who is B2 years
old. and who is one of the oldest revolutio-

naries of India ..

MR. SPEAKER : It is within ths scope
of the min question and yet 1 had allowed
the guestion to be answered.

SHRI SAMAR GUHA : For the last
three years, we have been writing letters and
ani we have also met the Prime Minister
and the External AfTairs Minister ..

SKRI HEM BARUA : The question is
a very specific yuesiion, namely whether the
Prime Minister i~ going o write to the
President of Pakistan about  Maharaj
Trilokya Chakravarti so that he might be
permitted to come here

st Tm www : fogT AA o afed
qiig=ar @ fraa Ara ard wrea oo ?

fergsi & o1 Av% -ama afewdt qife-
WA ¥ § IAET ZTATA & AT H 1 A
F1T 3 994 Toga 71 € wew @ g ?
a1t vt farmy ar & 3w afern
aam T & fam, gt qifvm @A §
fom a7 ITFT TATA 1 gH FL 7

sit fedm fag : Ta% qae onft fam
:n'gm'r&|
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SHRI SAMAR GUHA : 1 did not get
a specific answer to my specific question...

MR. SPEAKER : It was not relevant to
the main question.

SHRI SAMAR GUHA : Certainly, it
it is relevant, How can vou say that it is
not relevaot 7

MR. SPEAKER : I am very sorry that
it is oot relevant.  still, | had allowed it.

SHRI SAMAR GUHA : They know
this. We have met the hon. Mioister on
several occasions. Members of Parliament,
from both Houses, have met him...

MR. SPEAKER : Let the hon, Member
please sit down.

SHRI SAMAR GUHA :
specific answer.

I want a

MR. SPEAKER : Whenever he gets up,
it is very difficult 1o control him.

SHRI SAMAR GUHA : I have been
in communication with him for the last three
years.

SHRI DINESH SINGH : 1 said that
we had been trying and we shall continue to
try.

SHRI JYOTIRMOY BASU : Isitnota
fuct that the Pakistan Government in the
past have allowed passage for a number of
Sikh pilgrim groups and very rezently also
they had given permission to a group of
Sikh pilgrims to makes their pllgrimage, and
if so, may I know whether they have not
accorded all possible facilities and help to
them, and if they have not accorded all help
and facilities, may 1 know whether the
Government of India will accord all possible
reception to the Pakistani pilgrims who come
and visit our country ?

SHRI DINESH SINGH : 1 have just
now given the figures of the pilgrims that
came from Pakistan to India and also those
who went from Indis to Pakistan. So far
as we are concerned, we give overy possible
facility to the Pakisani pilgrims vhiting
India. Those of our pilgrims who have
visited Pakisian, have come soross omiaig
difficulties from time to time...
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SHRI BAI. RA] MADHOK : They
have been treated very shabhily,

SHRI DINESH SINGH : ..and they

have been brought to the notice of Pakistan.
But Pakistan has not allowed all the pilgrims
that have wanted to go from India to
Pakistan .

st M ;o AR
waTer & gATT ¥ weAr wavRd 1w fy
ag ot foars et o) fafeen & fao
wrw A e & fov g swEmEr W
w® § 1 I afamw agm AT R 9
qg AT aEdr g frosw owsaew o
T A &7 97 IA1T F | FWT AR
B AL # g4I FAT AT 3T 7 qifeam
& wegafa |1 #rf fazdh feft w2
ofx gi, @ I8aT Fa7 7417 qTAT R 7 A
w7 wgEy IW fagg & g1 &R "=
w1 &7

st fom Tag : fofeem a1 @
@ TEA | WA w4 @ I
gl 9T darar & fau owma A am
qéy @t 1 gw 7 @ At e gma THoATy
# wifgw &7 & o ofsmm e 2
fa oY st =Tgd 8, IAET o0 AT qlEw
¥t wifgy | wmdn aee fefeer &
mamag R

SHRI S. M. SOLANKI : Certain
Pakistani pilgrims come to India and stay
bere in disguise as fakirs or blind men. 1

want to know how many original fakirs are
staying in our country in this way.

MR, SPEAKER This is about
pligrims,
SHR1 DINESH SINGH : 1 am not

quite clear about original fakirs and artificial
fakirs.

SHRI S. ¥ TAPURIAH :
political fakirs.

It is about
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SHRI DINESH SINGH :
many political fakirs also.

There are

Manufacture of Fighting Planes in India

*513. SHRI S. M. BANERJEE : will
the Minisier of DEFENCE be pleased to
state :

(a) what further progress has been made
regarding manufacture of fighting planes in
India ; and

Ib) whether it is a fact that the fighting
planes produced in H. A. L., Bangalore arc
comparable to such planes produced in any
other country ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The HF-24 Mk. I, the Gnat
and the Mig-21 are currently being manufac-
tured by the Hindustan Aeronautics Lid, to
meet the requirements of 1. A F,

(b) Yes, Sir ; the aircrafr manufactured
by Hindustan Aeronautics Lid. are up to
international standard.

SHRI S. M. BANERJEE : Apart from
these types of fighting ‘planes, are Govern-
men! contemplating mannfacturing some of
the ncwest types of ‘planes ? I know some
of our *planes being maoufactured now are
very good and internationally accepted, but
there are betier types of ‘planes also both in
Russia and other countries, better than
MIG-21. Are steps being taken to see those
types of ‘planes are also manufactured in
HAL and other units ?

SHRI L. N. MISHRA :
that we manufaciure HF-24, Goat and
Mig-2l. So we are also going to have a
modified version of Mig-21, the Mig-2IM,
and we are also doing research work on
designing & new type of plane which
will have better capacitly for ground attack
purposes.

I have said

SHRI S. M. BANERIJEE : May 1 know
whether it is a fact that during the Fourth
Plan the Defence Ministry is likely to achieve
sell-sufficiency in the matter of fighting
planes and If not, why not, and if so,
when ?

SHRI L. N. MISHRA : It is difficult to
achieve self-sufficiency, but we are on the
way almost to reach the point of self-
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reliance so far as fighting planes are con-
cerned,

SHRI NITIRAJ SINGH CHAU.
DHARY : We are told that H A L could
produce many mo-e planes than at present.
S0, may 1 know if the Government would
take steps to utilise the fuli capacity of
HAL?

SHRI L. N. MISHRA : So far as the
Mig fectory is concerned, it is a fast that we
are not using the full capacity. It has got a
much bigger capacity and in course of time
we will be able 1o utilise the full capacity of
the Mig complex.

SHRI BAl RAJ] MADHOK : May 1
know whether it 1s a fact tha: ar HAL we
have developed a new air frame which can be
used not only for supersonic but  super-
supersonic flight<, but we do not have an
engine for it.  We arc still using the Gnat
engine, and the new engine we have to
develop could not be developed because our
collaboration with Fgvpt tailed. May T know
how long it will take 1« develop that engine
to fit into that air frame <o that we may be
sell-sufficient in the most modern fighter
planes ?

SHRI L. N MISHRA : That contract
or agrreement we had with the U AR is a
di'ferent question It is a fact that we have
a better frame so far as the 11F-24 is con-
cerned, and we wiri 1o have a new original
known as the re-heat svstem. A trial was
made, and as hon. Member knows, unfortu-
nately it met with an accident about two
months back, “e are at it and the new
engine will be aguin trizd

SHRI BAL RA) MADHOK : He is
frying 'o mislead the Houe. That engine
was imporied from outside and was not
properly tried, and so  f(ailed. Have you
done anything to develop a new engine ?
You know what happened 1 the engi~e that
you wanted fto develp with Fgvptian
col‘aboration, and I also know it, but 1 want
1o know hoa long it will take 1o develop
the new encine tn fit into the air frame

SHRIL. N. MISHRA : It is not a new
air frame at all The frame is made for
HF-24, but the frame is much better, and we
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engine, that might have more thrust, for that
we want to have the re-heat system in the
engine. We are developing it, but it will
take some time.

SHRI P. K. DEO : May T koow if it
is a fact that these Migs which are going to
produced will be obsolete by the time they
are actually commissioned. Secondly, 1
have personal experience as the factory is
located in Orissa. May I know whether

| there are certain departments inside the Mig
factory at Koraput whare no Indiun engineer
| is allowed ?

SHRI L. N, MISHRA : So far as
Mie-21 is concerned, it is golng to be in use
for ten years more. It is nnt going to be
obsolete. but in spite of that, Mig 21-M
(modified). It will have better endurance,
more striking power and bigger range also.
So far as Indians not going to any factory
is roncerned, it is not correct Koraput
is our factory, it is manned by our people,
and we have allowed some Russians also to
be there. Where is the question of not
allowing any Indian to go ?

SHRI RANGA : Is there any section of
its production where Indian engineers are
prevented from going ?

It not

SHRI L. N. MISHRA : is

correct.

SHRI VIYRAM CHAND MAHAJAN :
It is necessary that we should not depend
upon foreign aid for developing fighter
engines for the safety of our country. May
I ask the Minister whether any steps have
been taken to develop a cadre of Indian
engineers and scientists to build planes with
totally Indian know-bow and also whether
any institute has been established for that

purpose ?

SHRI L. N. MISHRA : We have got
Indian engineers who are undergoing training
in respect of both design and manufacturing
rides, and for the MIGs built at three places,
Nasik, Koraput and Hyderabad, we are going
to have separate designing sections so that
our boys and enginecrs can get experience in
designing.

=ft o ¥ww grew ;. AW wAYEY,

want to iocrease capacity of the present ﬂ‘(ﬂwwm fafaer &
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SHRI J. M. BISWAS : Last January
some guided missiles were shown to the
people here. 1 wani 10 know from the hon.
Minister if they are producing these guided
missiles ?

SHRI L. N. MISHRA : So far as MIGs
are concerned, we are producing missiles for
the MIGs.

SHRI NARENDRA SINGH MAHIDA :
Moy 1 know the approximate cost of these
planes and how they compare with foreign
planes and alse whether it is proposed to
sell these planes te our neighbouring
countries 7

SHRI L. N. MISHRA : 1 do not have
cost of th: fighting planes. So for as HS 48
i.c. Avro is concerned, | might sav that we
arc  selling 1hem to the Indian Airlines
Corporation at about Rs. 85 lakhs, and
the cost is about Rs, 102 crores
\Imterruptions .

SHRI NARENDRA SINGH MAHIDA :
My question about sales to other countries
hos nat been answered.

it T W . TgEl AT AT aF 2
fe = 50 7w ==r Zmw g A7 wrew am
wdam Az

WL WEWRW AT gT A @E
gt A1 AT At wH7 g ! oard A
Zor @ gul, 97 v Arzdfr Ad a
FAT, T ST ATE YTT 9 QA
FT AFN A FAAT )

sl W 9 T OAAAT A
At &Y qar @ s w'l v A9 aEATa
¢ ot famrer gzt a4 § W@ 100 sfroe
oz @ fegram & a7 gu A @ af=
0z TUE A IAF) qEET AW § |
At 741 Y5 ey @ oY wewTe & famm
woarf ¢ f& @ 431 § wav 3y
Ty A AT 7 R E A EET dFRw

% aft wigd § fr Q¢ ardw fegge



21 Oral Answers

¥qaq sTangr ¥4 7w o 1@ @t
Fqeaw gt 7

st o A0 fAm : AFN, AE A
g # | BH Aex gETT FTCATT § AE
2 gw 9 9 qrE'w oA q@ AT @
g

MR. SPEAKER : Next question.

SEVERAL HON. MEMBERS : rose—

SHRI NATH PAI : Sir in his reply to
A question bv Mr. Biswas, the Minister has
said that we arc manufacturing guided
missiles. That is not factually true, Sir,
There are three kinds of guided missiles ;
air to ground, ground to air and air to air.
Is it his contention that we are manufacturing
all these three kinds ?

Secondly,
do we assemble

do we  manufacture or
them ? The House
cannot be misled like this. We want
your prolection, Sir. It scems that we are
only assembling ; we are not manufacturing
And these are totally two  different things.
It is no use touching our patriotic chord.
The House will applaud any  Miniser when
he says that India is manufacturing these
things also. But it is & fact we are not.
We are only assembling them. Do you
allow all these kinds of inaccuracies 10 go
unchallenged, Sir 7

MR, SPEAKER : | am sorry ; you
m.y frame another question separately if you
like.

SHR1 NATH PAI :
your eve all the time.

I tried to catch

SHRT RAM CHARAN : They are not
manufacturing these missiles.

SEVERAL HON. MEMBERS : roge—-

''R. SPEAKER @ You may ask another
guestion. 1 have passed on to the mext
question,

SHRI KANWAR LAL GUPTA: He
must reply.

SHRI HEM BARUA : He can clarify it,
Sir.
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SHRI L. N MISHRA : I have said that
we do manufactute nussiles for onr MIG 21.
Earlier, we startcd assembling, and now we
glso manufacture, so far as ihe missiles for
MIG 21 are concerned. 1 have only stated
that much and I am repeating it,

SHRI RANJEET SINGH : Sir, we are
talking of guided missiles : there are three
kinds of missiles : guided missiles, unguided
missiles and misguidcd missiles.

MR. SPEAKER : 1 have called the next
question.

SHRI RANJEET SINGH : But this
is a vital question.  He is mislsading cvery-
body.

MR. SPEAKER : Next question,

Utilization of Water on Expiry of Canal
Water Agreement with Pakistan

*514 SHRI RAM KISHAN GUPTA :
Will the M:nister of IRRIGATION AND
POWER be piecased tw refer to the reply
given to Starred Question No. 7'2 on the
22nd December, 1969 and state the nature of
decision taken on the petition relerred by
Harvana Government to the Central Goveri-
ment under the Punjub Re organisation Act
regarding the utilisation of surplus water
likely to be available to India on the expiry
of the canal water agreement with Pakistan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
Maiters relevant to the consideration and
disposal of petition by Haryana Government
are under careful examination

w w feem g - A ag oA
s ¢ & goamm s AT aTE @
It T o @ ImA Afafer amgew
s g wr IRA A A AT A faw
frar wrr 2 fr vza fomfasm e
& AT 7Y ag vivaT zrawd ¥ A,
gt G fooage, g v daori
o 7 e fer wrr afgn v e

xz it a1 AR fear o wwifs e
drt grawr ma # fa g N
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gt foer war 8, @ T=F A § oav-
FTC T 77 E 7

THE MINISTER OF IRRIGATION
AND PUWER (DR. K.L. RAO) : The
Haryana Goveroment have requested for
some amount of water from the surplus that
we are going to get from the Indus system.
This is a very delicate matier, and therefore
these are under verv careful consideration,
and | do not want to say aaything va the
subject now

ammw:mﬁiﬁwﬁ
FR @ oam & qure i
9z & #9797 79 ¥ A6 WA w1 9%
foar mar & :

“*The Central Government shall cons-
titute a Board to be called the Bhakra
Management Board for the administration
of the dam at Rupar, Harikhe and
Ferozepur.”

T | aE 9 Fogan Ee-
%2z dzz ¥|qr 2 | A7 arfeamaz 7 0F
| T fear Y gawr TN FE
% fou @t &=, W W™ @I,
TaHE A AT A% T T frar sl
fire w20 & fr g ez dzg i

DR. K. L. RAO: With regard to the
transfrr of the headworks at Rupar, Harikhe
and Forezepur, I azree that relatively it is a
less important matter. We have been asking
the Punjab Government and the Punjab
Government has stated some rcasons for not
handing over these works. Bat this is very
closely linked up with the other problem,
that is, the allocation of water is a very
important one Therefore it is that we do
not want to raisc any conflict. We want to
solve this problem rather as amicably as
possible. We have had meetings with the
Chief Minister<, but nothing came about.
We could not come to an agreement. We
are going o try again and 1 thiok in the
course of few months we will be able to
solve this problem,

st v fems qw o & ST STear
i fv sagu-wre fw & ofewa
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Tt 3z A & aeTe S FTAT O
ZWIT, 399 ZITAT I 4T fgEn IR
frar aar 2 s @A & frqar s
maT g’

DR. K. L. RAO : The amount of water
that will come 1o Haryana and Punjab at
the end of this month will be 3.2 million
acre fl. Out of ths 0.1 million acre ft.
is allotted to Delhi water-supply. Out of

the balance, how much will go to Haryana

and how much to Punjab hat not been
decided yet.

"l TR fAg  wiET wErew,
WTEET F1 Y194z wael! glaammr & fao
FAT 91, dlET gRIC 9 I &7 sgrar
feemm a1 41 qa@ @T@ I @ R
A UAEH A Al T | 4 ST
AHd (wiqeT arga § Qg TEm %
A A1 giwara § qAFgrT q1 qex
fergz smas g qer gar g @ fam
9T AT AT ATAE AT 9 A TR
§— fagma waam T T smE
—H a<g it A gz wvAAT 10 At o
TN iq=z | aqa HEEET ose gEE
s1iw fafqemr amar 71 7w § @rfx
AT A T AATT 6 W A T GHET
AT | ATe 10 F qrfaFara & @Y qeT
T= B W@ g, IAW gur fgemr gl
faer 7% gafan aez G 77 & fau
19 7 ATHF F1 gew fufaet argar
Frafw 7

DR. K. L. RAO = These are very impor-
tart ma:ters and 1 will not be able to deal

with them my-elf.  Whatever I say will be
with the concurrence of the Piime Minister.

SHRI SHRI CHAND GOYAL : 1 would
like to know when the canal water treaty
with Pakistan is coming to an end. how
much water are cxpecting to be released and
whether Government has mede adequate
arrangements for the utilisation of that water
which is likely to be released 7
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DR.K.L, TAO: The treaty will be
coming to an end in a few days, i e. at the
end of this month. The amount of wate
that is allotted under that treaty to India is
15.85 million acre ft., of which we arc

utilising already 6 mellion acre fi. The
balance of water that  will go down
unutilised is 9 milllon acie ft.  This has

got to be gradually utilised afwer the ¢ mple.
tion of the Rajasthan Canal and the compie-
tion of the Pong Dam

Construction of Baltaranl Barrage

*515. SHR1 S. KUNDU : Will the
Minister of IRRIGATION AND POWER
be pleased 10 state :

(a) whether any final decision has been
taken for the construction of Baitaram
Barrage and connecting it by a (eeder canal
with Solandi reservoir ;

ib) if not when it vall be taken :

(c) whether any final decision has been
taken to po ahead with Sub:rnarekha
embankment Scheme ; and

(d) how much money has been sanc-
tioned for rural elecirification scheme in
Orissa ?

THE DEPULY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHR1 SIDDESHWAR PRASAD :
(a) and (b). The guestion of clearance
of the Apandapur  Barrage  Project
(across  the Baitarani) will be considered
after the Fourth Plan Inigation Programme
of Ovissa is finalised and the guanium of
funds likely to be available for new piojects
is known

(€) The Subernarekla  embankment
scheme was scrutinised by the Central Water
and Power Commission and their comments
were sent (o the State Government for
revising the scheme in the light of those
comments  The revised scheme is awai'ed
from the S'ate Government.

(d) In the year 1969-70, the amount
provided for rural electrification in Orissa is
Rs. 1.25 crores, The outlay on Rural
Electrification in the Fourth Plan is yet to be
finalised.

SHRI S. KUNDU ; May I know whether
the Salandi dam which has been buwilt a1 a
cost of Rs. 13 crores would be completely
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rendered useless unless this barrnfe is built
in Baitarani and it is linked with Salandi
dam ? In view of this, 1uay 1 know whether
government will allol & certain amount of
money within the plan peciod to see that the
first stage of (he construct'on takes place
and it is linked to the Salindi dam ? May
Talso know whether 1l'¢  Subernarckha
embsnkment scheme would also be con-
structed duriog the Plan period 7

THE MINISTER OI° IRRIGATION
AND POWER (DR. K. L. RAO): The
present work of the Salandi dam is not
useless, 15 the hon. Member has  mentioned.
1 agree with him that the value of the
project would be greatly enhanced when the
Anandpur bairage project i completed.
Then it can irrigate 5.6 lakhs acres agalnst
1.6 lakhs acres which is covered under the
present project.  We are  clear on the
technical side ; the main ifficulty is about
finance. We .ould requirc another Rs, 22
crores for the project and the amount of
money that the Orissa Govsrnment can spare
for the project is nut yet known. It depends
upon the finances that would be available,
Then only we would be able to tuke up this
project. It s nereed that th: undertaking
of this project will enhance the value of the
work that has been done alieady.

Regarding  the  Subernarekha  Flood
Control project, it is a complicated and
difficult one because i1 causes damage
to some areas in West Hengal and Orissa,
That project requires another Rs. 10 crores.
Her: also the main quesion is one of
finance, how far the S'ate Government can
fry and adjust this within ils own plan
provisions, for which we have got to wait
for the finalisation of the Fourth Plan

SHRI 5. KUNDU : 1s the hon, Minister
awarer that there is a wurplus of electric
power in Orissa and the problem is how to
carry this power to the villages 7 In the
allocation of funds will the Minister give
priorily to transmission lines 80 that this
surplus power can be carried 10 the villages
where there is acute shortage of electricity.

DR. K. L RAO : The hon. Member has
raised a very imporitant point. There is
quite large amrount of peneiation of electri-
city in Orissa and specially at the end of the
Fourth Plan we will bave surplus of power
thers, But the main difficulty is (hat
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all the power is being used by the industry
and verv little is going to the villages, Orissa
and Wes' Bengal are the two  States in this
country where the least amount of power
is used in the villages. I regret to say that
even the electrification of pump sets ‘n the
villages of Orrisa lag far behind the corres-
ponding numbers in other States. T think it
should be the earnest endeavour of both the
Central and State Governments to see that
rural electrification is given the highest
priority in the Fourth Plan.

SHRI CHINTAMANI PANIGRAHI :
I am glad the hon, Moinister has admitted
that Orissa has lagged behind very much in
the xphere of rural clectrification. In view
of this understanding of the problem, may 1
konow whether he would think of having
some separate rural development authority
to carry «ut this programme 7 At present
what happens is that the State Electricity
Board is not taking up works cven when
funds are allotted by the Central Govern-
ment, What is the way out ? Since the
Electricity Board is not  carrying out this
programime because of State Government's
inability would the { entral Covernment ask
the State Government to expedite  the rural
electrification programme ?

DR. K. L. RAO: ltis a good suggestion.
1 will discuss it with the State Government.

st TSI e aremw §l, #
weft ot & 99 A/ Ag WA qHAT
STEET § W ¥ SAR FT A% AT
T A §@ 9FE FT 9T # A,
afrw 7 o 99 9 @i @A A @@
g W@ & o W@ ¥ e #Y geqAd |
Y Fxw @A W § 7

SHRI P. K. DEO : The Minister was
referring to the rural clectrification pro-
gramme in Orissa. Some time back a Rural
Elecuiification Corporation was started by
the Government of India which allocated
sbout Rs. 10 crores to Orrisa. We now
learn that amount has been reduced to
Rs. 5 crores. 1 would like to know whether
it is @ fact. Secondly, arising out of the
question of Shri Panigrahi, there is absolutely
DO Cccasion to criticlse the Electricity Board
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of the Orissa State, In this regard I would
like to know whether a directive would go
from the Centre to the Orissa Government
that instead of a lopsided development of
rural electrification, there should be diversi-
fication in the rural electrification programn.e
s0 that the backward areas get their adequate
share.

DR. K. L. RAO : The hon. Member is
correct that in the revised Fourth Plan the
Orissa Government is provided Rs. 5 ciotes
for rural electrification, But there is another
source from which money can be had outside
the Plan, that is. from the Rural Electrifica-
tion Corporation. The Orissa Government
can also apply and 1 think, it will be possible
to get additional help fiom there

=t fmms s o weme wEiEwm,
ATZEN To 2 q7 HIT ATIT ATH ATET
2 gw frm A ame giAmA T
g7 fufset 51 a7 =tztewz fear
ar {7 #g1 na 7y gAY 2 oA are Afza
Fgsaq #1 femars adi av7 Fo-54
sl AR &t aa & 1 afza g fag
a7 77 ot @z Aifew garEa g e
2 = g7 famr 2 &5 wrfew
wZma Afza oft &1 o gEEr A AT9H
AR faar @ #fea oo% AR wgH
Wt g A7 fzar @ @ s WA 9@
fa ww aw ar feferfaros w0 F@
g 1. (smawm). ..

st tfa Tt gAEr aga W
argz & 1...(srem) L

it fow wx W tEE o
7 fzar 1., (wqwwm). ..

wee WEREY ¥ J afefege fear
&% aifow &% & feo darc g 1 1vis not
a point of order,
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Labour Problem Ia Farskka Barrage
Project

SNQ. 7. SHRI SAMAR GUHA : Will
the Minister of IRRIGATION AND POWER
be pleased to s'ate : R

(a) whether it is a fact that the workers
of Farakka Barrage have adopted ‘go-slow"
tactics to press for their demands ;

(b) whether such move by the workers
will delay the construction of the Farakka
Barrage and cause harm for the develop-
ment of Calcutta Port, rural agriculture and
flood control measures of West Bengal ;

(¢) whether the West Bengal Press and
Government expressed their concern for
labour trouble in Farakka Barrage Project ;
and

(d) if so, the steps taken by Government
to meet the situation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(@) to (d). A s'atement is laid on the Table
of the House.

Statement

{a) From the 5th  December, 1969,
onward¢ the workers of Farakka Barrage
Projee' resorted to Go-slow tactics 1o press
for their demands. Although the ‘Go.slow®
has been withdrawn formallv by the workers,
with effect fiem the 26th December, 1969,
conditions are still not conducive to efficient
execution of works.

{b) On account of labour trouble and
Go-slow tactics by the staffiworkers, the
progress of the construction of Farakka
Barrage Project works has suffered a set-
back. The main object of the Project being
to preserve the Port of Calcutta from
extinction, the de'ay in the completion of
the project will have adverse cffect on the
Port.

(¢! The Government of West Bengal are
aware that there was frequent dislocation of
work at Forakka during this period as @
result of the workers resorting 10 suspension
of work on holidavs, mass casual lcave, go-
slow tactics, hunger strike and stay-in strike.
Some newpapers have also cxpressed their
concern  at the  situation preveiling at
Farakka.
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(d) The demands made by the depart-
mental employees have been examined by the
project authorities and the Government in a
sympathetic spirit, and a number of them
have been accepted. However, the demand
that all departmental employees working on
the project should be retainsd in Government
service after the project is completed is one
on which Government cannot make a com-
mitment though possible avenues of employ-
ment are being explored. One of the
co tractors where work had to be stopped
due to stiike from 16th February had come
to a settlement with his labour and the
work was resumed on 2nd March, 1970.

SHRI SAMAR GUHA : In view of the
fa.t that the Farakka Barrage project is
vitally important for protecting Calcutra
Port, for supplying drinking water to 160
million of West Benga! free of salinity, for
controlling floods in West Bengal and for
building road and rail link between north
Bengal and the rest of Bengal, particularly
for defence purposes, may I know whether
the delay in completing the project is due to
continuous go-slow tactics  like hunger
strike, stay-in strike, mass casual leave,
refusal of the stall and workers to work on
holidays, political blackmail by Pakistan,
reported resignation by the Chief FEngineer
of the project or controversy over the
construction of the right abutment of the
barrage, not allowing excavation of feeder
canals by the departmental cutter saction
dredgers and frequent stealing and immobi-
lisation of many wvery valuable engineering
equipments : sf so, the details thereof and
the steps taken by the Government to see
that the project is completed within the
stipulated time ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I would
like to submit that I did not refuse his
short notice question. This short notice
qu:stion came up first but was not taken up
and got delayed by 8 number of days. As
Shri Samar Guha's questi n was admitted
for to day I think that the other question
can be answered now. The hon. Member
can put a question now,

With regard to the questien of the hom,
Member, due to labour unrest this vear the
work will be delayed because it has heen
slowed down  While we should have done

this work by the ead of this poar—the
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barrage —and canals by the end of next year,
1 am afraid now It will be delayed by at
least one year.

SHRI SAMAR GUHA : 1 had brought
out many other points in my question, for
example, Pakistani blackmail, resignation by
the Chiel Eagineer, not allowing the depart-
mental cutter suction dredgers and stealing
and immobilisation of valuable cquipment.

DR. K [.. RAO : During the labour
unrest a lot of things | appened and a lot of
machincry was lying  idle.  These arc all
things which happened during the strike, It
is on account «f that that the work has got
delayed.

SHR! SAMAR Gl/HA : May 1 know
whether the Government is prepared 1o give
an assuranic that the 3,500 members of
staff and workess of the project will cither
be absorbed i the Farakka Bariage after
its completion vr be given <uitable alterna-
tive employment ; it even on the basis of
such an assurance by the Governmert the
wokers are not rewdy 1o give up their
suicidal  go-slow  tactics (/nierrup:ion)
this is done by the CP(M: controlled union
who are finishing and destroying Hengal
(Interruption)—will the Government, a‘ter
glving notic: against the destructive attitude
of the stafl and workers, declare an cmerg-
ency in the Farakka area and ftreal il as a
prohibited place to complete the project,
and en‘orce sirong disciplinary measues if
need be witl 1he help of the army ? That is
vital for the whole of Hengal, the whole of
Calcutta and the whole people of Bengal.

DR K. L. RAO : Out of the people
employed in Farakka Barrage, there are
some people taken from the Government of
West Bengal and the Gowernment of India
as deputationists  These people are going
to be sent back after the completion of the
work. The balance will be 3,600 people. 1
appointed a commitiee f experts to find
out how many of the 1600 people will
be required for permanent  maintebance.
The report has been received and they have
put down the number at 1.300.  Out of the
balan-c of 1,300, 350 arc clerks and 400 are
peons. These are people of categories which
It i. pormally possible to absorh elsewheie
but the Governmest connt  give any
assurance like that. All that the Govern-
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ment can do is to try to find jobs for them
elsewh-re. 1 will appeal to the Bengal
Government and workers of Farakka Barrage
project that in view of the great importance
of this project, they will adopt a much
more helplul attitude and resture normalcy
there.

SHRI SAMAR GUHA Have you
enrered int> any acrcement about employ-
ment Shri Biswanath Bancrjee, the Irrigation
Minister of Bengal 7

ot wg famd : onow wRew,
FrAaT qMEAr £ 6w aow &1 #8
ST A & A A @ @ Ar IAer wram
a7 & froor A 3600 FEETY, T
aFa7 qifz fgars 32t 7 am 77 @
7| AT G AT AT A 2 afew
37 1A TR 3 frn @ § fa=i
FFA AF wEEI AT TR O, argEe
TEAa ara Fv faw F ogEw & W
FEAT] H At AT 9 gL (samem)..

wifan a vz w1 ¢ 5 wogd o
g AE 3, S I AW T E, T -
fr Vg aedt am, fosir agi @
AEETN TF AT T GO A A
FTA FT FTH JAAT 2, T AT AR
FIET avg AT FAFTG &, afz g, ar
af et ame 41 7T T wE & g
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DR. K. L. RAO: Of course, T won't
say that the labour by and large is disloyal
But some are misguided by some people.
There is ro doubt about it.  Unfortunately,
there has been some fceling that very costly
and very important equipment like fuel
pumps have been stolen. All these have been
rejorted to the Police and the West Bengal
Government and the Central Bureau of
Investigation. Every step has been taken
and some people have been recently arrested,
It is very unfortunate that these things are

bappening.
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SHRI REDARRATA BARUA : The
way a vhoie nationai project is being saho-
taga and crores of rupses have been allowed
to go down t'e drain is something with
which we are seriously concerned. We want
the Government to take more stringent
measurcs to prevent such things. [ would
like to know whether this delay has also
been due to the decision making process
being stalled due to allegations. Have al-
legations becnn made tnat this decision making
process has been stalled due 1o sudden
interference from the Ministry ? Has the top
officer in charge o the project resigned ?
Is it a fact that decisions zet delaved bezause
of interference from  heie or clearance not
being given quickly ?

DR. K. I. RAO: The hon. Membor
has rcad @ wrone article in the "Hinduran
Stamdard’. 1t is entirely an incorrect state-
ment. Nobodv has resigned. There is no
vacancy. The Chicl Enginger and the General
Manager has not resignad On the other
hand, he has gone from Farrakka on per-
sonal grounds and another Chisf Engineer is
beeing appointed.  As has heen pointed out,
in the matter ol Farrakka Barrage I may

inform the House that everv decision  is
taken by # very hagh  bodv of expert engr-
neers of which the Chief Eneincer 's @

member and there is no difference of opinion

Itis a highly techiical body and gt is dus
to their saluable advwee  that we were ahle
to advance this projuct by nearly 2 yeurs,
It is wholly unforimate th t now a labour

strike came, Otherwise, it would have been
completed on time  Therelore, there is no
question of any ditference coming in the way
at all. It is all incorrect 1 request the hon.
Member il he has anv point to lell me.
he may writec to me and I will explain it
to him.

SHRIT RANGA = In view of what my
hon. friend, the Minister, has said that the
work is being delayed by one year ulthough
the country has been hoping that it would
be advanced in fact by tw. years azcording to
their carlier assurances, would Government
consider (he advisability of handing over the
execution of this work to  the Defence
Minisiry so that we may be able to com-
plete this stratsgically most vital project at
the carliest possible moment ?

DR.K. L. RAO: When this trouble
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arose, [ met the Chief Minister and the
Deputy Chiel Minister of West Bengal and
had a lot of discussion with thuse Ministers
personally and by correspondunce, 1 agree
with the hon. Member that it is a work of
national importance and international im-
portance also and, therefore, there should
not be any delay caused in this. Therefore,

we are thinking of alternative methods of
doing it including the one the hon. Member

has said. But we wanted to wait for some

time to see if things scitle down We hope

to review the whole position by the end of

this month,

SHRI JYOTIRMOY BASU : The hon.
Minister the other day in reply to a calling
attention motion has said that we are oot
allowing the discussions with Pakistan to
interfere with our programme of construction
in Farrakka, He also said, 'I can assure the
hon. Members that Bhagmati is a different
river and none of its work in connection
with the Farrakka Barrage is in any way in-
volved or being delayed on account of dis-
cussions with Pakistan."

I« it a fact that of late the workers have
detected a serious case of continuous theft of
imported shect piles in  which two wvery
senior officers, including a superintending
engineer was inwolved 7 Is it a fact that
they acted in collaboration with the con-
tractor, so that, these sheet piles which have
been imported, have been finding their way
into the market in Calcutta ? Is itnota
fact that Farrakka Barrage has bcen com-
pleted one year ahead of schedule and a
saving of Rs. 10 crores is possible, bezause
workers have done work wholeheartedly ?
Will the hon. Minister tell us about this
also 7 According to the recommendation of
the Estimates Committee Farrakka should
have been developed into a water transport
complex harbour for co ordinating transport
systems of Assam, Bihar, Bengal and U, P,
If 5o, Sir, what steps are belng taken by
him t2 impl t sucha r dation ?
What concrele sieps are being taken by him
to see that the idle workers, 2100 of them.
are absorbed 7

DR. K. L RAO : Due to the prevailing
conditions of the river originally we wanted to
consiruet the cofferdam with the sheet
piles but later it was found not necessary
and therefore we had these sheet plles sur-
plus at that site. We have disposed of some
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to the Vizag port; some to Calcutta and
to Haldia port ; and the balances are being
sold. There might have been theft. Tt is
not brought to my notice and I have no
informa‘ion about the Superintending Engi-

SHRI JYOTIRMOY BASU : [ am sur-
prised such things are happening. Police
arresied the Superintending Engineer ; they
kept him in the dock. You know cverything,
I know,

DR. K. L RAO: My information has
been that an  Assistant Engineer is involved
in that. (Jurerruprion) 1 will say what 1
have got in the record -the Assistant Engi-
neer and the Storekeepsr were involved and
they wee arrested  Beyond that, T don’t
know. It it is Sunerintending Engineer, 1
should nve known that.

SHRI JYOTIRMOY BASU : Thes:
cases of thef's of imp.ried sheel piles were
dete-ted by the workers and they brought
such things to tha notice of the Police...

DR. K. L. RAOD: With regard to the
other qusstion about the steps we are tak-
ing to find alternative employment we are
trying to do our best. [ have connected all
the Ministries and Departments of the
Government of India. 1 have written to the
Bengal Government.  The Ministry of Trans-
port is trying to see if they can do something
and try to develop the harbour poit T have
written to West Bengal Government.  They
are trying to take over the workshop there.
The West Bengal Government evinced some
interest to take the workshop there and sent
their officers and we have also appointed a
special officer, a labour employment officer
at the Employment Exchange at Calcutta
to find some johs fur these people.  All
these efforts are being made,

There is one thing that T would appeal
to the hon. Member, that he should give
his good offices to see that peace is restored
—and that the main thing--so that the
work can go on and that is what we
want,

SHRI R. BARUA : Farrakka Barrige
is of vital importance to the entire eastern
regivi. In reply to the Calling-Attention
«Notice, the hon. Minister said that Pak i
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stani Interference is not standing in the way
of the quick completion of the project. But
yet it is often heard outside that the dis-
pute about Ganga waters has got a scrious
thing to Jo about the internal dissesions of
labour there. [h refore, Sir, may [ know
this, whether the Governme t of India are
aware that the entire delay and the deliying
tactics is not only done because of the
lahourers there ; is there not snme outside
agencies' inlerference in the entire project ?
It 0, 15 the Government taking any scerious
notice of this thing ; will the Government
think of handing over thic matter to the
Home Dzpartment and see that sucn a thing
which might ulumately turn into a case of
serious sabotase does not occur 7

DR K. L RAO : So far as the Govern-

ndia is concerned, we have alloted
the 1a ceot amount of money 13 this project
anil we have not allotted this much money
to any ther project in India.  Last ycar it
wits <. 20 crores on this priject,

The hon, Member is referring to some
sabytaze, | am not aware of that, [ can
only tell the hon. Member that we have com-
plercly informed the Home Ministty of the
pasition, and we ars in close contact and
diccossion with the Home Ministry on this
aspect,

SHRI NATH PAL © The Home Ministry
of the State or of the Centre 7

DR, K. L. RAD . OFf the Centre.

i} |, FW T FGAT © /AT [ERT
il mE 9% & I W aAarn i §g
ety A § AT A0 AMIATC AT AN
NEATA A & | # A1AAT Frear ¢ fr ag
YTGIT 7 AT A ¢, IAF ATH qAqTT
S1q | gAadt ar@ W ag WA Smeer #
fF g7l & w2 AT IRAAT GA @Y
¥ THF g FTC AT 3, WX IF AN
1 g 777 & fag w9 wgigmw A ¥
I FTA T g &7 A N oy
g ¥ 3% feers s A 9
Friari 41§ 7

DR. K.L RAO: The hon. Minister
bas asked a gquestion about the basic de-
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mands of the workers. The workers have
given about ninc demands, and we have met
most of them to create a good climate. But
the main demand of the workers is that thev
must be continued in service even after the
work comes (o a stop and that we must find
a place for them in some project or the
other. We could not meet that demaud,
because there are so many projects in the
country that if we give this kintl of assurance
in one project. then it will be impossible to
find employment for so many people in so
many projecis.

About the anti-national activity, 1 do not
know, and I huve not gone into that. T do
not think that there is uny pol tics in this.
I think it is more the ezonomic:l fear of
these pzople and some sort of cowardice on
the part of those pzople that they are not able
to find employment. 1 think the trouble is
more economic than political.

wit gww T wYAT © eI WIS,
T gTT AT IAT A A7 | HAY WEEA
F qaam v g Fm goeim A § A
FET AW FT W vEY B od
amar Swar g 3 @ sy
aex # o7 g% fa=ns @1 % 219
Frears &1 e & 7

DR K L. RAO:
any particular activity.

st gHo Ao SiEl: Wwww WERF,
HT AT AT NG & WTX M IHET Hr€r
VATE |TgAl | a9 gFWl A, G 6
oiifaay @, swiwr fear g ar 4@ ?
g g ug fw A am awe w2
§AG ®1 vawE w7 6 qxfgw @
@ ¢ I a9 gy mfama R o
ag @@ W @ 41 AE Ay TAE Fem AW
e @ R ar g ?

DR. K L RAO: Regarding Shri
Debesh Mukerjee, it 18 a very unforlunate
inlerence that has been drawn, and it is a
wiupg information that he has got that he

had resigned. He ! as not resigned and there
is 00 wvacancy io that post. He has gone

I am not aware of
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now as the general manager of the DVC. In
fact, 1 have a letter from him, which | can
read out, where he had been pressing for his
relief for the last six months, and now out of
consideration for hm and for his health, he
has been permitied : in fact, he was so much
in trouble wih the workers there that for
the last two months, he could not go to the
spot and he had to remain in Calcutta, und
we gave him special permission (0 remain
there, even though his headquarters is at

Fanakka. In fact, be had so much trouble
that his driver was driving his vehicle at the

rate of three miles per hour.  He had a lot

of trouble on the spot, and he was not able

1o go there for the last few months. Therc is

no question of uny iesignation, and there

will be no vacancy there  Presumably, some

people were thinking that he would resign

and somebody else would get the job  But

the fact is that there is no vacancy.

As regards the cutter dredgers, they have
been working there, and, therefore, there is
no question of permission. They have been
purchased at an enormous cost, and we have
spent about Rs. 60 lakhs on these and they
hiave been working theie.  But, unfortunately
they got out of order. and one engine had
failed and some other parts hal gone out of
ordsr, and the people who have supplied
those machines huve gone to the spot and
tried to look into that, They were cases of
mechanical failure only. Anyhow, there is
no question of any permission. On the
other hand, they have been working there
for the last seven months or o,

WRITTEN ANSWERS TO QUESTIONS

Collection of Premivm by I, C. M. F. on
Import of Cotton

SHRI E. K. NAYANAR :
SHRI K. RAMANI ;
SHRI UMANATH :

Will the Minister of FOREIGN TRADE
he pleased to state :

{a) whether Government are aware that
the Indian Cotton Mills* Federaticon  «till
collects the premium ©f Rs 200 per bale
on imported coticn in a different name as
fee ;

(b) if =0, the action taken sgainst 'iie
Federation ; and

*516.
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(c! if not, the reasons therefor 1

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). The Indian
Cotton Mills' Federation has been collecting
Rs, 175(- per bale of imported global cotton
as a part of its voluntary scheme for export
promotion of cotton textiles in force from
1-9-1967, and there is no question of taking
action against the Federation.

Indo-British Trade Talks
*517. SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :

SHRI C. K CHAKRAPANI :

Will the Minister of FOREIGN TRADE
be pleaced 1o state :

(a) whether the delegation from U. K.
visited India and di-cussed with Government
the problems of India’s trade with Britain ;

(b) if so, the main conclusions of the
discussion :

(b) whether the spokeman of Govern-
ment during the discussion gave an assurance
that foreign banks would not be nationalised;
and

(d) if so, the reasons for giving such
assurance 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). No Biitish
Delegation has visited India recently for
trade t1alks with the Government of India.

Natlonalisation of Press

%518, SHR! BABURAO PATEL : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a facl that Shri l. K.
Gujral, Minister of State in the Minsiry of
Information and Broadcasting stated in
Hombay on !4th January, 1970 that the
Newspaper Finance Corporation would be
set up with a capital of Rs. 6 crores ;

(b) whether Government intend to
nationalize the Press in the near future ;

(¢) if =0, the reasons therefor :

td) whether it is proper for a Siate
Minister 1o bioadcas<t privately and pre-

maturely the future policy ol the Govein-
ment ; and
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(e) the reasons whv the Prime Minister
does not take the sole responsibility of
announcing cur national pelicies ?

- THE PRIME MINISTER, MINISTER
OF FINANCE. MINISIER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) While addressing the Press Guild at
Bombay on the 14th Februarv, 1970 (not on
14th January, 19 0; Shri Gujral made a
reference to the setting up of the News-
paper Finance Corporation in the following
words :

“In a very small way, we are now
thinking of setting up a MNewspaper
Finance Corporation. This Newspaper
Finance Corporation you would recall
1% a product of a recommendation made
by Press Council itself that a Newspaper
Finance Corporation should be set up
which should be in a position 1o assist
small and medivm  cized newspapers in
difliculties but Government! should have
nothing 10 d> with the running of the
Newspaner Finance Cornoration so that
the freedom of the piess can be com-
pletely salcguarded.™
(b' No, Sir,

(c) Does not arise,

(d) and (et Shii Guyrals statement con-
forms to the views which have already been
expressed by him in Patlianicnt several times
on behall of the Government.

Expenditure on EXPO-T0 to be held in
Japan

*519 SHRIMATI SUSELLA
GOPALAN :
SHRI VISWANATHA MENON :

Will the Minister of FOREIGN TRADE
be pleased 1o siare @

(a) the total expend ture incurred so far
ir connection with the FXPO-70 being held
in Japan ;

(b) the estimated expendiiure likely to
be incurred when the exhibition will be
over |

(c) whether Governnment
expenditure high in view of
foreign exchange position ; and

(d) if so, steps 1aken 1o bring down the
expenditure 1o the minimum 7

consider the
the present
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THE DEPUTY MINISTER IN T1'IF
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The estimated
expend:ture on participation by the Ministry
of Foreign Trade is about Rs. 195 lakhs in-
cluding Rs. 170 lakhs in foreign exchange.

The total expenditure incurred  uplo
February 28, 1940 is Rs. 93 4] lakhs.

(€) and (). Taking into account the im-
portance of the EXPO, its thematic concept
and pattern of our display and the present
level of ruling prices in Japan, the expendi-
ture cannot be regarded as high. All possible
steps have been taken to keep the expundi-
ture to the minimum.

Dissatisfuction Expresse: by Chief Ministers
about Allotment o Funds for their States

*520. SHRI S. R DAMANI - Wil
the PRIME MINISTER be pleased 10
state :

(a) whether it is a Fact that some Chiefl
Ministers of States have cxpressed dissaltis-
facti.co about the allotment of funds by the

Centre  lor development works in their
States ; and
ib) if so, the names of States, the

details of their grievances and the Govern-
ment of Irdia's reaction thereto !

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI, :
(a) and 1b). Yes, Sir. In vicw of their grow-
ing needs all the States have, at sometime or
the other, asked for more funds from the
Central Government. So far as the demands
for the Plan oullays arc concerned, the
National Development Council which is ex-
pected to meet shortly, will coosider the
matter while finalizing the Plan. In view of
the consiraint of resources it is not always
possible for the Centre to meet all the de-
mands for funds made from time to
time.

U. 5. A''s National Arms Policy
Towards Pakistao

*521, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether Goveinment's atiention bas
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been drawn 1o the recent new:paper reports
to the effect that the National Security
Council of the U. 5 A. Administration is
(i) considering a ‘national arms  policy
towards Pakistan  without, at the same time,
promoting an arms 1ace in South Asia, and
(i) searching for some kind of a modus
viveudi whereby India and Pakistan could be
persuaded to  ‘avert' further wasteful and
dangerous conflict in their arcas ; and

(b) if so, Government's reaction to this
move ?

THE MINISTER OF EXTFRNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Yes, Sir.

(b) Government's views on the supply
of arms o Pakistan have been repeatedly
made known to the U.S. Government. It
has been pointed out 1o them that any
accretion to the armed strength of  Pakistan
not only poses a threat to India’s security but
also makes Pakistan more intransigent in
its attitude 1owards nrmalisation of relations
with India particularly because of its military
collusion with China.

Indo-Burma Agreement

*522.  SHRI INDRAJIT GUPTA :
Will the Minister of FOREIGN TRADE be
pleascd to state :

(a: whether it 1s a fact that India offered
to Burma to set up textile mills and also to
supply machinery for vt comstruction of
power stations ; and

(b, if so, the prospects of entering
iuto agreement with Burma for further
trade 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1a) The foreign trade of
Burma has been nationalised, and imports
are, ordinarily effected hrough tenders.
While the Government do not maintain
scparate information in respect of commer-
cial transactions of iondividual exporters, it
has come to their notice that :ome Indian
exporters participated in a Burmese tender
for textile mills, and, one for machinery and
equipment for a power station, but did not
get the contract.

(b) In the recent pest there has been @
sizeable increase in India's exports to Pur va,
the exports for 1968-69 being about Rs. 11.94
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crores as against about Rs. 3.84 crores in
1967-68. An expansion of India's ¢xports
will, howcver, continue to depend snier alia
on the competitiveness of our products in
both quality and price.

Relaxntion of Restrictions by
West Benganl Government on
Pakistan Passports

*523. SHRI BENI SHANKER
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleascd 10 state :

(a) whether the West Bengal Govern-
ment have relaxed restrictions on Pakistan
passports ;

(b) if so, the reusons therefor ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b. Government of West Bengal have
made some modification under the Passport
Act. They have stated that the object of
these is to have uniformity in processing
application for such passports.

(c) Government have no objection to
make these changes in procedure
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Independent Judicial Reveiw of Appeals

made under Army, Air Foerce and
Navy Acts
*525. SHRI C. JANARDHANAN

Will the Minister of DEFENCE be pleased
tu state :

(a) whether it has been laid down that
an independent judicial review should be
done on appeals made to the judicial machi-
nery created under the Army Act, Air Force
Act and Navy Act ;

(b) if so, whether persons with qualifica-
tions of a High Court Judge ure being
appointed to such machinery to ecnsure an
independent judicial review ; and

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : ) An
independent judicial review is provided for
in the Navy Act, 1957 yige Section 160
thereof. No such review is provided for in
the Army Act, 1950 and the Air Force Act,
1950.

(b) and (c). Yes, Sir. so far as Navy
1s concerned.  In the casc of Army and  Air
Force the question does not arise in view of
reply to part (a).

AND

Appolntment of Ministeriul Committec
for Develepment of Apdeman and Nico
bar Uslands

*526. SHEI
the PRIME
state

k. R, GANESH : Will
MINISTER be pleased to

1a) whether there is any proposal to
appoint a Ministerial Commiltee on the
lines of Jammu and Kashmir 10 determine
the guidelines for the development of the
Andaman and Nicobar Islands ;

(b) whether in the context of the
experience gained as & result of development,
so far, such review by a political com-
mittee has not become inevitable and desira-
ble : and

(c) whetber in the development perspec-
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tive of the Islands, a Judicious combination
of the political, strategic and economic
considerations have to be pgiven urgent
attention ?

THE PRIME MINISTER, MINISTER
OF FINANCFE MINISTER uF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (c). No such proposal is under
consideration. Government are conscious
of the strategic importance of the islands
and are takiag all necessarv steps 10 develop
the islands economically and sozially.

Need for Improvement of Judicial
Maclinery for Armed Forces

*527  SHRI DHIRESWAR KALITA :
Will the Minisier of DEFENCE be pleased
1o state :

(a) whether the attention of the Govern-
ment has been drawn 10 oan aricle in the
‘Mainsirem’, weekly dated 10th January,
1970 of New Delhi, un impiovements necded
in the judicial machinery, created for the
Armed Forces : and

(b) il s», what proposals are being
considered to bring about the needed im-
provement 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{SHRI1 SAWARN SINGH ) : (a) Yes, Sir.

{b) A Uniform Code 1o sationalise the
present Service Ac's has been drafted by a
Special Commitiee of officials set up by
Government and it is under examination.

fage agel ®) fegow wiv &
fagar ¥ weawtf

«528. ot wgremw fag Aot @ ow
forark @ar fawq 541 92 977 A1 FO
o

(%) w1 ag &= & fr fagam a=gqu
1 regeifaaw &1 Ieqre ¥ 3y faga
¥ vemm & far faafyy, I mRw g
gt fafr frgrar rarfer 573

gEfr A i fs ¥ fagw
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aty & e fre w7 Iww A @
g ¥ frgos aiw #F faga v faoax
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faorelt aT¥ & fast Y g AT A=W
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(wr) form www ag wostar fean war
q1, I8 ¥RY gt A g fgew 9%
JNTET T wgEfaa ST W 9%
fafeqa &1 wf 4t | ax & a6t ¥ JTE
w3 yfgat @ v # | faordt qot &
fo &< fafewmr # & g g g
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*® qdT @ @ P, vafad oy wer @ it
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gt Y o1 AT &)
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wigar vg@ ¥ w3 & frafe ox
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w1 gifT A1 AT Ty ) ok gy
& ATaTAT 7 T AF EN AGiE T WA
a3 % fer o @ w7 AF 5 @
TR AT FeareA I AFY gHAr |

dto wao 480 ¥ et FaarE grommat
% fom wgraa w1 faar wmAr

“530. =t gETIEIT ;e ;o sar
faard auwr fagq w9t 72 aara & g
w0 fF

(7) 7ar 2w faad arwamdl &
frr dfre Ao 480 ¥ wfry |zraar faa
A T AAS T ORI § TANET 062 -
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(@) #av q73% 7 3@ §vag ®
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0
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fa=arf aan faga =it (210 Fo Fo
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a1 & fam dre mFe 480 wEET &
gram o £r¢ faare fama /@Y fear man
AT qE | T & g wwaw
FCEIT &1 AG A 99 §

Frequeot Calling of Army Personnel for
Quelling Civil Disturbances

*531. SHRI RABI RAY :

SHRI N. R. DEOGHARE :

Will the Minister of DEFENCE be
ple sed 1o state :

(a) whether his attention has been drawn
to the recent statement ol the Chief of Army
Stafl that the Army should not be used
to quell the civil disturbances in the

country ;
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(b) if so, how many times the Army
has either been alerted or utilised for
this purpose during the last one vear :
and

1¢) what steps Governmsnt are going to
take to see t it that the Army is no! sent
for purposes of guelling disturbanzes within
the country ?

THE MINISTER OF DEFENCE AND
STEEL AND HLCAVY  ENGINFERING
(SHRI SAWARAN SINGH : (a) Yes, Sir.
The Chief of the Arm  Siaff had stated that
the ordinass Police frces as well as the
B S F. the C.R.P und other forces
available t~ the ! authorities should be
fully utitised in d=aline with civil disturbnces
and that it shauld be rize ‘or the Armv to
be cilled o for this Surp se.

by Twertve-uae times since 1-4-1969,

(c) In the intcrest of preserving order
and protecting lite and propertv. the Magis-
trates have powers under the law to call for
armv assistance if an unlawful  a.sembly
cannot be dispersed by other means under
their control

Trade Delecation o Japan and South
Kareaw Sponsered by Setal Serap Trade
{urpor. Gon [d

I 1. BARUPAL @ Wil
FFOREIGN TRADE be

#5312 SHIRI
the Minister ol
pleased 10 state @

fm) whether the “eta! Scrap  Trade
Coproratin Limited recently sponsored  a
t-ade delegation to Jasan and South Kerea
with a view o promoting exports and loca
ting new mark=~ and whether it sought
Goavernment's perm: sian and assistance for
the delegation :

(b) whetler it is a fact that Government
did not approve *he Jelegation © and

() if so, the reasons for the disanoroval/

delay in spproval 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADI- (SHRI
RAM SEWAK) © ‘a. Yes, Sir. The Metal
Scran Trading Corporation approached the
Government in Dzcember 1968 for sending
a delecuion to Japan Formosa and South
Korea etc.

(b) and ic). A delegation from the
Metal Scrap Trading Corpcration Ltd. bad
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studied the Japanese and South Korean
markets in August, 1968. It was not consi-
dered necessary for a fresh delegation to
proceed again to the same territories. The
market for scrip has revived and at present
the main effort needed is greater collection
of scrap within the country,

e wma frm, qft aar freem
wgTfdeT qay ¥t wrgy ), A
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ar AR A WA —
(1) o woft gro gwe fear mar
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(2)

(3)

(4)
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Frag dr ) azfe Fax fug o
7 g F gr fe 3%
550 w9 §=r7 & oo FEEE
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FTfgA= SR g AT AT
gamET faam # fa=e fan
AT 97 AT GEEr frar T ar
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Visa to National Liberation Front

Delegation
*534, SHRI KAMESHWAR SINGH :
SHRI SHARDA MUKHER-
JEE :
Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :

(a) whether it is a fact that a delegation
of National Liberation Front visited India
(Vietnam) : and

(b' il 50, on which country’s passport
the delegation come to India i. c. South
Vietnam Gowvurnment, Provisional Revolu-
tionary Government or North  Vietnam
Government ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : ) A
proup of six pemoos sponsored by the

PHALGU! A 27, 1891 (S4KA)
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Provisional Revolutivnary Government of
South Vietnam visited India from December
13, 1969 to January 9, 1970 at the invitation
of two private Indian organisations.

(b} They were holding Passports of the
Democratic Republic of Victoam.

Asian Mect to Counter Chinese Nuclear
Threat

*53~. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased (o state :

(a) whether the Government huve drawn
the attention of different States of Asia
regarding the danger involved in the Chinese
project of manufacturing tactical and
strategic nuclear weapons and short and long
rauge m:ssiles for using these nuclear
warheads ;

(b) if not. the reason therefor :

(cY whether the Government will consider
afresh the desirability of such Asian Meet
to develop an understanding regarding
collective seccuii'y of Asian Naotions against
nuclear threats by China : and

1d) if not. what alternative measures
have been taken by the Government to meet
this challange of Chinese nuclear threat ?

THE MINISTIR OF FXTERNAL
AFFAIRS (SHR1 DINLSH SINGH) : (&)
and (b). Asian countrics are already aware
of the danger posed by Chinesc nuclear
capability.

(e* Tt is for each State to devise such
measures as il considers necessary for s
delence.

id) While 1aking adequate mecasures 1o
meet the needs of our national defence and
security, Government are of the view that
nuclear menace can be met by an inter-
national agreement on disarmament.

Krishoa-Godavari Waters Dispute

*516. SHRI NITIRAJ SINGH
CHAUDHARY © Wil the Minister of
IRRIGATION AND POWER be pleascd o
slate :

(a) whether the Krishna Godawori River
Water sharing dispu'e between Maharavhtra,
Mysore and Andhra Pradesh is pending
adjudication before the tribunal ;
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(b} whether in spite of the adjudication
proceedings, work on Neagarjunasagar is
continuing ; and

(c) whether the work on Nagarjunasagar
concerns its second stage

THE MINISTER OF IRRIGATION
AND POWER (DR K. L RAO): (a) Yes,
Sir. The Krishna Water Disputes Tribunal
and the Godavari Water Disputes Tribunat
have been constituted for adjudication of the
water disputes relating to the inter-State
rivers Krishna and Godavari and river
valleys thereof amongst the States of Andhra
Pradesh, Maharashtra, Mysore, Madhya
Piadesh and Orirsa. The hearings of the
Tribunals are in progress.

(b} and (¢). The Planning Commission
have approved the WNagarjunasagar Project
for utilisation of 264 TMC of Krishna
Waters. Work on this Project to utilise the
approved quantity of waler was started in
1955 and is in advanced stage of con-
siruction.

Appointment of Enguiry Committee on
Frequeot Power Shedding in D. V. C.
Area

MARCH 1+, 1970
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body was appointed. some time ago to probe
into the causes ;

(b) whethar it is a fact that this body
has submitted its report to authorities ;

(¢) whether it is also a lact that the
Committee warned that, unless effective
steps were taken o rectify the dismal record
of power suppiv  position in  the eastern
region, mainly in Bihar and the industrial
belt of West Bengal wouid take a serious
shape ; and

A if so, the steps. i any, are being
taken ™

THE: MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO) : (u) The
Damadar Valley Corporation appointed an
Lxpert Committee to go into the causes of
the failure of the Damo tar Valley Corpora-
tion Power Sysiem on 19th April, 1069, and
to suggest remedial measures.

ib) The Committee submitted its  report
to the Corporation in February, 1970,

ic) and (d). The Commitice came (o
the conclusion that the power failure in the
Damodar Valley Corporation  System on
19th April, 1999, was du> to a short circuit
in one circut of the 132 KV double-circuit
line  between Durcapur Power Station of

*537. SHRI JYOTIRMOY BASU : 5. 4 e i

: i medar Valley Corporation and the power
Will the Mipister of IRRIGATION AND .. or Durgapur  Project Limited  The
POWER be pleased to state main recommendations of ihe Commiitee

(a) whether, because of frequent and and :he action taken by the Damodar
uncongenial power shedding in the area Valley C rporation are given in the
served by the DVC Power System, an expert  annexure

ANNEXURE
Main Recommendation of the Action taken by the D. V., C.
Committee
(1) Provision of carrier protection with Prcliminary engineering and designs have

auto re closing «f breakers at both
ends of the 132 KV link between
Durgapuw Power station of D. V. C.
and power station of Durgapur
Projects Lid.
(2) The interlock provided in the third
unit of the Durgapur Thermal Power
Station for automatic tripping of
forced draught fans or pre-heater
should be kept inoperative,

been compleied  Tenders have been received
for ordening of the equipmert,

This has been done.
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Modification in  the lubricating oil
motor contra.tors for coal mills of
the 75 MW units of the Durgapur
Power Station of DVC should be

(3)

carried out.

(4) Subject to safeguards the DVC
System should run with  governors
unlocked and discussions should be
initiated with  the neighbouring
systems 1o run their machines simi-
larly.

Completion of installation of graded
under frequency relavs for automatic
load shedding.

5

Pending the completion of the Central
Load Despatch  Station,  two-shift
monitoring should be started in the
Mainthon Load Despatch Station.

(6

PAALGUNA 27, 1891 (SARA

Written Answers 58

The<e modifications have heen carried ont,

Discussions have been initiated and partial
implementation commenced in the DVC
sysiem.

Action for implementation of this recommen-
dauon is in progre s.  Under-frequency have
already been installed in respect of a number
of consumers.

Recruitment of additional stal for imple-

Comyensation Scheme for Indians
evlcted from Forelgn Countries

*538. SHRI N. SHIVAPPA -
SHRI N. K SOMANI :
Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :

(a) whether the attention of the Govern-
ment has been drawn 1o a press report in
respect of comnensation policy fer Indians
who are being forced out of their countries of
abode :

(b) whether there is any proposal to
take in the custody of the Indian Missions
abroad the assets left by thewe Indians and
‘to make available equivalent funds in India
when these people arrive here ; and

fe} the number of such people likely to
be affected by this process and the stage
of finalisation of the scheme ?

THF DEPUTY MINISTFR [N THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Y!:,Sif.

(b) and (c). No Scheme as such for
granting ccmpensation has been formulated
by Governnient.  Government did, however,
make scne ex-gral.a payments to Indian
rnaticnals who were interned and forced to
lecave Mozambique by (be Portugoee
Government.

mentation of this recommendation is in
progress,
I«sue of Import Licence
*539  SHRI R. K. BIRLA : Wil the

Minister of FORIGEN TRADE be pleased
1o slate :

im) whether it is a fact that it has been
decided 1o issue import licences for raw
materials, spares and ¢ mponents financed
by sarious lbans and ciedits for full 12
menhs straightway  from the st Murch,
this year ;

(b) if so, the details thereof ; and

(c) whether a copy ~f the same would be
laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK ! : (4) Yes, Sir.

(h) and . The details are given in
the Ministry of Foreigo Trade Public Nolcie
No. 29-11C (PN)/70, dated 9th February,
1970, copies of which are being placed on
the Table of the House. [ugced in Library.
See No. LT—2916/70)

T S & gew W gre o ¥ sfw
wrfew ww wrw @R & wrere o fuwig
agranT w Aty
o 540. st fo wo wifww : sy
T W qg AT ¥ YT &0

(s)eragaw g & ww stu ¥
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I wHY | sy 1 UTHAT F AT F
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Indlan Compunies in Foreign Countries

3395. SHRI N. R. DEOGHARE : Will

the Minister of FOREIGN TRADE be
pleased o staie @

(8) the number of Indian Companies
which are carrying on their business in other
contries and their approximate investment,
company-wise ; ani

(b) the amount of foreign exchange
earned by these companies in the form of
profit 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). 19 industrial
ventures set up abroad with Indian colla-
boration. The details of these ventures are
given in the statement laid on the Table of
the House, |Placca in Library. See No.
LT—2917/70)
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The total foreign exchange repatriated to
India by these companies till the end of
1969 is Rs. 82 lakhs.

Mirage Fighter Alrcraft purchased
by Pakistan from France

33196. SHRI BABURAO PATEL: Will
the Minister of DEFENCE be pleased 1o
state °

(a) the number of French Mirage fighter
aircraft purchased by Pakistan from France
during the last two years ;

(b) whether it ix a fact that Puakistan s
pressing the Sovict Government for urgent
deliverics of fighter interceptons long-range
fighter-bombers, 40 SU-7 aircraft, tanks and
spares ;

(c) the number and particulars of the
above military hardware so  fur supplied to
Pakistan by Sovier Russia according to the
informaticn with the Government ; and

(¢) saiient particulars of the nature of
protest mede by our Government (o Soviet
Russia in this reg rd and with what response
or eflect ?

THE MINISTER OF DLEFENCE (SHRI
SWARAN SINGH: : (a) and (2. The
Government have information on this but it
would not be desirable to divulge.

{h) Government have seen P'ress reports
about Pakistan's efforts 10 obtain aircraft and
arms from Russia.

(d) We have conveyed to the Soviet
suthorities our concern as any accretion to
tbe armed strenght of Pakistan, having
regard 1o Pakisian's military collusion  with
China, poses a grave threat to India’s
security. Supplics of arms to Pakistun
would slso accentuate tensions in the sub-
continent  We hope that Soviet Government
and other Governments will take due note of
this.

"o s T swega feard v

3397. st wo wo Hfww: war
fawrt aar fawy 5ot ag @ A F
war fir .

(%) waT 7o WG AT ¥ U &Y
feramf doeme At A w e ¥
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Regularisation of Services of dally wapes
Employees in all India 1landicrafts
Bourd, Okhla, ~ew Delhi

3399 SHR1 P. L. BARUPAL : will
the Minister of FOREIGN TRADE be
pleased to state :

(a; whether it is a fact that there are a
large number of employe s working on daily
wages for the last 9 years or so in the All
India Handicrafts Board, O hla, New Delhi ;

(b) whether it is also a fact that their
services have not heen regularised so far ; if
50, the rcasons therefor ; and

{e) the steps taken or proposed 10 he
taken to regularise their services ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SIWAK) ¢ (a) Yes, Sir.

(b) So iar 9 dailv wages workers have
been absorbed against regular posts. It has
not been possible to absorb all because
regular posts are not available

(¢) The proposal of the All India Haodi-
crafts Board 1> increase the number of
regular posts cttached to Regional Design
Centres is under consideration

Import of Acids

3401. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that even at
present, India has to import some types of
acids from foreign countries ;

(b) if so, the types of acids imported
and names of the countries from which
imported ;| and

(c) reasons for not producing these acids
in India ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A statement
showing the description of acids imported
and the name of the countries from which
imported and their value during 1969-70
(uplo November, 1969) is laid on the Table
of the House. [Piaced in Library. Seq
No. LT—2918/70)

(¢) In the case of certain acids, the
demand is so small that it has not been
considered econnmical to produce them as
yet  Lfforts are being made to develop
adequate indigenous production of certain
acids, wherever feasible.

Wide Discretionary Powers of C.C.O's
Orgenisation in A.H.Q.

3402. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the C.CO's Organisation in
A H.Q. has been given wide discretionary
powers, while the General Manager of
C.S.D. (I) has verv limited powers, so much
so, that even petty matters like effecting
transfers of Depot Managers and making
purchases beyond a certain Iimit in CSD (I)
the General Manager oi CSD has (o seek
“approval" from the C.C (»'s Organisation in
all cases ;

(b) whether the officer hesding the
CC.0's organisation is a Lt Col in rank
while the General Manager was previously
of a Brigadier’s rank and now is that ol &
full Colonel's rank : and there is hardly any
proper co ordination ; and

ic) whether Gover t would
giving more decision-making powers to the
General Manager of C.SD. and making ths
Board of Administration fully responsible
for all its actions and thus decentralizing the
C.5.D. (I), working and giving It more
autonomy for betier results 7

1y

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
powers, duties and functions of cach of the
authorities under the Canteen Stores Depart-
ment (India) are prescribed in the Governe
ment orders of 17:h April, 1969 as amended
by those of 26th February, 1970. Copics of
both these orders are attached heriwith,
The Board of Administration and the Geoera)
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Manapger have been given adequate powers
in the matter of diy-t>-day administration.
It is correct that the present Chief Canteens
Oflicer is a Lt Colonel while the present
General Manager i a retired Naval Oficer
who held the cquivalent rank of Col.|
Brigadier at the time of his retirement, The
Chiel Cunteens Officer is a stu officer and
is responsinle, broadly speaking, (o the
Quarter Master General who is a L. General,
There is nothing incongruous in this arrange-
ment,  There Is  adeguate  coo:dination
between the various authorities

Functions of the Chlef Canteen
Officers’ Orgunisation

3403. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased 1o state :

(a) the functions ol the Organisation of
the Chief Canteen Officer vivawvis the
CSD (D), and wh.ther thesc are properly
codified :

(b) whether any complaints of discrimi-
nation have been received hy the Govern-
ment agains' the C.C 0. s Organisation and
also ahout the abuse ol its powers in regard
to issue of certa-n brands of liguors and
other special allorm mt items  from  the
A HQ. Grocery Canteen, only 10 a selected
few officers, und cven imterfering in the
day-today-working of the A H.Q. Grocery
Canteen and other local C.S D. instal'ations
in Delhi :

(¢) if so, th: action taken in such
matters during the past two years ; and

(d) whether in view of the mounting
complaints, Government would  appoint
a Study Groun 1o studv and streamline the
functions of the C.C O's organisation and
codifying them ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The Chief
Canteens Officer forms a part of the Canlteen
Section of the Quartermaster General's
Branch in the Army Headquarters. The
duties of the Canteen Section are imier aia
prescribed in the Government orders of 17th
April 1969 of which the relevant extract is
laid on the Tuble of the House [Flaced {4
Librar. See No. LT 2919°70]

ih} Mo such complaints
repeived by Government.

have been
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(c) and (d). Do not arise.

Lack of Facilitles to Staff Working
in Jaipur Depot of Canteen Stores
Department i Indlu)

3404, SHRI CHANDRA SHFKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the CSD. (I)'s Jaipur
Depor 15 situated ten to twelve miles outside
the city limits and no houses and transport
facilities are provided to staff working
therein ;

(b) whether, as a result of lack of
housing and transport [lucilities there, the
cmplovees are put to great  hardship.  While
on the other hand, huge profits of the CS.D.
(1) are disbursed an* squandered every vear
in other directions and none is spent on
providing  housing, transport and other
facilities to their employees ; and

fc) the steps being taken by Government
to provide adequate housing, transport and
other facilities of like nature to employees
of CS5.D trom its yearly profils in every
station where its insiallations exist ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
ISHRI SWARAN SINGH): a) to (c).
The CSDI) Depot at Jaipur is 7 to 8
kilometres from the city and the Depot
cmplovees  reside either in the adjacent
villages or in Juipur city where accommoda-
tion is available on hite The CSD(I)
employees are entitled to the <ame accom-
modation facilities as the Defence Oidnance
civilians and are also entitled to house rent
allowance, However, CSDili owned
accommedation has been provided to 140
emplorees at Dombay. Plans are being
drawn up by CSD(I) to construct 'n a phased
manner  accommodation  for  some  key
personnel of each station near the installation
itself,

The question of providing facilities at
Jaipur is under consideration.

It would not be correct to say that the
profits of the CSD(I) are syuandered. The
profits are utilised principally for the
welfare and gensral amenity purpose of the
troops, for the working expenses of the
CSD'1) and for allocation to the Benevolent
Fund and TB Fund of the CSD(I). Since the
necessary facilities on par with those admis-

- wwu=
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sible to other defence civilians are already
admicsible to the CSD:I) employees, it is not
considered necessary to reserv: a portion of
the profits of the CSD(I) expressely for this
purpose,

Setting op of Public Sector Undertakings
In States

SHRI R. K. BIRLA .

SHRI D.N. PATODIA :

SHRI N. R. DEOGHARE :
SHRI HEM RAJ :

SHRI OM PRAKASH TYAGI :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that various
State Government. have asked the Central
Government to <et up public sector units in
their respective states during the Fourth Plan
perind ;

by if so, the mames of the State Govern-
ments and full details of the units asked by
them in their respective States ; and

(c) the details of the action taken or
proposcd to be taken bv the Central
Government in this regard ?

TIIE PRIME MINISTFR. MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY ANID MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (c). At the time of th: formulation
of the Fourth Five Year Plan. all the State
Governmentc submiticd proposals about the
industrial and mineral schenics o be included
in the State sector during the Fouth Five
Year Plan. These proposals were considered
at meetings of the Working Groups held in
the Planning Commission An outlay of
Rs. 176,36 crores— Rs. 15427 crores for
large and medium industries and Rs. 22.09
crores for minerals—has been made in the
State sector in the Draft Fourth Plan,
State-wise outlay approved for the Fourth
Plan for large industries and minerals is
indicated on pages 65 to 70 of the Draft
Fourth Plan report  The list of the Central
industrial and mineral projects fo be set up
during the Fourth Plan alongwith their
locations so far decided is indicated on
pages 253 to 260 of the Draft Fourth Five
Year Plan report.

After publication of the Draft Fourth
Five Year Plan. certain modifications or
adjustments have been proposed by the

3406,
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State Goveroments, In connectlon with the
finalisation of the Fourth Five Year Plan,
the industrial and mineral programme both
in the Central and State sectors is being
reviewed and the suggestions made by the
State Governments would be taken into
account while finalising the Fourth Five Year
Plan,

Industrial Collaboration with Iran

SHRI K. P. SINGH DEO :
SHRI Y. A, PRASAD :

Will the Minister of POREIGN TRADE
be pleased to state :

(8) whether it is a fact that the delega-
tion of the Federation of Indian Chambers
of Commerce and Industry, which visited
Iran recently, has urged Government for
adequate support to the Industry to finalise
collaboration deals with Tran ; and

(b) if so, the details thereof and the
reaction of Government in regard thereto ?

3407.

THE DEPUTY MINISTER IN THE
MINIJSTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) The Secretary-
General and another official of the
Federation of Indian  Chambers of
Commerce and Industry, visited Iran in
November, 1969, primarily with the object
of establishing direct contacts between the
Federation and its counterpart in Iran. In
their report on the visit, they have inter alla
made a general observation that adequate
support should be navailable from the
Government in  finalising  collaboration
arrangements (for industrial ventures) and in
implementing them.

ib) In accordance with their known
policy in this regard, Government have been
encouraging and facilitating joint ventures
abroad by Iodian entreprencurs, and will
cootinue to do so.

Expert Team to Japan

SHRI SAMINATHAN :

SHRI N. R. LASKAR :

SHR] CHENGALRAYA
NAIDU :

SHRI DHANDAPANI :

Will the Minister of POREIGN TRADE
be pleased Lo state @
(») whether it is o fagt tbat an expert

3408.
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team of his Ministry visited Japan to review
the progress of the decisions taken by the
Prime Ministers of the two countries last
yepr §

ib) if so, the progress made so far by
the two countries for improving the trade
after the two Prime Ministers discussed this
issue ; and

(c) the goods that India has supplied to
Japan and the goods imported from that
country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK): (a) to (c). Shri K. B,
Lall, Secretary (Foreign Trade) accompanied
by an officer of the Ministry of External
Affairs, visited Japan. at the invitation of the
Government of Japan, from the 19th to the
2%th  December, 1969, with the object
inter alia of reviewing the acton taken in
pursuance of the decisions taken by the
Prime Mini-ters of the two countrics last
year, They had fruitful 1alks with leading
Japanese officials and  businessmen and
industriali ts. They reviewed Indo-Japanese
co-vperation in diffe:ent fields of economic
endvavour with a view to its enlargement.
Apart from this, a number of other visits
and  discussions have taken place in
nccordance with the apreement of the two
Prime Ministers that consultations should be
held at various levels to ensure long-term
development of trade relations between the
two countries on  the basis of greater
diversification  and complementarily. As a
result it has been poseable o identify more
clear'v the possibilities for an increase in
Indo-lapancse trade. It mav be ndded that
Indian Exports to Japan during April to
November 1969 amounted 1o Rs 108 crores
as against Rs 98 crores during the corres-
ponding perind of 1968. The main ilems
exported by India to Japan include iron ore
and ¢ ncentrates. manganese ore, iron and
steel (including scrapy, fish and fish
preparation,  ofl  cakes, unmanufactured
tobacen, rosewond, raw cotton, mica, animal
cnsings  and  juie manufactures The main
items of India®e imports from Japan comprise
of machinery =nd equipmuent, organic
chemicals nitrogenouns fertilisers, certain non-
ferrous metals, iran and  stee] manufactures

. 8nd certain types of transport equipment,
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U.S.SR. Help in Bilateral Implementation
of Tashkent Agreement

5. C. SAMANTA © Wil
AFFAIRS be

3411, SHRI
the Minister of EXTERNAL
pleased 10 state:

(a) whether the wisit of the Prime
Minister to 11.5.5 R recenily has helped India
in the matter of implementation of Tashkent
agreement by Pakistan and enabling Indiu
to meet the challanges posed by China and
Pakistan ; and

(b} whether the USS.R. is prepared to
supply arms, military equipment  and
submarines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
iby  The last visit of Prime Minister to
US.SR. was only a brief stop-over at
Moscow airport in January 1969 ©n her way
back from the Commoawealth Prime
Ministers’ Conference in London. Whatever
talks werc held on the occasion were of
confidential nature, and it is nor customary
to divulge details. -

Steps to Improve Indo-Pak. Relations

3412. SHRIS. M. BANERIJEE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) what further steps have been or arc
being taken to improve India®s relations
with Pakistan ; and
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iby whether Pakistan has also shown
some inclination in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : ()
The Government have vontinued 10 take
initiatives in an eflort (o improve relations
with Pakistan under the Tashkent Declara-
tion. These relite jnres wlia, to she return
of property and assets, suppression of
hostile propaganda, no-war pact, resumption
of nade, facilities for  wavel, cultural
exchanges and resumption of flights by
civil airlines.

(b) No, Sir. I’akistan's response has not
been positive.

Release of Emergency Commissioned
Officers

3413. SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to state @

(a) the number of Emergency Com-
missioned Officers who will be released in
1970 ; and

(b) which the final
completed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b Approximately
B¢0 Emergency  Commissioned OMficers
{Non-medical' and about 30 Emerzency
Commissioned Officers of the Army Medical
Corps are expected to be released in 1970,
38 Fmergency Commissioned Officers in the
Remount and Veterinary Corps  will be
scicened during April 1970 and those who
fail to qualify lor permanent commission
will be released. According to the present
plans the release of non-medical E C Os.
will be completed by the 20th September,
1970 and those of Remount and Veterinary
Coips in 1971, There is no phascd pro-
gramme for the 1elease of E.C.Os in Army
Medical Coips.  There may be delay in the
release of some E.C.Os. against whom
disciplinary cases are pending, or because
they are temporarily in low medical catepoy
and are hence yet to be screened for
Permunent Commission.

release  will be

Anti-India Broadcasts By Radio Feking

3414 SHRI HIMATSINGKA : Will
th: Minister of EXTERNAL AFFAIRS be
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pleased to state the number of anti-Indian
Peking broadcasts that have come to
Government’s notice during the past three
months and the nature of the attack launched
by Paking Government through differeat
media of communication and the Govern-
ment's reaction thereto in o far as 1t
constitutes an interference in India’s internal
affairs by the Chinese Government and
presents a serious threat to India's peace
and security ?

THE DEPUTY MINISTER [N THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : About
35 anti-Indian broadcasts from Radio
Peking have come to the notice of Govern-
ment during the period D.cember 1, 1969 to
February 28, 1970. These broadcasts
project a completely distorted picture of
India's external policies and of the imternal
situation in India. They seck to sow discord
between India and her neighbours and
contain open encouragement 1o groups in
India to subvert by violent means the
legally constituted authority in India.

The Governmant of India have protested
time and again to the Chinese Government
against  such baseless inflammatory
propaganda. However, it is an cloquent
denial of Ch na's much professed principles
of peaceful co-existe including non-inter-
ference in the internal affairs of other
countries, and Government which have
adopted an attitude of patience and tolerance
in this regard. cannot but deplore the
continuance of such propaganda.

“eft drw ve s, Wed e’ W
afen Awat grer 1969 ¥ wregafr g
& ®WT wretEA
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Import of T. V. Receivers proving a
hindrance in the Way of T. V,
Expansion Programme

3416, SHRIR. K. BIRLA : Will the
Minisier of DEFENCE be pleased to siate :
(a) whether it is a fact that import of
television receiver is standing i the way of
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expansion programme of television of the
Union Government ;

(b) if so the number of television
receivers imported during the last three years,
year-wise, and the amount of foreign
exchange spent thereon during this period ;

(¢) whether it is a fact that the Central
Electronics Engineering Research [Institute,
Pilani has drawn up an integrated programme
for the development of various items of
equipment and components for TV system ;

(d) if so, with what results and whether
the Pilani equipment has been successful in
minimising the import of receivers and
helping the expansion of TV programme ;

{e) the names of the private concerns
which have been given licences and have
started production of TV sets and the
number of sets manufactured by each firm
so far ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L N.
MISHRA) : (ai and (b). No. It is not so.
The requirements of the only TV station

established at Delhi are now being fully met
from indigenous production that have been
established. Consistent with the plan to
establish five additional TV transmitting

Name of the Firm

M/s. J. K. Electronics 10,000 p. a.
M/s. Telerad 10,000 p. a.
M/s. Telestar 5,000
M/s. Polestar 5,000

wol % frote & et
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Stations at Srinagar, Bombay, Calcutta,
Madras and Kanpur during the fourth plan
period, action is being taken 1o establish
cuffizient capacity for manufacture of
Television Receivers to meet the full require-
ments when (hese new  stations are
eslablished, No TV receiwvers have been
allowed 10 be imported in the last three
years for sale. Individuals returning from
abroad might have brought some sets as
their personal baggage and some sets have
been imported as gifts. No information
regarding the foreign exchange spent on
these sets is available,

(c) and (d). Central Electronics Engineer-
ing Research Institute Pilani has drawn up
an integrated programme for the develop-
ment of 10 items (modules) required for
manufacture of television equipment. It is
proposed to award developmental contracts
in respect of these. The development of
Television done by C.EE.R.I. Pilani has
been  successiul  in nunimising foreign
exchange for establishing Television factorles
and n productionising Television receivers.

(e) The names of private concerns who
have been sanctionsd capacity for the
production of TV receivers along with the
present position of production are indicated
b¢|0w H

Qty. produced sv far
200
Production expected to start from
April 1970,

Production expected to start from
June 1970.

Production expected to start from
June 1970,
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Direct Negotiations for lmports/Exports
by Stute Governments

3418. SHRI S. K. TAPURIAH : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the State Governments are
permitted to have direct negotiations with
foreign countries for export and import
trade ; and

(b) if so, how many States have got
such contracts and the quantum of business
involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) . (a) Yes, Sir, except in
the case of imponis financed under LFxim
Bank/AID Project Loans, where indents
have to be routed through the Director
General Supplies and Disposal.

{b) The infermation is not available.

Proposal to Convert Free Trade Zone at
Kandla into Free Port

3419. SHRI M. H. GOWDA :
SHRI S. KUNDU :
SHRI HEM BARUA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether 1t is a fact that tbe newly
developed free trade zone in Kandla has
been showing signs of decay ;

(b) if so0, the reasons therefor : end

(¢) the steps that Governmen: propose
1o take to comvert this zone imto free port

like Singapore or Hong Koog ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

(¢) There is no proposal o convert
Kandla Free Trade Zone into a free port.

Grant of Release Leave to Reservists
Called for Active Service During
1965 Conflict

3420, SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether the reservists were called for
active service durirg the Indo-Pak conflict in
1965 and were granied two months leave at
the time of their release from the army |

(b) if so. why that leave is now being
termed as rregular and  treated as exira-
ordinary leave withnut pay and allowances ;

(c) why the difference «f pay and
allowances between the civil and military
rates has not been paid up till now, even
after a gap of five years ; and

(d) the approximate period by which
this irregularity will be set aside as the leave
in question was not applied for by the
reservists and they should not be penalised
for any Administrative flaw ?

THE MINISTER OF DEFEMCE AND
STEEI. AND HEAVY ENGINEFRING
(SHRI SWARAN SINGH) : (a) Somc
reservists were called fer active  service dur-
ing the Indo-Pak Conflict i 965, 0 days’
leave was granted to some of them at the
time of release from the Army.

(b) Some of the 1eservists had been
granted 60 days” leave even though they did
pot render the minimum of six months'
service required to be rendered by them
under rules in order to be eligible for &0
days’ leave. In these cases ihe grant of
leave was irregular.

(c) Mo case has come to the notice of
Goveroment regard'ng  non-payment  of
difference in Civil and Military rates of pay
and allowance for the pericd of active
service rendered by the reservists called up
in 1965. It is not knuwn whether any
cases are peading with the Record offices.

(d) The irregular leave was regularised by
the grant of exira-ordinary leave without pay
and  allowsnces. Such  regularieaticn ip
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deserving cases is usual in both civil and
army.

Curbing of Hostile Naga Activities

3421. SHRIS. S KOTHARI : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the situation
in Nagaland has improved and the Army
authorities have met with some success in
curbing Naga hostile activities : and

(b} if so, what are the future prospects
ef liquidating Naga resistance and establish-
ing peace in the area ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH: : (a) and 'b). As
a result of the vigilance exercised by the
Security Forces and the increased develop-
mental cctivities undertaken by the Govern-
ment of Nagaland, there has been consider-
able improvement in the situation. An
increasingly large number of people have
realised the benetits accruing from peace and
have been co-operating  with the Civil
authorities and the Security Forces. By and
large. there is peace in Nagaland and the
writ of the State Government  runs all over
the State,
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Export of Maoganese ore to West
European Countries

(3)

3423, SHRI N. R. LASKAR :

SHRI DHANDAPANI :

SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN :

SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Union
Government has made arrangements for the
sale of | lakh tonnes of manganese ore (o
the West European countries ;

(b) if so, whether in addition to that
Government have also  eight barter deals
with other cogntries ;
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(c) if sn, whether they have
spproved by Government ; and

{c) with which countries this deal has
been finalised ?

been

THE DEPUTY MINISEER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Minerals and
Metels Trading Corporation of India has
entered into sale contracts for expor' of
about 2 lakh tonnes of manganese ore to
West European Countries during 1970.

(b) to (d). Government have approved
8 barter proposals for the export of high
grade manganese ore to U S A, and Canada.

Proportionate Pension to Emergency
Commivsioned Officers Who had
been Commissioned Junior Ranks

SHRI UMANATH :
SHRI JYOTIRMOY BASU :
SHRI K. ANIRUDHAN :

3424,

SHRI VISHWANATHA MENON:

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is & foct that the Rajya
Sabha committee on Petitions had recc m-
mended to Government for the grant of
proportionate pension to Emergency Com-
missioned Officers who had been commission-
ed from the ranks :

(b) if su, whether the Government have
considered the recommendation and issued
the orders to effect this ; and

(¢) if not, the reason therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b) The
Rajya Sabha Committee on Petitions noted
with satisfaction that Government had taken
up the cases of those Emergency Com-
missioned Officers who had been promoted
from the ranks, for the grant of propor-
tionate pension instead of gratulty.

Against the normal qualifying period of
20 years service for pension in respect of
directly commissioned officers, an E.C.O
who has risen from the ranks, was eligible
for the grant of special pension at the end of
15 years combined JCO/OR and ECO service,
This period has further been reduced to 12
years with effect from the Ist June, 1969
‘Even though such an E.C.O. may have been,
for the greater part of his service, ip the
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ranks, his pension will be on rates somewhat
betier than the pension admissible to a
retiring J.C.0.

(c) Does not arise,

Desirabllity of Export of Iron Ore
3425. SHRI G. Y. KRISHNAN :
SHRI HUKAM CHAND

KHCHWAL :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that our Govern -
ment exports millious of tons of iron ore
every year, particularly to Japan and are
going to extend it over the next five or
seven years :

(b} whether it will be in the national
interest of a developing country like India
to make huge exports of uon ore every
year ;

(c) whether it is not desirable (o export
stee| instead of iron ore ; and

(d) if so, the reasons thereof ;

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) Yes Sir.
(c) and (d). The reserves of iron ore
in India are sufficient enough to feed our

expanding steel industry as well as increased
exports. India is also exporiing substantial
quantities of iron and steel. While export
possibilities are always taken into account
in the planoing for steel, limitation of
resources, both financial and technical, act
as inhibiting factors in an industry like steel
which not only iequires a high order of
investment in financial terms but also large
number of skilled technicians.

Closure of Tea Gardens

3426 SHRI G, Y. KRISHNAN : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(m) whether it is a fact that due to
unecopomic working & number of Tea
Gardens have been closed : and

(b) if so, the measures Government
propose {o modernise them 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK) (a) 8 tea gardens are
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reported to have been closed during the jast
S years ending 1469, details of which are as
under :—

Name of tea estales

Reasons for closure

Rohini Tea Estate in Darjeeling, West
Bengal.
Salchapara Tea Estate in Cachar Assam.
Rajbhotta Tea BEstate in Lakhimpur
Assam,

Rowriah Tea Estate in Sibsagar, Assam.

Karikayam Tea Estate in Quilon. Kerala.
Laximikanta Tea Estale Dooars, West
Bengal.

Lebong and Mineral Spring Tea Estate
in Darjeeling, west Rengal.

Avongrove Tea Iitate in
West Bengal.

Darjecling,

Requisitioned by the Indian army.

Owners unable to look after the graden.
Uneconomic.

Land acquired by Assam Goverament for
defence purposes.

Un-remunerative

Loss 1o the workiog of tea estate.

Uneconomic working (This estate has
becn resumed by West Bengal under
section 6(3) of the Estates Acquisition
Act).
Uneconomic and owner abandoning the
estate.

(b) Government have been assisting the
tea industry for the last few years financially
in its development in the form of providing
loans to the industry for extensions and
replantations under the Tea Plantation
Finance Scheme and  for  obtaining tea
machinery for modernisation and expansion
of tea fuctories under the tea machinery
hire purchase scheme. There is also a
Replantation Subsidy Scheme providing for
subsidy for replantation of old tea bushes
with newly developed planting material for
increasing long term production, improving
quality and meintaining competitive ability
of the tea industry,

\bolition of Export Duly

3427. SHRI G. ¥, KRISHNAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(m) whether it is a fact :hat there is a
plan before Government to reduce the
Export Duty or to aholish it in ordsr to
encourge the exporte s ; and

(b) il so the detai's thereof

THE DIPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SFWAK): (a) No, Sir. The ques-
tion of appropriate adjustments in export
duties in respect of different commodities

for augmenting country's export carnings is
kept under constant review and adjustments
are made as circumstances warrant.

(b) Does not arise.

Development of Phulbhani District
of Orlssa

3428. SHRI A. DIPA: Will the
PRIME MINISTER be pleased to state
whether there is any proposal on the part of
Government to develop the under-developed
areas of Phulbhani District of Orissa.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
The Plan aims at ameliorating the conditions
of the poorer sections of population and the
backward areas in the country through
planned cconomic development. The State
Government has been requcsted to identify
the underdeveloped areas within the State
and to take appropriate measures for their

Per Capiia Income
3429. SHRI RAM SINGH AYARWAL :
Will the PRIME MINISTER be pleased 10
state ;
(8) the per capira income ip the country
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and per capita focome of lower income
group and poor sectlons of the soclety and
the percentage of their population to the
total population of the country ; and

(b} the States where per caplta income
is the lowest and the schemes likely to be
implemented by Government to enhance the
per capira income of the said States ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(2) The per caplta income in the country
in 1968 69 at constant (1960-61) prices was
Rs. 319.3 as indicated by quick estimates
which are subject to revision

Figures regarding per capita income of
fower income groups and poorer sections of
society and the percentage of their popula-
tion to the total population of the country
are not available,

(b) According to the latest comparable
estimates Of per capita in income 1964-65
in various States, Bihar, Jammu and
Kashmir, Orisia, Rajasthan, Madhya Pradesh
and Uitar Pradesh States had per capita
income less than the All-India average of
Rs, 422 (at current prices) in that year.

The per capiia income of these States
would increase with the implementstion of
the various programmes and schemes includ-
ed in the Fourth Five Year Plan of the
States a-d in the Central Sector.

Modernisation of Woollen Industry

1430, SHRI R, K. BIRLA :  Will the
Mipister of FOREIGN TRADE be pleased
to state :

(ay whether it is a fact that Government
havs recognised the woollen industry and pot
only as an export-oriented industry but also
a defence-oriented one @

(b) whether it is a fact that the 75 per
cent of the machines in this industry are
old :

te) if so, steps Government are taking
to mwdeinise the industry to mahke use of
its full capacity

(d the amount of foreign exchange
allotted for modernisetion during the current
year and the next year ; and

¢} the names of the countries with
which Governmeant are negotiating regarding
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the import of machines yfs g-vis foreign
exchange arrangements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
(RAM SEWAK): (a) to (e). Although
there is no formal categorisation of indus-
tries on the ubove lines, Government recog-
nisss the importance of the woollen industry
in the country’s economy and the role it
plays in the earning of foreign exchange and
meeting defence requirements.  The industry
is mainly handicapped owing to paucity of
raw material, a substantial part of which
is imported. It is also a f(act that the
industry by and large is operating with old
plant and machinery. Assistance is pro-
posed to be rendered within the limitation
of the owerall foreign exchange position to
tnose units which have acquired priority
status by virtue of their export  performance
During  1969.70, foreign »xchanee amounting
to Rs. 52.56 lakhs was carmarked for impurt
of machinery from GDR., Poland, Hungary
and under free f:eign exchange credits. The
amount of credits to be allotted during
1930-71 is not vet available.

Crises in Cotton Textile Industry
3431.  SHRI JYOTIRMOY BASU :
SHRI 5. R. DAMANI :

Will the Minister of FOREIGN TRADE
be plcased 1o state :

fm) the position of supply and prices of
raw cotton particularly in northren India ;

(b) whether Lis attention has bee
drawn to o statement nade at New Delhi
by the President, Northren India Textile
Mills  Association on the 24th January, 1970

anuouncing that cotton mills may have to

close on onz additional day a week to tide
over the current crisis ;
ey if so, whether the cotton textile

industry is faced with any crisis and if so,
the nature of that crises ,

1d) whether the mill owners are plann-
ing o close the mills on one additional dav
a week with the aporoval of the Ceatral
Government ; and

(e) il so. whether Government have
considered the possible impact of this move
on the income and employment of lakhs of
people dependent upon this industry ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (e¢). Generally
speaking, colton requirements duting the
year 1969-70 are in excess of the availability
of cotton and prices have been, on an
average, ruling at levels about 60°, above
the support prices. This position holds
good for Northern Indian region also.
Action has been taken on the fullowing lines
to ncrease «upply of cotton or its substitute
istaple fibre) and to regulate the marketing
and distribution of available supplies of
cotton :

(i) Arrangements for import of
1.25 lakhs bales of PL-480
cotton have been made.

1ii) Atiangement have been made
for additional import of 30,000
balls of cotton I'r(_:rm global
SOuUrces

(iii) Arrangements have been made
for the import of 1.5 lakh bales
of staple fibre.

{ivi Limits upto which cotton stocks
can be held by miids have been
reduced to one month.

tv1 Credit limits in respect of cotlon
have been suitably adjusted.

The latest price trends show some response
of these mecasures and there are indications
uf prices rise having been arrested.  There
is mo proposal to close the textile mills on
one additional dav in a week.

Purchases of Wagons by lran

SHRI VASUDEVAN NAIR :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

fa) whether Iran has agreed 1¢ purchase
Railway Wagons from India ;

(b) if so, the number of wagons to be
purchased by Iran from India and the price
fixed for the wagons ; and

(¢) by when these wagons are expected
to be delivered 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). Iran has

1432,
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from the Siate Tradiog Corporation of India,
It is not in a business interest of the Indian
expuriers to disclose information about
their price.  If the contract is signed in the
very nedr fulure, (he wagons are likely to
be delivered before the end of 1971,

Rate of growih of Production of Jute
und Cotton Textiles

3433, SHRI N. R, DEOGHARL :
Will the Mioister of FOREIGN TRADE
be pleased 1o state tne yearly compound
rate of growth of prodaction, yearwise, for
the last three years, in respect of jute and
cotton textiles 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
HKAM SEWAK) : The information i1s beiog
coliected and will be laid vn the Table of
ihe House.

Silver Trophy Presented by M/s. Tiluk
Sops to the Officer Commanding
18 Punjab Regiment

34 4. SHRI SURAJ BHAN: Wil
the Mipister of DEFENCE be pleased lo
state ;

(a) whether it is a fact that Messrs
Tilak Sons (Liguor Dealers) had presented
a silver trophy worth Rs, 3,000 1o the
Officer Cominanding, 1¥ Punjab Regiment,
in March 1965 ;

(b) if so, what afliliations Messrs Tilak
Sons have with the Unit ;

(c) whether the acoeptance of the trophy
is against the exisiing Army oiders wnich
prohibit the acceptance of gifis/presents/
donations by Awmy Units from Civilians ;
and

(d) what
taken or pivposes 1o
defaulter ?

has
the

action the Governimeni
lake against

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes. The
wrophy was presented to 18 Punjab and is
kept as Regimeot properly in Batallion
record.

(by M/s Tilak Sons were local dealers
who used to supply liquor (run.) e the

agreed in principle to purchase 492 wgaons  Unit.
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() Yes, if it is done without permission
of higher authorities.

(d) The matter is being investigated.
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U.P. Cantonments (Control of Rent
and Eviction) Act, 1952

3436, SHRI  YASHPAL SINGH :
Wil the Minister of DEFENCE be pleased
10 refer 10 the reply given to Unstarred
Question No. 5235 on the 24th December,
1969 regarding U.P. Cantonments (Control
of Rent and Eviction) Act, 1' *2 and state :

(a' The reasons for which no provisions
empowering a District Magistrate to review
or cancel the orders passed by him under
Section 14 of the Act have been made ;

{b) whether Government are aware that
many people of Meerut, in respect of whom
the Rent Controller, who has delegated
powers of a District Magistrate had issued

wrong oiders in the past, are suffering due
t the absence of these provisions ; and
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(c) if so, whethker Government propose
to consider the desirability of introduciog
an amendment in the Act making the pro:
visions for review or cancellation of the
orders issued by a District Magistrate from
the date of commencemcnt of the Act in
order to deal with the cases which have
already been reviewed or lying peoding for
review with the District Magistrates 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHKI M. R.
KRISHNA) : (a) It is not considered
necessaty 1o empower the District Magis~
trate to review or cancel his own orders
passed under Section 14 of the Uttar Pradesh
Canotonments (Control of Rent and Eviction)
Act, 1952, Nor is there a similar power
vasted in the District Magistrate under the
corresponding State law, namely the U.P.
(Temporary) Control of Rent and Eviction
Act, 1917,

(b) No, Sir.

(c) Does not arise.

P.M's Mectiog with Sheikh Mohd.
Abdullab

3437. SHRI YASHPAL SINGH : Wil
the PRIME MINISTER be pleased to state :
ia) whether she had a i.eeting with

Sheikh Mohd. Abdullah on the 2ist February,
1970 ;

(b) if so, what were the matters discuss-
ed ; and
(c) whether she had found any change

in his views in so fur his allegiance 10
India is concerned ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMA1l INDIRA GANDHI) :
(a) to (c). Sheikh Mohd Abduilah met the
Prime Minister on 21st February: 1970 It
was & courtesy meeting, and there was no
serious discussion of a polilical nature.

Use of Computer for the Publication

of Trade Data
i43R. SHR! VIRENDRA KUMAR
SHAH : Will 1he Minister of FOREIGN

TRADE be pleased to state :
(a) whether the publication of trade
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data in our country suffeis from intolerable
time-lags because of our failure to compute-
rise the flow of information ;

(b) whether 1he Directorate of Com-
mcrcial intelligence and Statistics, Calcutta
once decided to instal & computer but later
on decided not to have anything to do
with it ;

(¢) whether the siaff of D.C.LS. s
totally opposed 1o the installation of a com-
puter and has also threatened that if the
data collection point is shified from Calcutia
they will make sure that not a single item
of trade statistics leaves Calcutta port as
reported in the Hindustan Times dated the
21st Januarv, 1970 ; and

(d) if so, the details of Government's
stand on the above matters and the steps
being taken 1o expedite the release of trade
data in luture ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir, the time-
lag in the publication of trade data is ot
inordinate and compares favourably with
many other countries.

(b) to (d). The whole question is now
under study by a study group. No decision
has been taken. Tt is, however, true that
the staff in geneial are opposed to
computerisation.

Acquisition of land for Consiruction
of Bhakra Dam, Sutle] Beus
Link und Poog Dam

3439. SHRI PREM CHAND VERMA:
Will the Minister of IRRIGATION AND
POWER he pleased to state :

(a1 how much land of Himachal Pradesh,
has been acquired by Government in the
copsiruction of Bhakra Dam and on the
proposed Sutlej Beas Link and Pong Dam
so far ;

(b) how much compensation in each
has been paid for the land so acquired and
how much is still 10 to be paid and at what
rate the compensaticns bas been/will be
paid ;

(c) how many people have been or will
be rendered homless with the construction
of these Dams and how many of them have
been rchabilitated, how many of them is
still required to be rebabilitated and what
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arc the details of the assistance by way of
land, lid or any other help to be given to
them ; and

(d) whether the responsibility of rehabi-
litation of these oustees rests with the
Government of Himachal Pradesh, or with
Centra! Government of with both or with
any other State or nome is responsible for
their rehabilitation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (d). A statement is laid on the
Table of the House. (pPlaced in Library.
See No. LT-2921/10]

Import of Items which are Manufactured
in India

3440. SHRI PREM CHAND VERMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government permit import
of certain items, which are actually manu-
factured in India and which can serve the
purpose, without being imported from out-
side like certain items of paper and card-
board ; if so, the items of paper and card-
boaird for which any class of importer or
exporier is granted permissicon |

(b) whether sume qualities of cardboard
for the preparation of Ice-cream boxes, paper-
glasses and packing of fish in cardboard
boxes is permitted to be imported ; if so,
whether these boxes can be prepared from
indigenous  material ; if 80, the reasons for
aliowing its import and, if not, the reasons
therefor ; and

(c) whether Government are reconsider-
ing their policy regarding the above items ;
if so, when a decision is likely to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The import of naper
and bomrds which are maoufaciured in
the country in adequale quantities and ip
suitable quality to meet the requirements, is
pot allowed. Ceriain types of paper and
boards which are cither not produced
in the country or the production of which Is
inadequate to meet the demand, the terma of
quality or quaotity, are, bhowever, -"nwad
to be imported. The items of psper and
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paper-board and the end-uses for which they
are allowed 1o be imporied by actual users are
indicated in the statement laid on the Table
of the House. [Placed in Library. See No.
LT-2922/70 ] The items of paper and paper
boards which are allowed to be imported
under the policy fur registered exporiers are
indicated in the statement laid on the Table
of the House. [placed in Library. See No.
LT-2922/70 ]

(b) Waxing Cartridge Paper and wood
free glazed boards including sulphite boards
are allowed 1o be imported fo- the manu-
facture of ice-cream cups, tunblers, etc.
Import of these paper and boards is allowed
because similar gqualities of paper and boards
produced in the country from bambouv adopt-
ing the sulphite pulping process has a ten-
dency to turn into a dirty grey colour when
waxed. The import of cardboards, corrugated
boards and cardboard boxes are allowed
under the policy for registered exporters for
the purpose of packing of fish and other
marine products. The import of cardboard
boxes are allowed because importers n
foreign countries of our marine products
desire that these products should be packed
in such cartons so that these can be mar-
keted through the retail stores in those
countries. As the value of imported con-
tainers in relation 1o the value of the main
products exported is small. this facility bas
been given to the expurters.

- (c) The policy for the import of paper
and paper boards is under review.

‘Agro-ludusirial Complex in U. P.'

SHR1 V. NARASIMHA RAO :
SHR] NAMBIAR -
SHRIJYOTIRMOY BASU :
SHRI K. ANIRUDHAN :
SHRI GADILINGANA

GOWD :

SHRI1 P. GOPALAN :

Will the PRIME MINISTER be pleased
to state :

() whether the Atomic Energy Commis-
gion has drawn up a scheme to set up an
agro-industrial complex in Western Uttar
Pradesh ;

(b) If so, the board outlines of the
schemse ;

ic) the total expenditure to be incuried ;
and

3441,
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(d) when the scheme will be put into
operation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENFRGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHD :
(a) to (e). A working Group sct up by the
Atomic Energy Commission  has submitted a
preliminary report on the setting up of Agro-
Industrial Complexes around large-sized
Nuclear Power Stations. Onc of thie locations
studied refers to Western U P, The salient
features of the report of the Working Group
along with the report are available in the
Parliament Library.

(d) The report submitted was prelimi-
nary in na'ure. Further studies by the Work-
ing Groun are now in progress. The question
of arriving at any conclusions and taking
steps for implementation wi'l ari-c only after
the current siudies are completed.

Militant Attitude of South Hall Indien
Workers Association in London

3442 SHRI V. NARASIMHA RAO:
Will the Minister of EXTERNAL AFFAIRS
be picased to starwe :

(a) whether the Indian Workers Asso-
ciation of South Hall in London has announ-
ced that it would adopt militant methods to
defend the rights and the lives of coloured
immigrants in Umted Kingdom ;

(b) if s0, whether the United Kingdom
Governnient has  longed  piotest  pgainst
the activities of Indians in U. K. ; and

(c) the reaction ot
this regard ?

THE DEPUTY MINISTER IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have scen press reporis that the
Indian Workers Association of Molverhamp-
ton passed a resolution to this effect as a
response to a speech made by Mr. Enoch
Powell at Scarborough in January, 1970,

(b) No, Sir.

(c) Does not arise at present.

the Government in

llumisation of Statues on
Repablic Day, 1970

3443. SHRI JAI SINGH :
SHRI BENI SHANKAR
SHARMA ;
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SHRI YAJNA DATT
SHARMA :
SHRI HARDAYAL DEVGUN :

Will  the Minister of DEFENCE be
pleased 10 state :

(a) whether it is a fact that statues of
Late Shri Moti Lal Nehru and of Dr.
Ambedkar were illuminated on the occasion
of Republic Day alongwith other Govern-
ment buildings in Delhi ;

{b) whether it is also a fact that the
statue of Sardar Patel, standing in Patel
Chowk, Parliament Street, was not illumi-

nated ;: and
(c) if so, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STLEEL AND HEAYY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b
Statues of late Shri Motilal Nehru .nd Dr.
Ambedkar were illuminated. They are
located Parliament House estate, the respon-
sibility for which was undertaken by Govern-
ment. Arrangements for illumination of other
statues were given to the NDMC and the
Delhi Municipal Corporation within their
arcas. As regards the siatue of Sardar
Vallabhai Patel, the NDMC has certain
arrangements for illumination on a perma-
nent basis. There were in force during the
Republic Day celebrations, 1970 and in
addition the itrees surrounding the statue
were illuminated,

(c) Does not arise.

Israell Protest at Floodiag of Indise
Market with Coples of Hitler's
Mein Kompf Published by
Indian Concerns

3444, SHRI JAL SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAINA DATT
SHARMA :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Consu-
late of Israel in India has stroogly objected
to the flooding of Indian markets with copies
of Hitler's Mein Kampl published by two
Indian concerns ;

(b) whether Government propose to in-
vestigate into the financial iovolvement of
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some local and foreign interests in the Indlan
Publishing houses who have published the

book and also to ban such anti-Jewish
literature as requested by the Consulate
General ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTERY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The Consulate of Isracl at Bombay drow
the attention of the Government of India to
the fact that Hitler's “Mein Kampf" had
been nublished by an Indian firm of pub-
lishers and asked the book to be bunned. In
& press release, which was later formally
withdrawn, the Ieraeli Consulate posed the
question as to who was financing this publi-
cation. The Government consider that the
book is part of political history and see no
reason to impose a ban on the book. In the
social conditions prevailing in India it is not
likely to provoke any anti-Jewish feelings.
The Government do not consider it neces-
sary to investigate the financial affuirs of
the publishing firm on the basis of in-
sinuations.

Production of AVRO-T4B

34>, SHRI S. M. BANERIJEE : Will
the Minis'er of DEFENCE be pleased to
slate :

(a) whether production of AVRO-748
in Kanpur has gone up ;

(b) if s0, number of planes manufactured
during 1969 ; and

() the programme of manufacture for
1970 7 g

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE ,SHRI L. N.
MISHRA) : (a) Yes, Sir, The production of
Avro-7.8 gircraft at Kanpur Division of
HAL has increased progressively over the
past few years.

(b) 7 planes were manufactured and deli-
vered during 1969,

(c) It is expected that 9 aircrafts will be
manufactured during 1970,

Increase la the Export of Permanent
Magoets Co.

3447. SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL ;
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SHRI BHAGABAN DAS :
SHRI B, K. MODAK :

Will the Minister of FORBIGN TRADE
be pleased to state :

(a) whether it is a flact that the Perma-
nent Magoets Co. has increased its exports
subitantially during 1969 ;

(b) if sy, the extent of risz and the
countries to which the products were ex:
ported ; and

{c) the stzps that enabled the company

to boost up the exports to such a large
exteat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (al to (c). The information
is not available as statistics of actual exports
are not compiled exporter-wise,

Engloeering Goods Exports

3448, SHRI GANESH GHOSH :
SHRI VISWANATHA MENON :
SHRI K. RAMANI :
SHRI A. K. GOPALAN :
SHRI S M. KRISHNA :
SHRIMATI SAVITRI SHYAM :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of FOREIGN TRADE
be pleated to state -

(a) whether the engineering goods ex-
ports have gone up during 1969 ;

(b) if so, steps taken, which have result-
ed in the rise of exporis ;

(c) the names of the companies which
have exported items worth more than Rs, §
lakhs during the year and the exported pro-
ducts ; and

(d) foreign exchange received by each
company during the year as import entitle-
ment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b} The steps taken to raise exports of
engincering goods, among other things,
are !

(i) sustained and serious efforts of the
industry to sscure orders against
global tenders.

(i’ incentives/[:cilities allowed by
Government against exports ;
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(iil) help and guldance given by Engi-
neering Export Promotion Council
to exporters

(c) A list is laid on the Table of the

House. [Placed in Library. See No. LT-
2923/70.)

(d) There are over 200 items of engi-
neering goods qualifying different rates of
import entitlement. The labour involved in
compiling this information in respect of 185
exporters f.om different licensing authorities
at various ports will not be commensurate
with the public interest to be served.

Materials Pilferred by Officlals of
Farakkn Barrage

3449. SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

\a) whether certain officials in Farakka
project were found to be pilfering certain
materials from the project ;

(by if so, the names of the officials and
details of the pilferage ;

(c) whether certain trade Union leaders
were falsely charged for obstructing the pro-
ject ; and

(dy if so, the action taken against the
officials fo: pilferage as well as levelling
false charges against trade union func-
tionaries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). A case was brought to
the notice of the project authorities in which
some steel material mot approved for dis-
posal was being taken away in two trucks
alongwith scrap steel material which had
been disposed of, One Assistant Enpgincer,
Civil Stores Division (Shri G. R, Setty) and
one Store-keeper (Shri Pashupati Sinha) were
arrested by Police

Three helpers and one tindal were arres-
ted in connection with the theft of fuel of
marine tugs.

These cases are under police
gation,

(¢) No, Sir.

investi-
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(d) The persons involved in two cases
i .#, the Assistant Engineer the Store-keeper,
the helpers and the tindal have been placed
under suspension, pending finalisation of in-
vestigations by the Police.

The question of tuking action oagainst
officials for levelling false charges does not
arise.

Memorandum given by Residents of
Joshimath to the Ex-Delence Min'ster
and Prime Minister

3450. SHRI MOHAMMAD ISMAIL ;
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN

SINGH :
SHRI P RAMAMURTI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the people of Joshimath and
nearby villages had given a memorandum (o
the Prime Minister and the Ex Defence
Minister when they had visited that area
in June, 1966 and May, 1766 respectively ;

(b) if so, their main demands ;

(¢} whether some of the villages of the
aren nre surrounded by Military Cantonment
and it has become ditlicult  for the people of
these villages to move fiecly and carry on
their livelihnod

td) if so, the steps taken bv the Govern-
ment 1o shift these wvillages and rehabilitate
these people, elsewhere @ and

{¢) the steps taken bv the Government
to gain the confidence ol the penple of this
border area whose land, orchards and thus
their livelihood ha» been snatched awav by
the Government ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) (a) and (b).
During the visit of the then Defence
Minister to Joshimath in May, 1966, a depu-
tation of local people discussed with him
various problemns arising out of requisition
of land at Joshimath. It was suggested that
the entire village of Dadaun should be ac-
quired by Deferce and two arcas at a place
popularly known as *“Sunil Spur*, which
were proposed 1o be requisitioned for the
Army on temporary basis, should be acquired
permanently.  They also requested for pay-
meat of adequale compeasation for requisi-
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tioned land. Neither of the two areas
mentioned above has been taken over from
Army purposes as no necessity has so far
been felt therefor. The final assessment and
disbursement by the local revenue authorities
is being expedited. Meanwhile, *‘on account”
payment has been made.

() The need and convenience of the
villagers are given due consideration while
locating defence units and establishments and
acquiring or requisitioning land and property
in consultation with local civil autho-
rities.

(d) The need for shifting villages has
not arisen in Joshimath area. The owners of
land are paid compensation according to law.
The question of their further rehabilitation
is a matter within the competence of the
State Government.

(e) The presence of the troops in Joshi-
math area has created a greater sense of
security in the mind of locals and has
given an impetus to the economy of the
area.

Capteen Siores Department (India)

3451. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

{a) the final authority in approving the
supplies of new goods to CSD (1) organi-
sation-its General Manager at Bombay or
the C.C.O". Organisation at New Delhi ;

(b) whether it is a fact that despite
0Q.G.M's. orders on the subject not to
approve further new supplics, it leaves a lot
of lvopholes for the C.C.O's. Organisation
to approve supplies of certain brands of new
goods to CSD.(I) through back door
metbods and numerous complaints of sup-
pliers Organisations are there to this effect ;
and

(c) whether with a view to obviating
such complaints, Government would sece to
it that & sub-committee of the CSD. (I)'s
Board of Control is entrusted with this task
in future approvals ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRT SWARAN SINGH): (ay The
outhority competent to iotroduce new items
in the CSD (I) is the Board of Adminis-
tration. The exercise of these powers is sub-
ject 1o such di-ections as may be issued by
the higher suthoritics,
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() There are no orders of tLe QMG
bannir g the introduction of new items, The
CCO is a Staff Officer of the QMG and
there is no scope for any “back door™ mani-
pulation bv the Canteen Section of the QMG
Branch. No complaint in this respect has
been received by Govarnnent from any
supnliers organisation,

(¢) Dozs not arise.

Machinery to Review the Export
Performance

3452, SHRI RAM KISHAN GUPTA :
Will the Minister of FOREIGN TRADE be
please! 10 state the action taken on the
propasal to set up a separate machinery i
his Ministry to review export-performance at
the end of cach financial year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORUIGN TRAD!I (SHRI
RAM SEWAK) : The question of setting up
a machinery for regularly reviewing export
performance is under consideration,

Submission of Report by Expert Commlttee
of Engineers of Ganga River Commission

3453, SHRI RAM KISHAN GUPTA:
Will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether the Expert Committee of
Englineers of the Ganga River Commission
have aubmitted any repirt regarding the
erosion problems of Mckumeh Bartya and
Rahimpur areas in Hihar ; and

(b) if so, the detalls thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The reporl is awaited.

(b) Docs not arisc.

Development and Expanslion of Proofl and
Experimental Centre ut Balasore

3454, SHRI 5. KUNDU :
Minister of
slate :

(a) the monev spent for the development
and expansion of Proof and Experimental
Centre  at Chandipore.on-sea at  Balisore
during the last three financial years and

Will  the
DEFENCE be pleased to
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confequent new
category-wise ;

employment  created,

(b) the programme for expansion of the
ubove Centre during the coming three years
and employment potentiality of such expan-
sion, category-wisc ; and

(¢) whether posts under various heads
are s'ill vacant in the above centce; if so,
their details and reason for not filling up the
posts 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : ) The money spent Tor tha
devlopmunt and expansion of Proof and
Experimental  Establshment  at - Balasore
during the last three financial years is as
under ;

1967 65 196 -69 1969-70

(Rs, in Lukhs)

(Fstimated)
Major Works (ex-
cluding minor
and mainte-
nance) 277 413 11.77
Stores 2758 2574 2860

During the above period, two gazctied
posts and W0 non gazatted posts ware sanc-
tion'd on gd-hoe basic to cope with the
increased workload — Th2 details of thase
nosts are given in the statemznt lawl on the
Table of the Housz. [Placed in Library.  See
No. LT-2924/70.]

(h) The programme for expansion of the
above Centre in the next 3 years will be
mainly on the works side and the cetimated
expenditure is Rs 6.72 lukhs for 1970-71,
Re 10 Inkhs for 1971-72 and Rs. 30 lakhs
for 197273, It is also proposed to improve
the instrumentation facilities during the com-
ing years by installing various n*w sophisti-
cuted instruments. A proposal 1o augment
the ex'siing stafl is under consideration. It
would be prematare 1o give details In this
reaard.

{c) At this point of time, the poss of
three Junior Sci=ntific Assistants, one Assis-
tant Foreman, two Clerks and 16 industrial
posis are lying vacant due to normal wast-
ages. Action has been initiaced to fill up
these posts, but as prescribed procedures
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have to be followed in this regard, some
delay is inevitable.

Appointmen! of Judge Advocate General/

Chief Legal Adviser of the Army
and Alr Force
3455 SHRI YOGENDRA SHARMA :

Will the Minister of DEFENCE be pleased
to state

(a) whether persons with qualifications
equivalenr 1o that of a High Court Judge
are appointed to the post of the Judge
Advocate General/Chiel Legal Adviser of
the Army and the Air Force in accordance
with the statutory provisions laid down in
the Navy Act, 1957 ; and

ib) if so, whether the persons appointed
to the above posts have the prescribed
judicial gualifications ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINCERING
(SHRI SWARAN SINGH): :a) and (b
The provisions of the Navy Act, 1957 are
not applicable to appointments as JAG
Army and JAG Air Force. The persons
holding the posts of JAG Army and JAG
Air Force have the qualifications prescribed
for the posts.

Export Trade

345¢, SHRI K. M. ABRAHAM :

SHRI SATYA NARAIN
SINGH :

SHR1 VISWANATHA
MENON :

SHRI A. K. GOPATAN :

SHRI SITARAM KESRI :

Will the Minister of FOREIGN TRADE
be pleased 1o state :

{a) whether the expori targets of 1969-70
are likely to be fulfilled :

(b} if mot, the expect:d shortfall in tle
target of eports and the reasons for this
shortfall ; and

(¢} the total amount spent on various

export  promotion  :chemes during  the
year ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK: : ia) It is not possible at
this stage to say fo what extent the export
targets for 1969-70 may be fulfilled.
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(b) Does not arise,

(c) The total amout spent so far from
the Market Development Fund, on various
export promotion schemes for the period
1-4-1969 to 28-2-1970 amounts of Rs 4097.04
lakhs,

Indo-Nepal Talks on [ibet

3457. SHRI G. Y. KRISHNAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there has been any talk
beiween the officials of India and Nepal
regardiog Tibet in New Deli on the 4th
September, 1969 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b, Does not arise.

Hindus Fleeing from East Pakistan

+458. SHRI G. Y. KRISHNAN :
SHRI OM PRAKASH TYAGI :
Will the Minster of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether a number of Hindus coming
from East Pakistan, are afraid of the acti-
vities of the two ‘Jamaiats’. 1. e, ‘*Jamaiate
Islam® and ‘Nizame Islam® against them, to
win the Elections ;

ib) if s, the number of Hindus who
have come o India ; and

(c) the proposals before Government
regurding smooth living of Hindus in East
Pakistan ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTFRNAI. AFFAIRS
(SHRI SURENDRA PAT. SINGID : (a)
and (b). It is reported that som: political
parties in Pakistan, including Jamat-e-Islami,

have been making sinister  insinuations
questioning  the  miniority  community®s
loyalty to Pakistan, as a part of their

electioneering compuign which brgun  alter
ist January, 1970  According to information
available so far, 3559 persons migrated 10
India from Eas: Pakistan duiing the months
of Octeber November and Deceirber, 1970
Figures relating 1o the current rear ar ot
yet available,

-
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(c) Government have repeatedly drawn

the attention of the Pakistan Government

towards its obligations to the minorities.

Export of Roses tbrough S.T. C.

3459. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that S. T. C. has
started export of Indian roses on a commer-
cial basis ;

(b) if so, the quantity and wvalue of
the exports consignment-wise during the
year ;

(c) the countries in which permanent
markets are visualised ; and

(d) the yearly anticipated turnover and
the agency through which export of
quality roses will be obtained in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK): (a) No, Sir. The State
Trading Corporation has sent only trial
consignimenis of roses on an experimental
basis,

(b) Does not arise.

(¢) The Corporation expects to market
roses in West European countries.

(d) About 30,000 roses in 1970-/1.
roses  will
India.

The
be obtained from nurseries in

Atomie Remctor st Kalpakkam

3400,  SHRIMATI ILA PALCHOU-
DHURI : Will the PRIME MINISTER
be pleased 1o state :

(u) whether it is a fact that the Atomic
Recuctor, under construction, at Kalpakkam
is puing to be an all-Indian project in skill
and material ; and

(b) il so, its capacity, cost, and the
time by which it is likely 10 be compleied ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING  (SHRIMATI INDIRA GANDHI):
(a) ‘Tle wonsirucuion s bang dope entuely
by ludiao cngineers. lhe imporied compo-
pent of the first unit s estimaied 10 be
22%,.

\b) The first unit of 200 MWe bas been
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sanctioned at a cost of Rs. 61 7¢ crores and
is expected to be commissioned by the end
of 1974,

India's Image in European Countries
346:. SHRI ¢ MUTHUSAMI :
SHRI R. K. AMIN :
SHRI A, DIPA :

SHRI D. AMAT :

SHRI N, K. SOMAMI :

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state :

ia) whether Government of India in the
recent past has received disturbing reports
about India's in:age going down in several
European countries ; and

(b) if so, details thereof and reaction of
the Government in this regard 7

THE DEPUTY MINISTER
MINISTRY OF EXTFRNAL
(SHRI SURENDRA  PAL
No, Sir.

(k) Does not arise.

IN THE
AFFAIRS
SINGH) : (a)

Rehabilitation of Released Fmergency
Commissioned Officers
1462, SHRI SURAJ BHAN :
SHRI KANWAR LAL
GUPTA
SHRI SHARDA NAND :

Will the Minister of DEFENCE be
pleased 10 state :

(8) the number ol Fmergency Com-
missiored Officers who have heen  absorbed
in Central Industrial Scourity Force, Railway
Protection Force, Termonsl Army, Boider
Security Force, N, C, C, ctec

ib) the concessions given by tle Govern-
ment to these rnleased ofticers for starting
small-scale industries ;

(¢) whether Government have made any
reservation for these officers in the recruit-
ment in public undertakings snd in 1he
Police Force ; and

(d; the fresh concessions which Govern-
ment propose w give 1o these officers lor
propur rchabilitation ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): @) Up-to-
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date information i- being collected and will

be laid on the Table of the House.

(b) 1o (d). The State Governments
have been requested 1o extend all facilities
including finance technical know-how, raw
materials. eic., to released emergency com-
missioned officers in their efforis to organise
and own cooperatives in the industrial sector.
An officer on Speci .1 duty has been appoin-
ted in the Directorate General Resettlement
who provides information and guidance
about source and fucilities for startiog smali-
scale industries and also helps the realised
officers in the preparation/starting of small-
scale industries schemes.

Public Sector Undertakings have been
approached to reserve certain percentage of
vacancies in thir officers cadre for absorption
of the ECOs, keeping in view the reservations
in Class 1 and Class 11 posts in Government
Departments. They have also been reques-
ted that while so absorbing them, some
relaxation should be given in regard 10 age
ol entry, educational gualitications and other
requirements, in consideration for the service
rendered by them in the Defence Forges.
Public $ector Underiakings are, however,
autonumous bodies and it is in their discre-
tion to reserve vacancies for released FCOs
and to grant them  appropriate service
concessions after their absorption in the
Undertakings.

Reservations of 309, has been made in
Indian Pulice Service, recruitment to which
is made on the basis of competitive examina-
tion conducted by the Union  Public Service
Commission. Large number of ECOs have
also been absorbed in the Central Police
Forces 4= Border Security Force, Central
Rescive Police, ¢l , withour theie being any
reservation for them in these Forces. Sinne-
larly 28 number of State Governments have
also made reservations for recruitment to
their Police Force in favour of the released
ECOs.

A proposal to grant loars to ECOs
who seek  such amssistance for undergoing
professional tiaining, management training
or higher educational studies within the
country, from the Central Specinl Fund for
Reconstruction and Rehabilitition of Ex-
servicemen is under consideration.

The Coordination Committee of the
Custodians of Public Sector Banks are being
asked 1o consider the question of reserving
2 percentage of vacancies in thess Banks for
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recruitment of ex-Emergency Commissioned
Officers.
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T ® vy

1464, o mgrern fog et ©
U™ wW ag wATT A1 F oo fn

(¥) w1 7z 5w % fx qufy wrer
wifms: A 7 afemw & a1 e g
fex ft Ao orfreams 1) o arfors
fooeft w8t s sx @ ;O

(w) wrw & erfers fawelt 9 41
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farwtor A7 79T 38T frafa #1 & ae
¥ wqr Ffarear § 7

qum e, fewr wolt, wy Wi
wet war e st (siwat gfro
wiat) : (%) gurare oA @ gErfaa
R F wqgar? ifewrw AT v oW
aiffeama 71 oF qomy  fawe W
geaTE FAT |

(&) garft godt wrEEEFaEr w2t
q T F AR { qom fase w7
faafa &4 & art ¥ faswe far smaam o

fedwi § W orwafowl gTo w9A
Aot ¥ O & fAu amEE

3465, sit fowexo ®ww ;@
wAfw-wd weAT O &A™ AT FAT FA
fw .

(%) 37 Tomfowi & am ;= 2
forart 1969 3 mod swT= 7 faze 7
Ao & fam arasia £ &

(@) #ar @g A= & f& #fowwm
[FATHE 7 BT W TA WA &1 UF W@iEm
wrd fegr & fx faat ot womfax 7118
IR § Arasla AG = Afew ;W

(w) afz @1, & &g S wREW A
o¥ sfa gwr-9ze 97 @) angd ?

wafre-wTg waTRg § Fu-AeA (M
gbx arw feg) : (¥) 1969 @, uw
ToAfaw wfewT, aqr ST Xo vHe
wYgf FY, ) I GHG FATC H WA F
FERATYE 8, T FET ¥ dwr & Fage
g & ang, yATey favafawran o wfafa
e & w0 § fagfee agm s @
wyafa & m ot

(=) wY7 (7). 1966 %, wrea aTwTT
¥ 07 WOATHT ITO WY WYRw  orh
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frm g 3, e @ @1a 31 agen
w ot fr w AT s A
arfgu ff 99 a% & B W @ ¥ Sugw
gt wifewrdr a1 97 swAfa & fan
afofsos fadew & @rag o aE=a
¥73 ¥ yva #1 77 @ | fRn weew
7 & fauwa qz s #1 wRa 7@ AT
fw

wren fadw amaf # awwmd 97 w=f

3467, St swmvEtT mEst ;. Fa@T
aXferw-wrd 7oAl ag aaT A g AN
fF

() sar gg 79 & f& Wi Aar
fafew fsewesiagm & 7 amg
AT T & &1 qToatE gga & Avae
# fa=rar 1 srEvA-waTe fwar ar ;

(@) afe g, &t foa gea awegmsn
a7 =i &1 7§ ; A

() =1 ze & farezweant g fra
T faomat & a1 7 A g aw
wEma 2 7

sifawsm wonwg & e (st
gt am feg): (%) & (7). i "m=w
HEFD w1 4T FATATFA 957 qEGT 3508
71 37 arwfoa wvar argar famar gwv
o s @ fear s @ &

fakwit # from yrrere) ® wrgiedd &
wrela At ® fast wr naniw

3468, st wtw W mm o
fi:h‘!-ﬁ‘l’liﬂ?ﬁﬂ qATA FX FAT A

(%) war gwemr 2 faden ® figa
oY FATATH] ¥ FAIA FWINGT ¥ aARE
#OT YA & WA Aaredi F faut o
gafd ®73 & @y ¥ 318 fade arr
fre g



105  Written Asswers

(m) afz zi, Y swFT =T T §

(m) 37 AFTal & M AU E Pk
ferat &, 3 fadali & sFawa, S=9q A
swfa awre 7 2 41 4t ; &

(w) afz ¢ fadm st a7 fadr
W # &1 gak A Fraw @7

aXfme-wrd wowrem § Ig-AeAr (st
gt aqr fag) : (%) 7 (7). s
T Faral & frr wmAa F v R
qorr 7 Ak fagsr a A =3 fer &
Ffga arargA: wzear widr, 9fza JEw,
Fiv FA FATA & aer wezafa o
suats w74t & forx fazg fega zamt s
ot fearAT o &2 A g d

(9) zn a7z & fago ard +77 71
Foft I=7m ar w72 s 2

ST w1 w94 w7 faaia

3469, it Ww wwTw @it o v
xifre wmmrT mo oz FATA F7 FOT
T fx

(7) smazg w2 fy wer fdw &
gttt 7 aar wfnfz oo w7 2 9 a3
WAt % Y A A vz oaf ¥ oar
FATETT, ATNIA A9T  qrfEeArA dd &
sfaatfrar 7 s s 72 ¥

(m) afz 21, &t =0 T A g
oy Tw wiAaifAr F dy e g

(7) == mwemew @ Fzamar o
¥ fan s @ FEAEY s R
sraar 79 ¥ faaw ;o

(=) afz 1§ Frrardt adr 31 o
¢ waar w7a 1 fa=w AEr @, A IR
T Fram ¥

wifmr s weren § e
(¥Y xm ®ww) : (%) grevfe a9 1969
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Tqra ¥ e s fey Mg e &
fagiat w frome g @ fomer o
AT & w4 Y7 fadw wvwe gron ey
T wfraares g & 90 98 A%
T8t & & o= 20t #Y geT ¥ 99 A
i 9T & gt 3o & wfafg o aom
T

(=) & (9). fds # gft s &
faata aam w7 It 378 aga & fom
AE Tae fHar 97 @ &)

Vigit by the Chalrmam of MMTC to
Japan

3470, SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be pleased
1o state *

(a) whether it is a fact that the Chair-
man of Minerals and Metals Trading
Corporation is scheduled to visit Tokyo on
the Sth March, 1970 :

(b) if so, the purpose of this wisit ;
and

(c) the details thereof ?

THE DEPUTY MINISTET IN THB
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The Chairman
of the Minerals snd Metals Trading Corpo-
ration left for Japan on the 7th March, 1970
fo negotiate with the Japanese Stezl Mills (i)
long term supply of Bailadila ore beyond
1970-71, (ii) price and contract terms for
supplies during 1970-71, (iii) extension of
basic giade and high grade contracts beyond
1970-71 and (iv) loading rates for supply of
Daitati ore yiq Paradeep in 1970-71 against
spot contract already concluded

Wagos Deal with Russia
3471. SHRI RABI RAY :
SHRI E K. NAYANAR :
SHRI GEORGE FERNANDES :
SHRI D. N. PATODIA :

Will the Minister of FOREIGN TRADRB
be pleased to state :

(a) whether it is @ fact that Mr.
Ska-hkov, Chairman of the Soviet Siae
Commistes on foreign eeosomic relatiogy
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during his recent visit to India conveyed to
Government that the Soviet Premier Kosygin
is keen to see through the prop.sed wagon
deal ;

(b) if so, whether he met any of the
Ministers in this connection ; and

(c) the follow-up action done in this
connection after the visit of Mr. Skachkov
and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAN SEWAK) : (a) to (c). In the course
of his courtesy call on the Minister of
External  AfTairy, Mr. Skachkov said that
while Soviet Government was  keen to import
Railway Wagon from India, further progress
bhad not been made due to lack of agreement
on the question of price.

Setting np of Projecis for the Production
of Defence Equipments
3472, SHRI RABI RAY :
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of
pleased to state :

DEFENCE he

() whether it is a fact that several new
drojects for the production of defence
equipment, within the country are under the
consideration of Government : and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : ‘aj and (b). Development and
production of weapons and other defence
equipment is a continuously evolving
process. Consequentlv a number of new
Items are alwayvs under examination and
planning for production in the existing
defence factories or new units to be set up
for this purpose  Currently the major new
ftems under consideration for production are
ammunition for  medium calibre guns,
medium field euns, propellants and other
explosives, armoured fighting vehicles, special

alloys and steels, aircraflt  accessories,
electronic equipment and ceriain ftypes of
missiles

Talks With Afghan Primec Minister

3473 SHRI RABI RAY : Will the
Ministes of EXTERNAL AFFAIRS be
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pleased to state :

(a) whether it is a fact that the foreign
Secretary :n the External Affairs Ministry
met the Prime Minister of Afghanistan on
the 21t February ;

'b) il so, the subjects discussed with
Prime Minister of Afghanistan ; and

(c) the details thereof ?

THE DEPUTY INISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). The discussions covered
areas of mutual nterest between India and
Afghanistan including the forthcoming meet-
ings of non-aligned Stales and bilateral
economic relations.

Conversion of Donatlons to N. L. F.
Intn Forcign Exchange

1474, SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

ta) whether it is a fact that the Guovern-
ment have allowed the National Liberation
Front delegation which visited India to
convert the money which they received as
donations here, in foreign exchange ; and

(b) if s0, the total amount and under
which rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
No. Sir.

(b) Does not arise,

Yisit by Representatives of Unconstitutional
Purallel Governments

3475. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state  Government’s Policy
regarding visit to India by delegation of the
Unconstitutional  parallel Guvernments
formed in various democratic countries of
the World other than the duly constituted
Governments [unctioning in those countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Government deal only with delegationy
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sponsored by Governments of countries
recognised by India. When a privaie or
non-governmental  organisation in India
wishes to invite a delegation which is not
sponsored by the recognised Government of
that country, Government consider and
decide cach case on its merit, taking into
account the desirability of keeping in touch
with different sections of public opinion in
the interest of peace and cooperation.

Appointment of Persons holding Dugrees
in Law in Legsl Departments in
Air Force

3478 SHRI ISHAQ SAMBHALI
Will the Minister of DEFFNCF  be pleased
to state :

{a) the nummber of persons holding law
depices who have been appointed in the

t Lega! Departments Judge-Advocate Generals

Department) in the Air Force. Army and
Navy ; and
(b) whether thc head of the Legal

Department of the 1. A F., the Chiel Legal
Adviser of the Air Force holds a Lw
Degree and has legal Judicial experience of
over ten years 7

THE MINISTER OF DFFENCE AND
STEEL AND HEAVY ENGINLERING
(SHRI SWARAN SINGH) : (a) The number
of officers appainted in the legal departments
of Army, Navy and Air Force snd holding
law degree are 22, 6 and 17 respectively.

(b) The Judge Advocate Gencral of the
Air Force does nat hold a University Law
Degree and does not have  legal/judicial
experience of over 10 years. He, however,
successfully completed the Judge Advoca c's
cuurse of 10 months duration.

Amount Spent by Central Irrigation
and Pow:r Ministry in Each State

3479. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWFR be pleased to
s'ate :

(a) the amount. spent by the Central
Irrigation and Power Ministry in cach State
scparately since 1967 ; and

(b) the amount proposed to be spent
this year in each State wupto 3Ist March,
1970 7

PHALGUI'A 47, 1891 (SAKA)

Written Answers 14

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Earmarked C 1 i in the
torm of loans for financing selected major
irrigation, power and multipurpose projects,
Rural Electrification etc., were given to the
various State Governments within their over-
all Annual Plan Ceilings up to 1968-69, A
statement indicating the quantum of Central
assistance to the various State Gnvernments
during the two financial years, 1967-68 and
1968-69, is laid on the Table of the House.
[Placed in Library. See No. LT—2925/70]

(b) Tt has been decided that from 1949 70
onwards, Central assistance to Stale
Governments for implementation of thelr
Annual Plans would be in the form of block
loans/grants. The Central assistance to the
States will not be related to any individual
scheme/group of schemes or head of develop-
ment on the basis of matching contribution.
However, in order to ensure that the priori-
ties for the ‘Plan’ are generally maintained
in the course of implementation, it has been
decided that the outlays under certain heads
or sub-heads and for a few specified schemes
shall be earmarked. The specified schemes
cover certain comtinuing major irrigation
schemes and schemes for generation and
transmission of power The extent to which
out-lays are earmarked for selected irrigation
and power schemcs for the ycar 1969-70 is
indicaced in the statement attached, The
outlays approved for these schemes will not
be divertible to any other programme/
scheme, The block loans/grants are being
released by the Ministry of Finance.

This Ministry Is administering only one
Centrally sponsored scheme during the
Fourth Five Year Plan period. This is a
power transmission scheme for the develop-
ment of inter-State links, The Ceniral
assistance would be 1009;. The allocations
state-wise for 1959-70 are indicated in the
statement laid on the Table of the House.
[Placed in Library. See No. LT—2925/70]

Noo-lmplemeatation of Narmada
Project in Madhys Pradesh

3480. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be pleased to
slate :

(a} whether in view of Government
blocking the implementation of Narmadg



115 Writien Anawers
Projects in Madhya Pradesh, Government is
considering providing some other means of
irrigation to Madhya Pradesh ;

(b) if so, details thereof ; and
(¢) iT not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINI'TRY OF IRRIGATION AND
POWER (SHRISIDDHESHWAR PRASAD):
(2) to (c). The draft Fourth Plan envisaged
an outlay of Rs. 61 crores o Madbya
Pradesh for major and medium irrigation
schemes, of which Rs. 53.56 crores was
intended lor continuing schemes, Rs. 4 crore:
for investigation, research, workshop etc.,
and Rs 3 44 crores only for new schemes.
Clearancs 1o [urther projects in the Narmada
basin will be considered after the Tribunal
have given their decision,  In the meantime
the State may als» lind resources for imple-
mentation of new schemes,

Survey of Narbada Valley Project
of Madhya Pradesh

3481. SHRI NITIRAJ SINGH
CHAUDHARY : Wil the Minister of
IRRIGATION AND POWER be pleased to
state

ja) whether  the  detailed  survey  of
Narbada Vallev Progects in Mudhya Pradesh
would be undertaken by Central Government;

(b if so, when and the details of survey
proposed to be undertaken ; and

ey il not, the reasons theretor ?

DEPUTY MINISTER IN THE
OF IRRIGATION  AND

THE
MINISTRY

POWFR (SHRI SIDDHESHWAR PRASAD;:

(a) 1o (¢). The planning and investigation
of irrigation  and power projects are ihe
responsibility of the Siate Governments,

Preliminary investigations were in the
past carried out by the Central Water and
Power Commission on  Bargi, Punasa,
Barwaha, Haranphal, Tawa, Barma and
Kolar Peojects at the cost of the Stats
Government, The State Government have
since the pasi few yews been carrving out
further investigations in the Narmada and
other basins with their own staff,

Selection of Projects for belng placed
before the World Bark Team

NITIRAJ SINGH
will the Minister of

1452, SHRI
CHAUDHARY :
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IRRIGATION AND POWER be pleased to
state :

(a) the principles on which Irrigation
Projects are sezlacred for bsing placed before
World Bank Tean to be financed by them :
and

(b) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD
(a» The World Bank and its affiliate the
International  Development Associntion
consider for assistance under their procedures
priority projects designed to increase the
output of useful goods and services to ruise
standards of living of tlic borrowing country.
They lend only for projects or programmes
which are of high priority for the torrowing
country’s economic developiment, which are
economically and  technically sound and
which have satisfactory prospe:ts of being
carried cut and operated succes<filly,

Keeping the amove in  view, irrigation
projects which are already included in the
plans and are m mitial stages of construction
or have good prospects  of such inclusion :
winch are [vez from

nler-state water dispuies:
and which have sufliceent resowces  provided
in the State Plans  Tor completion in 5 or 6
yrars of the engiavering works as well as the
avacul devzlapment work me e msidered tor
posing to the World Fank.

(b)y An Irrigation Reconnais<an-e Miss.on
of the World Ba=k visited Ind g in Jupuary-
Feheary, 1969 and wernfied the following
egh' projects for possible assistance
Werlt Bunk/IDA : -

1. Mahi-Kadana lrrigation (Gujarat)

from

2. Tawa Irrigation (Madhva Pra esh)
3. Krishna-Godavari  1)2'ta Flood
Cuntrol (Andhra Pradesh:

. Godavari Barrege {Andhra Pradesh)
Upper Krishna (Mysore)

. Jayakwadi State | (Maharashtra)

. Cauvery Delta (Tamil Nadu,

8. Pochampad (Andhra Pradz=«h)

- oW

Ou* of these Projects, a credit of § 35
millivn has been granted by the 1 DA, on
Febiuva:y 9, 190 for the Mahi-Kadana
Project.  The other Projecis arc still under
pre-appraissl/Appraisal stage.



1?2 Written Answars

wrfvas wrear (gierae gfear) & fgsat
HORT %1 SIS

3483, it g Areraw fag -
a1 Treq faodt

a7 wurw weAr 18 frmvaw, 1964

¥ yATCiwa T HEAr 4982 & gET &
HYavg T org AT & g i fo

(%) “=fimas fear” w1
®EQ wArfeA ava i gar wfzamean
AN

(@) 7ar avz w1 fa=r wie
TET N gy wE AaT AT
AT A1 T gE ®¥q T gy v
F7 ‘offgery fear’ 71 feazm 3aamrd
fafr & grifas w74 w 2, o

() afz zi, A1 a1 w1 8% f37 913
T WwmEAT 7o afz aEn A TR
AT Frm g v

Y wedl, faw se, ww ot
"l A9 GemT et (sitwEr efar
atel) : (F) sgfewaw fzar § gew-

garfaa auqr awAEy fawdi 9x A
svfara faa sva &

(=) o, 8% 1

() s & 77 33T
I saw ¥ fawret w1 wfor wafer gogin

3484, wiY qmr AT fay
st TR Freg faerdl
a1 fawrf a9 faum 7~ 3z a9
1 9T w10 fa
(%) aqr oz &= 2 fxr 1965-66 &
MFE & srgare Iw w2w i qfq afw
30 feenare fawredt F71 arfas Feam g
¢ wafs weg & sfa safe sww stwaT
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61 famre Far & o 7= § 89
feitare grar & ; s

(m) afz g, A #ar g¢ Adw
FEIET T 3T T & fon A gaadfy
areAr § g7 g3w #1 el agoar
FF A g g ?

fenf aar fawa weaem § go-wt
(=t fagsaT smrz) : (%) o1, 211 1965-
66 & Frav sww waw T fawer 7
sfaeale @va 30 gfaz dr safs afw-
g T ag %Y gfz €r ok sfew wrdra
#raa 61 gfaz <

(=) #rFar sraEr, TwoAwg S
qAgutT FAr & Frar fgadr fawm
97 217 17 afveyn 71 wfiam sq 7 w@r
7| AT, 7g STan w1 ardr 2 fF gew
N2 H A AT & WA A7 fFwHr F¥
siAeafes =w1 smgw 90 gfaz @
AT |

IoT wiw wum givamor # ow v fae
quw €1 g

2485, it g Avegw feg
sy T Fawq fawrdf
54T WW SN 4g a1 FAr
oo fw

(%) #ar a¢ aw § fx &7 qOATC
Faog 17-18 aat # faga oaw st &
373 s wr mw fEw & Afe gax
srer Aqr gfvatar # ox WY qoy rarfo
T2t frar o @

(m) = ag 1 79 § f5 o1 afe
AART A IAT AT F 1000 FTATT WY
gomale ¥=2 warfor 73 & ar? # fag-
frm A1 @ ;

() war T w1 fa=re 9o g
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# fireft 99g =a1a 97 v sy 2
wrfaa g AT Wk

(w) afz @, at s &% 79
a% grq 7 fad ar #7 ;wamEar ¢ e
afz 7%, & % s § 7

ae "o, fae ae, oy afe
W war g e (siteat gfr
wiet) : (%) INT FEE T 9@ 99-
ufg TAAT § AT IF aw faA«dr &
FeTET &3 ¥ faw 290.23 F0w wy
ay fra & a3 faoeiae, faas
fatm 9% 249 &A% w07 7w g, W
Fu+r fawdr 7 fgd 39¢ w2w a9r
giaamr wifam @ fawdt @ A
ST |

T wafg & FF IHT 92T agr
gfrar el g 715U &Y Awar F v
T & € F AL G GG 7wyt
aqr que fawsrad, o fag 3= grr
agraar €1 T 9, I wrfed awar Faa
1218 ¥amame qar 490 @R 91

(@) & (7). T FAT AR gy
frgen fer @ @ FEFTA @ &
sTefens weguAt § 9ar w= ¢ fF afiad
ORI A AT ITAN ¥ F uF
xgi 4% TR ¥ aTm fawstea &
73-frg fg 9am wgg #1 waqET &7 o
wwAr § | AT SO agg @i #w
g gol fawet & ¥ g% Fa1 9wy
famenT @A & are ¥ o 990w
T gra srew &Y & fEr A @ st
# gfzoit 497 Suwew &maAT 9¢ fnix
TR

yenarel ¥ geerd wwew & fog fed
w o

3486, st weg wETX : w7 Ekfee-
wig 59 30 spiw, 1969 & smifea
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9T §=AT 1428 § I F HAT W A

FATH  F1 FAT FIA YT AR FT
fa=me ot wredg waAfas  faeAT &Y

IqT FETA I g ow owOm
& T H g S FA w7

aforw-wrg sy ¥ ge-wen (st
gtxare fag) - 7w frafa & wro am-
Frer fg=dt ® 8t F7ar At @EWT ARG @,
afsa faga-figs famat a1 smam ard
#X fru & fr wg1 o saagrd gY gy a1
sawr &%, 78 (= a1 &7 gu< e §
g, fawam a1 9 w2w fardy # T @k
T RETA 21 Al TAS fAu wgTEE Wy
1 St gaw frAr a@m, Ay W)
AreAate gt 7 aqam waq afasrfar
Flapdafezmazfrai g ey amm
¥ grAEAa 377 A6g {dt A @ AW %
FE7 yrwg 71 fagsn afaan & amg WY
fgdY & am 1

faw=it #1 wfa give e sm

3487. =it Wag wae : qr faarg
aaq faga w41 ag aqw & g FA
" (%) T w fafaw faudr sowes
uwr i fagar €1 9fa gfee samew
arra faar st g

(@) gaw @ wd vFF & i gia
wiafns quwAT qar 7y wam & fey
faaran o 01 g &= ST aET §; ek

(7) @ma § #7 Td 9¢ fawdl w60
ot FT AT @ g 7

fewrf o fage wenew # gu-Amit
(st fagwae smrz) : (%) fafse woat
¥ 1968-69 % &twa faga geamed &t
staa @A 1 oF faarm a1 =29 9%
& ST 1 [vsuren ¥ v fean man
tfed wer LT—2926/70]
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(=) fafust Teai @ fafass g3edl
% foo fawet a7 qwrd 7 awag F1 0w
faaar aar vew 97 9maT 2 1 | weaTeT W
™ fear mor | tfed  Hwar LT—2926/
70]

(n) 7w fae-amgwita, wamf
FAE  qqT W gaw F1 fawr 31
et faer 3 g oA W @R
forer geg #raw ag & fe @ I@wT A
fawret &7 sreowr g w@I AT 2 )

waTge ATeT W A AAIR AgTaw
w1 N TH-2 & 9@ 9T q@ra

345%. off otwg wamE - #I afarsn
ueY ag a9r9 &7 91 F0 fF

(7) 7arag == & f& 1969 #
FATET ATTET sy T AFANE WEEET B
ofl-2 & TrafaA 97 07 9@t F794
FH & (99 vE arfasr aar8 % 91 ;

(=) afz &1, aY srpfaa onfeat aor
sggfea anfem snfagt & g7 s
%t wegr feadt & foas) oo arfesr 7 &
qgv=fa fear T

(n) #raz ot swd fr 1969 ¥
aart wé arfewt @ g 1970 6 37
afeat & T R T T 9Em
g eie

(w) afz g, A w=@% a1 Framw F
i ad 1970 & fau 7% arfewr 7 a=ma
o & qar g £ 7

affreen wewrem ¥ gw-weAr (s
wo To gE) : (%) @

(w) d= smgfea afa s=fa
#! qzra frar mar g 1wk aggfea
T wrHe BTEET A ¥ AFTAIR! WEIAE-
o ®o aTo aWl To & A AT FW
9T AF AT AT |
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(1) s (7). =9 oF ag a ar
ARTE g1 W A IER qge aw ard
wt &1 afz 9g¥ mwWra T g Ao ar
11-7-1969 #Y arq a0 da=if & 10-7-
1970 % qatf=faat 1 swf | adwr
T qATA § W F TN Av dae
FATT AT |

st § gffard samare w1 ariveon
A great Tsgsyen afala

3489, it Wiy S W Efe.
W w97 qard #1 3O F40 fr

() wrag a9 ¢ f& sgmeeim
o ¥ sfafafagt @ 1967 7 vy
sgr Aferal & F799F T qEt ol &
T T AR AT FT ARHGA FE
71 Afa & s ofmangt gra gerg
wE Ffearedl ¥ g9 @A & foau ow
satqarfes aEdla 1 9 v TeHTe
afaarey 7 oF afafa 71 727 fFam ar ;
T

(@) afz a1, @ 7 9@ a@ A
3o afafy 71 wfedew g #< forar §
oYt afx g, 1 IAET =T w\&T @ qur @
mraeg § qewTe &1 &gy afafrar g ?

atfire-erd wowrem ¥ R (o
g fax) : (%) s (@) aha
AEE AVHAT: IE FATIAINCR A oy
IFw T @ § N UgHEA W) & iy
o ) wfawy awere & M F
1969 R UEHEH N F=AY wrireT &
g TG TGHIR 4 7 gk O 1 -
e afwaray & wgrafan ¥ Frieer fegr
mar ot fE ¥ @ g & sfacn oma &
I #X 1 Agefvr A @ @ s
L
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Tmporis of Raw Materals

349 SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the value of imports of raw cotton,
jute, raw wool, hides and skins and  crude
oil, year-wise from 196708 10 1969-70 ;

(b) whether Government will consider
the desirabil:ty to import these essen'ial raw
materials through - Public Sector Under-
takings like State Tiading Corporation ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI1
RAM SEWAK): (av Siatement giving the
value vl imporis of 1aw cotlon, jute, raw
wool, hides and skins and crude ¢il cic is

attached.

(h) and ¢}, It is the policy of the
Governnient 1o extend  progressively  the
scope of sctivines ol the  State Trading
agencics in the import trade.  In accordance
with this policy, mmport of a number of
commwdities has  becn  canalised through
STC. and MMTC  Such canalisation is
proposed 1o be extended 0 future 1o such
new items ax are found suitable for stae
truding.

Statc ment

Statement showing Value of import of
raw Cotton, jute, raw wool, hides and skins,
undressed', and petroleum crude and partly
refined during 1167-68 to 1969.70 (upto
Nov., '69)

(Value in Lakhs of Rs.)

MARCH 1#, 1970

8. No. Description 1967-68 1968-69 1969-70

(upto Nov.)
1. Raw Cotton. 8301 9018 5755
2. Jute (incl, bimli 482 1646 504
patam jute and
mestal.
3. Raw Wool. 127 1o4i 1137

4. Hides und skins 131 174 124
(Inel, fur skins)
undressed.

5. Petroleum crude 35973
and partly refined
for further refin-
ing (excl. natural

. __gasoline),
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Defence Orders Placed on Engineering
Indusiry

3491. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be pleased
1o state the vaive of defence orders placed
with the engineering industry, large-scale und
smell scale, separately, state-wise and years
wise from 1967-6K to 1969.70 7

THE MINISTER OF DEFENCE AND
STEEL. AND HEAVY INGINEIRING
(SHRI SWARAN SINGH) Exscept Tor
purchases inade on Governuent 1o Govern-
ment basis, purchases «f stores  for mecting
the Delence necids are made by und  larpe
through the Central Procurement Agency
viz., the D.GS and D A stacen' s
attached indicating the vulue ol the orders
placed by the DG5S and 1 with the
engmectine industry for meeting  the Delence

needs during 196K-62  ant  Tu6%-70  upte
December, 69y classificd by source of
manufactme and  Statewise  locown of
supplier Simtlar statistics have nmet been
maisiained by the D.Gs. and Do pror o
196=-09,

Informatron regarding  orders placed by
the Department of Delence Supplics is being
collecied and a statement wiil be  laid on the
table of the House. |Placed in Libraiy See
No. LT-- 29.7/70)

Balance of Trade With U S A, and
Federal Republic of Gernuny

3492, SHR1 JYOTIRMOY
Will the Minister of FOREIGN
pleased 1o state :

(a) the balance of trade with the US A,
and Federal Republic of Germary, year-wise,
from 1967-68 10 1969-.0 ;

(b) causes for the adverse balance of
trade, if any, with them ; and

(c) whether itis a fact that compara-
tively high prices charged by these two
countries for the goods and services they
export are some of the main causes for
adverse balances of trade ?

BASLU
TRADE be

THE DEPUTY MINISTER TN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A stalement is
attached.

(b) and (c). The adverse trade balance
with these countries is due to the larger
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volume of imports from these countries rela-
tive to Indian exports to these countries, cspe-
cially large imports of food grains and other
agricultural products from U.S A. under
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various aid programmes from both the
countries [t is not the price factor but the
volume of imports which is the major cause
of the adverse Indian trade balance with

P. L. 480 and import «f machinery under these couniries,
Statement

(Value in Rs. croies)

U.S.A. Federal Republic of Germany

Exports Imports  Balance of Trade Exports Imports Balance of Trade
1967 8 207 43 776.64 (—) 569.21 21,25 142.54 (=) 121,33
1968.60 23427 575.05 (—) 340,79 26.50 119.74 (—) 9324
19:9.79 181,51 2.8 {—) 167.99 18.6.7 51.74 (—) 3.7

(Upto Nov *6v)

—— 5 m—

Progress of Hironaly Project In Mysore

3403,
Minister of IRRIGATION
be pleascd 1o state

SHRI N SHIVAPPA : Will the
AND POWER

{a) the progress of Hirenala Project in
Bailiongal Taluk o Belgaum District n
Mysore State ;3 ond

{b) the extent ol wrigation cnvisaged and
the cst'mate ol amount so  far involved and
the amount required for its completion 7

T DEPUTY MINISTER IN THE
AMINISIRY  OF  IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):

rand (b, Tne Hannala  Project s
estimatad to cost Rs. 16515 Jakhs and
envisaces rrigatton of 10,750 acres

The State Government  have reporied

that an cxpenditure ol Rs. 7.07 lakhs was
incurrcd tll 1964.69 on  preliminary works
like approach roads and buildings. As actual
work on the project lisd not been  begun,
and in view of paucity of funds, the State
Government have deferred the construction
of the piujot and propose to teke it up
when tle finances of the State improve.

Increase In Kerula State Plan Oatiny

3494, SHRI E. K. NAYANAR : Will
the PRIME MINISTER be pleased to state :

(8) whether Government will increase
the money @ !ncatzd lor Kerala State from
Rs 25+ .rures which was previously accepted
by 'he Planning Commission in the light of
the Central Government’s decision to

increase more than one thousand crores in
the central sector ; and

(h) il not, reasons thereofl 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Plan allocation for States
(including Kerala) w'il be finalized after the
discussion by the MNational Development
Council whick is expected to meet shortly.

Expenditure Incurred on I’ M's Tours
in LAF I'laney

3496 SHRI KANWAR LAL GUPTA:
Will the Minister of DEFENCE be pleased
to refer 1o the reply given to Unsiarred
Question No 429 on the 19th November,
1969 and state ;

(a) whether the information has been
collected ; and

(b) if so, the details thereol 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The information would soon be placed on
the table of the House in implementation of
the assurance given on 19-11.69 in reply to
Unstarred Question No. 429.

Letter Written by Skrimatl Tarkeshwarl
Slaba to the Prime Mlolster

3497. SHRI KANWAR LAL GUPTA .
Will the PRIME MINISTER be pleascd 1o

() whether it s & fact that 7 stones
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which were thrown at Shrimati Tarkeshwari
Sinha during her rzcent visit to Mysore have
been sent by her to the Prime Minister :

(b) the details of the covering letter
written by her to the Prime Minister ;

(c) what is the reply given by the Prime
Minister to Shrimati Sinha ; and

(d) the steps taken hy the Government
to check such ugly incidents 7

THE PRIME MINISTER, MINISTER
OF FINANCE., MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b) The Prime Minister has receved
neither any stones nor any letter from
Shrimati Tarkeshwari Sinha.

(e} Does not arise.

(d; Government naturallv deplore such
incidents. Whenever any such incident is
brought to Government’s notice they wrile
to the State Government concerncd for
appropriate action.

Trede Agreements with other Countrics

3498. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be picascd
to state

(a) the names of the countries with
which Government have concluded trade
agreements during the last three months :

(b} the details thereof ; and

(c) to what exient our exports are likely
to be boosted as a esult of these
agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (8) Nu new Trade agree-
ments have been concluded by Government
during th.e last three months.

(b) and (€). Do not arise.

wfvar-arfora e U § @6

3499. st wo wo Wferm: ;T
aftw s N ag @@ & Ea
w3 fir

(%) & 7 oA fFaa afe-
aifag wev ¥ st IR femd afea
Lefach
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(@) oz as 2 frea amg W
T aifes wnfed #¥aT IO a® §He Y
feafa d e wr 2

(")“ﬁﬂﬁ"mmmﬁ.

() #ar @ 7 9 & wUw-
FUT F TEATq F1E Jroar aAre & fForad
UATH TH @Fc ¥ G HE I @ A
WA ¥ @A ga AT wEwTd Aqiufy
qqT ATAETN gAET oo fear v
7% ; #HX

(z) afz i, A 3 fromr &7 =@
FT 2 O BT OIH AT F EFATC
mit 7oAt #@ sy oo #e faar
war 7

afsrs o Hwem ¥ IR
(=t v F=w) : (F) vF faaanr g
# famw fafws Tmdl W fega ofda-
anfaa a<aT 71 d=r @Y g @ 1 [
H var mm ifmd  §Emwm LT—
292%/70] wfe-afag F<ar gam aT
fri aafewat 4t gear & wvavg T &
T ATE ITAeT G £ |

(=) ofr 7@

() s g g |

(=) <t &

(%) w7 7@ F=am

Export of Groundouts and Colton Seeds

3500. SHRI G. C. DIXIT: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the export
of groundout and cotion seed has been
declining ;

(b) il so, the perceniage thereof as also
the reasons therefor ;

tc) whether it is amlso a [fact that the
decline in the production of oil seeds is one
of the factors leading to decline in the export
of oil cakes ; and

. o 0
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(d) if 93, st2p; hzinz takea bv Govern-
ment to increase the production of oilseeds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b". Exports of
cotton seed and groundnuts other than Hand
Picked and Selected variety are banoed.
Exports of Hand Picked and Selecied variety
of groundnuts have been steadily increasing.

(c) Yes, Sir,

(d) Production of major oilseeds is pro-
posed to be increased to 10.5 million tonnes
by the end of the IV Plan. This target is
proposed to be achieved by the adoption of
intensive cultivation measures, increasing
area under irrigation and increase in areas
under oilseeds cultivation.

Troat Wt gt & ol froa
it & gfy

3501, =t fic =we AMfera : v
U WAt gF 4 AT FAT £

(%) w1 g &= 2 fr oot & gex
#faat A9 Areer geer & st
T AT F  FATFET Te4T F7 S
qaadig qrwasT & far =aefr § 10
§ 15 sfvga ax 3fe feor ama A7
TFATEAT & ; o1

(=) afz 2z, @t wom g2m 3 Wy
el A @ o # e gfs
T ATATT |

qut i faer 59, wg-afea s
aa Qe WA (st gfeor wisd)
(%) ¥ (). wgm faww ofo,
foaat do% e &t @@ ait 2, g
faare #<7 & arg, et 7 A g
aftead #1 sifaw =9 faar s |

Death of an Indian Officlal in
Trinldad Embassy

3502. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government had received
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any report on the death of Mr. Ramrattan
Sharma, a member of the staff of the Indian
High Commission in Trinidad ;

(b) whether any enquiry was held into
the matter ; and

() if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c). We are awaiting the results
of the Police enquiry in the matter,
However, a statement of facts known so far
is placed on the Table of the House.

Staremnent

Shri Ram Rattan Sharma, an Assistant
in the Ministry of External Affairs, was
transferred to High Commission of India in
Tiinidad in October, 1969, On 18-1-1970,
a telegraphic message was received from the
High Commission informing the Ministry
that Shri Sharma has jumped from the 4th
Floor of the office building on the morning
of 17-1-1970 and had expired.

2. According to the report received
from the High Commission, Shri Sharma had
been keeping indifferent health from the time
he reached Port of Spain. He had been
moody and depressed, and had been under
the ireatment of a Psychiatrist since
November 1969, The Psychiatrist had indi-
cated that he was suffering from Narcolepsy
and Restive depression, However, as late
as on the 15th January 1970, the doctor had
reported that his condition was well under
control, although his depressive fit had not
entirely cleared. He had also indicated that
Shri Sharma was a conscientious man and
was quite capable of working satisfactorily,
as his iliness was well under control and

that the lopg term outlook was very
favourable.
3, In mid—December 1969, Shri

Sharma had made a representation to the
First Secrelary expressing his difficulty to
cope with the heavy load of work and asked
for some relief. The First Secretary had
seen to it that this was arranged, On the
morning of 17th January, which was a closed
holiday, Shri Sharma had gooe to the office
for some work. He had tried to open the
door 4th Floor, mistaking it for the office,
which is actually on the 3rd Floor. His

attempt 10 open the wrong dopr was seen by
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a local Caretaker who po‘nted out the
mistake. Shri Sharma had then, probably
in his depressed and confused state of mind,
jumped over. He was immediately rushed
to the hospital but was found dead on
arrival. The post-moriem report indicates
that the cause of dealth was due to the
fracture of the skull, cercral haemmorrhage
aod multiple injuries due to fall from
height,

4 The Police are conducting their
formal enquiries and their report has not
yet been received.

Talks with the Membere of British
Select Committee on Immigration

3503. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to <tate :

(a) whether immigration curbs in UK.
were discussed in New Delhi between the
Members of British House of Commons
Select Committee, officials of the Extcrnal
Affairs Ministry, Executives in British High
Cowmission and Airline resentatives in the
month nf January, 1970 ; and

(b) if so. the details thereof and the
dezision arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURECNDRA  PAL  SINGH) : (a)
and (b). A PBritish Mouse of Commons
Select Commirter on Race Relaiion: and
Immigration visiied Tndin in Jannary, 1970,
to examine th: arrancements operated by
the UK. High Commission in India for
grant of entrv certifizates and the allied
nppeals prozedure. The Committee had
discussions  with  representatives of the
Governmeat of TIndia and separatelv with
Airline representatives, The Committee is to
report to th Brtish House of Commons.

Constitution of an Autonomous Atomic
Pow:r Authorlty

3504. SHRI GADILINGANA GOWD !
Will the PRIME MINISTER be pleased to
state :

(a) whether Governmsnt have considered
to constitute an  autonomous atomic power
authority under Atomic Energy Commission
tn operaie and maintain the Tarapur nuclear
power house as well as similar piants which
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are coming up elsewhere
and

(b) if =0, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
() The Atomic Energy Commission has
decided to constitute an autoaomous atomic
power authorily to operate and maintain the
Tarapur Nuclear Power House and similar
plants which may be s:t up.

(b) Details are being worked out.

in the country ;

Method of Detsction of Nuclear
Fxplosions

3505. SHRI GADILINGANA GOWD :
Will the PRIME MINISTER be pleased to
stite :

ta) whether  the Bhabha Atomic
Research Ceatre a1 Trombay has completed
the study of developing methods o datect
nuclear explosions ; and

(b) if so, the details tharesl and the
result achieved in this respect ?

F'HE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AN MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI :
W) and thy.  The Bhabha Atomic Research
Ceatr= lias done conziderable work in this
field and the methods developed for this
purpo-e are being continuous'y  Linproved,
heeping in view the developments in the
technology involved  With the help of
scismic arrays, microbarographs and moii-
toring stations, the Centre has been able to
detect nuclear explosions cuarried out by
US A, LSS R. China and France.

TraTAiTE gF 9T HYgw (e @Y
# wrea e gferwh

3506. st ®o fro wywy: FAT
atfewrd WAt Az Fard A Far
o fF

(F) #7ar 0 &9 &2 fF W@ &
sfafafe 7 @ge g A gEI e A
wite 1 @t 5 @337 U7 €Y 9 W
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Newr 5ot wifed fr g dwig
9T WOWYE W9 §TEn wear
At #1 TR A fRar 9w arfe
wifas seaear &t faere & asmar an
T ;

(@) afz @i, 9 fafs 2 & ==
e & #ar wfafwar & ;

(1) ®v 7z F =w 2 fF osgw
T AT I AT F1 FFT T
wY dare @ R W

(w) afz gt, & #1 FFe A%
LT FY T WS F 2R 74T & Ay
WYE ST FIATE FAT A 2 e
afe i, d Aearaesft st w2 7

dAfme-wrd warem § gewAt (st
graw fag) @ (%) o o e
T HATAAT F 247 gfugdma v W@
TEATE gEaT 2603-F v@r 74T 97 I9F
SISl F W At s ar ;) sEy
7L AT & ATA-ATG 47 F@r At
TE 4t ff g 4 W WA arEr frer
Y IETafAs awg 1 w@w g oqg ding
gY, = & a1 Sy TrATafaE tard—ua-
T wTE ¥ wiww fagrn @
frsg &

(&) w¥ (7). wgrewT 7 weATA Wo
26035 (¥Y19) 3 & geraer 80 A
¥ e gar ar; 36 W A FaETT A
W AgY foar a1 | qgE Tew wwdT
A ¥ weama & faot 7 wa fear qr

(w) ®gaa Treg wgrewT A ATAfTe
o siarfoas (dfadt) weAi § wwa &1
Saar & A afafa & a9 39§
fred s frar &) = afafa =
ufedgs arows w9 @ g WX AT
W M & A Ara @ faom ag
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afafy 7% Friaré 7 qu fgemr A Wiz
oA Afq FT ITAT AFHIQA F@T QAT

Wiy, fagre & qa-fawent o
w1 fwria

3507. st ®o fwe myeT: wT
faarf aw faww @it 7z aarr &1 g
Far fa

(¥) #ar o< fagre & foram goee
g7 i WA & fawe oA-fawet
TATA q9T N e § A fAuw w<A
& urt 1 Tt Ffzarear § ; afs g, A
fra gwe 71 wlzamsar & ;

(&) afz adl, a1 e [F7 FXQT
g zg Arag H gqAr gfadds gEIEa
T FT @ F ;AR

() ¥ gfrqga #1 uw wfq &6z
FFEIl §1 st @ Frrd A1 afz g, a8t
F3 A7 A afz 721, 71 TE AT FTE
F?

faarf aar fama wxrea & I9-AA
(st fagsax wmi) : () FATHIT
far WA & fage m-faad &=
frator Fva 1 w1 sEATT AE 2

(=) ®Yz (7). s 7&¥ 3847 |

wrea ¥ fafew qoit @ fedl & qoaa@
& ait ¥ Arca-fadw avat
3508, =it wo fe aYeT T

aXfow-wrd Rt ag AT AT g w4
fF .

(%) 71 wrea 741 fqea & I=x
glasfcan 4 gra 7 A=z 71 wadgH
TAHT AqT ATz A1 qreeioR
AYATHT OF JIAWA &1 97 AGT ArAHA
F 2toa wrA ¥ afrwfeai 7 e &
= sferfart 21w & fafrr ot
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aar fafew fedl & dowm &t midt
2@ dr ;

(m) afz g, @1 a7 gaq wlewrfa
# tq w7 g faem frm g
¥ & ar,

() 9%a amaa & AW fwa-fea
areerfos amegrat gz faare faors
foar war ar aqr SAF AT ATy g R
=t

(w) vaF am<a & are 7§ AT
gr fwaar a7 @< frar man ?

sifoe-wd qwwa A IR (s
grrom fag) : (F) & (7). s
1970 & @7 ¥ wreg 5 faza & &9
wfaardt wav 71 amat gé i dreia
waal & fagg # wiv s@<fedia amai
o gam fzm & fawt o o fa=me-
fafrmn gur ar 1 ag afes @
aral gA=fe wer g fFere-faas
¥ fam ot urgEr & zfewmn @t
o & fad giar @ 1w sfafafe-
wEFsE IR @ a4 M oq A
93 frdr Aifa fatig 9z @3 w1 79+
forar ar

(w) ag @ wfesrfar s amr
Wit 2frw we wifz o oy g
fomdt @ amm 31,730 =g a0
g
fre wymTe & qoamy e o

oY A & fod aue) I A

wgTa

3509, st ®o fwo AYET : Far

sife-w@ W gz aae ) 5T w0
F‘:-

(%) w1 7z aw & fr g wew
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Losses due to Delay In the Completion
of Tarapore Atomic Project
3511, SHRI 8. M. KRISHNA :
SHRIMATI SAVITRI SHYAM :
SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Tarapore
Project was included in the Third Five Year
Plan and it was to be commissioned by the
end of the Plan ;

(b) the reasons for delay in the com-
pletion of the Project and the losses incured
on account of this delay ;

(c) the production of power from this
project in 1969 and till February, 1970
month-wise ; and

(d) likely cost of production of power in
Tarapore ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
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FNERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Third Five Yeur Plan contemplaied
the setting up of an atomic power Station at
Tarapur of a total capacity ol 300 MW
consisting of two units of 150 MW each.
The first unit was proposed to be completed
within the Third Plan and the second unit
in the first year of the Fourth Plan.

(b) Delay in completion was due to the
time taken in (i) negotiations for the
technical co-operation and loan agreements
with the US (ii) revision of capacity of the
Swation from 300 to 380 MWe and (lil)
rectification of the minute imperfections in
stainless steel materials. The losses would
include the cost of the project establishment
and the interest on capital during the
extended period. Liguidited damages are
being recovered from the contractors for the
delay beyond October 1968 in the com-
missioning of the Station in terms of the
Contract.

(c) Tarapur Station started producing
power ftom April 1, 196 on an intermittent
basis till October 2, 1969, when production of

power on @ commercial basis began. The
production of power has been as follows :—
Total energy
Period generated at
Tarapur
{million kilowartt
hours)
April 1969 13.099
May 1969 59.078
June 1969 75.847
July 1969 87.927
August 1969 1.429
September 1969 102.501
October 1669 128,373
November 1969 166.126
December 1969 151.487
January 1970 174,407
February 1970 165.243
1125.517

(d) The average selling price at Tarapur
Station, at 759 Aonusl Plant Factor it § 61

paise per killowatt hour,
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Requirement of Heavy Water for
Rajastan and Madras Projects

3512. SHRI 5. M. KRISHNA :

SHRIMATI SAVITRI SHYAM :

SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be plezsed
to state :

(a) the requirement of heavy water in
respect of Rajasthan Atomic Power Project
and the Madras Project, the year in which
they will be ectually required and the present
production of ‘he heavy water in the
country ;

(b) how the necds of these projects in
respect o' hecavy waler will be met, whether
the plan's at Kota and Baroda will be able
to meet the total requirments of these
projects and whether the plants will be ready
in time :

(c) in case of short fall in requirements
whether the same will be imporied from
abroad o' some other arrangements like
taking of heavy water o' loan or leasc from
the other countries ; and

(d) the details in this regard with cost
and the names of the countries, etc. ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER OF Pl AN-

NING (SHRIMATI INDIRA GANDHI) :

{a) The ieyuired information is given

below :

Name of the Requirement Year in which
Project of heavy  likely to be

water required

Rejasthan Atomic 230 M. 1970

Power Project—  tonnes

First Unit

Rajeas'han Atomik —do— 1973

Power Project—

Second Unit

Madras  Atomic —do— 1974

Power  Project—

Flrll_ Unit L

The present production of heavy water in the

couniry is of the order of 14 loones per
annum,
(b) and (c) Two plants for the pro-

ducton of heavy waler are being set up at
Baioda and Kota, The capecity of tbe
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Baroda and Kota plants will be 67 and 100
tonnes per annum respectively and they will
be commissioned in 1973 and 1974, The
requirements of heavy water for the first unit
of Rajasthan will be obtained on lease from
Canada.

(d) Heavy water will be obtained on
payment of lease charges of approximately
Rs. 30 lakhs per year.

Written Answers

Develorment of Breeder Reactors

3513, SHRI M. L. SONDHI : will
the PRIME MINISTER be pleased to
slate :

(a) the progress made in the develop-
ment of Breeder Reactors using thorium as
fuel end other lypes of Breeder Reactors ;
and

Ib' the steps taken to develop reactor

technology  applicable to ocean  going
vessels 7
THE PRIME MINISTFR, MINISTER

OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTFR OF PLAN-
NING (SHRIMATI INDIRA GANDHD :
(ar Indm has undertaken a programme for
the development of plutonium based Fast
Bireeder Test Reaclor. Thornum will be
used as blanket material in such reacto:s for
b:eeding fissile material, The feasibility of
thorium based multen salt thermal breeder
reactor is also being studied.

(b) Preliminary feasibility studies aie
being carried out to develop reactor techno-
logy applicable 1o ocean going vessels.

Import of Ready made Garments from
Nepal

3514. SHRI MADHU LIMAYE: Will
the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether a Member of Lok Sabha
gave him a proof of import of readymade
garments from Nepal, which were made
out of the third country imports
and were imported as ready made garments
into Nepal snd then “smuggled” into India
legally ;

ib) whether the same Member drew his
attention 1o the abuse of the gift parcel
scheme and the increase in flights of British
overseas Aitways Corporation and other
Companies to Nepel in this conpection ;
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fe) if so, whether any investigation was
made by Government on the prints men-
tioned in parts (a) and (b) above during the
period from November 1968 to the end of
D=cember, 1969 ; and

d) if so, the conclusions reached and
action taken to cheek this and, if no investi-
gation has been carried out, the reaso)s
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK : (a) to (d). The Hon'hle
Member 15 presumably  referring to  the
subject matter of Lok Sabha Unstarred
Questions N, 451, 4223 and 505 answered
in the House on the drd December, 1969,
20th August, 1969 and 25th Febroary, 197).
Government  have, thwrough the anpropriate
agencies, bren k:enitg a watzh ovar import
of gaads of third coun'rv ocigin into India
through Napal.  In ~ases where the Customs
authoritiecs caime to the conclusion that
goods incluling shirts brought nto India
ware of third zountry origin, ssizures have
been elfected.  Governmznt have also taken
action to raise the ahove question in ths
Indo-Nepal Inter Governmental Jaint Com-
mittee,  The latest  discussions in  the
Cormmittee, which took place in October-
November, 1909 and azain in January, 1970,
ware inconclusive and will be resumed when
the Commitiee mezets nex:. Tt might be
mentianed that H M. G. of Nepal amznded
their Gift Parcels Scheme in November, 1969,
reducing the number and value of parcels
which c¢ould be imported by an individual,

Price of Nylon Yarn

3515. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
pleased to refer to the reply given to

Unstarred Question No 497 on the 19th
November, 1969 and state :

(a) whether Government have been able
to bring down the prices of nylon varn since
then ;

(by if so, what
reduction ;

le) if not, what is the percentage of
increa ¢ that has taken place ; and

id) what effective steps Government now
propose to take to bring the prices on & par
with thyse prevailing at the time of th= 190y

Budget 7

is the percentage of
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). There has
been no increase or decrease in the consumer
point prices of nylon yarr charged by spin-
ners since November 1969,

(d) Licences/Letters of intent have been
issued to establitsh additional capacity for
production of nylon varn. Further imports
are being arranged. With improvement in
the supply position the prices will b: main-
tained at reasonable levels. The question
of fixing fair prices for nylon varn s already
under reference to th: Traffic Commission,
Meanwhile, the Textile Commissiner has
held a series of meetings with the nylon
yarn spinners to regulate the patiecn of
production so as to avoid  artificial searcity
in particular deniers of the varn, to curb
specultive elements and to ensure that the
spinners d» not unnecessarily raise the prices,
The spinners have promised their cooperation
in the matter.

Import of Synthetic Yara by S T. C.

3516. SHRI MADHU LIMAYE : will
the Minister of FOREIGN TRADE be
pleased to state -

(a) the magnitude of the licences granied
to the State Trading Corporation for the
import of synthetic yarn last year ;

(bi the imports actually made by the
5. T.C.:

(c) whether Government intend to use
imporits on 8. T. C. account as an instrumeat
for checking smuggling and the rise in the
prices of the indigenous yarn ; and

(d) if so, the details of this policy 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) During the last fAnan-
ci.l year 1968-69 no import licence was
issued to S.T.C. for impnrt of synthetic
yarn,

(b) Durlng 1968-69 the S. T. C. imported
1,131 tonoes of nylon yarn valued at Rs. 160
lakhs CIF against the import licences issued
earlier.

(c) and (d). Imports of nylon yam to
the extent considered necessary to maln‘ain
prices at a reasonable level, are arranged
through STC after taking into accornt the
verious relevan® factors like consumption of
aylon yasn in the past, the production
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estimates for the next year of indigenous
oylon yarn, the availability of other types of
art-silk yarn etc.

Setting up a Hydro-Electric
N.E.F. A.

Project In

3518. SHRI S. K. TAPURIAH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether some progress has been
made on the setting up of a hydro-electric
project in N. E. F. A,

(b} if so, when it is expected to come up
and its potential ; and

(c) if not, whether in view of better
integration of this far flung State, the plans
will be considersd expeditiously ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) A hydro-electric Project in the Kameng
District of NEFA is under detailed investi-
gation at present.

(b) and (c). Details of potential etc.,
will be known afier the project report is
prepared. Final  decision regarding the
implementation of the pruject will then be
taken after considering the project report.
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Production of Ielicopters in India with
French (ollaboration

3522, SHRI HIMATSINGKA @ Will
the Miuister of DEFENCE be pleass.i to
state :

(a) whether 4 oproduction  programme
with French collahoration, has  been laid
down to make 1'.: country self-sufficient in
respest of helicopters ;

(b) if so, the presemt requirement and
production, per vear, of helicopters in the
country and the estimued requirement and
production of helicopters by the end of the
4'h Five Year Plan ; and

(c) the details of the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a' to (¢). The manufacture
of Alouette-111 helicopter and its engine has
been undertaken at Hindustan Acronautics
Ltd. (Bangaloie Division}, in collaboration
with M(s Sud Aviation and M/s Turbomeca
of France respectively. It is expected that
by the end of the Fourth Plan, it will be
possible to meet most of the country’s needs
for this class of helicopters by manufacture
in the couniry. It wiil not be in the public
interest 1o disclose details regarding require
ments and production of helicopters for the
Defence Services.

Written Ansvoss 4
Sapply of Acps by Variows. Couptyles

to Pakistan

3524. SHRI HIMATSINGKA : Will
the Minister of DEFENCE be pleased to
slate :

(a) the uptodste informution wiih the
Goverament relating to actual delivery of
arms by the different countries to Pakistan
since the 1965 conflict :

(b) the coyntries with which agreements
have been reached for supply of arms to
Pakistan and the extent and naturs of arms
to be supplied by each of them to that
country thereunder ;: and

(c) the steps takem by Government,
in view of the continued hostility of Pakistan
against India, to prevent the different coun-
tries to supply arms to Pakistan ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH)} : (a) The
acquisitions by Pakistan after the 1965
conflict include T-54/T-55 tapks, MIG eir-
craft, IL 28 bombers, Mirage IIl E Aircraft,
air-to-air,  surface-to-air and  anti-tank
missiles, Midget submarines, 130 mm guns,
tank and artillery ammunltion, spares for
tanks and aircraft and material for ordnance
factories.

ib) As the House is aware, Pakistan has
received military equipment from a number
of countries. There s no confirmation of
the types and quantities of military equip-
ment which these countries may have further
agreed to supply.

(c) Government's view regarding the
supply of arms to Pakistan have been
made known to all friendly Governments.
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Payment of Compencation to Dependents
of Deceascd R. K. Ibochoubi Singh

3527. SHRI M, MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 46E8 on
16th December, 1968 on Accidents involving
Hvdro-Electric Department Emplovees in
Manipur and state :

ia) whether the payment ol compensation
to the de;endants of the deceased R. K.
Ibochoubi Singh has been finalised and paid ;
and

(b) il not, the resson for the d:lay
thereto ?

THE DEPUTY MINISTER IN THE
MINISIRY OF IRRIGATION AND
POWER (SHRI SIDDESHwW AR PRASAD) :
(a) No, Sir.

(b) The Electrical Inspector for Manipur
has since completed the investigation nto
the death of late R. K. Ibochoubi Siogh,
The Government of Manipur has been
requested to setile expeditiously the payment
of compensation to the dependents of the
deceased 1n accordance with the provisions

of the Workmen's Compeonsatien Act,

1921,

fagre v ¥ fag Wt dw e wmere
YT HTAT

3528, s TwTEATC wTeA ¢ ar
e WAl ag aaTa w g @ ¥

() w7z w5 ¢ fr fge 4
SN DYAT & HTETT AT ATT FEA H
O% geaT §TRTC & freraeE g

(=) afz &7, & swa =y #ar
114

(n) 37 wv=g ¥ g afEw
g w3 3= sc i ?

aum w5, faw w54, vy wha 50
AT gt WAl (et g aie)
(%) & (7). fagrz 1 I drmar
g & sfawrfzat & Arg qaway, 1969
¥ faare fawst fear mar ar1 wsa
fasmm ofmg g fas fag 99 &
arr afeaat 1 af=w &1 fzar e
i faw qfmy & dow dw @
219 %1 #wrae 2 |

qftew ofmm wt feafa gz arfac o
oq= HA W R

3529, it YA @A ET
afos-wrd W) 2z @@ A gor w
f& :

() wr 7 ww g f& #gwsr@
moTea & wedfa aifar §  afsw
ofear @ fanea) gt feafs & are o 0%
ATy #¥0 WA A A T ¥

(=) afz g, @ @41 @T *@r @ ;
i

(w) @ 59w T FETL o
sfafwar § 7



it Frivven Anmiale

wfire wrd wavera ¥ geweR (sf
grarre fag) : (%) off 76
(=) stz (7). s =@ 327

BiMdiny Mans Approved by Danapor
Cantonment Board

3530 SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

{a) whether it is a fact that building
applications in Cantonment areas are now
pot sanctioned on the so.called ‘old grant’
sites unless the applicant signs a declaration
giving away his owpership rights in favour
of the Government vide a circular issued
reportedly, by the Departent in March,
1968 ;

(b) whether the above circular is in
accordance with the cantonments Act, and
if 80, under that section :

{c) whelhet it is a fact that inspite of
the said Circular, the Cantonment Board of
Danapur has approved of the building p'ans
appNed for by the citizens and in accordance
with the Cantonment Act ;

(d) whether the buildings thus construc-
ted as per approval of the Board have bétn
ordered by the Northern Command to be
demolished ; and

(e} if so, the law under which such
orders have been issued ?

THE DEPUTY MIMISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) No. Sir. If reference is
intended to the letter of 23rd March 1968,
the scope thereol has already been indicated
in answets to Starred Question No. §15 and
Unstarred Question No. 258 answered in the
Lok Sabha oo 18th December 1968 and 19th
February, 1949 respectively.

(b) The aforesaid letter is not contrary
to law. Reference is invited to Section
181(4) of the Catitonments Act, 1924, and to
Rule 43 of the Cantonmenat Land Adminis-
tratton Rules, 1937,

(¢) Gowvernment is not aware that
vuilding plans have been sanctioned in
Danapur Cantionment contrary to the letter
of 23rd Match, 1968,

(d) and (¢). Information regarding the
cases, if any, where the building permission
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has lawfully bee: given and the GOC-in.C
Central Command has within the last two
vears directed the demolition of the structures
put up in pursurance thercof is being ascer-
tained and a statetnent will be laid on the
Table of the House.

Dehiring of Buildings Constructed on
‘Old Grant' Sites

:531. SHRI RAMAVATAR SHASTRI :

Will the Minister of DEFENCE be pleased
to state :

(a} whether it is a fact that the Govern-
ment had issued sometime n March, 1969,
a dircctive to Military Coimmanders not to
dehire  buildings constiucted on so-called
*Old Grant' sites, unless the owners of the
house signs a declaration renooncing Hhis
right 1o ownership of the side ;

(b) if so, under what provision of the
law of the lanl such a declaration is
sought to be exported from the house
owners ; and

(c) the necessity for getting such a
declaration, if the sites 1cally and lawfully
belong to the Government ?

THE MINISTER OF DEFFNCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SAWARAN SINGH): (&) to (c)
Th= Government is not aware that the owner
of a house situated on land belonging to
him is required to sign a declaration
renouncing the ownership of the site. The
instructions issued in March 1969 require the
licensee of Government land held on ‘Old
Grant® terms 1o acki owledge the Government
titke 10 the land as a condition precedent to
the voluntary dehiring of the property in
putsuance of his request. There is nothing
therein cuntrary to law. The declaration
facilities the resumption of the whole or part
thereof it conformity with the tenure when
required for defence purpose.

Trade with Latin American Countrles
3532, SHRI P. C, ADICHAN :

SHRI SHINKRE :

Will the Minister of FOREIGN TRADE
be pleased to siale :

(a) whether trade delegatioms of several
Latin American couniries are expected to
visit India shortly ;
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(b) what are the plans of Govtmment
to step up exports to Latin  Ametican
countries under the 4th Five Year Plan ;
and

(c) the present balance of trade with
each of the Latin American countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No Trade Delegation
as such from any Latin Arierican comntry Is
scheduled to visit India shortly. However,
the Minister of Ectonomic Development of
Colombia along with some technical and
diplomatic officers has agreed to halt in
India for five days on his why back from
OSAKA Fair. The opportarity wil! be
utilised 1o explore possibflities of expansion
of tralé with that country.

PHALGUNA 2, 1891 (SAKA)
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(b) The following steps have already
been taken to expand exports to Latin
American countries :—

(i) As an export measures, India parti-
cipatsd in the International Pacific
Trade Fair held in Lima in 1967
and 1909 and is likely to parti-
cipate in the Trade Fair at Bogota
in 1970.

(iiY Two trade Missions have been set
up Caraces (Venczuela) and Lima
during 196. to strengthen our tiade
relstions with this region.

The question of improving shippiag
exsrcines and  promoting  trade with she
countries in Latin American countries I
constautly under review of the Government,

(c) A statement is attached,

STATEMENT

Trade between India and Latin Ametica During (969-70 (Figure. available for
the period April to October, 1969)

(Yaiue in lakhs rapess)

Name of countries

1. Argentina

2. Bolivia

3. Brazil

4. Chile

*  Colombia

6. Costa Rica

7. Cuba

8. Domimican Republic
9. Ecuador

10.  El-Salvador

11.  Gautermala
12, Hahi

13. Hondurus British
14. Nicaraguay

15. Mexico

16. Pibhatha Catel Zone
17. Papama Republic
18. Paraguay

19. Peru

20. Uriygoay

__ 21, Vesczuch

Imports Exports Balance of
Trade
19 20 + 1
36 23 - 13
239 i3 =205
7 -1 + 1
108 4 — 4
e 1 + 1
— 1 + 1
- 6 + 6
— 15 + is
—_ 2 + 2
—_ 6 + 6
- s + 5
13 49 + 3%
et 3 + 3
—_— 36 + 36
—_— 12 + 12
119 n 108
8 30 + 22
— 18 L

e e



155 Writien Anawers
Houses Belonging to Armed Forces
Officers Hired by Government

3533. SHR! K. LAKKAPPA : will
the Minister of DEFENCE be pleased to
state :

(a) the total number of houses belonging
to Armed Forces Officer, excluding the
cases of officers possessing more than one
house, that have been hired by the Govern-
ment in different Cantonments prior for 1st
December, 1969 ;

(b) how many houses in all have been
dehired during 1967, 1'68 and 1969. respec-
tively, in the different Cantonments and how
many of them belong to armed Forces
Officers ; ana

(c) the number of houses in different
Cantonments of the following categories :

(i) owned by persons other than the
Arme? Forces Officers, but not
hired by Government,

{ii) owned by persons other than the
Armed Forces Officers and  hired
out to the Government,
owned by officers of the Armed
Forces but not hired out to the
Government,

(ivi owned by officers of the Armed

Forces and hired out to the Govern-

ment ?

(Hii)

THL DEPUTY MINISTER
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): &' to (c¢). Information is
being collected and a statement will be laid
on the Table of the House as soon as the
Information become~ available.

IN THE

Navy Act, 1957

3534. SHRI SARJOO PANDEY :
Will the Minister of DEFENCE be pleased
10 state :

(a) whether it is a fact that at the time
the Navy Act, 1957 was adopted Government
bad given an assurance that the Army Act
and the Air Force Act would be brought in
line with the Navy Act provisions coniained
in the chapter XVIII concerming ‘Judge
Advocate' General of the Navy and officers
of his depariment ; and

(b) if wo, the steps taken so far to imple-
ment the sbove assszance ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
No such specific assurrance appears to have
been given by the Government. However, a
uniform code to rationalise the present
Service Act has becn drafted by a Special
Committee of officials set up by Government
and it is under examination.

Written Answers

India’s Share in World Trade
1535. SHRI MAYAVAN :
SHRI CHENGALRAYA

MNAIDU :

SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DANDAPANI :

Will the Minister of FOREIGN TRADE
be pleased to state :

ta) whether it is a fact that India is
losing 1ts share in the world trade

(b) if s0, whether it 's also a fact that
uccording to the survey made by the Secera-
tary of his Ministry, the Indian expcris to
the rich wo'ld markets hke Umited States
and United Kingdom are actually declining
when calculated at a percentuge basis of
the importing country's total imports :

(c) if so, the other points of
and
(d) the sieps being taken by Government

to recapture the world market ?

study ;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) :  (a) While India’s exports
have increased from Rs. 1210 crores in 1907
1o Rs. 1375.6 crores in 1969, her imports on
the contrary declined from Rs. 2095 cirores
in 1967 to Rs. 1592.4 crores in 1969, with
the result that India’s share in woild trade
which was 115", in 1967 has come down to
0.859%, in 1969,

(b) Our shate of the total imports into
the USA was 1.00Y, in 1969 as against
099, in 1968, However, our share of the
total UK. imports declined frem: 1.7% in
1968 to 1.39, in 1969.

(c) A delegation led by the Minister of
Foreign Trade and including the Secretary of
the Mipistry of Foreign Trade recently visit-
ed the U.S.A. The delegation has come
back with the impression that considerable
possibililies for promoting Indian exports to
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the United States market exist and that the
strategy lor augmenting exports to the US.
market would require uction, firstly, in terms
of consolidating and further strengthening
our position in regard to masor traditional
exports, such as, jute manufactures, cashew
kernels, tea, mica, et.., and secondly in
terms of identifying new export commodities
from India and also in assessing the kind
of structural or organisational innovations
which would be necessary in order to enable
us to exploit more fully the vast polentiali
ties of the US. marker. The Jelegation
also held discussions in recard to the early
establishment of the Generalised Scheme of
preferences and trade in cotton textiles,

(d) A statemenl is laid on the Table of
the House.

Mtatement

Measure Taken by Government ro Step-up
Exports

The major features of the general export
strategy since devaluation are identification
of the growth sectors and encouragement of
the productio of the relevant products :
priority and con:essionai treatment of pro-
duction for cxport ; import replenishment 10
stabilise the costs of production and romove
bottlenecks i+ the supply of scarce raw
materiils ;. compensatory  sunport  for the
new non-traditional  products which  suffer
from cost handicans on aczount of less
than  optimum  scale  of  production,
infancy of industry/economy, incidence of
taxes other than import and excise duties ;
minimum wages legislation ; fixation of
floor prices for raw materials etc. ; supply of
indigenous scarce raw materials oa a priority
and concessional basis: drawback an ! rebate
facilities in respect of the incidence of import
duties and excise duties on exports ; market-
ing assislance through participation in exhi-
bitions, fairs, marker surveys, commodity
surveys, etc : supply of indigenous credit
on longterm and concessional basis for pro-
duction for export as well as for post-ship-
ment purpases. Nezotiation are in progress
with the developed countries for obtaining
general perferences in tariffs in respect of
commodities exports from India. The
institutional arrangements that are necessary
to increase India’s share of world exports
are also under considerstion.
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Bilateral Settiement of Kashmir Dispute

3536. SHRI MAYAVAN :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DANDAPANI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

a) whether it is 2 fact that UK. has
changed her stand in regard to the Kashmir
dispute and has stuted that Kashmir dispute
should be settled bila‘ernlly between India
and Pakistan ;

(b) if so, wheiher U.S.A. has also con-
veyed to India its change of attitude towards
Kashmir seftlement ;

(c) whether amy assessment has been
made us to how many countries are in
favour of settling the Kashmir issue bilate-
rally and how many are supporting India in
this regard ; and

(d) the latest improved position towards
its settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AEFAIRS
(SHRI SURENDRA PAL SINGH): (a)
British Foreign Secretary has publicly taken
the stand (December 196 ) that the diffe-
rences in regard to Kashmir must essentially
be resolved between India and Pakisian and
that the U.K. has neither the right nor the
duty 1o meddle in Indo-Pakistan affairs unless
both sides request it to do so. During the
recent Indo-British official talks, the British
side reiterated this policy of non-involve-
ment.

(b; The USA has also taken the [ine

that the outstanding issues between India
and Pakistan are bilateral problems and that

the two countries should get together to
resolve their differences.
(c) International opinion In geoeral

continues to veer twards the idea of settle-
ment of the outstanding diflerences between
India and Pakistan including those on
Kashmir peacefully and bilaterally,

(d) The only issue to be settled in
Kashmir is the situation arising out of
illegal occupation by Pakistan of a part of
the State. No progress in the matter has
been made as Pakistan is still not willing o
vacate its aggression,
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Increasc in Ovwersll Ontlay for
Fourth Plan

3537. SHRI MAY AVAN :

SHRI CHENGALRAYA
NAIDU :

SHRE N. R. LASKAR :

SHRI SAMINATHAN :

SHRI DANDAPANI :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Planning
Commission is praposing to have an overall
qutlay of abowt Rs. 25348 crores for the
Fourth  Plan instead of the target of
Rs. 24 98 crores suggested in the draft
plan ;

(b) if so, the reasons for ingreasing the
amount ;

(c) hgw the increase of Rs. 950 crores
will be utilised ; and

(d) whether the draft nlan has been sent
to the National Development Council and
wheiher it has been approved by them ?

THE PRIME MINISTER, MINISTER
QOF FINASCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) to «d). The Planning Commigsion is
prasantly engaged in the finalisation of the
Fourth Five Year Plan. It will bz put up
to the Nailional Dewelgpuient Council for
their approval at its mesting to be held on
the 21st and 22nd. March, 1970. It is only
after that meoting that the size of the
Plan and segtoral distribution will become
clear.

Indo-Ceplon Economic Collaberation

3538. SHRI CHENGALRAYA NAIDU:
Will the Miaister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Coylon
Govornment has refused Government of
India’s invitation for further Ministerial
talks on economic collaboration between the
two countries ;

(b) iIf so, whether thare has boen some

deterloration in the relations of the o
countrles :

(c) the reasons for decline in the
relations bef the two les ; and

MARCH 18, 1970

Written Answers 160
(d) the steps taken to imaprave the
relations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b) to (d). Do nat orise.

Five Power South East Asla Delence
Co-opetation

3539, SHRIMATI SHARDA
MUKERJFE : Will  the Minister of
EXTERNAL AFFAIRS b-* pleased to state :

(a) whether it is a fact that the five-
power defence co-operation in the Souwth
East Asia is being formed to offset the
impact of Brilish military withdrawal from
East to Suez in zarly 971 ;

(b) whether India would join such a
regional co-operation in the interest of
securily of our country ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Governments of Australia, New Zealand
U.K., Malaysia and Singapore have a joint
programme of talks to discuss, at the
Ministerial level. questions arisipg fram
British military withdrawal from Malaysia
nnd Singapore and on the larger questjions
of their continuing interests in the peace and
stabilitity of the area.

(b} Mo, Sir,

(c) Government of India have ariange-
ments for biluteral talks with a number of
countries of this area. Besides, India did
nat have any miittary arrangements with
U.K, which require discussion on the ques-
tion of British Military withdrawal from
this area

Reception to Provislooal Revolutionary
Government Delegation In Orjssa

3540. SHRIMATI SHARDA
MUKERJEE : Will the Minister of
EXTERNAL AFFAIRS be plessed to state :

(a) whetber a delegation of the Provi-
sional Revclutiopary Government of South
Viet-Nam visited Orissa during Degember,
1969 ;

(b) whether the State’s Deputy Chief
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Minister treated them as his owa guests as
the State Government turned down the
request for treating them as State Guests on
the plea that there was no advice from the
Union Governments : and

(c) if so, the norms laid down by the
Union Government in such cases ?

THE DEPLITY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDR* PAIL SINGH): (a)
A group of six persins sponsered by the
Provisional Revolutionary  Government of
South  Vietnam visited India (including
Orissa) from Docember 13, 1969 1o lanuary
9, 1970 at the invitation of 1wo private
organisations,

(b) The Ministry has not been  informed
by the State “iovernment in this regard.

(c) According o present practice the
State Governments can treat any f{oreign
visitors as Stitc guests at their discretion.

Reorientation of Indian Embassies

3541 SHRI S, KUNDU @ Will the
Minister of EXTERNAIL AFFAIRS be
pleased to state :

ta) whether gov aciion has been taken
to rcorient the Indian embassies consulates,
legations e'c. 1o serve and promole comn-
mercial and cultural anterest of India : «nd

(b: il so. the steps proposed to be taken
in this regard

THE DEPUTY MINISTER IN THE
MINISTRY OF FEXTERNAI AFFAIRS
(SHRI SURENDRA PAL SINGH) : (&)
and (b) The question of promotion of
India’s relations with otner countries in the
commerg.ol and culiwral fields is under
Government's constant review, and directions
in tnis regard to the Indian Embassies, High
Commissions, Cons:lates eic have heen
sent from time to time and such steps as
are fessible are taken in consultation with
India's reprecentatives abroad.

Exports/Impor's by the Small Scale
Indusiries

3542, SHRI S KUNDU : Will the
Minister of FOREIGN TRADE be pleased
to state ;

{a) the steps taken to promote trade by
the small scale industries ;
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(b) whether gonds are purchased abroad
by the r:gistered dealers and small scale
industries for sale and for interpal supply :

(c) if so the method of such registra-
tion ; and
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(d) whether small scale industries are
given perference for such registration 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statemen is laid
on the Tuble of the House. [Placed in
Library  Se+ No. LT-2930/70).

(b) to (d). Itisnot clear as to what
information is actually sought. All pur-
chases abroad arc in accordance with the
import trade control policy and procedures
announced by Government.

Ordinarily import replenishment Licenes
through which purchases abroad are made
are allowed to the Registered Exporters only
if they are the manufacturers of the products
exported. However in the case of the
following exnmort products import licences
are allowed 1o be issued in favour of the
registered exporters even though they may
not be registered as a manufacturer-exporters,
provided they bave arrangements for produc-
tion of goods on their account. The Sectors
in which this facility is allowed are called
decentralised Sectors and are as under :

1. E.P.N.S. and German Silverware.

2 Leather and Leather Goods and
other animal products.

3 Sporis Goods.

4. Handicrafts.

5. Agarbathies and Chandan Dhoop.

6. Natural Silk Fabrics, Garments,

7

Rugs and

Woollen  Carpets,
Druggets.

8. Handloom products, namely cotton
fabrics {other than greys) and mixed
fabrics of cotton and wool/silk/jute
and ron-fabric cotton textile items.

9, Walnut Kernels.

10, Preserved specimens of birds aod
animals.

11. Pickles. all kinds (oil -based, sweet-
sliced. etc.).

12. Moustard Powder.

13. Papads.
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14, Chana-made products
Sandesh and Rasgolla.

15, Khoa-made products such as barfi,
peda.

16, Tobacco unmanufactured.

17. Cashew Kernels.

The terms “'decentralized Sector™ denotes

generally the Small Scale Industries and
Cottage industries.

such as

Harnrssing of River's Water In Goa
for Irrigation and Power

3543, SHRI SHINKRE: Will the
Minister of TRRIGATION AND POWER
be plexsed to state :

(a) whether Government have taken
note of the fact, so far, no substential use
of the river’s water ,n Goa has been made
for the harnessing of power or for the
irrigation purpnses ;

(b) whether Government are aware also
of the fact that, as Goa is rich in mineral
resources and other raw materials, many
industries are bound to be started there
which  will be needing <ubstantiul water
supply : and

(c) if so, whether Gowvernment propose
to finalise some plan to make a thorough
stu'ly of availability of water and its utilisa-
tion for irrigation power and human con-
sumplion ?

THE DEPUTY MINISTER IN THE
*MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : ia) 1o .c). A division of the
Central Water and I*»wer Commission have,
over a period of 5 years, carried out studies

and surveys and have investigated the
following schemes :

Salauli Project.
. Dudh Sagar Project,
. Mondovi Project.
. Bicholim Project,
Anjunem Project.
. Godcewal Project,
. Beddifator Project.
. Decarpalli Tank Scheme.
9. Varna Tank Scheme.

These projects are being further pro-
ccrsed  in Central Water and Power
Commission and by the Goa Administration,

BN W N
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Relations with Latin American Countries

3544. SHRI SHINKRE: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of
the fact that many countries from South
America known as Latin America have
shown ke=n interest in having cordial rela-
tion with India ;

(b) whether Government are also aware
of the interest shown by those countries in
th* Indian culture ; and

(c) if so, what sieps Government have
tak=n to strengthen the friendlv relationship
between thess countries and India ?

THE DEPUTY MINISTER
MINISTRY OF EXTERNAL AFFAIRS
(SHIRT SURENDRA PAL SINGH) : (a)
and (b), Yes, Sir.

(c) The fullowing measures tn improve
relations  with those countrics have been
taken :

IN THE

(I India has Missicns accredited to
nearly every country in this region,
These Missions include two Resi-

dent Missions  newly  opened, o
1969, in add:ion to those already
existing

(2) In Aprnl/May last year, a high-
powere! Fconomic  und  Trade
Delegatinn composed of eminent
businesmen and  officials  visited

several countries of this region with
a view to exploring possibilities of
establishing and increising relations
and contacts

(3) The question of establishing satis-
factory communications bLciween
India and South American couniries
is under study

A proposal of the University of
Poona to develop a programme of
Latin American Studies is under
cuonsideration.

Cultural Agreement between India
and Brazil was signed in 1968 and
exchange of instrument of Ratifica-
tion will take place shortly.
Instruments of ratification of the
Agreement signed between India
and Brazil for cooperation in the
Peaceful uses of Atomic Energy

has been exchanged,

4

b=

(s

16

-
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(7) Arrangements are being finalised
with a view to concluding eultural

agreements with Uruguay, Chile
and Argentina.
(8) Economic Delegations from

Colombia is to visit India shortly.

(9) Trade Agreements with Chile is
under Negotiation

Requisition of Private Property for
Defence Purposes in Goa

3545, SHRI SHINKRE : Will the
Minister of DEFENCE be please ! 10 state :

(a) whether Government have taken
note of the con'plaints frem many of Goans
regarding the requisition and acquisition of
properties for the defence purposes, because
of undue delay in fixing proper compensu-
tion and also in payment of compensation ;

(b) whether Government are also aware
of the fact that in many a cases substantial
part of the land requisitioned by Defence
Ministry has to be released to the owners,
which construe as lack of proper planning ,
and

{c) if so, whether Government will
instruct its personnel 10 make a thorough
study of the requirement of land and finalisc
the payment of due compensation without
delay for the conscquent acquisition of it ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRT SWARAN SINGH): v 1o (c).
Instructions already exist requiring the Com-
petent Authorities not 1o requisition land
unless necessarily requited for defence pur-
poses.  Instructions  ualso  exist that the
rental comy ion for requisitioned pro-
pertics should be got assessed, approved and
paid by the local civil authorities in accor-
dance with law, as carly as possible.
Representations received regarding delay in
the assessment and pavment of rent are
examined on merits and appropriate action
taken.

It is not correct that a substantial part
of the land requisitioned for defence purposes
was released to the owners or that there is
lack of proper p'anning in requisitioning the
land. Some of the lands are requisitioned
to meet lemporaly bdeeds and they are
derequisitioned when 1he purpose is achieved.
Out of a 1ol area of 86,658 acres under
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requisition under the Requisitioning and
Acquitition of Immovable Property Act.
1952, the area sanctioned so far for acquisi-
tion is approximately 41,1 0 acres. The
area derequisitioned or likely to derequisi-
tioned is 5,912 acres. Periodical reviews are
undertaken to ensure early decision on
acquisition uf such properties as are perma-
nently required and 1o derequisition other
lands.

Decline in the Export of Cotton
Manufacturcd Goods

3546. SHRI RAM SINGH AYARWAL:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the export
ol cotton manufactured goods has declined
in 1969-70 ns compared to previous years ;
and

(b) if so, the reasons thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK) : ta) No, Sir.

(b) Does not arise.

Representation from loreign Embassies
agalnst Ban on Cuitural Centres

35 7. SHRI DAVEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to siate :

{a) whether Governinent have received a
rcpresentation from the U S, Embassy
against Government's reported drcision to
strictly enforce the ban on opening of centres
by foreign Missions in various paris of the
country without specific permission;

by the number of centres operated by
U S and U.S. S.R. in the country;
and

ic) whether there has been any repre-
sentation fiom any other forcign mission
in the matter and il so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
U. S. Fmbassy has represented their views
in so far as the Governmsnt's decivion
affected their establish rents. They have net
questicned the Gevernment's decision in the
maller,
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(b) The U. S. Government has the
following official establishments in India :
Embassy in Delhi, Consulates General
each in Bombay, Calcutta and Madras
and the U.S LS. run Cultural Gentres
in Lucknow, Patna, Hyderabad, Ban-
galore and Trivandrum,

The U.S.S.R. has the following official
estublishments in India :
Embassy in Delhi, Consulates General
cach in Bombay, Calcutta and
Madras.

The Information or Cultural Centres and
Libraries operating in Delhi Bombay, Cal-
cutta and Madras are not viewed as separate
estab'ishments, but as a part of the
Embassy or the Consulate General con-
cerned.

(¢) No, Sir.
Dantwala Commiitee Report on
Unemployment

3548.  SHRI K. P. SINGH DEO : Will

the PRIME MINISTER be pleased to
stale :
(a) whether the Dantwala Committee

on unen ployment has submitted its report to
Government ;

ib) if so, the salient features of the
recommendations made by the Committee -

(c) whether the Government have con
sidered the report ; and

(d) if so, the reaction of Government in
regard thereto 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Committee has not yet submitted
its final report,

(b) to (d), Does not arise,

Delbi State Industries Emporium

3549, SHRI K. P. SINGH DEO : will
the Minister of FOREIGN TRADE be
pleased (o state :

(@) the sales and profits of the Delhi
State Industries Emporium, Delhi for the
last two years (year-wise) .

(b) whether it is a fact that the present
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Marksting Officer Ineharge of the Emporium
hended over the charge of her duties on the
31st December, 1969 ;

(c) whether it is also a fact that she
is still working as a Marketing officer ;
and

(d) if so, the reason therefor and the
probable date of her reversion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK. : (a) The sales of the
Delhi Stase Industries Emporium, Delhi for
the last two years 7.e. 1967-68 snd 196¥.69
were Rs. 40043211 and Rs. 5,20,59804
respectively.  There was however no  profit
on these sales during this period,

(b) and (c). Yes, Sir.

(d) The Marketing Officer handed over
her charge on 31-12-1¥69 but at the requesi
of Director of Social Welfare, Government
of India, she has been allowed 10 continue
till 31-3-1970 and her deputstion period has
been extended upio 31-3-1970.

Report un the Export of Leather

3550. SHRI SITA RAM KESRT . Wil
the Mimster of FOREIGN TRADE be
pleased to siate ;

ia) whether it is a fact that the Central
Leather Rescarch Ins<titute and the Gokhale
Institute of Economics and Politics, Poona
have suggested sevcral ~teps for the export
of leather in a report submitted to Govern-
ment ;

(b) il so, the details of the suggestion
made by these institutions ;

tc) whether Government have considered
the suggestion made by these institutions ;
and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (ai Yes, Sir.

(b) The survey- ‘India’s Fxport Poten-
tial of Leathe: and Leather Products™ have
studied in depth the entire range of problems
of the leather industry. Some of the major
suggestions are :

(1) For the short-run, the importaticn
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of raw hides and skins for proces-
sing and export in finished form :
for the lopg-run a programme of
development of anima! husbandry
has been urged.

(2) Establishment of well organised
slaughter houses to ensure greater
utilisation for export of available
hides, skins snd other animal
materials.

Restructuring of the leather indus-
try 1o enzure more local processing
of hides and -kins n nnished pro-
ducts,

(c) und (d). The suggestions are under
consideration of Government.
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il #t faar o & fawim
farga 1 ger fzar @mm
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fram &Y srwegrel & AT
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wEell F1 FEFE yatg If=q
HAET A OF &9 § sfaw
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gfaes wit geq@ awm W
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afrst & gffafe s zrer, & 9
7% A7 qF faar ar, agT deearens
TS F) Arar fed oy & oar ¥ oy
wr fear mar @1 9w 97 fead g
azedt ¥ gemae 9 ¥ Az few-
e d gz §; o

(@) =7 o ¥Aw mvE &
gfafrar 2 7

qAfrw-wrd wwrem ¥ 39w (s
gtaaE fag) @ (7) wrA-awy F3q0E
naen femar 8w & awedi @ T
gfafafamsa 24-2-70 Y gorq 54t &
famr av 1 3 wfafafages % sgar 3
wF w3 e arfaw waga @
A & graw 4 fow gow m@Eeq o0
WA &1 5@ AT K ARG 7 a6 T
FAATE T & 49 [ AAAAT
gag arfad #7777 & ydT F¥ 05 F

(@) wreitn sz & frazg & &
¥ FTaT AATIICEA 9T #FAr 446 F
g7 w1 3@ AT 25 wwEAr, 1970 @
famrr T a1

Reposting of Ambassador to Rabat

555. SHRI YASHPAL SINGH :
SHRI D. N. PA10ODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

ia) whether Government have decided to
ask her Ambassador 1o resume his post at
Rabat ; and

ib) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LCXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and 1b). No, Sir. The matter is still under
consideration,
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Famlly Penslon cases lylng Pending
in the Office of Controller of
Defence Accounts,
Allahabad

1556. SHRI ¥, C. ADICHAN :
SHRI NIHAL SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) the number of family pension cases
rending in the Office of the Controller of
Defence Accounts (Pension), Allehabad out
of those which arose during the period from
July to December. 1969 and when they are
likely to be finalised :

ih) if the time taken for the settlement
of family pension claims is ahnormal,
what steps are proposed to be taken to
ensure prompt disposal of such cases ;
and

(c) whether the widows of Jawans are
also entitled to family pension or part of It,
il nomination is not filed by the deceased in
her favour ; if so, to what extent ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
ISHRI SWARAN SINGH) : (a) The num-
ber of family pension cases pending with the
Controller of Defence Account- (Pensions),
Allahabad, as a result of casualties which
arose between 1st July and 31st December,
969, is 324. Bcfore sanctioning the final
pension, the claims have to be verified and
discrepancies reconciled, including reference
to claimants where necessary  However, all
possible measures are being iaken to finalise
family pension cases as expeditiously as
poasible.

(b) Having regard to the time that is
expecied to be taken by wariovs agencies
including local officials, the finalisation of
family pension cases is not, generally speak-
ing being delayed Further, where admissi-
ble, Provisionsl Award of family pension, or
Pending  Fnquiry award of special family
pension, Is granted pending finnlisation of
pension claims

(¢) (i) The widow or in the event of her
death or remarrisge, 8 minor chlild, is eligible
for ordinary family pension, when a snidier's
death is not atiributeble ‘o, or aggravated by
his service.

(il) Special family pension, when @
poldies’s death is attributable o or aggrs-
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vated by his szrvice, is pavable to his nomi-
nee out of the etigible dependants -
widow, father, mother, son/daughter. In case

- the widow is not the nominee, +he is never-
theless eligible to share the pension, as the
Jawan's special family pension is in‘ended
for the support of all the above-mr.tioned
eligible derendants. If necessarv the pen.
sion can be formally divided between the
cligible heirs,

Distribution of Arms by Pakistan in
the Border Village of Pakisian
occupled Kashmir

3557, SHR1 RAM AVTAR SHARMA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Pskisian
have recently disvtributed arms in  the
border villages of Pakistan occupied Kashmir;
and

(b} if so, the re.ction ol Government
thereto ?

THE MINISTER OF DEFENCE AND
STEFL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH): (a) and 'b).
Government are aware that 8 large number
«f personnel in Pakistan-occupied-Kashmir
have been given training in the use of fire
arms  The developmenis across the Cease
Firs Line/border are being watched and are
being taken into account 1 our operational
plans,

qut qrfeerm ®) Ie § wra
Trrfaw afal w1 s

3558, WY TTEATT SR
5t Wo Ao WA :

w7 wafow-wg Wt gg @@ A
Far won i

(%) ot erfweana 1 I=1 7 wrE
qofaw afzdl &1 @ qwg q=ar fe
¥ st g frgrd oy & fam g A
W W FT AR

(@) war a7 7= & f qoff arfre
SELEECE UL
frrrre W T T e o € o
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(m) afx &f, &t @ = FER
Fa1 gfafzar & 7

aafere-wrd woArem & Fw-went (s
gtox arw fiag) : (v) wEn @ o 4
& ag w1 37wl amfa & amwe
& 17 W 2 o wfga qrerifos sooEy &
fam q@ wfesam & §& &= @RE)
AT A TEFAE Y Ty ar-ant
Tz 77 ¢ fx gz 37 wredm amfewr
et WY 3F gae A ¥ faeg ¥ gEer
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Fl

(=) 1% (7). aGFTT &Y 39 G H
@77 fadr & f& qF ofseam & a=r
YTTHEAT. §YId & #edl & A g
smag frar ar & owm o A
farz fradt @ ot orferar 7 eee-
Aertt F 9f7 iR ¥ ow 9w A aqn
7UT qEFHl A1 IIMEAT ATAT B

Construction of lddiki Alwaye D/C
Transmission Line

3559 SHRI K. ANIRUDHAN : Will
the Minister of IRRIGATION AND
POWER be pleased to stale:

(a) the progress of the construction work
of the 220 KV lddiki Alwaye DC Trans-
mission line as envisaged in the Annual plan;
and

(b) whether the additional power re-
quirements of the Kerala State will be met
by this 1ew line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF I1RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : ia) The 220 KV double circuit trans-
missien line from 1dikki to Kalamassery
(Alware) is in initial stage of progress, This
line is scheduled to be completed by the time
the hvdro-electric power station st [dikki is
commissioned.

(b) Yes, Sir,
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Manufactore of Anti-Taok Guided Misslles
by Pakistan

3561. SHRI RANJEET SINGH : Will
the Munister of DEFENCE be pleased to
state :

(a) whether Government have received
information that anti-tank guided missiles
are being manufactured in Pakistan ;

(b) if so, the estimated capacity of the
factory, its location and the date of its com-
pletion ; and

{c) the date by which India will be manu-
facturing anti-tank cuided missiles ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) Yes, Sir.

(b) The factory is located at \WAH and
it commenced production of the missiles in
1965. Though sufficiently reliable information
regarding the manufacturing capacity is
known, it would not be desirable to re-
veal it.

(c) It is not in public interest to disclose
this information.

Invitation of Madame Binh to Provisional
Revolutionary Government of Victnam

3562, SHRI R. R. SINGH DEO:
SHRI J. MOHAMED IMAM :
SHRI K M. KAUSHIK :
SHRI V. NARASIMHA RAO :
SHRT K. P. SINGH DFEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state :

(a) whether Government of India recent-
ly extended sn invitation to Madame Binh,
chief spokesmuan of the Provisions! Resolu-
tionary Government of Victnam at Paris
talks ; and

(b} if so, whether plans for visit of
Madam Binh have bsen finalised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Minister of External Affairs has slready in-
formed the House while replying to part ra)
of Starred Question MNo. 83 answered on the
25th February, 1970, that he had mentioned
to Madame Binh when she had met her in
Hapoi that she would be most welcome to
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come to Indla so that we would have an
opportunity to discuss further with her the
situation in Vietnam,

(b) No, Sir.
Setting up of a Jute Mill at Paradeep

3565. SHRI K. P. SINGH DEO: will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Orissa pro-
duces nearly 6 per cent of the country's
jute ;

(b) whether Government of Orissa have
recommended to Government for granting
licence to set up a jute mill at Paradeep ;

(c) if so, whether Government have
taken any decision in the matter ; and

(d) if so, the details of the decision
taken and if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir,

(c) and (d). The feasibility of establishing
a mill at Paradeep is under examination,

Uraoluem Deposits In Bibar

3566. SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that rich uranium
deposits have been located in Bihar ;

(b) if so, the area where uranium de-
posits have been discovered and whether
any assessment of the deposits have been
made ; and

(¢) if so, the estimated extent of the
deposits and the exteat to which the new
discovery is likely to help the Atomic Power
expansion in the country ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(2) and (b). Urapium deposits have been
found in the Singhbhum Thrust Belt of Bihar
where commerclal minlog is being under-
taken by the Uranium Corporation of India
Limited, a Public Sector Undertaking under
the Department of Atomic Energy. Explo-
ratory work to prove the reserves under-
ground is also being undertaken at Bhatin
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and Narwapahar near Jaduguda. Surveys
are also in progress in other parts of
Bihar,

(c) The reserves located so far are con-
sidered to be adequate to meet the require-
ments of the present Atomic Energy Pro-
gramme.

Assistance to Handloom Weavers of
Mabarashtra to change over to
Powerloom

1567, SHRI N, R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

fa) whether there is any proposal under
consideration of Government to grant cash
assistance 1o the handloom weavers in
Maharashtra to enable them lo change over
to powerlooms ;

(b} if so, the details of the proposal ;
and

(c) if not, the reasons for not giving
such assistance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
RAM SEWAK): (a) The Government of
M tharashtra bave under consideration a pro-
posal to assist hyndloom weavers to change
over to powerlooms,

(b) A statement is enclosed.
(c) IDoes not arise.

Starement

Out of 4,000 powerlooms proposed to
ke installed, 2,007 powerlooms have been
carmarked to the Marathwada Region.
These powerlooms are to bz installed through
the Marathwada Development Corporation
Lid., (A Government of Maharashtra
Undertaking) and financial assistance will be
made available by the Corporation. The
remaining 2,000 powerlooms will be installed
in other regions. It is proposed to organise
Co operative Societies of weavers, and insial
powerloen in common sheds.  The number
of leems to ke installed in a shed will be
lin i'zd to approximately 48 and the block
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cost on account of installation would be as
follows :

Rs.,

(1) Cost of a powerloom and
its accessories 5,000/-

(2) Cost of the shed includ-
ing land per powerloom  2,200/-

(3) Margin Money for work-

ing capital at the rate

of 10% of Rs, 3,000/-
per powerloom 300/-
Total : 7,500

(per powerloom)

2. Out of this amount, the society will
be able to raisc 759 from the Maharashtra
Siate Financial Corporation while 25%, would
have to be collected in the form of share
capital from the Members, Thus, each mem-
ber will have to contribute Rs. 1,575/- per
loon as share capital. Since the financial
capacity of ths handloom weavers who arc
supposed to join the societies 15 not very
good, it is proposed that they will purchase
only one share of Rs. 25/- per loom from
their own resources and that the State
Government  will  sanction a loan of
Rs. 1,550 - per loom to the individual mem-
ber on personal and collateral security
through the Co-operative Society for pur-
chase of the sharss of the socicty.  The loan
given to the members would be recovered in
suitable instalments at the rate of interest to
be fixed by Government in due course.

Representation by a Member of Canton-
ment Board, Kamptee against the
Military Officials

3568. SHRI GEORGE FERNANDES :
Will the Minister of DEFENCE be pleased
o state :

(a) whether he has received any repre-
sentation from a member of the Kamptee

Cantonment  Board against the Military
officials who are represented on that
Board ;

tb) il so, the details of the represen-
tatinn :

(c) whether any investigations have been
made into the alicgation ; und

(d) if so, the outcome of those investi-
gations ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (d). A representation
from Shri Arun Samuel, & member of the
Cantonment Board, Kamptee. has been re-
ceived in the Defence Minisiry on 1lih
March, 1970. It has been alleged that sarc-
tion has been wrongly given for the construc-
tion of & house in Gora Nazar and tha' a
temporary road has been construzted without
prier sanction of the Cantonment Board.
These allegations are being looked into. In
addition, there are some general allcgations
in respect whereof details are being ascer-
tained.

National Income for 1968-69

1569. SHRI GEORGE FERNANDES :
Will the PRIME MINISTER be pleased to
state :

(a) whether the final estimates ol national
income for 196" -6Y are now available.

(b) if so, the details thereof ;

(c) whether there has been an increase
or decline in the national income as com-
pared to the previous jyear ; and

(d) if so, the details thereof 7

THE PRIME MINISTER, MINISTLR
OF FINAKCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The final esrimates of national income for
1968-69 are not yet available.

{b) to (d). Do not arise.

Extension of Kamala Embankment
upto Sisapani

3570, SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased 1o refer to the reply
given to Unstarred Question NMNo. 585 on the
25th February, 1970 and siate :

(a) whether therc wus an agreement
with the Government of Nepal or the
Goveroment of Nepal have been secking
extension «f the Kamala Embankments upio
Sisapani ;

(b) if so, the reaction of Government
theicon ; and

(c) what is the cause cf delay in the
picject report being fnalised by the State
Government ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). His Majesty's Govern-
ment of N.pal had agreed in principle to the
construction of cmbankments on both sides
of the Kamala River in continuation of
embankments existing in the Indian territory.
A joiot-survey relating to this work was
carried out by the engineers of His Majesty's
Government of Nepal and the Government
of Bihar. The project report is to be finalised
after an agreed slignment of the proposed
embankment is decided upon in consultation
with the Nepal Government.

Violation of Alr Space by Paklistani Planes
oear Kutch

3571. SHRI YASHPAL SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether his attention has been drawn
to the reported speech made by Dr. Mahipat
Rai Mehta, in Gujarat Assembly, on 25th
February, 1570 alleging that Pakistani planes
are violating Indian air space near Kutch ;

(b) il so, whether any inquiry has been
made into that ; and

(c if so, the results thercof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) Yes, Sir.
(c) There is no truth in the allegation,

Granot of Forelgn Exchange or Import
Licence to Tamil Nada Governmeant

31572, SHRI 5. K. SAMBANDHAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Tamil Nadu Govern-
ment has applied for Foreign Exchange «r
Import Licence to import Special Stainlcse
Steel ;

(b) the amount of Fureign Exchange
involved ;

(c) the date on which the spplication
was received and the date on which action
was taken : and

(d) if no action has been taken the
reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No application by the
Tamil Nadu Government for import of
Special Stainless Steel has been received by
the office of the Chief Controller of Imports
and Exports.

(b) to (d). Do not arise.

Assessment of Requiremeats of Power
Sopply to Goa

3573, SHRI SHINKRE : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have assessed
the needs of the Union territory of Goa
regarding power supply in the next five years
taking into consideration the large scale
development programme which is taking
place there ;

(b) whether Government have taken note
of the expansion scheme regarding Marma-
goa Harbour, Instalation of fertiliser plant
at Eortalim and Ciba Chemicals Complex at
Corlim, prospects for steel plant and Pig iron
factories, and varlety of rich raw materials
promissing large scale growth of Industries
which will be needing huge supply of power ;
and

(c) if so, whether Government are con-
templating some power generating plant in
Goa which can cope up with increasing de-
mands for the power supply without depend-
ing on Maharashtra and Mysore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Yes, Sir. According to
the latest assessments, the demand for power
in Goa, Daman and Diu is anticipated to be
82 MW by 1973-74. The assessments take
into account the power requirements of three
more Pelietisation plants, the fertiliser plant,
Marmagoa Port and Ciba Chemicals but not
the requirements of the Steel Plant and Pig
Iron Fectory as these are not expected to
mature by that time.

(c) No provision for power generation
has been made in the Fourth Five Year Plan
of Goa, Daman and Diu. It is expected that
the entire power requirement in Goa (S0MW)
would be met by obtaining bulk power
supply from Mysorec and Mabarashtra. The
rower requirements of Daman and Diu
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(2 MW) would be met by obtaining bulk
supply from Gujarat.

A fqaw awrig & AR o

3574, #t gww W™ @A™ AT
sfaza w41 ag 7@ F90 w47 f

(%) =ar ag &9 & f& 26 q79<r &1
waraes fraw awE gad & foa fasa
1 sfuwax fafae =afwdr ar fafae
a3t & v a1 @ fam e
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WETEET AT Hed FHATAT KT TH Q0
Tt My A fem I 2

() sar a7z w1 fagw 3 a@
F1 ardr-art # ad Afwat § afggrtran
7 faaf@ & 71 2 ; #1=

(o) afz =, @ oar F= @ fear
sl S afz Agn, A1 TEw F4r FTA
g?

sfazen stz gema awr w gfafa-
afor w=t (ot &= Fag) : (F) 7 (9).
1970 § 927 fAasames wa a@ e &
937 wf9a #17 IaF AWGEA  ARAL AF
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1970 & faa fawesrm o3 W &6
AR AV sE Afaw 9T TgET 97 &
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far w7 T gFTC TEEg a7 &
IUFTAT AT graa # Fagaaaay it TR
FEA T Tv-Ea sewed & 50 sfa-
maar w0 fe@r q y fF ook daw
1400 w97 717 %1 afgwrfas =wfes &
FH T 97 I 26 Fqa<r 1970 F1 IT°w-
fa® ga= 1100 w97 =fas & &7 7 47
AEEH @RI OF1 gEa ¥ 39T 92 4
auged aF |l ygRd ST T awr
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T A FHET A gwEa & 50 wfq
T & gy wwfAa fear war g
FAIF HIAST IR A1 & &2 qarfasii i
1t frr o 9 fen qo 70§53
HEgT § Fo #lo dlTo—uTe HTTAo HIT
wwged #1 01 A% fan A
93T @A 1 gfagm & af 41 1970
1 qaer feam qve & fao fafwe
fayfardt ot sFa aaTd qan i< T
auferdl & foro fasaar a7 9 # A1
Falfeai samaE A 97 4 714, 1970 F1
397 far oy wATafEa wEA F=ar 1546
% I97 § qEd & Tew q¢ 1@ 07 fAEgam
#oft wE o, T W g M IR AT 1970
# ggar srgmm frar AT ar |

oy § wraferAi & fAT 3 F
Hqrfoa =741 17 AFTLT F1 AT AT F=a7
& graey § fAge=w 03 9T F § 5raA
7 TiFmA fogm A99m9 0 dAue gE-
far sfeariat % =wer sAw ST
aftaam searfaa 781 2 | azfo sz af=
HF0 92 & AGAU A ST qTGATAT 77
#frz & sy fa=me faar smar 20

Confirmation of Civilian School Teachers
Employed in Defence Servicey

3575. SHRI JAGANNATH RAO
JOSHI : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that civilian
school tcachers employed in the Defence
Services remain temporary or quasi-permanent
even after serving for more than fifteen
years or 80 ;

(b) if so, whether the Goveroment will
reconsider and make suitable changes in the
rules ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) 10 (c). Civilian School
Masters are temporarily employed in lieu of
qualified combatant Unit Education Instruc-
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tors in the Army, when the latter are not
available and are  replaced when the
combatant Instructors become available.
The question of their confirmation, therefore
does uot arise. There are a few civilian
School Masters who have been serving for
more than 15 years. There are no civilian
veachers in the Air Force but there are some
civilian Education Instruciors employed in
the Air Force for teaching Ilinai. There are
no posts of civilian Schoo! Teachers in the
Navy.

Implementztion of the recommendations
of the Manubhal Shah Commitiee
to give guarantee for loans

3575, SHRI S. R. DAMANI : Wil the
Minister of FOREIGN TRADE be pleased
1o state :

(a) whether Governmcat or the National
Textile Corporation has considered the
recommendations of the Manubhai Shah
Committee to give guarantees for Joans
aguinst substantial book debts of Mills facing
financial difficulties ;

(b} if so, the manner and the number of
mills in which the recommendations has
been implemented ; and

(c) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The recom-
mendation has been cusidered by the
Government of India as well as by the
Government of Gujarat. The Government
of Gujarat have accepted the recommenda-
tion and they have also given guarantee to
one cotton textile mill to obtain a loan of
Rs. 22 lakhs for working capital against the
security of book-debts with 40% margin.

qrferT ® w6 w6 o
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Meeting with the Chinesc Leadcrs
at Kathmandu

3579. SHRI RANJEET SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Prime Minister or any
Minister have plans to meet the Chinese
lcaders in Kathmandu in the near future or
have already met them ; and

(b) il so, the nature of discussions at
such meeting, if held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a! No
Minister of the Government of India has
mel any Chinese leader in Kathmandu nor
are there any plans for such a meeting in
the near future.

(b) Does not arise.

Smuggling of Rice into Nepal

3580. SHRI BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE be
pleascd to refer to the reply given to
Unstarred Question No. 424 on the 25th
Februsry, 1970 and state :

(a) whether it is a fact that the owners
and proprietors, Shri Madan Murarka and
those of Annapurna Rice Mill and Bubna
Rice Mill situated at Jai Nagar, Bihar have
Mills owned and operated by them or their
relatives or men in the Nepalese Territory at
Lahan, Sirha, Janakpur and lkrahi and
other places ; and

(b) whether the owners or proprietors of
the above Mills at Jai Nagar or their
relatives are also MNepalese citizens and
smuggling of rice and paddy from Jai Nagar
into Nepalese Territory is done with the
connivance of local officers 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (u) and (b). As stated in
reply to Unstarred Question No. 424 on the
25th February, 1970, rice mills of Madan
Murarka, Annapurna, Hanuman Rice and
Rubna Rice at Jai Nagar have, as far as is
known, no branches at Lahan, Sirha, Janak-
pur and Ikrahi. Government have no
knowledge of the activities of the relatives or
men referred to by the Hon'ble Member,
who may be operating businesses in Nepal,
and whether any of them Is a Nepalese
citizen. However enguiries made through
the Customs/Excise authorities and the State
Government indicate that the owners of the
mills in question at  Jai Nagar are Indian.
There is, however, no cvidence that any
movement of rice and paddy from Jai Nagar
to Nepal has taken place with the connivance
of local officers

LI. N. World Yonth Assembly

3541. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer 1o the reply given to the
Unstarred Question No. 445 on the 25th
February, 1970 and state :

(a) whether consideration of the matter
for sending a representative vouth delegation
to the World Youth Assembly convened by
the U, N. has, since, been completed ; and

{b) if su, the d=tails ther=of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). No, Sir. The matter is still under
consideration.

Co-Operatlon to Pakistan for Flood
Control

J5R2. SHRI D. N. PATODIA : Will
the Minister of IRRIGATION AND
POWER be pleased to stite :

(a) whether  Government  of  India
propose to offer co-operation to Pakistan in
the field of flood control ; and

(b) if so, the particular of the co-
operation sought to be extended 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
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(a) to (b). Under an agreement reached
between India and Pakistan in 1956 arrange-
ments have been made since that time for
issuing flood and vainfall warnings to East
Pakistan from agreed stations in the Ganga
and Brahmaputra basins in India. This has
been of great help 1o Pakistan, These flood
forecasting arrangements have recently been
intensified ; and, if requested, India is will-
ing to share the information with Pakistan
in this respect.

Aslan non-aligned Summii Move
by Ceylon

3583, SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Ceylon has
suggested convening of Asian non-sligned
Conference at Secretaries level ; and

(b) il so, whether the proposal has been
looked into by Government and if so, their
reaction in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
and (b). The Government of Ceylon has
soggested a meeting of Asian non-aligned
nations in Colombo in March, 1970 to
discuss matters of common interest, including
the Preparatory Conference of Non-Aligned
States to be held in Dar-es-Salaam in April.
India has agreed to attend the meeting.

Orlssa Government's nole on State's
Draft Fourth Plan

3584. SHRI D. AMAT: Wil
PRIME MINISTER be pleased to state :

(a) whether the Orissa Government has
submitted note on the draft Fourth Pive
Year Plan of Orissa, recently ;

(b) if so, the precise demands
therein ; and

(c) the Central Government and Plan-
ning Commission's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI:
(a) to (¢). There has been correspondence
between the State Chief Minister ani the
Planning Commission in regard to0 the

the

made
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enhancement of the size of the State’s Fourth
Plan. A final view in this matter will be
taken after congideration by the National
Development Council which is expected to
meet shortly.
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Unauthorised Residence of Famlillies of
Alr Force Officers and Staff in Alr
Field Area lo Assam

3588. SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the families
of officers and staff are not allowed to reside
in Air field areas for security and various
other reasons; ;

(b) if so, whether it is also a fact that
the families of the Air Force Officers and
stafl and those of the Military Engineering
Service officers and stafl are residing in the
vicinity of the Mohin Bari (Chabua) Air
field in Assam ;

(c) if so, the names and designation of
the officers and staff who are keeping their
families there and the authority under which
they were permitted to keep their families
at that place :

(d) whether the said families are also
getting free ration and using electricity
and waler free of charge ; if so, the total
exp=nditure incurred by the Government per
vear for supplying free rations, electricity
and water ; and

(e) if the Audit Department has ever
pointed out this irregularity ; if so, how the
audit objection was met ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (e). The
information is being collected and will be
laid on the Table of the House.

Resignation by Minister of Education
and Youth Services from Vice-
Presidentship of C.S.LR.

3589. SHRI DEVINDER SINGH : Will
the PRIME MINISTER be pleased to state :

(a) whether she has accepted the resig-
nation of the Education Minister from the
Vice-Presidentship of Council of Scientific
and Industrial Research ; and

(b) if so, what steps she has takea to
appoint the Yice-President in accordance
with the recommendations of Sarkar
Committee ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Under the Rules and Regulations of
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the CSIR, the Minister in charge of the
portfolio under which the CSIR is included
shall be the ex-officio Vice-President of the
Society. The question of resignation of the
Education Minister from Vice-Presidentship
of the Council of Scientific and Industrial
Research does not arise.

(b) The Sarkar Committee has not

recommended any change in the Vice-
Presidentship of the C S.IL.R
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Mauslim Conference at Rabat

3592, SHRI RANJEET SINGH : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whetber there was another Muslim
Conference recently at Rabat : and

(b) whether Ind‘a was invited to this
Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
There was an Arab Summit Confereace held
at Rabat from December 21 1o 23, 1969.

(b) No, Sir. Only Arab countries were
invited to this Conference.
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Forelgn Navies In Indlan Ocean
3593. SHRI SRINIBAS MISRA :
SHRI J. AHMED :

SHRI BAIDHAR BEHERA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a facl that at the recent
visit of the Prime Minister of Mauritivs. the
Prime Minister gave details of the presence
of foreign navies in the Indian ocean :

(b) if so, the names of the countries
whose navies are still stationsd in the Indian
ocean |

(c) the reasons of their presence ; and

(d) since when these Navizs are in the
Indian Ocean ?

THE TEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (d). 1In the course of her talks with the
Prime Minister of Mauritius, P.M. expressed
the concern of the Government of India at the
increasing presence of foreign navies in the
Indian Ocean. The Government of India's
views on the sccurity of the Indian Ocean
are well known. We  maintain that the
Indian Ocean should 1emain an area of peaze
and cooperation, and free of domination or
intzrference by any power,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Closurc of Banaras Hindu University
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO) : According to the information we
have received from the University, it appears
that on Marc: 15 at .30 A, M. there was a
scuffle between a student of the University,
one Shri Bhuvneshwar Singh and an out-
sider, one Shri Anjani Kumar Sinha. The
latter alleged that he slapped the former as
he found him teasing a girl ; while the
former alleg:d that he was slapped because
he refused to give the latter the money
demanded from him.  The Chiel Proclor
was told by a girl that her hair was pulled
by a person from hehind.  After making
arrangements to escort the girl to her hostel,
he ordered Shri Anjani Kumir Sinha 1o
leave the campus,

A little later the Chiel Proclor was
informed that a big cowd had collected
outside the Kasturba Women's Hostel. He
learnt that Shri Anjanr Kunar Sinbia. who
had no' obeyed the oider to lcave the
campus but was waiting cutside the Wornen's
Hostel was chased by some students into the
first floor bathroom of Kasturba Women’s
Hosicl and beaten and stabbed at eleven
places and had been removed to the casualty
ward of the Universily Hospital On proceed-
ing there, he was 1old by Shri Anjani-
Kumar Sinha that two swdents, whom he
named, had assaulted him The condition
of Shri Anjami Kumar Sinha s serious, 1hs
veision was confirmed by the Chicl Pioctor's
preliminary cnquiry. A mesiing  of the
Dean and Professors in the Arts Facuity and
the Warden of 1he Birla llostel which was
the residence of the two alleged assailants,
recommended a full enquiry into the incident,
pending which they recommsnded suspension
of the two allezed assailants and their vacat.
ing of the rooms occupied by them in the
hostel. The recommendation was accepted
by the Vice-Chancellor and a show cause
ootice was issued,

Meanwhile, the two alleced assailan's

complained to the Chief Proctor about the

PHALGUNA 77, 1891 (SAKA)

B.HU. (C.A) 198
Proctorial staff not protecting students from
assault by outsiders. It was also reported
to the Chief Proctor that Shri Anjani Kumar
Sinha, while being taken to the hospitai, had
handed over Rs. 2300/ , two gold chains and
one watch to a girl in Kasturba Hostel and
a loaded revolver and other articles to
another girl student. The cash, ornaments,
the revolver and othsr articles have been
recovered.

The same evening @ number of students
met the Viee=Charcellor at his residence,
protested against the order issued in respect
of the two alleged assailants and demanded
withdrawal of the order. .

When their demand was not accepted
they hurled abuses at the T'niversity officers
present on the spot and threatened them
with dire consequences. They said that
they would not leave unless the orders
issued were withdrawn. At about 2.30 A, M.
they grew violent. They broke the flower
pots in the compound of the Vice-Chan-
cellor's Lodge and hurled brickbats at the
grourd and first floors of the residence. The
students also demaged hedges in the com-
pound, broke the barbed wires round the
compound, damaged telephones, removed
the main iron gates and used them to
barricade the hostel road in front of the
Lodge. When the situation was getting
beyond cuntrol, the Disirict authorities
were requested for assistance, The District
Magistrate and the Scnior Supenistendent of
Police reached the campus along with
adeguate force to meet the situation, The
students wenl away in a processi n uround
430 A, M. about 1S minutcs before the
arrival of police.

The University has becn closed sine die
and the studenis have been asked to vacate
the hostels. The situation is under control,
The decision 10 c¢lose the University has
been endorsed by the Academic Council,
Wardens and teachers. The Governing
Council members of the Students' Union
have also assured the Vize-Chancellor of
their supsort in eliminating rowdy clenents
in the University,

Itis a mader of great regret that &
situation should have developed in the
University nrcessitating its  closure. I am

zonfident that the Vice-Tharccllor of the
University, Dr. K L. Shrimali. who iz a
man of eminence and great ability, will Aral
with the situation ecflectively and :ostore
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healthy conditions in the University at an
early date so that it may reopen and continue
to perform its tasks smoothly. 1 am sure
this House will join with me in giving the
Vice-Chancellor all support and cooperation
10 root out goondaism from the University
campus.

DR. RAM SUBHAG SINGH (Buxar) :
No, no. All this trouble has been created
by the adm_iniltrltion.
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favafauma & @19 19 ow @l ®=@
W g &1 TG wgia ) ¢ # sea AR
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2 el faedis 1 J@ g9 AT MW 7T
@ g qar war f we faurdtz & o
g T sz 7 afefrafy ) @ oA
AHAITAT HT T T FT ArerErAr 2|
F1 Frf faardts & grarT 71 g F
fau faerr st off = &5, g% a7 7
Y wr o FETER ?

DR.V. K. R. V. RAO : The hon.
Member hac asked a large nuirber of
questions 1 appreciate the anxiety which
underlies the questions that he has raised.

To the best o my knowledge there las
been no readmission of students who have
been condemned in  the Bunaras Hindu
University Enquiry Committec's Report,

On the question whether the revolver is
licensed or ulicensed. I do not have informa
tion. 1 have to get the information [rom
the State Government, because the revolver
is now in the possession of the police.

SHRI JYOTIRMOY BASU (Diamond
Harbour) ;: That is a very importani point,

DR. V. K. R, V. RAO : I am sure Mr,
Basu can ash a yquestion when his turn
comes.

Regarding the question whether it was a
dying decleration or a declaration made
before the Procior and  why thewe wo
student~ have not geen arres:ed, the declara-
tion was made before the l'roctor, and these
students, therefore, were suspended and
a show-cause notice was issued to them It
was this suspension wnd the show-cause
notice that led to the intervention presum-
ably on their behalf by their friends, which
led to these violent incidents in the Vice-
Chancellor's Lodge and the subsequent
closure of the University.

As to why the students have not been
urrested, again it is a matter for the State
Government. | do not know why the Staic
police have not arrested these two students,
1 can get information.

ot Tody fag oW W w2
maHe & qg fr waT Ag fear mar @ ?

DR.V.K. R. V.RAO : In the report
that we have received from them, no refer-
ence has been made to the arrest of these
students. Now that the hon. Member has

drawn my attention to this, 1 am quite
prepared to ask the Stae Government
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whether they have been arrested or not and
let him have that information.

Regarding this question as to what
action has been taken against the students,
1t is because of (he existe ce of such students
inat all this tiouble wus created in the
University and the police had 10 be called,
and it was felt that it wus not desirable to
have another confrontativn of the previous
type. Hon Members would remember what
happened last time. 1herefore, the Vice-
Chancellor decided immcdiately 1o close the
University and vacate the hostels,  Also, if
1 may take the House into confidence
regarding the unofficial information that I
have received, there is, it scems, a  ery
strong goonda element functioning in vthe
University.

SOME HON. MEMBERS : R. §. 8.
SHRI JYOTIRMOY BASU : R.S. S.

DR. V.K R. V. RAOQ : I do not know
why my hon. friend Mr. Basu, who is a
leader of such an  innocent party, wants to
bring politics into this. We are dealing
with a University. If any political parties
are involved, they wul automatically be
brought to book.

SHRI JYOTIRMOY HASU : You should
read the newspaper of 1 s moming which
clearly stat*s in the front page that the
R. 5. 5. clement has becii at the root of all
this trouble.

DR. V. K. R. V. RAQO : If | aere to go
into all the newspaper  reports about the
Presidency Collcge and the Calcutta Unie
versity, 1 do not know what [ will have
to tell the hon. Member,

Therefore, the vacating of the hostels is
intended to enable the University 1o screen
the students. 1 am toid that some outsiders
are also staying in the hostels It be-
comes very ditficult to identify, parade them
and s on.  Therefore, the wvacating of the
hostels and the closing of the University
will also help the Universlty authorit'es when
they reopen and re-admit students snd s0 00,
to exercise strict control on the type of
persons who will be allowed to stay in the
University. The students and the staff and
the Vice-Chancellor are very anxious to see
that this type of goondaism is put 2: .ud to,
Revoivers, cash, gold chains—one Jo.s Dot
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know what it all means. Tnerefore, itis
very uecessary, and I hope that mll of us in
this House, all sections of the Huse who
are very Jdeeply interested in the m intenance

of peace and gaod educatisn  in Bianaras,
will support the Vice-Chancellor in sesing
that goondaisin 15 eliminated from the
University

SHRI CHENGALRAYA NAIDU

[Chittoor) : Thisis not the first :ime that
there is trouble in this Universitv. ‘There
are several instances, We know from the
reply of the Minister how seriously he views
this matter. He 1s unable to say whether
the revolver is licensed or unlicensed though
acall attention notice was given to him.
Now lie does not know whether the students
responsible for the trouble had been arrested
or not.  This shows the way our Education
Minister is functioning and what intercst he
is having in these matters.  Is it a fact that
the university authorities arc not able to
protect the honmour and dignity of girl
studenis studyirg in that university ? Is it
also o fact that when outside goondas
molest the girl students in the university
campus the Vice-Chancellor or the [Principal
or other authorities are not 1aking any
aclion to protect them or ar least give a
complaint to the police about the atrocities
of outsive goondas 7 Is it also a fact that
there arc some foreign  clements instigating
the studenis who are living inside 1o create
more tuuble o that the university may be
closed 7 If so, what is the action that the
Education Minister is yoing to take to re-
open the Universitly and 1o proiect the
honour and dignity of the girls studying
there 7

DR. V. K. R. V. RAO : T have already
pointed out that I shall be getting informa-
tion on the subject whether the revolver
is licensed or not. Quite honestiy if the
House will forgive me, 1 do not know much
about revolvers or the laws governing them
nor the distinction belween a licensed and
unlicenscd revolver. In any case it is a police
case and we shall get information regaiding
the points referred to by the hon. Member.
1 entirely ngree with the hon. Member that
cvery step should be taken to sce that the
honour of the girl students is protected
wh ther in this university or anywhers else.
] Luve stated in my statoment that two
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contradictory versions have been made and [
think a full evquiry will establish facts. In
the case of other universities oolice can be
pasted rear the bus stops and so on, Rut
in a campus miversity it is rather mors
difficult.  We have got to re vy 0n the good
sense of the stndent community itself to see
that such incidents do not take place. IF
goonda elements are removed from the
university 1 have no doubt that the objective
the hon. Member has in mind will be
achieved.

I am not in a position to say whether
any foreign or outside elenents are in<tigat-
ing the smdents to create troub’e or 10 take
action to close down the university.

A regards his last  quoestion, it is not
within mv jurisdiction to reopen the univer-
sity. 1 have been imormed by the Vice-
Chancellor that everv attempt will be made
to reopen the University as carly as  possible
and to restore normaley  and W climinate
the goonda elements fromn the University.

T Faw qwgd (FrTEdT) o A
el gg=A @ 4g AEAT A 8 feoga
faarfaat & gegadda wder =1 901 ST
faar, az % 34 7 oge gar ST Fa
aF e o#@iv o3z Ty fRaFagm W
a1 | FIT A7 qEr 2 fr wReaes amm
& afaaza © sl 4 amier fie &
AqA F A7 TOrE FAT a1 ! @m g And
T gqfqatast & sFev Zarel & T ot
¥z fam a4 #i zafau sfewl &7
gfaw & mw; rarfas 770 T W EE AR
T & Ffer gma guar & af 7
Tt amiax fag @ 1 Iugeafa wéew
# faw *7 a1 fy g 71 2500 =qar @),
sqi fr &g sg® v 2) famar e, ganra
ma] g wwar# A7 SH K SwwIw
grgedfs agea & gwat & o ?

T ag @i AEr @ (& aweEmewy
Fmn & wimdza ¥ fah annfew ar
Adfas goar F aX K, tw oA ¥
U TEEE Y & A sy oar fw



208 Ciosure of

gfmatadt & a=z 99 F1 I 7+
AT 04T 7 F47 9 WEr A4 ¢ f@ e
W a7 gl 9w aar § A1 fae-
faaram ¥ uT TR & FAC T LEHE
FUA7 34 Al & fao faar srwrg ?
WA wEten o wgmoar fr ag 39 wHL A
wret Frad, afew ot aw g T
T &\ WY wErzmw @z wrAATd ot &
fF a1 zmwRe tag wa A am few
ERTAT R AT AE

AT 7ERT {4 g4z #1 (ww fFwar
TGN AT A AW 7, WAET A afege
& wigm gifaer 217 21 & wg AAFT
|EAT 2 iF 720 37 T 7 afgwr afas
€ ar agr #fe 37 %1 dfadz & #fy-
F1T 2ifaa 2, A1 73 71 w7z g7 oA,
SF Iq A ATHA IA F1 7Wed e
o, AT a7 39 Feeg o1 1 ArwraE
FTHAAIE 441 A ow:? om0
AT AT A 41037 1 9fFm &
&M T {741 MAT 17 GFAN0 A4 ST |
w4l wAITT A7 T AAEGT 2T
FOT T |

.
7T

DR V. K. R. V. RAO . Again a num-
ber of guestivona have beoy asked. Regardirg
the first questy | according to the informa-
tion we  have reovived, the “0 students were
presumably led by Shii Damother Singh.
(Interruprion)

SHRI MADHU LIMAYLE (Monghyr):
Why “persumably 7'  They wcre.

ot *he T ;. T oW wEET anfr
A% T art ¥ fafegm /g 8 7

DR. V. K. R. V. RAO: After all,
there is suc’t a thing as what is the exact
connntation of words like ‘leading’. 1 want
to be very careful . having once been caught,
T want to he extremely careful about the
Ianguace that | use.  /furerrupt'on) The
party of zhout 50 students, we wore told,
were led hy Shri Damadar Singh, and they
started the gherao at about 21.15 bours, and
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they made this demand to which | made &
reference. We have no information that
Rs. 2,500 was demanded. No reference at
all is made in the report that we have
received about anv money demand being
made by Shri Damodar Singh or anybody
else on the Vice-Chancellor, What they
demanded was, ‘“‘Vacate the show-cause
notice ; stop the suspension order ; other-
wise, we are not going 1o go."" When the
Vice-Chancellor refused, all the other things
that 1 said happencd.

Then, regarding the question of the
RSS building, 1 entirely agree that this
particular building has been there for a long
time, and a demand hus been given on for
vears and years that building should be
vavaled by the RSS...

SHRI MADHU LIMAYE : Take action.
(Inserruption)

DRV. K. R. V. RAO: 1 beg the
House to bear with me. It is not that we
are doing nothing in this matter. But I am
sure the House will apprc:ia!c.--[!nnrmp-
tions) T will tell you and then you will
appreciate [ Jar rrupnion) Well, my friend
Mr. Vasudevan Nair may know the kinds of
things that happen. I you take force and
smash on the building, well, it would not
be impossible to do it, but as Minister of
Education in this country, I am extremely
anxious to see that incident to the extent
of any violence docs not take place at the
campus. [ myself do not want to be a
party on my own delibrately t» stimulate a
riotous situation in e university campus,
Therefore...(Interruprion)

st wy fomd : R wRm 0 am
FE FLITAN TN IFTORE ) X Ay
N ooz At ¥ WA &, Afww oo
TR T 0 T @ g b
g At fegr o, @Y qwe g

it ofw o WA mEEy T oA
FE FTIT AT AT IR R E

s a@tex W (3gETE) ¢ AR
gfrafadt a= st aeft &, dfer aree
THo WHo FT AMFA AF 4% FT AwAY

2! wft gy 1 Tw W W AN
wrawy ?
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ot fw T 3§ HEW QT AT
TAT AT {FAT 31

Mt dirr wwi: TR ¥ 9
gfmafedt awz T a2, Afew
Ao THo THo afen a=r 73 %t
amF TE P

DR. V. K.R. V. RAO : Sir,
difficult to answer the question.

1 feel it

MR. SPEAKER : The subject is so
delicate : you save yourself,

SHRI
(Gauhati)

DHIRESWAR
rose—

KALITA

DR. V. K. R. V. RAO :
to answer the question,
kindly resume his seat...

I was trying
I Mr. Kulita will

SHRI DHIRESWAR KALITA : Sir,
1 raise a point of order. The point of orde
is this, The Minisier has admitted that
there is an RSS building and it is
continuing there for many years, and the
Government  of  India ... (/nserruption)
The Minister of Education comes out
and expresses his inability 10 remove them
from the campus. T want to know whether
the Government of India will take strong
action cgainst these ** in the building
immediately ?  (farerruptions).

ot W wwT @l (e
SEW WY, ATET ATE ATIC & | A
IR T R o FIT EA THTC TATH 216
X &Y TATAT e A ATAAY ? e F@T
S | T dEA W@ A s
oy, w arfsardz W fEe) off ot
#e TE TT AT TFAT |

MR, SPEAKER :
of order by Mr. Kalita.

1 disallow that point
\Imterruptions:

Wt WW wEm @mE o dsa
wEEa, & a7 H 2w wwAr g s
g et odf & smefadl §1 oe F7
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TFY E P qE T ee § | 5T FY O v
..(Twwm)...

MR. SPEAKER : I am sorry ; it is
not a good thing, It is not proper to call
each other by such epithets. It is not

proper.

st wew fagrdt aoRdt : sreww
R, & oY sTFEar 7 937 ISET AFAT
g 1 27 ferg famafaarem &1 amver @@t
WARE W aai s @ &1 fa
AT Agleq 7 %79 a<hed H odiw Y §
frsza a1 fawafaarem & gugadfa
& zrdl %1 q9gd F0 4@ A7 g
e 9rg 3z fwdr o 7§ s3fq7 &,
irmafaaras & 33 @1 faqaw F7
Fifen | afFa o ane fedt gaen 71 39
ard F1 TA9E I {F 75 (7 ew 777
.. (cw=aT) . &, #T¥o UHo wHo qréf
g 4 ¥To THo UHe FT F | HwH
TEIE, U UFEGS AT g ...
(emmeT=)... & &, 7 <o UHo UHo FT
£\ qeA WEITY, TE ww W ATA AFN
AT |

MR. SPEAKER :

word. 1 expunge it,
be recorded.

s wew fagrdt wowwt o srem
wEveg, 9y v fama 2 @ E 7

I will not accept this
I will not allow it to

W AEEg . #  umETw w1
faar

SHR1 AMRIT NAHATA
On a point of order, Sir.
three points of order. You should allow
me also.  (/nrerruptions). The general
practice in this House is that members are
not allowed to take allegations against
political parties represenied here. Is RSS
a politica! party at all and if it is so, is it
represented in this House.

(Barmer) =
You have allowed

"Ex;:nun.cd as ordered by the Chalr --yfde Col. No. 208,
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SHRI ATAL BIHARI VAJPAYEE :
RSS is mot a political party ; it is a cultural
organisation, ?o member should be allowed
to threw abuse at RSS ..(Jnterruptions)

Closure of

MR. SPEAKER : Therc are a number
of parties which are aligned or connected
with some cultural and other units. It is
not fair to make such remarks against them. .,
(Interruptions .

DR. V. K. R. V. RAO: The Vige-
Chancellor is seized of this question and he
is trying to see that the building is vacated
peacefully. This can be done peacefully.
If necessary, I shall alvo  personally support
the Vice Chancelior and 1alk to the people
concerned 10 see that the building s vacated
peacefully, without cau<ing any disturbances
vl Interruptions) 1 have no desire to
oblige hon. Members I'ke Shri Jvotirmoy
Basu by creating a iiotous situation n
Banaras. We want to get the building
vacated , not o creute a riof.

MR. SPEAKER : The hon. Minister
also should not lose his temper like some of
the hon, Members.

DR. V.K.R V. RAO
did not lose my temper.

Regarding the dving declaration, I under-
stand that t ¢ cundivon «f the gentleman
who was stabbed is now much beiter and he
is out of dunger

Actually, 1

Regarding the arrest, the university  has
suspended the srudents and asked them to
vacate the university. It is now open to
the police 10 arrest them and take action
because it is a police case.

St O WY TYATT - ATIH FTT
faer woft & ST A g f& @ faen
AT 1 I/ A AT AT 9 2 [ e
famafqarms & sw27 A1 4170 g0 R
#i fafeen 2 sy At 70 & fam 7=
oo fam & w1 7, 39 AWE AT A
AT a7 T T TRe o 4 IH AR
FY =fare 77 forar ar fr g8 A= 777
& fam darr ¥\ arg fsafamm 41
At gy (it sfzarem 8, 8 7A 7
RAA T sz wE?
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wSUW WENQ : gg @ oY o X
® ¥ fafree g & qu T g
99 F1|

St gew W wgww : gET FATS
A qg @, og o) fafser  ag 9@ @@
i o awy dfer wea AtgT AmAa
T 7, AR IR @ g ;e UHe
Ao &1 fzar qr | 3@ 77 W A
famgr ot 8, 7@ #\7 =fer & og feaw
faei & a7t o7 @ # 3T w7 %1 afafaf
Fr g ! w o faw uwAfaR aw @
a9 & AT wT ARG AWA 9T ¥ OF
faardt qora 213 # &t 37 % ¥4
TFAaF T9 & 741 @1 912 g qrfar-
W & JraT A ATHEL IW FY AEEHTAT
F F, @ T & Frgfaee W & A
HEAT AT ATAT IA AT WERMAT HEA
g?

13.00 hrs

77 AFT FATH A —I AR TOLT-
TE FAT #, T qRTA 9T AW quennd
a1 arga ¥ afew goend 87 agran
78t famr, 3w FTugw srr Az g fw
agi ATTo THo UHo & FW {7 THT &
qUEl ¥ OTA AE 2T | ¥ FTOOT XX
A HTLo THo UAo ¥ ATUN § 1 §
ATTH FTT T q&A FY o wwger § v
Ao UHe UHe ¥H A %1 gT gy
weqT § ... (TN, HTTe OHe THe
Y Iz qrATe ¥ #, a7 FOEHTC A AT Y
FATT GTHTT WY T A, §6 X7 gard
qifzgi Y & Fig &Y AT THo WHo &7
58 fome @ e, Tw € aww
F7 g, g A A )

DR. V.K.R. V. RAO: | was very
glad to bear from the hon. Member, who 1

presume has some conpections with the RSS,
that the RSS has accepted the request to
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have the building vacated. He suggested
that soms difficulties on the part of the
Banaras Hindu Uaiversity were preventing
them from vacating that building. T
would like to assure him that as far as the
Banaras Hindu University is concerned, they
will be extremsly happy if the RSS gets the
building vacated tomorrow. This is the
best time to do it.

SHRI ATAL BIHARI VAJPAYEE:
Obviously,ithe hon, Education Minister is not
aware of what trenspired when Dr, Triguna
Sen was the Education Minister.

DR, V.K. R. V, RAO: T am not
talking of Dr. Triguna Sen’s time: I am
talking of today. 1 would suggest to my
hon. friend, who | presume is a member of
the RSS and has great influeace, that this
is the best time to get the building vacated.

MR. SPEAKER : 1 thought, the ques-
tion of Shri Kachwai was rather informative
and suggestive,

DR, V. K. R. Y. RAO ; As far as the
Banaias Hindu University is conzerned there
is no d.fficulty, I will go further and suy
that now that the University is closed ard
the hostel i vacated, it is the best tims to
do it. T thizk, as a resul! of this calling
attention a greéat sood would hive besn done
to the University and the country if the
RSS wonld get the bulding vacated.

Ahout Anjani Kunar Sinha and how
long is studied in the Banaras Banaras
Hindu University, he was not a student of
the Bunaras Hindu University. My infor-
mation is that he was a student of the
Industrial Training Institute which is outside
the campus of the Banaras Hinda Univer-
sily ; he was never in the University but he
comes [from time 15 tim2 to the University.
We knowv what happened thereafter...
Tacerrup!lom .

GANESH iHGSH  (Caleutta
Soath) :  The Minute-, 1 hone, will certain-
lv agres with me when 1 say that the
Ghiendragrikar Commission was not made
i jeet mor is this report to be treated as a
tnilét rac. Tt is kiown to the Minister
that tnere is 1 twoa-rovmed building which is

SHRI
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the permanent seat of the RSS, The
Gajendragadkar Commission said in fits
report that afier the erection of the new
building of the Law Faculty, that small RSS
office looked entirely out of place. Then,
there is one important sentence in the report
which must be considered, namely, that from
a purely aesthetic and architectural point of
view this two-roomed building needed to be
demolished and not simply vacated. Shri
Jyotirmoy Basu demanded that the building
be vacated and the Minister flew into temper
and said that it would create a riot...
‘Interruption..

I hope the hon. Minister knows this.
(Interruprion’

st gem W wgATT AW AR ww
F1 3% F01 § [@7 amie whe uHe
. (FEa=). L

=4t wfy gam (|roiE) g 3w A
HH FCET |.....

At wga Agv : werd wEm, AW
ST TR ATET F | TREIA W T o
TAaT?

=t gFA AT FHATA ¢ I,

HEAR WEtEW : FIE HEEAT NIA R
T OE, ATT AN gH T %47 36 ¥ @

At mrw fagrd AR ;o sreae
HANZ, ¢ FEAT AHA ¥, oTT TH FY
vanaes T Afar

MR. SPEAKER : Thast will be perma-
nentlv expunged. No such person will be

allowed 1o earer this House nor such expres-
siwn will be allowed to go on record.

Wt werw fagrd avadm o owews
AT, AW OF FFEqT 7 g 2 | oA
Foara 7 9@ 4 % gy grr famr

**Expunged as ordered by the Chair,
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fog arff % &7 famar o Y 7w
F1 oara T frmr ) wr ag wwd fw
ag Fgfaee Qe & sre-gewT daT g,
wq1 Farer st &Y ag ara wrgw 27

st ofexr wwmi: werg WEEW, AT
oAt & aerfr gAT F A H qET
qT | ¥ JTATAT AEAT g6 WA TEH AT
J8 ATT0 THo THo & fomgaram aritae
Forfig o, ...

st Wy w@ qar (feat A=) ¢
weqet wEwew, goa 4g @ fa g aegfae
For 4 7 4z Gmr oW PEreET Ea &
W%Wﬁ” (Interruption)
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SHRI S. M. BANERJEE (Kaupur):
Shri Ram Kishan Gupta is always fighting...
UUnterruptions!.

DR. RAM SUBHAG SINGH :
is he talking in a nonsecnsical way ?
should mot be allowed to do
Anteriuprions).

weg AEIRT : 99 A9 {6 3@
T #1 Z@T 471...Even the words uttered in
heat are alse expunged. DHI WHT T v
&9 T& Fo1 var 31 &6 (RE A e
Y TATTE FAT AE |

st wew fagrt awoddt o srede
wgren, w0 frAgr 2 fe o | @@ aw
% fonr grew ) wev mfig w7 far
®%, T8 @ AT glzaEar ¥ e
& STt | oy wR-aE gy Fmmr
T qr arfE FRY-HTET AT 7 9 |

WEIW WERY ¢ AT A9 AE A
et g wwar & fE ot gEw @ a% "o
# or 7 @, 99 ATEZH A% gL I 41
g wuw o= fgy | Q- wwr
A0 T, £9 FAT 9 N A7 €T, TH AFA

Why
He
this.
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W F-URET &1 anz AT Aw Qr
ar | TR ¥ a9 AW afare o §
HrFT ard-A¥ew wdewa o wry, ow &
T AN AW, FE-gET 6w
T ot 1@ § aga A A owd gd g
T aE & 8§ FH ST 7

ot wew fagrd s g a3
mg'fiﬁﬁﬂTM']aTq.’rgg}m
1 &9 & 4z fawr w9 ) 99 g aw
FATATAC AT g1 ATAAT A TefrTAr i
Tt g At | FvE o @y o e
FATLT AT &1 & 1

SHRI GANESH GHOSH : With regaml
1o the permanent office of the RSS, I hope,
the hon. Minister will have no hesitation
as 1o whal is to be done about that.
Another puint the hon. Minister certainly
knows though he may not agr ec or admit
in this House is that it is due to  he perma-
nent and constant instigation by the RSS
that a small section of the ycung men of
the Banaras Hindu University do things
which are expecied from the anti social
elements. Now the -Gajendragadkar Com-
mission also said that their number is wvery
small and the largest section of the students
want 1o be left mlobe to continue their
studies. Here also, the hon. Minister has
stated that the General Council of the
Students’ Union also offered full co-opera-
tion to the Vice Chancellor to eradicate the
goonda clements from them. The Gajendra-
gadkar Commission in ther wisdom has
adviscd that the explosion of violence in the
Universily campus is the result of the acti-
vities of a very small section of the students.
What is their suggestion ? The teachurs
must, therefore, cstablish human contact
with the students and the university authori-
ties must be reponsive to the challenge of
the time. May [ know what direction or
advice or guidance the Education Minister
has given to the Vice-Chancellor of the
Banaras Hindu University who upt!l now
was not able to take act’on against the small
group of the goonda elenents s~ that a
permanent human contact is established with
the «tudentr and the small section of *he
students may be taken out from tle
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mischevous influence of the RSS and peace
is established in the University ?

DR. V. K. R. V. RAO: I find it
difficult to know what questions the hon.
Member has ssked becasuse he is accom-
panying his questions with a series of
ablter dicta #nd observations on the Edu-
cation Minister, T know that the Gajendra-
gndkar Commission has recommended that
this building should be got vacated and it
should be demolished. But action can be
taken by the University authorities only
after the building is first vacated. That
they are trying to get it done. After it was
vacated, then the question can be taken wup
as to what should be done later on.

Regarding Mr. Anjani Kumar Sinha, 1
would like tn take this opportunity to say
that 1 do not know whether he is a card-
holding Communist or not. I do not know
what cardholding Members of Communist

Party arc. 1 have no information at all
(Imterruptions.

AN HON. MEMBER :
mentary Committee go into it.

Let a Parlia-

DR.V.K.R. Y. RAO: 1 must also
know how to get that information.

Regarding the final point which the hon.
Member bhas raised that teachers must
establish human contact with the students
and the Education Minister should give a
directive, the Education Minister has no
busincsss to  give directions to the Vice-
Chancellors. They know their jobs. The
report of the Commission has been given
to the Vice-Chancellor and to the Members
of the University. 1 koow Shri Shrimali
is trying his best to establish a good atmos-
phere in the University,. I can tell the
House that on my part I have taken special
action. We sent a special team to the
Bauaras Hindu University to look into the
various difficulties of the Students in regard
to their welfare and amenities. A large
special sum has been granted by the Univer-
sity Grants Commission to the Banaras
Hindu University so that the physical facili-
ties of the student community can be
increased. 1 do hope that the necessary
rood relaticnship will bs established between
the teachers and the students,
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MR. SPEAKER :
L. N. Mishra,

Next item—Mr.

SHRI HEM BARUA |Manglldai) . Sir,
before you pass on to the next item, I want
to submit that 1 have submitted an  adjourn-
ment motion abou' the violence in West
Bengal. The Marxists”have asked the people
to keep ‘their lathis ready and spears sharp’
(Intereuptions)  The West Bengnl Govern-
ment have not taken any step, Sir.

Mt AT wTAEW  (Frad-afa) o
qEAE WZIEA, 7 oF vHe Fo arfed &
faars o fatmrfase @1 ga@ S
ar...(zmEuE). .

Wenst HZITW - a7 T AT £, AT AT
Je ZAT AMEn ... (mawA) ...

Wt AR weATSiA a7 fazrfawre
F1 weara faum 2., (zaaymE) ...

WY Ard ar (FAWTYT) ;0 ATA FAT
Tal, g |ATAZT |...(maum)...

Al AT ST 0 fagrfaaTe
FT 9#A19 fzar ar 7. (smawm) .

St A SIS AT fauarfaaT
® A5T AT 0 Z47 7, (vqwwm)

SHRI SAMAR GUHA (Contai) : It is
up to the Home Minisier to make a state-
ment.  (Juierruprions)

MR, SPEAKER : Shri L. N. Mishra.

AN HON. MEMBER : Calling Atten-
tion Motion on West Bengal should be
discussed here, It is a very serious matter,

13 16 hrs.

PAPERS LAID ON THE TABLE
Annual Report ctc. of the Bharat
Elccironics Lid. Bangalore

THE MINISTER OF STATE IN THE
MINISTRY OF DFFENCF (SHRI L. N.
MISHRA): 1 beg to lay on the Table a
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copy of the Annual Report (Hindi and
English versions) »f the Bharat Electronics
Limited, Bangalore, for the ycar 1967.69
along with the Audited Accounts and the
comments of the Comptroller and Auditor
General thereon, under sub.section (1) of
section 612A of the Companies Act, 19066,
[Placed in (tbrary  See No. LT-2912:70).

Notlticution Uader Customs Act

THE MINISTER OF STATE IN TUE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): 1 beg to lav on the Table a copy
each of the foliowing Noufications (Hindi
and English versions) under section 159 of
the Customs Act, 1962

(i) G.S5.R. 322 published in Gazelte
of India dated the 1st March,
1970.

{ii) G.S R. 323 published in Gazette
of India dated the Ist March,
1970.

(i) G S.R. 324 published in Gazelte
of India dated the 1Ist March,
1470,

(ivi G S.R. 325 published in Gazette

of Indin dated the Is1 March,

1970,

G.S.R. 326 published in Gazette

of India dated the 1st March,

1970.

{vi} G.S.R 327 published in Garsetie
of India dated the 1st March,
1970.

(vii) G S.R. 328 published in Gazette
ot India dated the Ist March,
1970,

(viti) G S.R 329 published in Gazelle
of India dated the [Ist March,
1970.

(ix) G.S5.R. 330 published in Gazelie
of India dated the Ist March,
1970
G.S.R. 331 published in Gazette
of India dated the 1st March,
1970.

(xi) G.S R. 332 published in Gazette
of India dated the Jst March,
1970.

(xii) G.S.R 333 published in Gazette
of India dated the Ist March,
1970.

(A

(x

-
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(xiii) G.S.R. 334 published in Gazette
of lndia dated the 1st March,
1970,

(xiv) G.S.R. 335 published in Gazette
of India dated the Ist March,
1970.

levi G.S.R. 336 published in Gazette
of India dated the 2nd March,

1970. | Pigcea in Lib ary. Sae
No. LT-2913/70]

Report of Laud Acquisition Review
Commitice

THE M:NISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI( ULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE): 1begto lay on the Table a
a copy of the Report o! e Land Acquisi-
tion - Review Committe: on the Land
Acquisition Act, 189, | Pigced in Library.
See No. LT-2915/70).

Notification Under Industries (Develop-
ment Regulation Act 19581

difie muTEmTT ¥ gq-ae
(=t Tw W) : yorm AP, F gunr
(favra 7 fafqama) fafraq, 1951
F arT 187 71 I1arer (2) ¥ s,
garg  feafam, T i
ot fafers mfesir (verre), &
YT & AT F yfag=ar w=ar vwo Yo
835 (feft 77 ol worear) #t o
gft - 97 ™A g, A fraw 28
e, 1970 & ¥7A & AT F qwr-
ferr {Q’ oY | (Placed in Library. See No
LT—2914/70)

13.17 brs.
COMMITTEE ON PRIVATE MEMBEFRS'
BILLS AND RESOLUTIONS

Fifty-nloth Report

SHRI SWELL (Autonomous Districts) :
Sir, I beg to present the Fifty-ninth Report
of the Committee on Private Members® Rill
and Resolutions.
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13.18 brs.
ESTIMATES COMMITTEE
Hundred and Thirteen Report

SHRI THIRUMALA RAO (Kakinada) :
Sir, T beg to present the Hundred and
Thirteen Report of the Estimates Commiitee
regarding action taken by Government on
thc recommendations containcd in  their
Fifty-Third Report on the crstwhile Ministry
of Educa‘ion (now Ministry of Education
and Youth Services)--Indian School of
International Studies, New Delhi.

SHRI NATH PAl (Rejapur) : 1 did
not get a reply regarding my Calling-Atten-
tion Motion  The Governor of West Bengal
has written to the wvarious parties asking
them to show cause why another Gowvern-
ment should not be formed, “why did you
not supqort the Government™ and all that.
He has absolutely mo power and this is a
very serious constitutional matter. The
Governvy 15 acling  wirra vires ©f the
Constitution.

MR. SPEAKER : 1 am secing that.

SHR1 NATH PAl : Under what autho-

rity the Govern.r wrote that letter, 1 would
Hke 1o know.

MR, SPEAKFR : T got it very late.
1 could not see that when I was coming
here.

=it wy foml (§77) @ segw wERT,
... (TEw).

SHR1 MANUBHAI PATEHL (Dabboi) :
The hon. Member, Shri Kashinath Pandey
has been assaulted and we wanted some
information on that.

MR. SPEAKER : [ am sending that to
the Home Minister. ([arerruprion) About
Shri Kashinath Pandey. 1 am sending it to
the Home Mibister and I will let you know.
(Imrerruption)

SHRI JYOTIRMOY BASU (Diamond
Hatbour) :  The traonsport system in Delhi
has ¢ me to a standstill. The Taxis and
sopoters are on sirike ; Members could pot
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come to the House: it is a very serious
matter.

Wt wy fomd : semw wREw,. ..
(wgum). ..

SHRI JYOTIRMOY BASU : Because
of the strike, we cannot move and come to

the House (far.rruption) For the past
two days, we are without any transpor'.

st gew W wEE@  (IsdA)
e W oA guT L. (seam)...

weaw wgtaw ;o @y fawa S, s
FreT 41 TE & )

sty fomd : AT aTrgar £
(vgasm)...

SHRI RAM KISHAN GUPTA (Hissar):
I have given notice aboui the serious matter
and 1 requesicd my Calling Attention to be
taken up. Shri Jagjiwan Ram has staved
in Raj Bhavan and he is doing so many

things. I requested that my Calling Atten-
tion must be admitted.

13.19 hrs.
MATTER UNDER RULEFE 377

Industrial Liceacing Policy

st 7y el (g¢) © sreaet wE)ag,
FA FAAT & grOr ATEEfET & art §
form maY ifer 1 Se@r & 7§ § e
TN N R 9T FEET AEATE A...
(swwema). ..

AN HON, MEMBER :
after lunch hour.

st wy fowd: arar wfm #x
&for o1 gR awr afaw

MR. SPEAKER : About the point

mentioned by jou, Shri Shiva Chandra Jha

we should postpone it after the lunch. 1
enquired about your question, Mr. Madhu

1t can be raised
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Limaye and Mr. Nath Pai, why it was not
clubbed with the other Short Notice Ques-
tion. [ have got a copy of that. That
relates to Islamabad. This question is about
the labour situation  That was the difliculty
about it,

Now, we adjourn for lunch and meet
aguain at 2-25 P.M. -

13.20 hrs.

The Lok Sabhu Adjournea for Lunch il
Twenty-five minutes past Fourte=n of
the C.ock.

The Lok Sabh. re-assembled after Lunch
ar (wenty-veven minuie: past fourteen
of the Ciock

|Mr. Speaker jn the Chair.)

MATTER UNDER RULE 377 —Conrd.
Industrial Liceacing Policy—Conrd.

Wt Ay fawd : qead @ EE, IAW
=it gror fam At aveAfan Sfr 7
qmr ot 2 IRF AR A AT Iy
gefani Htr mmag E = oA T
ATqfear gz 1 g AN agr 9 93T %
#, afrs wedT 921 w9 gLFal § are
T4l ATH, I AR TG G, 79
g At & arCwW  FE e
A 2.

U WA 8T : gg FT qE
g?

Wt wy fema ;A7 fodt wEwdw
AT FT guEr Agt Rt @ | A9 ¥EAe ag
Fzr f ag 7 a1 a9dT J1eT azad § AR
T AqAT gTHAT @ AR AT F | TEA AT
sead A ¥ 7

9 %7 v owm f& @ w9 el
wgrT 71 Aifrrt & gerw 7 £15 9w
FE @ a1 o wfgq 5 ag @ @

PHALGUNA 127, 1891 (SAKA’
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¥ A FTHT gad FY famEma © 39T
€ Afet 1 o= 7T

HHAT WEIET &Y arg g fE o g
w4 #1 fooe ar€ @1 I smEET
fear a1 fF ¥@ qx w27 ¥ qgw gnir SR
W @ g Iefeqa fag o 9w ox
HORIC qMAl J9r A ® a5 Alfa e
oA A | AafeT = T f fo
qfogr e Faza A Y qrE | ¥ A
THOGH AT & GTOW T I R G
FgH & TAAAT Anfgw ar 1 AfET g
ot 31 7dl frar ) SRl @ oW ®
e @ ¥ A ox fer oge A Afa
1 na frar ST 395 ag 3w dfa &
fagg %1 1z 77 & fam amz  faed
14 ardra #1, arf 14 919 #1 37T 0*
avheq fear | s@d #EA §FT 1 A
AT A frm wrd & 3@ gemem
a1 &t Aifaar # 39F art 7 37 guAr T
;T AT |

ag AT F&@A & fF gw o ar
37 anfaT 7_T T TG AE AR
¥ aqrAETT A AT q@AT AreA ¥, afww
g=ia far fafus wq-sogear ) g
frafeaa sd-sggear a1 G frar g ag &
SYEr g 1T 7 war @ 1 4 W@ AT § qg
g aT

% ATAAIG AT A=AL |

ot 7y fowd : wSaT o N gIN
g @, afxa swwr wrf SeEm ag
frafraa s -sqaear & FTom 7 AW qor
1 917 ot &7 ¥AEW § @ ¢ afew
iy guvrefaar £ g fear aaAr §
EHET ATETT X1 AHAT T £, AT B
Gar 37 & AT #T ZTATC 794 e
TTET A qETRY w7 F 1 W7 gy 0
W I & T T § e I @ o
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(fr wy famar]

Aot & Fram, S Ao A fadm
gegqrd § AT Fo a1 gl &
FIAT A9 I T—A AT FFTT T
fedte 1 o7 g ftm ad @ TA—I=A
7 &t ggmafrat #y gz feor #iw
ITH dGY FqRT IF AnM A1 agran faar
AT OEHET ATEIL F AWAF 2A #, 99
qRaeTT oA | TH 73T 1 fager
st WO St qArE W ard ¥ oAy 4F 2
f& @@ aui  u wendaEs afema &
forE & wra & arz a%aAarA afvare §
gwqfit 1 owaAt afmefa gaar gaes
#r g g 50 gfama & feemm 7 Far
groamagAAg 2 fa gv @t Ao 3w
a1 gfmeafa 1 gmar 77 72 # 1 A1
g warem wEar @ fF oz AnmE
AT ATEA F ANT ¥ IO AT AW
F@T 94, TN F FEETW T AW
AT AR # 1 A wEre 7 fagar afa
N Fwfmi 3 A oadi § weEw feAr
qfgeafa 71 S0 wfazs agar & 0 T3
¥ waw gar ¢ % A i fagar afar
st qfrgefE & gAET T, AR
®Y JgTArAT AT T A |

gafau a=i Ay 71 agT 97§
wTA afgn B Af ify ar ama ot
frar sromr st @ EwA 41 fimE gv
iﬁm%wﬂa!ﬁttﬂw fzar s
gev & fafwer =1 ofiT A== &7 S0
M TERT A AU A HI IEF
are W1 TRl WYAT  @ewT &Aar @
fafia  sdoraeqr s faafra s-
WEEqT  F7 IAF! GH FHh GAATAETT &
€ TR g7 9 | FrAr Swgar 7 fr
war ud fAv o oft dac A 7

SHRI HEM BARUA (Mangaldai) :
On o point of order. This particular issue
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raises two vital points, One is that the
hon. Minister has by passed Parliament
when it Is sitting. Another is that he made
a statement relaxing his policy just on the
ove of the FICCI conference.

MR. SPEAKER :
allowed this,

That was why 1|

SHRI HEM BARUA : 1 want the
lion, Minister to clarily these vital points
which arise out of this, because this would
le:d to 1he conceatration of capital in the
hands of a few, and the impression in the
countiy is this that the hon. Minister was
pressurised by some people, some industria-
lists and some businessmen 1o make these
conces=ion.

MR. SPEAKER : 1 allowed it
because of that.

only

wt T femm g (feame) @ wifen
FI=fa &Y FaT 77 0% &)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : My point of order is this, I would
like to know whether Government can take
these gd hoe decisions by making announce-
menls on various occasions just on :he eve
of the session. This is not the only
occasion when such a thing has happened,
because Shri Khadilkar has made similar
disclosures about the insurance premia when
Parliament was just going to meet. This
is a bad habit developing umong them, and
this amounts to by passing the spirit of
democracy. I would request that you may
issue a directive to hon. Ministers not to
make <uch announcements as they like
outside the House.

SHRI S. M. BANERJEE (Kaopur):
I also feel that by making these announce-
ments outside the House, this House is bzing
treated very shabbily by the hon. Ministers,
After all. we are all elected Members of
Parliamept, and the hon. Minister should
aunnounce any major decision which he wants
10 take, on the floor of the House ; other-
wise, it would mean treating this House with
contempt.

My second point is that there should be
a discussion on the Dutt Committee™ report
on the accumulated monopolistic wealth
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of all concerns, because we know that even
after an inquiry was instituted, a licsnce has
been granted to  the Ri‘la House [tis
some=thing extranrdinary. 1 hope we shal
be given an opportunity to discuss this. |
alsy hope that yor would issuz a  directive
tn the hon, Ministers not to do this kind of
thing in the future.

SHRI 5. R. DAMANI (Sholapur): I
would liks 1o submit that nothing of im-
portance has been announced by tne hoa.
Minister ou'side the House. Ceriain clari-
fications were required, and the hon,
Minister had just given thos: clarifications
outeide the House Tt cannot be said that
even clarifizations cannot be given outside
the House, So, the point of order which
has been raised is not relevant.

st fra Arerma (a=T) 0 ETIA &
qrz7 TA 7 AT "ATIAGET  AF g1
sar aJfzd 1 ozrEEw oA oAt A =3z
grem  gum smaifrd 2 o=
g 7 s oW fgmmr A w@mEr
Tifer ) = Av= 7 famr @ o Ay
arT ¥ | EHET AT TAA SEET TS T
# mrA AL AT BEAT 9EAT 2o
I o+ e ar fro F oama ) fEe
ATT FUTTATE T AT AWA 2 A
wglg, WG LA AIEANCE aAiz A
AT AT | AT ZATY U1 & wERTa
# | YA TAA AT T A@AT AT HT
g% &\ AT avg 77 agAnz A1 99 |
qrEAifTET wAgEE A F9T AW gre)
=rfaw

o formmg w1 (wgadl) o T FRE
Y fie 97 gem A gt oA
ez & AW WA fw ww g a7 A
"% &1 3 4TI W™ 0% gAr ATE
feamr s marg 1 T M E g A7 7
g & o4F o AR & ogmfeer faeor
Y M § I Aeaq fmur mar & I9w
art i mx A frar ar ) # o T g
f& aTwT #1 €9 grew 1 T WA g
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FT @ & o it . AN AT #W
&1 aft gt g fre o gt
AR fazar &Y s ¥ ot smgew fear
T &, 3% garfeas agw &Y af gt ar
aga g9 wwrk gt gt | a7 ag o &
ATaT fF 72T A1 T9K war q@
wRIIwadA, A @ g
AT ATE & o F7 dWr Y AV @T 8

wTqW WEEY ¢ T ATY-ATY ATTA
R At O & w¢ faar

st owww W (qEE) &
aowar g fr fomr oft, aoff svgm, wr
#TET T a6 59 A & q@ ATTRY AT
=1fgn | Ty Az gt § o ot
21 ag ATeAE mEde g0 F=g q
F0E T FT AATAT STATHTET Z1AT & |
T 92 #4 e gl £y 77 qaAie
oo T 7

LU DG gl Sunch - 3Pl
Frife o Lt S Toratprch
LRl S T P, P
sl P iz fo g v,y

(-§Epat

MR- SPEAKER : This is no point of

order.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): Two objections have been
raised by the hon. Member. The first objec-
tion concerns the gquestion whether the
policy which we have enunciated ought to
bave been announced in the House afler
consultiog the House. Shri Madhu Limaye
has said that there was no justification
for Government to enunciate that policy
two or three days before the House met for
this session.

SHRI MADHU LIMAYE : Less than

two days
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SHRI F. A. AHMED: The other
objection which has been ralsed is that
while the House is sitting, some other policy
has been enunciated without placing the
matter before the House.

Incidentslly, he has also raised the
question that the House has not been pro-
vided with an opportunity of discussing the
matter relating to the recommendation made
by the Dutt Committee.

I wou'd take the third point first and
point out that so far as we are concerned,
we have laid on the Table the Dutt Com-
mittee Report. [t was naturally left to the
House to discuss it.

st ayg o 7 WA T W

FTATY &7 arer fear av ) IAF R A
A Az fFar

SHRI SHRI CHAND GOYAL :
have moved
pending,

We
in the mater ; motions are

SHRI F. A, AHMED :  We would have
no objection in discussing the matter.

st Ay famd : A7 FTeES ®
FuT | IR AT far 27 gwATe 9
At ACETTY FTHETT AT SAtIT AT B,
IO T 20

SHR! F. A, AHMED : Any member
could have givzn notice of a motion.

SHRI MADHU LIMAYE: We have.
|19 g Ag} & gadtr ) arfza faa
Tar &

ot tfw T (q@) ;184 ¥ Afew
feay mar & |

SHRI F. A, AHMED: So far ns
Government are concerned, we feel that this
mittsr ought to have Lbeen discussed in the
House befuore we tcok a decision. But we
cou'd not indefinitely for it to be discussed
here, Therefqe we had 10 take into
consi-leration the recommendatians made by
the Planning  Cominission, the ARC and
Also the Duit Commitiee and have consulted
plher  bodies generally then we took certain
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declsions regarding those matters. As socon
as the House met, we laid the published
Notifications also on the Table. I have no
objection to a discussion  Any day it. can
b= discussed. If any Notifications are called
for, after considering the views of the
House, we can certainly modify any of the
decisions and principles enunciated in that
policy. 1 have no objection to the matter
being discussed if the House so desires.

As for the point that Government ought
not to have published the notification two
or three days before the House met in so
far as the policy was concerned, I submit
Government have taken these decisions on
the basis of material which was before them.
It is for the House to consider the decisions
taken bv Goverrment and make suggsstions,
and we will give our utmost considerations
'o them.

So for as the notification issued on 13
March is concerned, it is not a nutification
which enunciate: any policy ; it is a clari-
fication of the policy enunciated which was
notified on 18th February. Therefore, it is
not necessary for us to place that matter
belere the House.

wit wy foed : oF wEEET wE AT
377 A7 fmar B owEr # fa ooE
frafam  wdeggemr Y 1 Az @ v
Avwre sy A=t #71  AifF O gy
gwg oy qfraret &Y sagfagr £ azmET
fmm & 1 0T AIFTT FT ATG AT G
iy wgAATE W fagar ofvare 1 a-
fai & @ra &Y | AT T TH ACH A
ATz %A £ 7 4T 7§ d1 TH FEgEI
T A% F73 & fA0 99 Far T AT TR
x?

SHRI F. A. AHMED : This question
goes into the merits of the policy which has
been enunciated. May I tell the hon
member that so far as the new policy
enunciated is concerned, it looks after the
cuestinn  whether some restrictions should
be placed ia the way of the monopolies ?
As the hon. member knows, we have laid
down a policy that for an investment of
upto ome crare and involving foreign
exchange of 10 per cent or Rs. 10 lakhs,
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no licence is necessary except for the 20
larger houses,

it wy fodr - o1 ATEERE ¥
¥

SHRI F. A. AHMED : Similarly it is
for the firs' time that we have given statu-
tory protection to small scale industries ;
we have increased some items aad are also
considering whether further item cannot be
add-d to them s> that statutory protsction
is given for the development of small scale
industry,

Then, also, for investmeni between Rs, |
and Rs, 5 crores we have said that larger
houses will not be generally allowed tn
enter in that category.  Only in respect of
investment above Rs. 5 crores for heavy
investment or under the core sector, we will
consider the application of the larger houses
on the basis of priority with regard to
industrics which will be reguired in our
country and  there thev will be allowed 1o
file applications and the matters will be
taken into consideration.

st frg w7 Wt : #m gz gefeaw
afedt vt & famme A 27
gy dars fom @ w3 2

MR. SPEAKER : The question before
us was about the statement on major policies,
The healiny convention that has been
followed and that should be followed here
is that on all new or major policies, imme-
diately after the meeting of the House, if
that is possible, the matier should come
before the House, but in this case the pos'-
tion tiken by the Minigter iz that the
notification was in the nature of a clarifica-
tion of a policy already enunciated.

SHRI MADHU LIMAYE :
hours before the House to meet.

Thitty six

MR. SPEAKER : Evenif it is so, the
practice is that immediately following that
the Minister makes a statement in this
House also, and .that we discuss it at
the earliest moment.

2%
14.46 hrs.

Demands for Grants on Accoant
1970-71—Contd;

MR. SPEAKER : About the other
matter, vote on account, I discussed it
yesterday with the Minister and the many
issues that were raised by way of points of
order. The Minisier informed me about the
whole position, but T want that the House
should also be informed of it, before T give
my ruling,

SHRI NATH PAT (Rajapur) : The next
time he comes to see you in your chamber,
please semd for us, so that we can assist
you,

MR. SPEAKER : You assisted me in
this House very well.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yesterday efter the general debate
on the Budget was over and before the
Demands for Grants on Account were pat
before the House, certain points were raised
regarding the provision of Rs. 175 crores for
special asvistance to the States. 1 had tried
to explain that this provisicn was by way of
loans and advances and that it did not
involve the concept of a new service. I find
that there is still some misunderstanding on
this point, and therefore I want to make it
clear that the entire assistance to the Siates
under this provision of Rs, 175 crores will
be given bv way of recoverable loans. The
word ‘“‘assistance” was used only in the
general sense and in accordance with the
established usage. For instance, cven loans
given for plan schemes and other purposes
have been referred to as assistance in the
Notes on Demands for Grants.

The question was also raised whether
these special loans to the Stetes will be
given in accordence wilh certain general
principles which would be applied equally to
all States. 1 wish to make it clear that this,
in fact, is the case, A the Prime Minisier
meotioned in her reply 1o the general debale,
the purpose of this provision is to enable
the Siate Governments to take up worth-
while plan progiamines in all those cases
where, despite (heir very best effoits and
after takiong into account all plan as istance
and the devolution of resources as recom-
mended by the Finance Commission, the
States concerped etill have gaps in ticir
resources.
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We have by now an established system
under which the resources position of each
State is examioed by the Planning Com-
mission every year In consultation with the
State Governmenls coocerned. In  this
examination the requirements of a reasonable
Plan for each State as well as their efforts
towards additional resource mobilisation are
taken into account. The procedure adopted
for determining the size of the special
assistance by way of loan to be given cach to
State is not, therefore, arbitrary at all.

As the Prime Minister put it, the
assistance will be made available on an
assessment o) the resources position of the
States in relation to the approved plans and
will thus conform to well recognisable
crileria.

Hon. Members muy ask why in that case
it is not possible to indica‘e at this stage the
amount of assistance that is to be given to
each State, The reason is that, as the
Prime Minister has made it again clcar, this
special loan assistance will be subject to
State Goveroments playing their part in
mobilising and conserving their own resou-
rces. It is oloy after all the State Govern-
ments have presented their budgets and the
Planning Commission has examined them
in consultation with the State Governments
concerned that the Central Government can
take a view of the special loan assistance
that would be justified in the case of any
particular State. As soon as the details arc
worked out and phe Central Government is
eble to take a view in this matter, we shall
inform the House. As far as the specia! loan
assistance of Rs. 275 crores in the current
year is concerned, il there are any additional
points, (hey could be discussed when the
Supplementary Demands come up for
soosideration.

We are only considering the Vote on

‘tuntow, 1 would also like to make it

1 that in the past also we have given
ud nuc assistance to the State Governments
outside the Plan assistance in the light of
their budgetary sitvation e.g- this was done
in the years 1965-66, 1966-67 and 1967-6x.
The procedure we have adopied this year of
making an advance provision Is more rational
and permits of adoption of uniform and
well recognisable criteria for the distribution
of such assistance. 1f I may sum up, these
criterla would  include— the reasonable
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requirements of the Plan outlay for each
State, the impact of the devolution under
the recommendations ol the Finance Com-
mission on the State concerned, the benefit
that eacii State is likely to yet as a result of
additionul resources  mobilisation by the
Cenire, the posilion ol the State on capital
account inclwding  the debt rapayment
liahility on past loans, and reasonable efforts
made b: the State Governments concerned

o mohilise and conserve  their  own
1esouices.
MR SPEAKER : 1 do not think there

should be any debate on this matter again,

SHRI DATITATRAYA KUNTE
As & person who raised the point
of ovider, I want 1o ash for certain clari-
fications.

MIL. SPLAKER : 1 do not allow it ; we
have hud enough discussion and now that
the reply has come, there need be no further
dcbate,

SHRI DATTATRAYA KUNTE : T waot
to raise a point of order under articles (13
and 114 of the Constitution,

MEK. SPEAKER : | have reccived it and
this morming again 1 discussed  evarything ;
please resume your seai

SHRI DATIATRAYA KUNIE: I am
soity . you are stiling  the legitimate right
ol a Member i this House,

DR. RAM SUBHAG SINGH (Buxar) :
What 1s the dilficulty in listening to him ?

MR. SPFAKLER : 1 had listened to him
twice. We should not discuss it even after
the Minister had replied to the points. Afier
whaut had happened, 1 tried to find out what
cxactly was meant by the Finance Ministry
by loan and assistance aond losn and
advances., | had a discussion with the
Munister | saw the past budgets also. 1 was
surprised that these were normal loans. In
their terminological jargon they say loan and
assistance even for lears.  This assis'ance is
purely a loan. Even in the case of special
assistance—1 found that clarification in the
last budget alco—ihat too is a loan ; there
is no other meaning. Under the circum-
stapces, when this is the position, and when
the criteria laid down bas been clarified by
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the Minister in his statement the connota-
tion of the loans and advances* as abnormal®
loans—I could not reach any  other
conclusion but that the points of order raised
do not hold any ground and are invalid.

Now, & lot of time has been taken, 1
shall pow put 1he Demands. The
question is ;

“That the respective sums not

exceeding the amounts shown in the
third column of the order paper, be
granted to the President, on account, for
or fowards defraying the charges duiing
the year ending on the 31st day of
March, 1971, in respect of the heads ot
demands entered in the seccond column
thereof ugainst Demands Nos. 1 to 137."

The motion wav udopied.

[The moiions for Uvmand fur grant, on
Aecouni) 1970-71 which were adopred by ihe
Lok Sabha, ure reproduced below —Ed. |

Demand No. 1 Minisiry of Defence

“That a sum nolt exceeding
Rs. 30,95,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Defence’. ™
Demand No. 2— Defeace Services,
Lffective— Army

“That = sum  not exceeding
Rs. 131 14,83,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 3{st day of March, 1971,
in respect of ‘Defence Services, Effective-
Army'. *

Demand No, 3—Defence Services, Effective-

Navy
“That a sum not exceeding
Rs. 9,71,50,000 be granted 10 the

President, on  account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Seivices, Effective-

"

Nawy'.
Demand No. 4—Delence Services. Effective-
Alr Force

“That a sum Dot exceeding

PHALGUNA 27, 1891 (SAKA'

34
Rs. 35,25,00,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect ol ‘Delence Services, Effectives
Awr Foree', ™

Grants on Account

Demand No. 5 -Defemce  Scrvices, Nomn-
Efective

“That a sum not exceeding

Rs. 7,06,3), W0 be granted to the

President, on account, for or towards

delraymmg the charges dunng the year
ending vn the 3ist day of March, 1971,
in respect of ‘Defence Services, Non-
Effective’. ™

Demand vo. 6 ~Ministry of Education apd
Youlh Services

“That @ sum not  exceeding
Rs. 19 37,000 be granted to the Presi-
dent, on account,for or towaids defraying
the charges during the year ending on the
3st day of March, 1971, in respect of

*Ministry of FEducation and Youth
Service.".
Demund No. T—Education
“That a sum not  exceeding
Rs. 11,45750l0 be  granied to the
President, on accoun!, for or towards

defiaying the chmges during the year
ending on the 3Ist diy of March, 1471,

in respeet of ‘Educat.on’.

Demund No, 8--Archaeology

“That a sun not  cxceeding
Rs. 27,29,000 be granied to the President,
vo account, for or towards delruying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Archacology'.”

Demand No. 9—Survey of lndin

“That a8 sum not exceeding
Rs. 1,00,75,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of *Survey of India"."
Demand No. 10— Graats to Comncll eof
Scientific and Indurtrial Research

“That a sum oot  excceding
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Rs. 3,42,21,000 be granted to the
President, on account, for or towards
defraving the charges duriog the year
snding no the 31st dav of Murch, 1971,
in respect of 'Geant. to Council of
Scientific and Tndustrial Research’.”

Demand No. 11—Other Revenue Expendi-

ture of the Ministry of Educatlon and
Youth Services

“That a sum  not exceeding
Rs. 75,51,000 be granted to the Presi-
dent, on account, for o towards defray-
ing the churpes during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other  Revenue Expenditure
of the Ministry of Education and Youth
Services'™

Demand No, 12— External Affairs

“That a sum not exceeding
Rs 44219000 be granted 10 the
Presideit, on accunt, fo  or towards
defraying the charges during the vear
ending on the 31st day of March, 1971,
in respect of ‘External Affairs’ ™

Demand No. 13— Other Revenue Expendi-

ture of the Miuistry of External Affairs

“That a sum not exceeding
Rs . ,80,27,000 be granted to the Presi-
deni. on account, for or towards defray-
ing the charges during the yesr endiog
on the 3lst day of March, 1971, in
respzct of ‘Other Revenue Expenditure
of the Ministry of External Affairs"."”

Demand No. 14—Minlstry of Flnance

“That & sum not exceeding
Rs. 57,3:,000 be granted to the Presi-
dent, on account, for or 1owards defry-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect uf ‘Ministry of Finance®."

Demand No. 15— Customs

“That & sum ot exceeding
Rs. 1,69,52,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Customs’.”
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Demand No. 16—Union Excise Duties

“That & sum not exceeding
Rs. 2,89 87,000 be granted ‘o the Presi-
Aent, on account, for or ‘owards defray-
ing the charges during the yrar ending
on the 3lst day of March, 1971, in
respect of ‘Union Excise Duties® ™

Demand No. 17--Taxes on Income inclu-

ding Corporation Tax, cte.

“That a sum not  exceeding
Rs. 3,15,95,000 be granted to the Presi-
dent, on accouat, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1471, in
respect of ‘Taxes on Income including

Corporation Tax, etc’.

Demand No. 18—Stamps

‘“That 8 sum  not  exceeding
Rs  7:,10,000 'e granted to the Presi-
dent, on account, for or towards  Jefray-
1og the charges during the vear ending
on the 3ist day ol March, [97], in
respect of ‘Stamps’.””

Demand No. 19—Aandit

“That a sum  not  exceeding
Re. 4 65,00,000 be grunied to the Presi-
dent, on account, for ot towards defray-
ing the charges during the vear ending
on the 3ist day of March, 1471, in
respect of ‘Audit’.”

Demand No. 20—Currency and Colnage

“That a sum not  excecding
Rs. 2,75.39,000 be granted to the Presi.
dent, on account, for or towards defray-
inp the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Currency and Coinage'.”

Demand No. 21 — Miots

“That =&  sum not  exceeding
R+ 60,01,/00 be granted 10 the Presi-
dent, on account, for or towards defrav-
ing the charges during the year ending
on the 3lst day of March, 1471, in
reapect of 'Mints".”
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Demand No. 22—Kolar Gold Mines

“Tha: &  sum not  exceeding
Rs, 1,15,52,000 be granted to the Presi-
dent, on aceount, for or towards defroy-
ing the charges during the year ending
on the 3lst day of March, 1971, in

LRl

respect of ‘Kolar Gold Mines'.

Demand No. 23—Pensions and  Other

Retirement Benelits

“That a sum not exc:eding
Rs. 2.50.36.000 he grasted 10 the Presi-
dent, on account, for or towards defray-
ing the charges diring the year ending
on the Alst day of March, 1971, in
respect of ‘Pensions and Other Retire-
ment Bznefits®™"

Demand No. 24—Opium Factories and

Alkaloid Works

“That a +*1m not cxceeding
Re 4,44 R.000 be granted to the Presi-
dent, o account, for or towards defray-
inm ‘¢ charges -luring the year ending
on the 3lst day o Murch, 1971, in
respect of *Opium Factories and Alkalnid
Works","

Demand No. 25-—Other Revenue Expendi-

ture of the Ministry of Finance

“That a  sum not  exceeding
Rs. 5,17,46,000 be granted to the Presi-
dant, on account, for or 1owards defray-
g the charges duning ine year ending
on the 3st day of March, 1971, in
respect of 'Other Revenue Expenditure

of the Ministry of Finance'.

Demand No. 26—Granis-in-ald to State

and Union Terrltory (Governments

“That a sum not exceeding
Rs. 82,52,19 000 be granted to the Presi-
dent, un account, for or towards defray-
ing thr charges during the ycar cnding
on the 3lst day of March, 1971, in
respect of *Grants-in-aid to State and
Union Territory Governments®.”™

Demapd No. 27—Miscellancous Adjust-
ments between the Central and Stale
and Union Tuerritory Governments

*That A sum not exceeding
Rs 68,000 be granted to the President,
on account, for or towards defraying the
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charges during the year ending on the
31st day of March, 1971, in respect of
‘Miscellancous Adjustments between the
Central and state and Union Territory
Governments'."”

Demand Mo, 28 —1"re-partition Payments

“fhat a sum oot exceeding
Rs. 17,000 be granted to the President,
on account, for or towards delraying the
charges during the year ending on the
31st day o1 March, 1971, 1n respect of
*Pre-partivion Payments’.”

Demand No. 29 —Ministry of Food, Agrl

"

culture, Ci ¥y Devclop aod
Cooperation

*That a sum not  exceeding
Rs. 34,20,000 be granted to the President,
on accounl, for or towards defraying the
charges during the year cnling on the
ils: day of March, 1971, in respect of
‘Ministry of Foud, Agriculture,
Community Development and Coope-
ration’.”

Demand No. 30 —Agriculture

“That a sum  not  excesding
Rs. 2,43,84,000 be grauted to the Presi-
dent, un account, for or towards defray-
ing the charges during the year <nding
on the 3lst day of Maren, 1971, in
1espect of ‘Agriculture’.”

Demand No. 31—Payments to Indlan

Council of Agricultural Revearch

“That a sum not  excoeding
Rs. 3,06,17,000 be granted to the Presi-
dent, on account, lor or towards delray-
ing the charges dunug (he year ending
ovn the 3lst day of March, 1971, in
respect of “Paymenis 1o Indian. Council
of Agricultural Rescarch'”

Demand No. 32 —Forest

“That & sum ot exceeding
Rs. 33.44,000 be granted to the President,
on account, for or towards defraying the
charges during the ~ear ending on the
3ist day of March, 1971, in respect of
‘Forest’,””
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Demand No. 33 —Other Re72aze Expendi-
tare of the Vlinistry of Food, Agricul-
tare, Commaunity Dev:lopment and Co-
operation

“That a sum not excesding
Rs. 8,39.41,000 be granted to the Presi-
dent, on accouat, for or towards d=fray-
ing the charges during the.year ending
on the 3ist day of March, 1971, in
respect of 'Other Revenue Expeaditure
of the Ministry of Food, Agricultural,
Community Development and Coopera-
tion"."

Demand No. 34—Ministry of Forelgn
Trade

“That a sum not  exceeding
Rs.-8,84,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending 01 the
31st day of March, 1971, in respect
of ‘Ministry of Foreign Trade'."

Demand No. 35 —Foreign Trade

“That a sum not exceeding
Rs. 14,13,11,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vyear ending
on the .lst day of March, 1971, in
respect of “Foreign Trade'.""

Demand No. 36 — Other Revenwe Expendi-
diture of the Ministry of Foreign Trade

“That a sum not exceeding
Rs 1,27,94,000 be granted to the Presi-
dent, on sccount, for or towards defray-
ing the charges during the year ending
on the st day of March, 1971, in
redpect of ‘Other Revenue Expenditure
of the Ministry of Foreign Trade"."

Demand No, 37— Ministry of Health and
Family Plaoning and Works, Housing
and Urban Development

“That a sum not exceeding
Rs, 12,13,000 be granted to the Pres'dent,
on account, for or towards defliaymg the
charges during the year ending on the
31st day of March, 1971, in respect of
*Ministry of Healih and Family Planning
and Works, Housing and Urban Develop-
mtl'ﬂ
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and Public
Health

“That a sum not exceeding
Rs. 4,33,01,000 be granted to the Presi-
dent, on accounr, for or towards defray-
ing the charges during th: year ending
on the 3lst day of March, 1971, ia
respect of *Medical and Public Health'.”

Demand No. 39 —Publlc Works

“That a sum not exceeding
Rs. 7,11,94,000 be granted to the Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of “*Public Vorks'.”

Demand No. 40—Stationery and Printing

“That a sum not exceeding
Rs. 2 52,88,000 be granted to  the Presi-
d.nt, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1471, in
respect of *>tationery and Printing’.”

Demand No. 41--Other Revenue Expendi-

ture of the Ministry of Health and
Family Planning and Works, Houosiog
and Urban Development

“That a sum not  exceeding
Rs. 48 88,000 b: granted to the President,
on account. for or towards defraying the
charges during the vear ending on the
31st day of March, 197!, in respect of
‘Other Revenue Expenditure of the
Ministry of Health and Family PManning
and Works, Housing and Urban Develop-
ment".”

Demand No. 42—Ministry of Home

Affairs

“That & sum not exceeding
Rs. 30,81,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Home Affairs’.”

Demand No. 43 —Cabinet

“That a sum not exceeding
Rs 12,28,000 be granted to the President,
on account, for or towards defraying the
charges dwing the vear ending on the
3ist day of March, 1971, in respect of
Cabaet™.”™i
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Demand No. 44 — Administration of Justice

“That a sum not exceeding
Rs. 43,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of

*Administration of Justice’.

Demand No. 45 —Police
“That a sum not exceeding
Rs. 11,51,35,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending

on the 3st day of March, 1971, in
respect of ‘Police”."
Demand No. 46— Census
“That a sum  not  exceeding

Rs, 1,04,64,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending

on the 3Ist day of March, 1971, in
respect of ‘Census’ ™
Demand No. 47 —Statistics
“That a sum not exceeding

Rs. 69,56,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
Ist day of March, 1971, in respect of
‘Statistics'.”

Demand No. 48 —-Privy Purses and Allow-
ances of Indlan Rulers

“That a sum not exceeding
Rs. 38 000 be granied to the President,
on account, fr or towards defraying the
charges during the wv:ar ending on the
31st dav of March, 1971, in respect of
‘Privy Purses and Allowances of Indian
Rulers’.”

Demand No. 49 —Territorlal and Political
Penslons

“That a sum not exceeding
Rs, 4,80,000 be granted 1o the President,
on account, for or towards defraving the
charges during the wear cnding on the
3lst day of March, 1971, in respect of
‘Territorial and Political Persions".”

Demand No. 50—Delbi

“That a sum not exceeding
Rs. 8,53,93,000 be granted to the Presi-
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dent, on account, for or towards de!‘rny:-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Delhi’.”

Demand No. 51 —-Chandigarh

“That a sum not  exceeding
Rs. 1,20,47,000 be granted to the Presi-
dent, on account, for -or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Chandigarh®.”

Demand No. 52—Andaman and Nicobar
Islands
“That a sum not exceeding
Rs. 1,55,23.000 be granted to the Presi-
dent, on account, for or towards defray-
iog the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Andaman and Nicobar
Islands’.”

Demand No. 53—Tribal Areas

“That & sum not exceeding
Ra. 4,62,61,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, ia
respect of *Tribal Areas’.”

Demand No. 54 —Dadra and Nagar Havell
Area

“That a sum not exceeding
Rs, 11,41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Dadra and Nagar Haveli Area".”

Demand No. 55—Laccadive, Minicoy and
Amiodivl Isiands

“That a sum mnot exceedng
Rs. 22,20,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Laccadive, Minicoy and Amindivi

Islands’.”
Demand No. 56—Other Revenoe Expeodl-
tere of the Minlstry of Home Afairs

“That a sum not exceeding
Rs, 2,19,31,000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of 'Other Revenue Expenditure
of the Ministry of Home Affairs".”

Demand No. 57 —Minlstry of Indastrial

Development, Internal Trade and Com-
pany Affalrs

“That a suin  not  exceeding
Rs. 16,11,000 be granted to the President,
on acount, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Industrial Development,
Internal Trade and Company Affairs'.”

Demand No. 58—Industries

“That =& sum not exceeding
Rs, 92,55,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
*Industries”.”

Deman No. 59—Salt

“That a sum  not excecding
Rs. 12,37,000 ke granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Salt.”

Demand No, 60—0Other Revenwe Expendi-

ture of the Minisiry of Induostrial
Developmint, Internal Trade and
Company AfTairs

“That a sum not  exceeding
Rs. 2,65,85 000 be granted 10 the Presi-
dent, on account, fcr ur towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, io
respect of ‘Other Revenue Expenditure
of the Ministry of Indusuial Develop-
ment, lnternal Trade and Company
Affairs'."”

Demand Nu, 61—Ministry of lpformation

and FBroadcasting

“That a sum not exceeding
Rs 436000 be gianted to the President,
or acrount, for or tovards defliaying the
charges duting the year ending on the
31st day of March, 1971, mm respect of
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‘Ministry of Information and Broad-

5o

casting’.

Demand No. 62 —Broadcasting

“That a sum not exceeding
Rs. 2,11,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chaiges during the year ending
on the 31st day of March, 147!, in
respect of ‘Broadcasting”.”

Demand No. 63—Other Revenue Expendi-

ture of the Ministry of Information and
Broadcasting

“That @& sum not exceeding
Rs. 1,34,94.000 be granted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Information and
Breadcasting”.”

Demand No. 64 —Minisiry of Irrigation and

Power

“That a sum  not exceeding
Rs. 748,000 be granied to the President,
on account, for or towards defraying the
charges during the year endine on the
31st dav of March, 1971, in respect of
‘Ministiy of Irrigation and Power'.”

65 —Multipurpose  River
Schenes

“That a sum not cxceeding
Rs. 53,11,000 be granted to the President,
on accourt, for or towards defraying the
charges during the year ending on the
31t day of March, 1971, in respect of
‘Multipurpose River Schemes'.”

Demand No. 66 —0Other Revenue Expendi-

ture of the Micistry of Irrigation and
Power

“That & sum not  exceeding
Rs. 1,69,98,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chorges during the year ending
on the 31st day of March, 1971, in
respeet of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power"."”
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67—Ministry of Labour,
Employment and Rehabilitation

“That a sum not exceeding
Rs. 14,90,000 be granted to the President,
on account, for or towards defraying the
chargss during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Labour, Employment and
Rehabilitation®.”

Demand No. 68--Director General, Mincs

Safety .

“That a sum Dot exceeding
Rs. 10,18,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar ending oo the
iist day of March, 1571, in respect of

‘Director General, Mines Safety’.

Demand No, 69 —Labour and Employment

“That a sum not exceeding
Rs. 3,11,14,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on tke 3lst day of March, 1971, in
respect of ‘Labour and Employment™.”

Demand Neo, 70— Expenditure on Displaced

Persons

“That 8 sum not exceeding
Rs. [,31,05.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 3Ist day cof March, 1971 in
resprct of ‘Expenditure on Displaced
Persons'.”

Demand No. 71 —-Other Revenve Expendi-
tare of the Minlstry of Labour, Employ-
ment and Rebabilltation

“That a sum not exceeding
Rs. 1,76,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
30st day of March, 1971, in respect of
‘Other Revenue Expenditure of the
Ministry of Labour, Employment and
Rehabilitation®.”

Demand No. 72—Minlstry of Law

“That a sum not  exceeding
Rs. 15,98.000 be granted to the President,
ou account, (or or towards defrayiog the
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charges during the year ending on the
3lst day of March, 1971, in respect of
‘Mibistry of Law".”

Demand No. 73—Other Revenue Expendi-

ture of the Ministry of law

“That a sum not  exceeding
Rs. 34,12,0600 be pranted to the Presi-
dent, on account, for or towards defray-
ing the charges duiing the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue FExpenditure
of the Ministry of Law'."

Demand No. 74—Ministry of Petroleum

and Chemlicals and Mincs and Metals

‘That a sum not exceeding
Rs. 8,98,C00 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1971, in respect
of "Ministry of Petroleum and Chemicals
and Mines and Metals".”

Demand Ne. 75—Geological Survey

“That a sum not exceeding
Rs. 1,87,52 000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1471, in
respect of ‘Geological Survey'.”

Demand Nu. 76-——Other Revenue Expendi-

ture of the Ministry of Petrol and
Chemiculs and Mines and Metuls

“That a sum not  exceeding
Rs. 2,85,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day ot March, 1971, in
respect of ‘Other Revenue Expenditure
of the Minisiry of Petroleum and Chemi-

"t

cals and Mines am Melals®,

Demand No. 77 —Ministry of Shipping and

Transport

“That a sum not exceeding
Rs. 24,24,000 be granted to the President,
on account, for or towards defraring the
charges during the year cnding on the
31st day of March, 1971, in repect ..f
‘Ministry of Shipping and Transport®,”
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Demand No. 78—Roads

“That & sum not  exceeding
Rs, 3,79,97,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Roads’.”

Demand No. 79—Mercantile Marine

“That a: sum not  exceeding
Rs. 72,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Mercantile Marine'.”

Demand No. 80—Lighthouses and Lightships

“That a sum not exceeding
Rs. 23,83,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Lighthouses and Lightships”.”

Demand No. 81 — Other Revenue Expenditure

of the Ministry of Shipping and Transport

“That a sum mnot  exceeding
Rs. £4,22,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the -lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Shipping and

Transport’.

Demand No. 82—Mioistry of Steel and Heary

Engineering

“That a sum not  exceeding
Ras, 4,39,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
i1st day of March, 1971, in respeci
of ‘Ministry of Steel and Heavy
Engincering’."

Demand No. §3—Other Revenue Expendlture
of the Ministry of Steel and Heavy
Englneering

“That a sum not exceeding
Rs. 16,32,000 be granted to the Piesi-
dent, on account, for or towards defray-
ing the chaiges during the year ending
on the }st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Steel and Heavy
Engineering’.”
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Demand No. 84—Minlstry of Supply

“That a sum not  exceeding
Rs. 16,84,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges duriog the year ending on
the tlst day of March, 1971, in respect
of ‘Ministry of Supply".”

Demand No. 85—Supplies and Disposals

“That a sum not  exceeding
Rs. 73,08000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of *‘Supplies and Disposals’.”

Demand No. 85—Other Reyvenue Expenditore

of the Ministry of Supply

“That a sum not excueding
Rs. 7,38,000 be granted to the President,
on account, for or towards defrayirg the
charges during the year ending on the
Jist day of March, 197., in respect of
‘Other  Revenue  Expenditure of the
Ministry of Supply’.”

Demand No. 87 Ministry of Tourism and

Civil Aviution

“That a  sum not  exceeding
Rs. 4,20,0C0 be granted 1o the President,
on account, for or towards deflraying the
charges during the year ending on the
31st day of March, 1471, in respect of
‘Ministry of Tourism and  Civil
Aviation".”

Demand No. 58 - Meteorology

“That a sum not  exceeding
Rs. 83,53,000 be granted to the Presi-
dent, on account, for ur towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Meteorology'.™

Demand No. BYy—Aviation

“That a sum not  exceeding
Rs. 2,36,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971, in
respect of "Aviation'.”

Iiemand No. 90— Other Revenue Expenditore

of the Ministry of Tourism and Civil
Avlation

“That a sum not exceeding
Rs. 72,06,000 b: granted to the Presi-



[ 3 Demands for
dent, on account, for or towards defray-
ing the charges during the year ending
an  the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Tourism and Civil

Aviation'.”
Demand No. 91—Department of Atomic
Energy
“That a sum not  exceeding

Rs, 5,36,000 be granted to the President,
on account, for or towards dufraying the
charges during the year cnding on the
Ast day of March, 1971, in respect of

‘Department of Atomic Energy’.

Demand No. 92— Other Revenue Expenditure
of the Department of Atomic Energy

“That a sum not  exceeding
Rs. 6,37,36,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges duriog the year cnding
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Department of Atomic Energy’.”

Demand No. 93 - Depertment of Communi-
cations

“That a sum not  exceeding
Rs, 2,75,000 be granted to the President,
on account, for or towards defraving the
charges during the year ending on the
3ist day of March, 1971, in respect of

‘Department of Communications'.

Demand No. 99 —Overscas Communications
Service

“That a sum not  exceeding
Rs. 72.57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March. 1971, in
respect of ‘Overscas Communications

Service'."
Demand No. 95- Posts and Telegrapbs
(Working Expenses;
“That a sum nol  exceeding

Rs. 41,44,56,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs (Working
Expenses)’.”
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Demand No. 96 —Posis and Telegraphs —-Divl-

dend to General Revenues, Appropriation
to Reserve Funds and Repayments of Loans
from General Reveoues

“That a sum not  exceeding
Rs. 6,32,13,000 be granted to the Presi-
dent, on account, for o: towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs—Divi-
dend to General Revenues, Appropriation
to Reserve Funds and Repaymeots of

Loans from Genera! Revenues’,”

Demand No 97— Other Revenve

of the Department of Cnmmunmm
“That a sum not  exceeding

Rs. 7,50,000 be granted 1o the President,

on account, for or towards defraying the
charges during the vear ending on the
st dav of March, 1971, in respect of
‘Other Revenue Expenditure of the

(LT

Department of Communications®.

Demand No. 98 —Department of Parllamen-
tary Affairs

“That a sum not  exceeding

Rs. 2,14,000 be granted to the President,

on accoun', for or owards defraying the

charges during the ycar ending on the

3Ist day of March, 1971, in respect of
‘Department of Parliamentary Affairs’."

Demand No. 99 -Depnitment of Soclal
Wellare
“That & sum not excoeding

Rs. 3,37,000 be granted to the President,
on accont, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Department of Social Welfare"."

Demand No. 10 '—Other Revenue Expenditare
of the Department of Socisl Welfare
“That a swum not  exceeding
Rs 1,57,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of '‘Other Reveune Expenditure
of the Department of Social Welfare.”

Demand No. 101—Planning Commission

“That a sum not  exceeding
Rs. 25,228,000 be granted to the Piesi-
dent, on account, for or towards Jefray-
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fng the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Planning Commission®.”

Demand No. 102 <ok Sabha

“That  a  sum not  exceedin~
Rs, 441000 be granited to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of larch, 1971, in
respect of *Lok Sa' ha'”

Demand No. 103—Kajya Sabha

“That a  usm not  exceeding
Rs 18,1500 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges durirng the year ending
on the 3lst dav of March, 1971, in

R

respect of *Rajya Sabha®.

Demand No. 104—Sccretariat of the Viee-
President

“That u  sum nol  exceeding
Rs. 5+ 000 be granted to the President,
on account, for or towards defraying the
chaiges during the vyear ending on the
3ist day of March, 1971, in respect of
‘Secretariat of the Vice-President’."”

Demand No. 105— Defence Capital Outlay

“That o  sum tho  exceeding
Rs. 23,107,000 be grauted 1o the Presi-
dent. on account, for or towards defray-
ing the charges during the year ending
on the o dev ol March, 1971, in
1espect of Defence Capital Outlay'.”

Demand No 106 Capital Outlay of the
Ministry of Lducution and Youth Services

“That a  sum not  exceeding
Rs. 7500000 be granted to the Presi-
dent, on account, for or lowards defray-
ing the chaiges during the year ending
on the 3lst dayv of March, 1971, n

respect of ‘Capital Outlay of the
Ministty  of  Education  and Youth
Services'."”

Demund No. 107- Capitsl Outlsy on the India

Security Press

“That a sum not  exceeding
Rs. 7.41,00i: be granted to the President,
on account, for or towards defraying the
''arges during the year endiog on the
3)st day of March, 197], in respect of
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‘Capit al Outlay on the Inadi Security
Press’.”

Demand No. 108 ~Capital Outlay on Currency

and Colnage

“That a sum not  exceeding
Rs. 2,41,61,000 be granted to  the Presi-
dent, on account, for or towards defray-
irg the charges during the sear ending
on the 31st day of March, 1971, in
respect of “‘Capital Outlay on Currency
and Coinuge".”

Demand No. 109— Cupiial Qutlay on Mints

“That a sum not  exceeding
Rs. 836,000 be granted to the President,
on account, for or lowards deliaying the
charges during the wyear ending on the
3Ist day of March, 197., in 1espect of
‘Capital Outlay on Mints"."

Demand No. 1:0—Cupital Outlay on Kolar

Gold Mines

“That a sum not  exceeding
Rs 23,77,000 be rugnted 1o the Presi-
dent, on account for or towards defray-
ing the charres during the vear ending
on the 3¥st day of March, 1971, in
respect of *Capital Outlay on Kolar Gold
Mines","

Demand No. 111 Commuted  Va'lue of
Pensions
*That =+ smu not  exceeding

Rs. 1,158,000 be granted 'o the Presi-
dunt, on account, lor or towards  defrav-
ing the charges during the vear ending
on the 31st dav ol March, 1971, in
respect  of  ‘Commuted  Value of
Pensions™."

Demand No. 11.-- Other Capital Ouilay of

tbe Minisiry of Finunce

“That a sum not  exceeding
Rs 402303000 be granted to the Presi-
dent, on mccount, fur ur towards Jdefray-
ing the charges during the ycar cnding
on the 3w day of March, 1971, in
1espect of ‘Other Capital Outlay of the
Ministiy of Finance”,"

Demand Mo. 113 Capitn]l Outlay on Grants

to State Governments for Development

“That 8 sum not  exceec..g
Rs. 5,11,99,000 be granted to the Presi-
dent. on account, for or towards defray-
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ing the charpes during the vear ending
on the 31st day of March, 1971, in
respeci of *Capital Outlay on Grants to

State Governments for Development®.

I'emand No. 114 Loans and  dvances by the

Central Government

“That a  =um not  exceeding
Rs. Y5,56,98,000 be granted to the Presi-
dent, on account, for or towards defrav-
ing the charges daring the year ending
on the 3lst day  of March, 1971, in
respect ol ‘Leans and Advances by the
Central Governmen *.*"

Demand No. 117 Purchas of Fordgraing and

Fertilizers

“That a sum not  exceeding
Rs. 14,07 =130 be pranted to the Peesi-
dent, on account, ior or towards defray-
ing the charges during the year ending
on the 1lst day of March, 1971, in
respect of ‘Purchase of Foodgrains and
Fertilizers'.™

Demand No 116 Other Capital Outlay of

the Ministry of Food. Agriculiur*. Com-
munity Development nud Cooperation
“Thar a  sum rot  exceeding
1= 11,21,19,000 be granted to the Presi-
dent, un account, lor o1 towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministiy - VFood, Agriculture, Com-

munity Ievelopment and Cooperation”,

Demand No. 17 Cupital Ouatlay of the
Ministry of I'urcign lrade

“That a sumn not exceeding
Rs 4,39,000 be grented to the President,
on account, for or 1owards defrayiog the
charges during the year endiog on the
31st day of March, 1971, in respect of
*Capitul Outlay of the Ministty of
Foreign ‘I'rade”.”
Demand No. 118—Capltal Outlay on Pablic
Works

“lhat a sum not exceeding
Rs. 7700 be granied to the Presi-
dent, on account, for or towadrs defruy-
ing the charges during the vear ending
on the 31-t day of Marca, 1971, in
respect of ‘Capital Outlay on Public
Works"."
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Demand No. 119--Dethi Capital Outlay

“That a sum not  cxceeding
Rs. 1,15,00,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charges during the year ending
on the 3ist dav of March 1971, in
respect of ‘Delhi Capital Outlay"™

Demand No 120 Other Capital Ouwtlay of

the Ministry of Fien'th and Family Plas-
ning and Works, Housin: and Urban
Nevelopment

“That a sum not  exceeding
Rs 3,55,79.000 be eranted 10 the Presi-
dent, on sccount, for or towards defray-
ing the charges during the vear endine
on he st day of March, 1971, in
respect of “Other Capita Outlay of the
M:nistry of Healh and Family Planning
and Works, Housing and Urban
Development® ™

Demand No, 121 —Capital Outlay in Union

Territories and Tribal Areas

“That a sum not
Rs 4.13.23000 be granied 1o the Progl=
dent, on account, for or towards defray-
ing th~ charg"s during the ycar ending on
the 3ist day of March, 1971, in respect
of *Capital Out'ay in Union Terrilories
and Tribal Areas’.”

iDemand No 12! -Other Capital (dutlay of

the Ministey of Home Affales

“That a sun not excceding
Rs. 35,50,000 be granted to the President,
on account, for or towards defraying the
charges during th= year ending on the 3lst
day of Maich, 1971, in respect of ‘Other
Capital OQutlay of the Ministry of Home
Affairs’ "™

Demand No., 123—-Captial Qutlay of the

Ministry of Industrial Development Inter-
nal Irade and Company AMalrs

“That a sum not exoeeding
Rs. 1,07,0 ,000 be granted to the Preal-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 3l1e1 day of March, 1971, in respeet
of ‘Capital Outluy of the Ministry of
Industrial Development, Internal Trads
and Company Affairs’.”
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Demand No. 124—Capital Ouatlay of the Minis-

try of Iniormation a3d Drootossting dent, on account, for or towards defray-

“That a sum oot exceeding
Rs. 88,63,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of Infor-
mation and Broadcasting'.”

Demand No. 125—Capital Outlay on Multi-

purpose River Schemes

“That a sum not exceeding
Rs. 3,34,29.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971. in
respect of ‘Capital Outlay on Multipur-
pose River Schemes”.”

Demand No. 126 —Other Capital Outlay of

the Ministry of Irrigation and Power

“That a sum not exceeding
Rs. 4,2545000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charge during the year ending on
the 31st day of March, 1971, in respect
of 'Other Capital Outlay of the Ministry

X

of Irrigation and Power'.

Demand No. 127—Capital Outlay of the

Ministry of lLabour, Fmployment and
Rehabllitation

*“That a sum not exceeding
Ra, 92,58,000 be graited to the President,
on account, for or towards defraying the
charges duiing the year ending on the
31st day of Muarch, 1971, in respect of
‘Capital Qutlay of the Ministry of Labour,
Employment and Rehabilitation™.”

Demand No, 128 —~Capital Qutlay of the

Minoistry of Petroleum and Chemicals
Mines and Metals

“That a sum not exceeding
Rs. 17,%9,99,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 131st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals and Mines
and Metals"."”

Demand No. 129—Capital Outlay on Roads

“That & sum not  exceeding
Rs. 9,10,57,000 be granted to the Presi-

ing the charges during the year ending on
the list day of March, 1971, in respect
of ‘Capital Outlay on Roads'."

Demand No. 130—-Capital Outlay on Ports

“That a sum not  exceeding
Rs 1,41,90,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971 in
respect of *‘Capital Qutlay on Ports’."

Demend No  131—Other Capital Outlay of

the Ministry of Shipping and Transport

“That a sum not exceeding
Rs. 2,75,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in respect
of “Other Capital Outlay of the Ministry

» o

of Shipping and Transport®.

Demand No. 132 Capital Outlay of the

Ministry of Steel and Heavy Engineering

“That a sum not exceeding
Rs. 14 67,12.000 be granted to the Presi-
dent, on ac:ount, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Steel and Heavy Engineering’.”

Demand No. | 33— Capital Outlay on Aviation

“That a sum not exceeding
Rs. 1.K1,62,000 be grunted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay on Aviation".”

Demand No. 134—Other Capital Outlay of

the Ministry of Tourism and Civil Aviation

“That a sum Dot exceeding
Rs. 2.25,17,000 be granted to the Pyesi-
dent. on account. for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of *Other Capital Outlay of the Ministry
of Tourism and Civil Aviation®,"

Demand No. l]ﬁ-Ca‘)ltnl Outlay of the

Department of Atomic Energy

“That a sum not  exceeding
Rs. 9,05,48,000 be granted to the Presi-g
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dent, on account, for or towards defray-
ing the charges during the year endiog on
the 31st day of March, 19/1, in respect
of ‘Capital Outlay of the Department of
Atomic Energy"."

Demand No. 136--Capital OQutlay on Posts
and Telegraphs 'Not met from Revenue)

“That ® sum not exceeding
Rs. 14,71,17,000 be granted to 1he Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.™

Demand No. 137~ Other Capital Ouilay of
the Depirtment of Communications

“That a sum not  exceeding
Rs. 30,63,000 be granted to the President
on account, for or towards defraying the
charges during the year cnding on the
3Ist day of March, 1971, in respect of
Other Capital Qutlay of the Department
of Communications'’.”

14.56 brs.

APPROPRIATION (VOTE ON
ACCOUNT) BILL®, 1970

SHRI P. C. SETHI rose—

Wt Wy fawar (W) AMfEE owm
g Az A9 za ) o ofiwe 1 9w
fear wmar @ 1 waT wAY F W7 A w2
f& &2 g wmm A7 O A3 W W
Wi faor gur @ wRTEE AL,
(wwwm), . meqer wEiew, ag @R AW H
W g, T o dw amz 6TE W
g1 7, 37 fam =@ g=m @) o,
| @M WY 97 =T fzar man, A
ATET WTH WIET g difad, & grg w7
T T @I ) T A o e
fF 1T W oFTIeE FY UheR dd " Y
Zr 2, asrre aifyogw faw @@ &€
T WAT WElRm &1 AET AT «Ed |
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o g WA faw W €, 4y =@ @
7Er g% Wi ¥4 wrgw 43 @, W wf
o1 %z 937 5 /¥ g omey, gwr Few
2 W ETSW T |WT B & AN A
FAETL AT TG AT & AR wTHEAT
wgwl sw  fear amar & fger A
AT F1 SATHEATE 49 F gy m@w
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): 1 beg to move for leave to
introduce a Bill to 'Provide for the with-
drawal of cortain sums from and out of the

Consolidated Fund of India for the services
of a part of the financial year 1970.71.

sit forewew s (wgat) 0 A gEwT
fardre AT W ...

weqw wiRT ¢ A sy 99 frw
ot qamar a1 fF W g3 oz qw wA
qEat 1

Motion moved :

“That leave be granted to introduce

a Bill to provide for the withdrawal of

certain  sums from and out of the

consolidated Fund of India for the

services of a part of the financial year,

1970.71."

N® W19 FiEd ¥qT FEAT AEA £ |

st forreer w1 X tw ¥ falw
FTAT ATEAT 2 | T AT THH B...

MR. SPEAKER : Are you opposing the
motion ?

it forewer Wy : oY gf, & oo w¢
wg

MR. SPEAKER : 1 cannot allow it under
the Constitution. The question Is :

“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the
Comsolidated Fund of India for the

*Published In Gazettee of Indis Estraordioary, Part II, Section 2, dated 1€-3-70,
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[Mr. Speaker]

servizes of a part of the floancial year
1970-71."

The motion was adopted.

SHRI P, C, SETHI:
Bill.

I introduce®* the

15.00 brs.

I beg to movet :

“That the Bill to provide for the
withdrawal of certain sums from and
out f the Consolidated Fund of India
for the services of a part of the financial
year 1970-71 be taken into considera-
tion.”

MR. SPEAKER : Moticn moved :

“That the Bill to provide for the
withdrawa! of certain sums from and
out of the Consolidated Fund of India
for the setvices of a part of the financial
year 1970-71. be taken into considera-
tion."

it qy @Ay ;. geqw wEEa, AT
it fmardfor g f& 3
TR "oty F7Ar 9§ 9fF ade
Bfew 78 ¥ 7w zafwg & =y & quAT
argat ¢ 5 7 & moar w7

weogn wgeg ¢ fRrer daet &1 WY
¥, az g arA, fo7 wg aYfao

it wo Wro &AW (FrAYY) : weaw
gy, it FaF 2 A1 F1 FTAT qATEAT
g oo 4 s g fe fas 5 gaer
@ | g agy gm g A o
a7 g gEA AVETC K gvqT W A o
@ &, IAH AvETE) FWAE &k oare H
it sfre fefts Y am gw A A
arcare #1 ft, g% far sifaw 728
frar war B mrwr s @ fe
Wﬁﬁf‘r%nﬁmnnfsﬂm
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& @I 9Tl oF sutew IEd 9 e
g9 &N 7 g & awdaw Ak fmr @
oY Fgr o1 fF Gz vrerdw W W
¥ SUTEAT W qARATE 91 & & qfeww Fww
I WY HeqTl §) @Y gu W XE
fir §z@ TEAAHE TEATET #Y & X wW
FAeaTe ¥a9 140-141 w0y § o7 fw
ugo £o #Hlo WX TUHo TAo UFAo ¥
ITH FH § F7 aaearg 195 ar 200-
210 w77 2 & a7z gwwar gfF 3
gitgw Y fogiz @ s WY A9
vt | 3t & FafrmaA &8 AE R, o
g 73 At foe F= fagen o
Y ¥ aifa T A &Y qOww g e ¥
fr q= e dzar &, foeT T A
2 o oz #drmm &1 9t € W &Y A
T § AT WS | THOAT i AT
g fir 22 frefrs 37 wifae o9 Ar
Ffed a1 o7 ga= @ 7§ giw FEr
g f¥ 7z == gre= %1 faw w4 #1 2faow
¥ gEame f fF dzw orEET & O
FHEA FT A1 GHAT F107 77 A, AfAA
SR @ & I Ju40m50m
7 8 79 195 vy I791 adearg @1
wifen, @ femma & 195 wlv 140 #
formar &% 2 ag =g SO FvErar 55
1 g, zaar e foefis &f oo &
gt fear sraa |

gau uF feferfarm @t T
FHrfal ¥ ave 91 wr @ ogRad
Tt g wm AT A A W oW A
Maaa & @zt ax 9y warq fear fr 3@y
¥ 7z garfwm Y dfem e @ G
w7 qfw w¥% ¥ @ £mnaT e,
Faﬁi‘:ﬂ'rﬁ'ﬂ'fwfmmaé’rm

*Introduced \Mth the recommendation of ibe President,
tMoved with the recommendation of the President,
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7 g ar @ @ § o AfgwEw o
e 77 W § 7% fAU uF gRhE IgH
fear & e=ife a7 w7 & 1 Foewr
difeas #1 ednams & 3ok fgam @S9
& feam afge ar, ag 4@ fa=r
afra fer Wt sawr oF e faarn
orfEedl #1 54 f& 250 w™a faw @
g g wwfor o) ¥ arg g Wk
v owr savar fad g Afew
Wy waifEr #y gy faer @0 feg
R FTd Suard s § I A
fasr 21 22 sma g FE=fE
T X ogw 13-14 amm 31 Og wn
faar @ Sadam # qorg & A ¥ wWE
H 78 grar & 8 @@ g FHartan
&1 ag FawA wrfa< 341 g fa@r mr ?
ag fefrsfasas w0 fear mar 7 3 @
A gAR AR § WA fae s
agar g fr oz @A F A EEgA
§¥ wWrEwEA d9g agq 31 &, 90 481
Area 7 a1 sfew ot T faw WA
gfama & # =gar g fF ary == s
T a1 Sa13T HIEr 2 |

it oy formd © @ElOR A1 WO aw
| 3T, g a1 o oW faw 9 @ w@r
§ @ T sfastew #1290 &, 99 W
¥ g Argen ¢, S da wgE @
L a3 @ & oy Ama o wrga A

..

weaw WY ;9 AL AT A g
@y arfe arz & @ 7 fowma
1 oy e A g Ag 114 o H
fertz st o, ag femiz = @ =k
wfer 9w wEeHz 1 @Y @A Ag
SEAT | 4% 9T ATH WTET &1 AT
ATT AN FIAL FLAT BT £ A% T H, TR
#7 oy Y =ar fzar
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it vy fomd (Fi7) : sremer wgiaw,
¥ AT 9T 2 gEl o1 fow wAr
IEAT g1 waw qgw fowr waew &
qI Ho 6 & FTAW ¥ wgAT Wgar g
g9 @& & qar g fF grdl & a9 &
frafar & ar? & s gaw) Favafaaray
& sumaT | fgedardt &7 & faur & A%
o favias qgi 9 3@ fwar a1 ok o4-
weafq & agt 9 gFATT gAT 91 fr 9w
fow & fagrn =8 & ww o
st & fau 3w it afvaifaa frar oo
T UF AN % TG A AT’ oY |
g% qar @ fF I wr owed f
F 7% & ar 48 FY 7% F T ey
7 7o Atfa #1 gafa $0 & v & 7
w1 FraaTiEar A1 &1 T ag g ¢ fx
mgrere gvEe A fasafaareat § g
& aqr & fanfo & ark #...

st gEtaTR Few (STEAT)  seTe
g, g frm I am g E?

wiwyg fama : aFz aT ST @TIE
s wgrea, faawi &1 gfwar s
AAFTY 7 THA AT AWM AGT IqTRTE |
FG TWHA TGN E, T AT AT W Fen
(smewm).. 2T ATEE, WA WA B
|qY FTA & g TEAT 7GR

st geTETR wtaw ;. HTT A
FAI

st wy fowd : & facga sfwar &
HATL F7AT Z |

ot gersitare wew ;. wew wEIEY,
BT QATEE ATE ATET § | AW & FS
areqia fa =ftg 7 & arz, ogifadewa
faer g7 fr 3 =fi=w Y a9 qrarEd
2§, waeT o wae g
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ot vy forwd ;& o 9 A @
TE § | AT AR, T F AECD &
far & aamar wwgan g 5 oitfwias
fast g &Y qg9 ¥ ¥gAw FF ofwT
g %1 famy ¢ & & gw fawg @@
et forma w0t faarz & a8 #r wg
g ST IO AYEA AT goT AEAE
WEIRA R §  qAERIE S SO g
T |

weqer wgrRa, & fgem wEm A
q & AR F AW wroqr1 § WA
qEIET A ST Wgar g fd wodi &
faeafargl ol &= faeafaammi &
@ Aifa 1 FEifaa & & fad o
TF TEi FGT T KW IS § | AQ
ATETL & AT WO FHR A T
& fagra 1t 7T @ AR WERME. F A
faeafaurem & g% ¥ 7 9 af@aa
v & fav da g S @@ qETw
ATETT & AT A A gAv @ 1 47 s
FAFTH A1 A% Y @ 41 2, w@ 4
YIHT AFFT §ZA & qHA @, FqiE
gl & & W oI IEe 7 qEl
agdl W1 T, @M A9 IEF) FUTH
FEATARAT E @ TEA L frgril & §y
Afamd ®7 ¥ IF, I A9 ST FATAAT
& o famafaaredl &t dwqret & g1
fermdr 1

U - fawy sew 1 Wi e
IS—gwvr & art ¥ § | weaw wevew,
o T N e gE A @), wifs
A wuT Sl Y O g o @ Afew
34§ Ty off Afem ¥ ogw
g f& a9 A g wrwer gom ame g
wezre & o gw awge w2 B2
F o fF Fwa @ gt oF
AT A Y aewT T v 2w ¥ qwEr
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2 Io% I Aw amd | afaw fe s
T AN F41 A8 &F @I §-—IgAT
F1aW a1 ag g 6 weew & sfgwrd o
gfew & afewrdt faar g wd &) dfww
THE Sl 397 AEgAgy FT g g @
f& w gofsm sfewrfl o ot we
FER A9 § I FAT I OO
FREE @A E, W A A quAfa 7
& %1 AiatE w@aEr € ).

Q% WA e EA-H0E A
g7

st my fowd: anft @ gov @
g @ g, wfFgw 3 srfmd a1 faw
FI g, (o7% a & faw 991 §1
¢ @R & M s faeame s
oo (SWAERA) . fr@mE FTgA 7 g
twatl wwam g+ 77, foma agw @ §F
fag qrdie 4§ fqar o wr 4ar, @
"E F (q3 garg wam 9w gEn g,
atfq @ &1 IWYE A faw @ -,
fa@m@ F1gann & va o faar g 29
F ULIHIERE aga €% g WS AR
Z, A% wayie faar s wT g
SHET §AT g 1 A wAETd gifas wv
¥ R AEA A Fg QE A A AR
amA ¥ f&7 qar g, ot ave &y
JEF WA ¥ feT dar g
THE a9 € 819 g wAl sew
& oF WAl At Wi awT amfas, g
fea qga favdiee % ¥, aferow @
fer 7 1ofiz ¥ a7, iAot W
| el F owegee F2d ¥ e 2\
% art ¥ feawifaw & o &) wgr a7
R fE ¥ apa v amifas sdwat &)

o, seaw wgim, ¥ fesdlde am)
! F¥ €1z sxar §1 A& veo ¥o
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aifedt ATEa FY SIS AT A7 2 | TR
o w19 71 agwla 7 afena wcdawm
faar @t fs v% ofgw afsar 2 & 39%
IR Far fF 7T 39T W 4T A
¥ #otT g7 it & ma @ fawmen
¥ A9 qT T W TW HEA A FEAT
g g fa g @ o A At AT
@ § fo aifemr wmed 7 oow a3 0=y
AT FTOFAT FY OFAREE HIAC A
otww fag o & for fawifoa 1
oY | FqT WA WEYeg A ardl & ARE
& | T A ARG ARl & G 7
A1 qaq &1 qreATaq % f5 24 €2 " o@
48 weri 7 ar 72 w5 T ArAFTd gifae
T AT A1 &7 |

oF, dvO HErEd, AT 7§ mE
FRiTazT g1 gAr IAT A AN
vy wa A, ewnl ard gfm T ama
o1 wrfad Fva F1 gam A omar 2,
ar 3 oa FEE1 atar &0 la {FEr
RS AL & HINA gW ATAT AH
aifaq F7 7% @1 A% fa"w 72
FHETET &1 A19 [He2@ ATA AT
F1 @7 FW AN A OHT HE T
arfaa 74 %1 Frfsrm #1211

W HEIEA, FATE FA7 AT A AT9IT
T qrgd # 79, Afww gary @ i
g 99 FET w7 AFAT 2 f& @@ AT
2 Uz @ W H FW ATTH! FZAT ZAT |

st mgaf @w (7)) o semw
wENTT, gH T & AT A I wwAr B
¥ ag AT qgl Fort AE fN—

Though it was expunged, after lunch it
was again discussed here. Every men'ber has
a right to give his personal explanation.
(Interruprions.) They have an monopoly of
character nassassination with the support of
certain members. If that is so, it should not
50 unchallenged.
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SHRI S. M. BANERJEE: On a point
of order, Sir. After taking your permission
to speuk on the Appropriation Bill, Mr.
Madhu Limaye has refurred to certain cases,
He has relerred in his wisdom' to three
names—a Governor, u Mioister and Mr. S K.
Patil, who according to our information,
have some hacd in  smuggling matters,
(Interruptions.)

wegw wElaw o Al A, 4 oA
ATTHN 4TO6T ZNEETE) F AIHA THERC
FTATE

SHRI P. C. SETHI : At this polat of
time normally a general discussion is not
allowed  In (his case, it has been allowed
and the hon. Members, Shri Banerjee and
Shri Madhu  Limaye lave raised some
poinis.

Coming to Shri Banerice I would like to
say that the gquestion ol interim relief to
Government employees has been raised here
many a time during the questicn hour and
we have replied that this question of interim
relief 1o Government cmployees  will be
referred 1o the Pay Commission and  as soon
as we hear from the Pay ( ommission we will
tuke the necessary action. His contention
hus been that no sum has bzen provided for
that.  So far a8 that po:nt s concerned, 1
would like to assure him that in case a
recormimendation of that nature comes from
the Pay Commission und Government
approves of it, certainly we can always come
with a supplementary demand. Therefore,
there is no difficulty on that score.

As far as stagnation is concerned, the
hon. Member is correct in saying that the
Railway Minister have announced certain
ad hoc increases for those railway employees
who were stagnating for a certain period of
years. As far as the comparison between the
railway and non-railway employees Is con-
cerned, it is not quite appropriate  While
there may be individual cases of stagnation,
by and large. this does ot seem 10 be so
pronounced in other departments. However,
I would like to add that we will look into
this matter and If there is a particular case
or particular department where it is xo0, we
will consider it sympathetically,

So far as the points raised by Shri Madhu
Limaye are coocerned, these are the 1 . ts
which bave been raised during the 1uue of
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[Shri P. C. Sethi]

the demands. He has not moved any cut
motion. As a maiter of fact, you have rightly |
observed that at this stage no cut motion is .
possible, He has referred to certain letters
which he has written 1o the Prim= Minister.
One of the letters is quite recent We would '
cettainly go into all tie letzers and make a
thorough inquiry. Here [ would like to sub-
mit to him, through you, that it is not pro-
per or appropriute Lo name persons who are
not here to defend themselves

SHRI MADHU LIMAYE : Read rule
353.

SHRI P. C. SETHI :
look into this matter.

We will cerlainly

MR. SPEAKER : We have taken quite
a lot of time on tlus, thrice the time allotied
by the BAC, 1 will now put it (o the vule
The question is :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Coimolidved Fund of India for
the services of a part of the financial
year 1970-71. be 1aken in'o cunsidera-
tion.™

The morion was adopted.

MR. SPEAKER : 1 shall the

clauses.

it wy fewdt : semm wEiEm, e
gaw & arg wfeq afaw

WO wgtEg o W4 Al THaE @7
faar g

ot vy fered : wriveiz w1 B Afod
Qe AT ATET § g oiforw a7 wy
IFY o wW ez w1 Afww

put

WOy WERd : o9 g9 & Fg
Lol

st vy foml: a9 AR F A
Fiferd

ey AEYEY, ¥ g ag ¢ fE
o qe faw &, sgi ox fewr § fere
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| 14—uzaidr, #Y=7 @871 & a8 H, 3991
arfwz fFar sma ) wm oy AT fF
114(2) 7ar 2 :

“No amendment shall be propoved 1o
any such Bill in either House of Parlia-
ment which will have the effect of vary-
ing the amount or altering the desti-
nation of any grant so made or of
varying the amount of any expenditute
charged on the Consolidated Fund of
India, and the decision of the person
presiding as to whether an amendment
is madrmissible under this clause shall be
final,™
T o @ weAr =zam § fr 2@

argg 1 az Fzm I3 7 ozmre v
Z afva 3=m@ fagr sreAfrar gaan
7 wfae & fan & wfee & war 2 5
zom &t ag fawar s A s 9w A
ag Awragt femign & 77 adi = owwA
& 7 9 ot wmg s gary W sy
wFredfar &t 2, awifzar 7w 2, AW
Far war g fa Feare sifaansas # o
Fiferm grit | gEe A W1 owwv mfa
ZRiY &1 92 73 wiaw €1 ag 2, wfeag
¥ U fiH 97 IuF aqrg 419 AT
femrz w7 a1 fow e & faiig
W TEAr 41 oamEr Az o7 6 A6
T WIT A qgwA §, HA A A AT
W A77 A9 wewAag! fewigw o &7
a%d ¢ | gafan wfgesy § ft S5 weq
aret ¢ fomd art ¥ 99 amee A
g, gw a@ wra | wiew § e
AT § I ATL 7 AT TEA § {1 w0
TE AT AGT AL &1 TH avg & TH
qF@T &1 9 faeim oifae &1 /9T &
wfa & S fegra ®Y gare faar o
Tw@r &1 THE® @z ) ST TIE) TH
feauars w7 & @ #Fa

MR. SPEAKER :
already disallowed it.

I am sonty, ) huve
After 1 had heaid all
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about it yesterday, I thought, the same thing
would be repeated
The question is :
“That clause 2, 3, the Schedule,

clause 1, the Enacting Formula and the
Title stand part of the Bill,"”

The mot:on w.as adopted.

Clauses . and +, vhe Schedu'e, Ciuuse I, 1he
Enucting Formuia and the Tit.e were added
to the Biil.

SHRI P. C. SETHI : Sir, I miove :
“That the Bill be passed.”

MR. SPEAKER : The question is :
“That the Bill be pa:sed.”
The motion was adopted.

12.22 hrs

STATUTORY RESOLUTION RE : BANK-
ING COMPANIES (ACQUISITION AND
TRANSFFR OF UNDERTAKINGS)
ORDINANCE, 1970
AND
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL, 1970

MR, SPEAKER : The House will now
take np dscussien on the Statutory Reso-
tution regardine disaoproval of the Banking
Companies  (Acguesition  and  Transfer of
Undertakings) Ordinance and the connected
Hill Tor which 10 howms have been allotted.

If the House agrees. 5 hours may be
allotted w  th+  Statutory Resolution and
motion for consideration of the Bill ; 4 hours
fir clanse-by-cluuse consideration and @ hour
for the Third Reading.

SOMF HON, MEMBERS : Yes.
MR. SPEAKER : Su, it is agreed:

of cource, we will have marginal adjust-
ments.

SHR1 BENI SHANKER SHARMA
Banka) : Sir, 1 move the following Reso-
ution ¢

“This House disapproves of the Bank-
ing Companies (Acquisition and Transfer
of Undertakings) Ordinance, 1970 (Ordi-
nance MNo. 3 of 1970) promulgated by

17, 1891 (SAKA) Banking BIlI 270
the President on
1970,"

While maving this Resolution I am con-
scious of the fact that the word “nationali-
sation has caught the imagination of the
people, thanks to the Indian Goebbels, Shri
Gujral and his propaganda machinery,
though most of them do not understand the
real implication of what nationalisation as
preached ond practised to day by this
Government means.

the 14th February,

15.24 hrs.
[Mr. Deputy-Speaker jnihe Chairl

Nationalisation has been made a slogan
and it is being treated as a pawn in the poli-
tical game It is really unfortunate that
socio-economic questions are mixed up and
twisted for achieving political objectives.

As such, al the very outset I would like
too make it clear that [ and mv party are not
in any way opposed to nationalisation
whether in the field of bankine or Industries
provided the same is meant to improve the
economic conditians of the fuiling masses
and (o help the growth and development of
the nation.

The Bharatiya Jana Sangh's approach to
the problem of nationalisation. therefore, is
practical and prapmatic and not doctrinaire
and dogmatic. Bharativa culture which is the
basic plank of Juna Sangh stands for econo-
mic as well as political democracy and is
against concentration of both political and
economic power whether in the hands of the
Government or the private persons. According
to it, one can rightfully claim only as much as
is sufficient for filling his belly. Whosoever
claims more is a thief deserving punishe
ment :

qra1 fm 757 AT @ & Afgarg
ofirs aqisfy sy g gvedfa )’

The Atherva Veda enjoins ;
‘a7 g AETET, e wer fa

That is, with hundred hands produce,
with thousand liands distribute. And I think
with these tasic princip'es, Jana Saogh #s
really a greater and better sociallst instl-
tution than any other party which clai™= to
speak socialism, breathe sociallsm and uive
soclalism.
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{Shri Beni Shankar Sharma]

Now. coming to the present Ordinance,
we are not unfamiliar with the rule by ordi-
nances. That was a regular exercise indulged
in by the old British rulers and the very
pname of an ordinance, liks the red turban of
the then police, was an anathams :o our
people. It was, therefore, expected o this
Government that they would discasd this
hated exercise until and unless the exigei.cies
and urgency of circumstances demanded it,

The Ordinances under our Constitution
are issued under article 123 which says :

“If at any time except when both the
Houses of Parliament are in session, the
President is «atisfied that *he circum-
stences exist which render it necessary
for him 1o take immediate nction, e
may promulgate such Ordinance as cir-
cumstances appear 10 him to require.™

Did the President satisfly himsell sub-
jectively or objectively as to whether such
circumstances existcd ? At the time of the
first Ordinance or even at the tlime of the
issue of the present one. this was not done.
Though this guestion was lso posed before
the Supreme Court, the court in its erudite
judement did not express uny opinion on
this vital issuc or lay down any criteria 1o
judge the same, However, at the time of the
discussion of the first Ordinance and the il
that was brought on its heels, it was shown
from this side of the Tlouse at least that
there was no urgency or emergency whatso-
ever which required the President to tuke
action under the extraordinsry provisions of
the Constitution. Neither there was anv
foreign aggression nar theie was any break-
down in the monetary svstemof the country
which could justify such a hurried and hasty
step. The only reason was something politi-
cal and that too of a meanest order.

At the time the first Ordinance was
issued, the country was in the throes of
Presidential election. On the 12th of July.
1969, the Congress [Parliamentary Board
pnominated Shri Sanjiva Reddy as their party's
nominee which was not to the liking of the
Prime Minister and her allies and they want-
ed to rid the Governmeni of some of the
old guards who did not fall in line with
them and their wrath fell on poor Morarji
Bhai. The Prime Minister in a fit of frenzy
deci¢l 1o remove him and he was made to
guit his office on the 16th July, 1969. And
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perhaps to proclaim to the world from house-
tops that so long it was Shri Morarji Desai
who was an obstacle in the way of progres-
sive legislations, like, pationalisation of
banks. The Prime Minister thought it to fit
tu get the first Qrdinance issued on the 19th
July, 1969 without waiting even for two days
when the Parliament was going to meet. One
fail: to understand that the issue which the
late  lamented Prime Minister, Pandit
Jawaharlal Nehru, the illustrious father of
the illustrious present Prime Minister under
whose big name she still finds a comfortable
she'ter could not decide in 12 years was
decided by her in less than 72 hours. lotelli-
gence par excellence indeed ! But then it
was her strategy and wisdom to act in the
manner she chose and | have no quarrel
with her on this score.

But the haste and hurry and the fume
and fury through which the legislation was
rushed through in the House was something
very very unfortunate. This deprived the
House of discussing the issues involved in a
calmer and coller atmosphere We, from this
side, had suggesied that the Bill be referred
to a Joint Committee which could discuss
the whole issue in a calmer and coller at-
mosphere of a committes room.

But our suggestion was not heeded. The
hurry with which the Government moved is
evident from the fact that the Law Minister
hituse'! during the course of the discussion
ol the Bill clause by clause introduced so
many amendments which showed that no
attention which such an important legislation
required was bestowed on it, We had, there-
fore, further warned the Government that the
Bill, if passed in that form, may be declared
null and void by the courts and 1 am sorry
that our prophesy proved to be true.

The Supreme Court judgment is a sad
commentary on the ability of our Law
Minister and the efficiency of his officers and
he should have, as soon as the Court's judg-
ment was published, resigned from his posi-
tion, his own accord, in as much as by his
rash and impetuous act he, not only brought
shame and disrepute to his Government and
the Prime Minister but to this House as well.
I, therciore, demand that esen now it is
not too late for him to make amends and
make room for somebody else better equip-
ped than him,
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Sir, [ know our big and burly friend, the
lawyer-gym-politician Minister is not asham-
ed of his conduct and instead of resigning
after the Supreme Court judgment manoeuv-
red to have the present ordinance issued.
Again, Sir, I fail to understand as to what
was the emergency or urgency about it on
this oceasion too.

Sir, let us turn to the long title of the
Ordinance which runs as follows :

“An Ordinance to provide for the
acquisition and transfer of undertakings
of certain banking companies in order to
serve better the need of developments of
the economy in conformity with the
national policy and objective and for
matters connected therewith or incidental
thereto.”

Further the long title proceeds to say
“Whereas the Parliament is not in Session
and the President is sctisfied that circum-
stances exist which render it necessary for
him to take Immediate action”—1 have tried
to read in between the lines but I fail to
find any reason which could justify this ur-
gent step taken by the Law Minister.

However, Sir, there might have been some
political reasoning or personal motive at
the time the first Ordinance was issucd but
there was none whatsoever at the time of
issuing this ordinance. In as much ac the
Prime Minister was comfoitably seated in
her saddle when the Supreme Court judg-
ment was passed and thore was no Morarji
Bhai to be kicked out.

Sir, coming to the basic question, we are
confronted with is: whether nationalisation
of banks was at all necessary at the present
juncture.

The Prime Minister herselfl stated in the
Rajya Sabha on Sth March, 1570, while re-
plying to a question that “we do not believe
in nationalisation for the sake of nationali-
sation. There has to bea purpose behind
it and this has been made quite clear pre-
viously.” She had ecarlier stated that
nationalisation alone could not solve all our
problems and it was not a ‘jadu-k-danda.’

Then, why this drama of nationalisation
when the social control of banks was work-
ing quite weli as envisaged in the Banking
Companies Amendment Act (Act 58 of 1968),
and was duly providing cheap credit to our
farmers, artisans and smaii trader. Besides
# high-power Banking Commission was al-
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ready apponted to report on the whole
economic conditions of the country and the
Government could have waited for its
report.

SHRT AMRIT NAHATA (Barmer) : Sir,
on a point of order. Are hon. Members
allowed to read speeches in the House ?

SHRI BENI SHANKER SHARMA :
I am not ready but taking help from notes,
These are my hand-spun and hand-woven
notes.

MR. DEPUTY-SPEAKER : There Is no
point of order,

SHRI BENI SHANKER SHARMA :
Sir, I fail to understand why we should
take recourse to such a costly step of
nationalisation and pay compensation to the
extent of Rs. 87 34 crores for the purchasc of
the banks downright. After all what we
wanted to do by nationalisstion was to have
a thorough control on the banking system
of the country and to channalise the
resources in a particular direction suiting to
the needs of the times, This was already
being done and done effectively under the
social control system The working of the
social control showed very good results and
the same should have been given a fair trial,
But, Sir, as perhaps social control was a
child of Shri Morarji Bhai, though gquite
legitimate, the very sight of it might have
been repugnant to P. M. and her new
friend.

Sir, yet there was another way to
achieve the same objective, In order to
have complete control on these banks what
was necessary was to control only 519% of
the total shares by the Government. Already
a sizeable portion of the shares of these
banks are belng held by such public institu-
tions as Unit Trust and the Life Insurance
Corporation and the balance could have
been purchased by these very concerns or
other Government institutions at market
rates which would have cost the exchequer
2 much lesser amount than now decided to
be paid as compensation in accordance with
the Supreme Court directions.

1 further fail to understand the mathema-
tics or logic of this step. 1Is It worth while
to indulge in the luxury of spending
Rs. 87.34 crores when we are impossing
pew taxes (o (be tune of Rs. 170 crores and
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taking recourss to deficit financing to ths
tune of Rs. 225 crores 7 By purchasing
some more chares which would have cost
less than a quarter of that amount, we would
have achieved the same objective. Therefore,
only for the high-sounding s'ogan of nationa-
lisation just to hypnotise the masses and
blur their vision and to appease the new
ally, should the poor country and its people
wihio are the object of great concern to the
P. M. be made 10 pav such a high price and
that too through their nose.

The hastv and haphazard nationalisation
of the Banking Industry may not only throw
the future development of th? country in
complete disarray and adversely affect its
econnmic growth, but it may give rise to
new problems which may often affect the
national integrity of our country as it may
lead t> regional pools in the shape Af
demands by the States for greater shars in
allocation of funds and management in
accordance with the credit deposit ratio of
these Siates as has been recently claimed by
the Governmenl of West Bengal depriving
ths weaker and undeveloped States of their
legitimate needs. A fine example of socialism
indeed.

Now, a few words regarding the jndge-
men of the Supreme Court. Never since
independence, the highest  judiciary of the
coontry has come under such fire as after
this judgement.  The <o-called progressives
have started a mischicvous  campaion  to
malign and condemn 1he Supreme Court, in
terms trannsesndine the limits of legitimate
anc honest eriticism sometimes  hordering on
open contempt, Sir, no demo racy can be
imagined  without  the 1w fundamental
nillars on which it rests, vI=., repard for
maioritv decision and the rule of law
Voices of conscience and disregard for the
rule of law have no place in a demncracy
and no ruls of law could exist without an
independent and impartial judiciary.

Tam proud that tle Indian democracy
has such a system of iudiciary which does
its duty boldiy and courageously without any
fear or favour or frown and 1 congratulate
the learn 4 and  distinpuished  members of
our judiviary who kave upheld the prestige
of our constitution

Mut, Sir, it is a very pailnful sight when
¢ae finds mischievoutr insinuations being
made by fanatical ideologists for whom the
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court's independence is an anathema. Tt is
further painful when one finds such people
who are not competent speaking in most
disparaging terms about the judges of the
Supreme Court. However no notice should
be taken of such people, and their pronoun-
c=ments. But it is something different when
the Prime Minister of the country says
something and speaks on the judgment
of the Supreme Court  The Prirne Minister
just after the judgment was delivered on 10
February, 1970 observed at  Ujjain, ‘Thank
God, the Supreme Court has not questioned
the right of Parliament 10 legislate’ and that
‘surely it showed that obstacles were placed
in the way of those who wanted to bring a
change #nd do somethi g new'. She further
said in a mecting later at Indore that ‘Judges
were sensitive people and in 2 democracy
such delicate matters should be dealt with
only by creating public oninion in  their
favour’. We are having an <xample of
public opinion in West Bengal. God save
us from such a public opinion.

I do not mind what people like our ex-
Deputy-Speaker say about it but when some-
thing comes from the lips of a responsibls
person such as « '+ Prime Minister, T would
sav that it is w  unfortunate.

The Judge
swayed bv po

cannot and shou'd not be
-al conside ations  and it is
none of their business to look to the
ambitions and asnirations  of the people
which is the Paliticions’  and  Parliament's
job.  Their only business is to interpret the
laws and s=e whether the same fra~ied by
Parliament were within the boundaries set by
the Constitwtion. The framers of our
Constitution bad vicualised such a «ituation
when a swollen-headed Minister could inflict
incalculable harm to the counuv by enacting
legislation not permitted by the Constitution,
So they made ths judiciary quite independent
of the executive and the legislature, each
being supreme in its sphere. Therefore, it
was not only unkind to the Judges but
grossly insultinz to the Constitution and the
nation when the so-called progressives
criticised not only  the judgment of the
Suprems  Court but even the Judges as
well. 1 know the Prime Minister is riding
on a rough kazak horse trained by the
Russians, the relns of which are held by
such experienced trainers as Shri S. A,
Dange and Shri Bhupgsh Gnpta.
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Onz word about the necessity of legisla-
tion, The main ohject of this legislation is
to provide easy credit to farmers and small
traders and artisans, at the same time finding
money required for the public sector. Both
the objects are quite laudable but niuch
caution is necessary. I am afraid if proper
care is not taken in poviding credit to our
farmers without providing for crop insurance,
the conditions of our banks may be the
same as of the co.operative banks in their
early day cf formation,

There is vet another danger. The
nationalised banks may be used to further
the cause of the party in power. Instead of
nationalisation, there may be bureaucratisa-
tion and the banks’ money may be used
through government officiuls to make people
join the party in power. As regards provid-
ing money to the public sector, 1 would like
to give a note of caution. The performance
of our public scctor has not been quite
satisfactory and any further advances to
be made to them must be made with eyes
quite open. It has been discussed on the
floor of this House times without number
and 1 would not repeat the same but would
only say that the 73 government undertakings
with an investinent of Rs, 35000 crores could
earn only Rs 35 erores in 1968-69 while 101
concerns in the private sector with an invest-
ment of Rs, 1115 crores made a profit of
Rs, 160 creres and contributed Rs 73 crores
as (uxes to the  exchequer. How to judge
the creditability of the former is a questicn.

Let us forget what has been done in the
past, 1 request the Government to concen-
trate its attention on the future Let us
examine very calmly and in a mood of
dedication, whether naticnalisation of banks
isin the interest of the toiling masses,
whether it is in their interest to spend R~, 87
crores for this costly slogan only and whet-
her the same or a better purpose may not be
achieved by maintaining the sraius quo of
social control or even by further tightening
it or purchasing 51 per cent of the share
capital of the banks.

Nationalisation, denationalisation and
re nationalisation has been in the air for
some (ime and perhaps there may sgain be
c'enationolisation and re-nationalisation. 1
am not agalost divorce and re-marriage, if it
is at all necessary, but how would you like
to call & lady who indulges in this costly
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exercise not once or twice but cvery now
and then ?

Therefore, in the eod, T would submit in
all humility that nothing blurs one's vision
more than political passions and politica!
bias and as such 1 would entrast the House
to vote for my resolution nnd crcat can
atmosphere free from political bias in which
all the relevant matters could be coolly
discuss and debated including the issue
whether nationalisation of banks or the
Jratus qua will be the best advantage of our
toiling masses.  Let us not be obstinate and
rigid and Iet it not be said of us, as Hurke
said of certain persons “‘Argument is
exlausted, reason is fatigued, experience has
given judgment, but obstinacy is not
conqucred.”

ot forr = W (wyaY) o gwmeas
WEREA, AO wdz as aver R ouw
2qrft e & fAw faw aged
ara for ar & 39§ oF fa=reaTa &
afafafa 2¥ & @ are gze A
F13ad B oA o0l 2 1T oE ged
faareara w1 gfqlafaes war g1 @\
fag az7 =rt g3 @@ @ g §
A fEz w9 wgEm A1 gAmr | =m
QUAT ATIEED A1 A | 9gA A6t o
g 2 fx ®qzd W@egEa 9v @ Aiw
geeq A 213z 0F uew faw &,
qrget fam adt &1 @@t Av g% AR
qgAT 8, ot W7o uAe fFALT T wET
wF FRgEA Tateqaa T A 4 # qi
fame & oo a7 3T

MR. DEPUTY.-SPEAKER : Kindly do
not take the time of the House. The
procedure is that the percon whose name
comes firt in the rewolution moves the
resolution, then the M nister moves the Rill
for consideration, and after that the stape
for consideration comes when Members can
speak Il vou kave given your name. vou
can spzak at that time.

st forw W W @ T AmE A gt
T @ Fowm oA & oEga
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[t farx =7 W)
oieqe o @ AT wEd @ A= o
saa faar mmr @ 1 3w qTTT ¥ WA

qu:% g famt gwz w7 ¥ faw
qiF fraz & 1

MR. DEPUTY-SPEAKER : Whatever
be the old conveation, this is the procedure
being followed at the moment, and I have

given my ruling that this is not a point of
order.

st fore & ¢ IoTeger wElEg, OE
o agw fasr § 1 92T N ag e @
ARG CR LR ool
AT F fag v faaz 29

MR. DEPUTY-SPEAKER : I am not
permitting him. Nothing will go on record.

SHRI SHIVA CHANDRA JHA : **
MR. DEPUTY-SPEAKER : You have
co-operated all this time. Why do you

compel me to undertake an unpleasant
measure now ?

st fora == W1 © IUTEdE gENEE, B
fraza & fr aftee ar fegdt oftee wiq=ft
¥eiteged a7 21 T qzedt £ gAT wwAr
81w o g g gf O
fadas agsr wwiz &, ag *1€ ang
favas 7Y &, wafew s dréy e
foeret & g @1 a1 wAw T )

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON), : 1 oppose the Resolution moved

by Shri Sharma and seek your leave to move
the following motion.

st fore wer W §E U e ATE
urez, % | 7g feam fafast a1 fadas
¢ se zafaw s A= A, W faw
wit ¢, ag faw 9mEz s wfgw
Ty wAd gr g f¥ ag faw @31 3R
21 adw FE A 3w g ¥ 9w fawm
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w1 dfgury ¥ faeg Tfea foar 20
wafaT gz sraeas & 7 o fam oo @
refirATgEs faar fear I o waTA
At = T ez w7 0 ¥ ag A
argar g fF #ar gam wf # A d A
fafaeer %1 ag fa= o 33 &7 wfaw
faar mar 2 | (swaym) s T faw 93
=gt g fa=me 7 fFar mm, & oz fee
ity w12 7 friraz &t s ar A o
fag #1 a7 wAT qrgwz w¢, A F
foara fafeezz 2, o7 ar »t 88 &7
JUTEAEr  WEIRA, FAT WL WA A ATORY
fafaar =rwafes fear g fa o 39
v faa 51 gz 40 7

MR. DEPUTY-SPEAKER : You have
made a point of order. Please listen to me.

You say that the Minister of Law cannot
pilot this Bill.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : There is no gazette notifica-
tion temporarily handing over charge of the
finance portfolio to the Law Minister for
piloting this Bill. That is his point.

SHRI S.S. KOTHARI (Mandsaur) :
The Law Minister is in delicate health,
Why starin him 7

st wy fem@ (WR) e
werzy, & WA 7EFA, A T, & FRYA
Hous @ 4@ wgar Agar g | §ERd
dwar B oW wed fawami & fag
foiere g &1 amwr o) Mfaw W=
frammmmfma i 7 @E
1T o fFt oaaE &1 & AT ST |
(womeT) Fav gETH WA 0T FIE AIGEAT
#r v ot fr ag faw s wrd &7
g uF fam At ogee A Fw €
frAafAm s a a M a@r §Aam g
g T "9TE ¢ 7 TAR wmﬂ‘:rgj}

**Not recorded.
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Fga wgar ¢ fF oifeamiz # 2w AW
AzA A qF 7 QAT WG T 2 AFA
F EwT owwdviY e F 9 2,
Afra & 7w Ty gfE gum WA ok
faa @4t

DEPUTY-SPEAKER : You hae

1 shall give ruling on
me hear the

MR.
made your point.
that. Beforc 1 do that let
Minister on this point.

ot forw =ew WU IUTEUE mErEd,
AT AT G WA AT 97 7 0y fafaa
e faer @ fr oot BAw oW fam oAy
qrawz T

SHRI GOVINDA MENON : Sir, on the
point of order. I would draw your attention
to rule 2 of the Rules of Procedure and
Conduct of Business in Lok Sabha, which
savs :

“ ‘member in charge of the Bill’
means the member who has introduced
the Bill and any Minister in the case of
a Government Bill ;"

That is the rule of the Lok Sabhe.

»it wy famd © &ar g5 wawa ag @
fr ag fa= =t 7@, afea o3 1 fam
qIgAz AT KAV 7 qg AT HAE F ¢
(wraar) 3A77 47 A7 FIW I T @AY
g, @ ot T faz A0, o mforadt
a1 fft ot geem A1 faer st @=w faa
T | (wmaam=). ., ..

MR. DEPUTY-SPEAKER : Order,
please. There are two points that have been
raised. The first is, (/mterruption) under
rule 2 of the Rule of Procedure, ‘Minister’
includes aoy Minister. Now, the Law
Minister, Shri Govinda Menon, has already
Riven written notice.

st vy foord - w1 A faet & g
TE g 7 T AT A AgrgAT A 0 A
wari, At T, st FemETETa,
e et R o faa wft Q@ g
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A fadia) qaae FA W £
garT @Al ORT @0 AfY Fe @ # 7
T gima 2 f& ag smEmvdEE §)
g%t gz frar wma o (sqawm) I S
gl 78t wiaa 2 fr forw fafree &
&q i g s § 7

SOME HON. MEMBL RS

Fovd—

MR. DEI'UTY-SPEAKER : 1
my legs. Kindly listen to me.

am oo

SHRI RANDHIR SINGH (Roltak) :
Theie is a specific rule. Lf he wants let him
ask for a chapge in the rules. Now, he
made a very irresponsible statement against
our leader. He mentioned the word
“incompetent’. It should be expunged.

it vy fawd : 7z woAT fam qrEwe
T B TG ART 7 f& 39 A1 aver
fagr g groAT FTAEE Sifge @ &)

SHRI RANDHIR SINGH : They are
100 times more competent than Mi. Madhu
Limaye.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : We are not going to tolerate
this.

SHRI RANDHIR SINGH : Our Jeader
is 100 times more competent than Shri
Madhu Limaye or any one of them,

MR. DEPUTY-SPEAKER :
you to sit down,

I request

SHRI RANDHIR SINGH: It is oot
imperative that she should pilot the Bill.
(Imterruption)

MR. DEPUTY.SPEAKER :  Order,
order, | am coming to that. Therefore, it
is quite in order that the Law Minister
moves this Bill, (/nrferruption) 1 am coming
to your point.

SHRI RANDHIR SINGH : The word
‘incompetent' should be expunged.

MR. DEPUTY-SPEAKER : | am com ng
to the point. About how the Prime ' .. or
should divide the business of the Guvern-
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ment,—it is her own business. Then, I do
not know what expression vou  are  referring
to, which should b= expunged. [ could not
hear much of what Shri Madw  Limave said
because of the noise and confusion. 1 shall
look into the records : if their is anything
that is unparliamentary  which should be
expunged, it would be looked into,

SHRI SHIVA CHANDRA JHA rose—

MR. DEPUTY-SPEAKER :
already disposed of it.

1 have

SHRI SHIVA CHANDRA JHA - **

MR,
record.

DEPUTY-SPEAKER @ Don’t

(Shri Shiva Chandra Jha then left the House:

SHRI GOVINDA MENON : Mr.
Deputy Speaker, Sir, 1 oppose the resolution
moved by Mr. Sharma, and 1 move :

“That the Bill to provide for the
aequisition and transfer of the under-
takings of cerain banking companies,
having regard to their size, resourccs,
coverage and organisation, in order to
contral the heights of the eccnomy and
to mect progressively, and serve better,
the needs of development of the cconomy
in conformity with national policv and
ohjectives and for matiers connected
thercwith or incidental thercto, be taken
into consideration.”

Sir, it was sometime late in July last
year that | had the privilege of moving a
Bill in this House for taking over the under-
takings of the same 14 banks referred to in
the Schedule to this Bill

It is necessarv  bhefore I explrin  the
principles of the Rill to draw the attention
of members to what happened with respect
to that Bill, Mr Masani may koow about
ft, because as soon as the ordinance was
issued on 19th lulv, 1969, he was one of the
persons who rushed to the Supreme Court
with a writ application to strike down the
ordinance. There was another gentleman
also who moved & writ application, whom
the Prime Minister yesterday described as
the philosepher of the Jan Sangh. The third
pertleman who moved & writ application in
thi« conoection has been clevated to the
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position of General Secretary of the
Swatantra Party, ‘of which Mr, Masani ic
now President.  Afier that ordirance was
issued, a Bill to replace that ordinance was
introduced in this House by me on 25th
July 1969 ; at that time also, | was the Law
Minister and the Prime Minister was the
Finance Minister. This House passed that
Bill on 4th August 1969 and t(he Rojva
Sabha passed it on &th August 1969, On
the 9th August, the Chiel Justice, who was
then functioning as the President of India.
gave his assent to the Bi'l.

Mr. Sharma in his speech referred to
very many irre'evant things ; but one of the
most relevant things in this connection is
that there were more than 40 members of this
House who thought they could put ina
petition befere the President that the Bill
passed by both Houses of Parliament should
not be assented to,

SHRI M. R. MASANI (Rajkot) : That

was very good advice, but it was not
listened 10,
SHRI  GOVINDA MENON: The

Suppreme Court m its wisdom strock  down
the Bill on the 10th February this year. Mr,
Masani would be interested 1o hemr that this

was nut the only Act which the Suprene
Couort has struck down  Wu are proud o!
vier Constitution  under  which  there s

provision for a judicial review of  leglslation
Accordingly, the Act which was challenped
by these gentlemen, was struck down, =

1 may in this connection draw the atten-
tion of the House to the fact tha' n
Americe, ever since the institution of
Supreme Court came into existerce there,
upto this time. not less than 100 siatutes
pessed by the American Congress were
struck down by the Supreme Court there.
In India also, there are a few stututes which
have been struck down Reyarding our
approach to the Supreme Court, 1 cannot do
better than 1ead¢ out what the then Prime
Minister, Shri Jawohaerlal Nehrir, siated in
this House while moving the Constitulion
(Fourth Amendmect) Bill 1 cannut put it
in better Inngusge. I quote what Shri
Jawaharlal Nchru said while introducing the
Constitution (Fourth Amendment) Bill to get
over the effect of certain decisions of the
Supreme Count :

. **Not recorded.
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“Now, what basically do these amend-
ments deal with ? Basically, they deal
with the power and authority of the
Parliament, that is to say. how far that
power and authority of this Parliament
can be exercised wiihout review or
check, or other decision against it, by
the courts, by the judiciary. Now, one
of the fundamenta! basis of this Consti-
tution and our general practice in this
country is to have an independent and
powerful judiciarv. We have respected
that and I hepe we will continue to
respect it.”’

SHRI M. R. MASANI : Why don’t you
do that? Bow to the judgment.

SHRI GOVINDA MENON
“There is no question of chellenging,
modifying, limiting or minimising the
authority of judiciary in this country.
That should be understood and therefore
what the judiciary, the High Courts or
the Supreme Court decide. we inevitably
accept and we act upon it. That is one
thing.

On the other side. I may say so with
all respect to the judiciary, they do not
decide about high political, social or
economic or other questions. It is for
Parliament to decide. It may be, and
it often is. that in interpreting the law
of Parliament or in considering how far
that law is in their opinion in conformity
with the pravisions of ths Constitution
they may indirectly decide on social and
economic and like matters. Tn some
countries, great countries, the Supreme
Court has by the interpretations widened
the strict provisions of the Constitution.
It has actually widened them ; it may
restrain them too. That is true. But
the ultimate authority to lay down what
political or social or economic law we
should have is Parliament and Parlia-
ment alone. It is not the function of
the judiciary to do that.”

This is what Prime Minister Nehru said on

that occasion. Now, Shri Masani thought
that the decision pronounced by the
Supreme Court on the 10th February is

something which is a bar to a Bill of this
tvpe beinz brought here again by the
Government.
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SHRT M. R. MASANI : who says that ?
I did not say so.

SHRI GOVINDA MENON : 1 will
draw his attention to what was decided by
the Supreme Court. Now Shri Masani has

shouted *respect the Supreme Court
decision”, what is the Supreme Court
decisicn ? T would read out the decretal

portion in the Supreme Court decision :

“Accordingly, we hold that the Act
is within the legislative competence of
the Parliament.”

This is what was pronounced by the Supreme
Court. Then they say that with respect to
the provision for compensation they are not
satisfied that proper provision have been in
this Bill.

Again, I want to quote another passage
from a speech by a very learned jurist in
Parliament at that time and who adorns the
bench of the Supremsz Court today. T am
referring to Justice K. S. Hegde. Thisis
what he said with respect to the Fourth
Amendment to the Constitution and now
I am emboldened to read this because this
speech is made by a jurist who now occupies
the high position of a judge of the Supreme
Court. He said :

“We are placed in an extraordinary
situation and the government has no
other go but to amend the Constitution.
This brings us 1o a very difficult position
and many times the question arises as to
who is the ultimate arbiter in dcciding
constitutional issues. TIs it the sovereign
legislature of the country or the Supreme
Court of the land ? Now, we have very
wiselv provided in our Constitution that
in all constitutional matters the judgment
of the Supreme Court shall be final and
hinding on the legislature. We have
rightly pinned our faith on the
judiciary” —

We stick to it today—

“but that is not to say that judiciary
has not been making mistakes. You
will realise, Sir, a similar situation arose
during the time of the late President
Roosevelt in America when he was
having a number of social and economic
legislations which were comprehensively
called, the New Deal legislation, and the
Sapreme Court by a series of deui ivns
in one manner or another hampered the
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progress of that legisiation and President

Rooscvelt was more or less in a
desperate  position. He initiated a
doctrine of recall of judicial decisions

and Mr. Rantom in his very nice book
callted *The Majority Rule in Judiciary”
has explained the position wherein he
sid that the Legislature can be made
purposcless and functionless by the
judiciary acting in & manner which may
not be entirely in the spirit of the
Conttitution”

SHRI D. N. PATODIA (Jalore): 1
think, the hon. Minister 1s confused. He is
not piloting Shri Nath Pai's Bill ; hes
piloting the Banking Bill.

SHR1 GOVINDA MENON : Yes 1 am
surprised that my learned frend gets
confused o easily.

“It is riphtly said, Sir, that law is one
generation behind society and the lawyers
are two generations behind society.™

AN
lawyer.

HON. MEMBER : You are a

SHR1 GOVINDA MENON :

“And may 1 add, Sir, that Judges are
three generations behind society,™

This is what was spoken in the Rajya Sabha
by Shri K. 5. Hegde, then a distinguished
Member of Parliament, row a distinguished
Judge of the Supreme Court of India and
one of the ten Judges who subscribed to the
decision whivh was prorounced on the 10th
February. That wa- <aid by him in 1955,

Therefore there is nothing like a8 Supreme
Court decision beiug finul. If the Supreme
Court has pointed out cortain defects in
the Bill and if the Government thinks that
for the effectuation of its social objectives
the BIill has to be re-enacted removing the
deficiencies in the Bill pointed out by the
Supreme Court, it is the privilege of Govern-
ment to bring forward & Bill nnd it is the
privilege of Members here to support and
pass that Bill. It is in that sp'rit that
Government have decided to bring forward
this Bill 1odsy.

SHRI S. S. KOTHARI (Mandsaur) : It
is an incomplete Bill. It is unconstitutional,
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SHRIMATI SUCHETA KRIPALANI
(Gonda) : When initially the mis'akes are
pointed out, they will oot listen.

SHRI GOVINDA MENON : This is a
sort of remedial legislation in order to get
over the difficulties pointed out by the
Supreme Court.

The Bill was introduced last time on the
hope that after the Bill becomes law it will
enable the weaker sections of the community
in India to get greater financial help from
banking irstitutions. But as soon as the
Oidinance was issued, Shri Masani and Shri
Madhok and Shri Masani's General Secretary
were able to persuade the Supreme Court to
issue a stay order apainst some of the
fundamental provisions of the Act, parti-
cularly section 15 of the old Act, which
enabled us to issue directions to t! ese banks
in certain matters. Those stay orders
continued till the 101th Febcuary when the
writ petition was finally disposed of. 1 am
very glad to note that although this time
the Ordinance was issucd last month, Shri
Masani did not think it worth while 1o rush
to the Court yet with respect to the
Ordinance which has been issued.

SHRI VIKRAM CHAND MAHAJAN :
That is becuuse this Oordinance is foolproof
now.

SHRI GOVINDA MENON : 1, there-
fore, want to draw the attention of the
House to what has been achieved by the
functicning of these 14 banks as public cor-
porations, statutory coiporations, for about
510 6 months in spite of the stay order
which Mr. Masani thought fit to get from the
Supreme Court.

SHRI 8. S. KOTHARI : Why is the
hon, Minister ob.essed with my hon. colleague
here ?

SHR1 GOVINDA MENON :
sessed with him as he is with me.

Tam ob-

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : But why should we suffer 7 Why
should the House suffer ?

SHRI GOVINDA MENON : The stay-
order prevented us from issuing any directive
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to these banks and, for a period of 5 to 6
months, from 19th July, 1969 to the end of
December, 116y, the custodians were running
these banks and they did certain things under
the advice from the Government which was
given from time to time in the meetings of
the custodians of these banks.

Sir, I think, it will be of interest to the
House 1o know what the result of the work-
ing of these banks in the public sector has
been. One of the red-1ags soown by those
who are opposing the Bill was that as a
result of nationalisation, there will be flow
of deposits from the nationalised banks to
other banks We, eve, al that time, re-
pudiated that sugeestion. The records are
here now to show that during these 5 to 6
months, the deposits of these 1+ nationalised
banks went up wvery significuntly and they
went up by about Rs. 160 crores by the end
of December. That is by wav of deposits in
spite of the threat given by the opponents of
the Bill.

Then, we also said, while moving the
Bill, that one of the ohijectives of nationali-
sation would be to provide finance to sectors
of our corrmunily which did not usually get
support from finance institutions and one
such sector was agriculture. I find that bet-
ween the end of June, 1969 and the end of
December, '969, the finance supplied by
these barking corpmations to agriculture
*xceed the previous figure by Rs. 1,14,950.

SHRI ASOKA MEHTA
What was the previous figure 7

(Bhandara) :

SHRI GOVINDA MENON : The pre-
vious figure also 1 will give. Then, the total
number of accounts .

~ SHRI ASOKA MEHTA :
'mportant.

That is not

SHRI GOVINDA MENON : That is
also importunt. The total number of accounts
in these 14 pationalised banks at the end of
June, 1969 were [,34.54 and that went up,
by end of December, 1o 2,49.799 That is the
‘iumber of accounts of agricultural operators
with respect to these banks. The average
account was Rs. 2,200 with respect to these
'4 banks.

SHRI ASOKA MEHTA : What about
Jans 7
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SHRI GOVINDA MENON : I will come
to that,

I refer to these figures to show that in
the course of these five months in spite of
our difficulty to issue directions to the banks,
the small man in the country began to get
benefit for the first time in his life through
these 14 nationalised banks. This is agricul-
tural finance.

Then the indirect finance provided to
agriculture by public sector banks —that also
I will refer to, that is to say, giving money
for fertilisers, tractors, etc. The number of
accounts at the end of June, 1949 in all the
14 banks together was 4047 and at the end
of the year it went upto 14,053. From 4,000
to 14,000 is a big jump. Then, another idea
we put forward was that small scale indus-
trics are likely to be benefited by the
nationalisation of these banks. I find that at
the end of June. 1969 advances by public
sector banks to the small scale industries
were 36,301 and by the end of the year it
went upto 46,512,

SHRI BAKAR ALI MIRZA (Secun-
derabad) : What is the amount ?

SHRI GOVINDA MENON : That also
I will give vou. It was stated that it fwould
be the objective of the Government to see
that these public sector banks sdvance money
to road transport operators—not only big
operators who run buses but to persons who
run taxies, scooters, auto-rickshaws, etc. But
the end of June, 1969 the npumber of
accounts to road fransport operators was
2,527 out of which 2,147 were for owners of
taxies, scooters and auto-rickshaws, By the
end of the year that figure went upto 4,189,
From 2,147 to 4,1 9. So, in the course of
five months, these people who by any reckon-
ing would be coasidered to be the small
people of our country gota good deal of
benefit from these nationalised banks.

Another idea we put forward was that
these banks should be able to supply finds
to retail traders and 1 find that whereas
number of advances by the end of June,
1969 to retail traders was 28,037, by the end
of the year it went upto 41,073 almost
double.

It was suggested during the Debats by
those who supported the Bill that these
banks should so change their policy that per-
sons who are self-employed should get 1he
benefit of finance. By the end of June, 1969,
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when the Ordinance was issued, there were
422 cases of self-emploved individuals, who
got financial support from these banks ; but
by the end of the year 1969 it went upto
3,029 ; from 400 it rose to 3,029,

It has been said that these banks in the
public sector should unlike the old joint
stock banks he available for Melp to students
who require money for their education. By
end of June, 1960 there were 594 students
who had got some benefit from these banks
and I find that out of thic 594 most of it
came from two or three banks and other
banks were not doing anythine. But by the
end of the year the number rose from 534
to 1,193 and all the banks except one or two
bepan to give these advaners 1o students far
their education.

Then, Sir, at the end of June, 1969, the
percentage of the advances fo the neglected
sectors was 14.83.  That is, if 100 was the
total advance and 14.81 went to the neglected
sectors, which were referred to in that Act.
But by the end of December the percentage
went upto 19 58. Mr. Asoka Mehta wanted
me to wive absolute firures. T will give that
by the time the Debate is concluded. 1 don'™t
find it here in my paners.,

1 refer (o these things now because when
we come agnin 1o this House wth a request
to reenact the Bill avoiding some of the
defects which have been pointed out by the
Supreme Court the House has a legitimate
interest in hnowing to what cxtent the ad-
vantines were reaped by the weoaker section.
of the community on  acccunt  of  the
operation of these banks in the public sector,
I hope that this will be sufficient evidence to
show that a pood deal of benefit was avail-
able 10 these v eaker sections of the commu-
nity during these days.  And, Sir. 1 make
bo'd to assert that ‘f jt were possible for us
to issue direcives to these banks the resu'ts
would have been much better. We could not
do it,  Throughout these 6 or 7 months—
between the date of fi's* promwuleation of 1he
O dinance and the 10th of Febtvary when
the Act was strnck down — it was a period of

unsettlement,  We do not know what the
final (csult would be  And therefore, w=
couldd not even fiane these schemes whiels

wore contemiplated in the previous Act, The
scheme would have provided tke details tor
the .c thing:,

I believe that this information should
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enable the House--even those who opposed
the Bill last time—to wvote for the Bill this
time. I hope the unanimous support of ihe
Members of the House will be given to this
Bill,

After having said this I want to tell
what the difference is between the previous
Bill and the present Bill. What the Supreme
Court objected to was this

We gave in the second schedule to the
previous Act certain principles which would
be available to the wibunal which would be
tet up to value the undertakings, that is to
sav in the previous Bill the attempt was to
value the undertakings. find the broken down
value, the break-up walve, value of assets,
value of liabilities ; assets minus liabilities
wruld be the compensation payable to the
banks.

The Supreme Court said that thal is not
the proper way to value a going under-
taking.

ft gema FEIW (I59A) 0 -
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16.33 hrs.

MR. DEPUTY-SPEAKER : The bell is
belng rung—Now there is quorum. Shri
Menon,

SHRI1 GOVINDA MENON : Shri Asoka
Mchta asked regarding the total advances
made--1 did not have the figures ready then;
Now I have them. So far as sgriculture is
concerned, it rose during these five months
from Rs. 20,96 crores 1o Rs. 2794 crores ;
indireet finance to agricullure rose from
Rs. 33.47 crores 1o Rs. 49 39 crores : ad-
vances 1o small scale industries rose from
Rs. 148 crores to Rs. 169 crores ; for road
‘ransport, it rose from Rs. 6.09 crores to
Rs. 12 85 crores: to retail traders, it rose
from Rs. 19.27 crores to Rs. “5 57 crores :
to se'l-employed individuels it rose from
Rs. 33 lakhs to Rs. 1 crore. 1 believe this
was & gra.t achievement, particularly when
we were not in a position to issue policy
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directives to these banks on account of the
stay order.

At the time the Ordinance was promul
gated and the Bill was being discussed here,
the law had been laid down by a Consti-
tution Bench of the Supreme Court in what
is known as the Shamjidas Mangaldas case.
The main ohject of the Fourth Amendment
was this.

The Constitueni Assemblv thought that
article 3112) which provides for compen-
sation for property acquired was worded in
such a manner that the compensation fixed
would not be justiciable, That was the ad-
vice given to the Constituent Assemblyv by
prominent jurists who were in the Assembly
at that time like the late Sir Alladi Krishna-
swami Ayyar, but in spite of that, hefore the
Fourth Amendment of the Constitution
there were a tew cases decided by the
Supreme Court, the most important of which
is known popularly as Bela Banerjec's case
wherein the Supreme Court said that the
word “compensation® in article 3112) means
just eguivalent of the property taken over,
that is 1o say it should be the market value.
It was thought by Government and Govern-
ment’s legal advisers that that was not the
intention, 1hat article 31(?) should n~t
involve us in this trouble, and therefore, in
order to get out of that mischief, the Consti-
tution was amended by the Fourth Amend-
ment. This is what article 31(2) said :

“No property shall be compulsorily
acquired or requisitioned save for a pub-
lic purpose and save by authority of a
law which provides for compensation for
the property so acquired or reguisitioned
and either fixes the amount of the com-
pensation or specifies the principles on
which, and the manrer in which, the
compensation is to be determined and
given ;"
What I read now is what was introduced
by the Fourth Amendment of the Consti=
tution.

“and no such law shall be called in
question in any court on the ground
that the compensation provided by that
law is not adequate.”

This is clear enough, There was a
decision of the Supreme Court in January,
1969 upholding the idea that when Parlia-
ment fixes compensation pavable for property
acquired, that is & matter which is pot
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justiciable. The legal advisers of the Govern-
ment, when the previous Ordinance and Bill
came out, relied heavily upon the decision
of the Supreme Court in January, 1569, but
in the matter of this case there has been a
fresh thinking on the part of the Supreme
Court and they thougkt that the principles
which were enumerated in the previous law
were not relevant, were not good, were not
proper, and that is mainly the reason for
striking down the law.  And what we have
done in this Bill is to follow the other pro-
cedure, that jsto say, to fix the emount of
compensation with respect to  the under-
taking of each Bank., The figures are given
in Schedute 11, the name of the Bank and
the value in crores for the underiaking which
we propose to pay to those Banks, When
we brought the Bill last time, we said in
the Finincial Memorandum that it was ex-
pected, that the maonsy which will have to
be shelled out for acquiring the under-
takings of these hanks will he approximately
Rs. 75 crores.  No accurale assessment was
possible and therefore the House was told
that it would be about 75 crores, [Even at
that time it was suggested by some hon,
friends here that although the Government
fixed about Rs. 75 crores, it was likely to be
much more than that I distinctly remember
Mr. Madhu [imays having read out from a
megasine, Commerce 1 believe, where it was
said that it was likely to be about Re, 150
crores and 1 think he even attempled to
bring a privilege motion for misleading the
Hous: on compensafion pavahle.  We have
given up that process in this Bill and the
total amount for all th: banks together would
come to about Rs. 87.47 crores

SHRI S. M. BANERJEE : That is also
too much.

SHRI GOVINDA MENON : There are
friends who think so. But this is the acscss-
ment which was made bv the experts of the
Finance Minisuy in consultation with the
Reserve Bank into consideration a'l the ase
pects of the matter including taking the
directions piven by the Court with respect to
valuation. Trat is the difference ketween the
ald Act and this new Bill,  The amount has
been fixed @ there i« mn deubl about it.
Thet irdeed is the main diffzrence.

The view was expressed that the Sur :ae
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SHRI S. S. KOTHARI : On a point of
order., The Law Minister says that the
Supreme Court was not entitled to enguire
into the amount of compensation fixed by
Parliament, [ agree. We as Members of
Parliament have to determine what com-
pensation i3 to be paid.  But how are we to
determine whether compensati d by
this Government is correct or incorrect,
whether a uniform basis has been adopted ?
What is the principle of compensation 7 The
Law Minister must take this House into con-
fidence with regard to the principles. Other-
wige, we are not going to pass this Bill. I
am not concerned whether it is one rupee
or a thousand rupees ; 1 want to kmow the
principles.

MR. DEPUTY-SPEAKER : Itis nota
point of order. He has heard you and it is
for him to reply.

SHRI GOVINDA MENON : The law
laid down by the Supreme Court is that
compensation should oot be illusory. If there
are Members here who think that Rs. 87.40
crores is illusory, I have nothing to say ; their
idea about illusion must be strange indeed.
We are not completing the Miscussion on this
Bill with this speech only ; we shall take up
clause-by-clause consideration and I have
seen that several amendments had been
tabled questioning the guantum of compen-
sation. I do not want to include everything
in this speech,

SHRI S, S. KOTHARI :
us know later the principles 7

You will let

SHRI GOVINDA MENON : Certaialy.
It is the privilege of Parliament to fix com-
pensation for an undertaking taken over for
a public purpose,

The Supreme Court has said even in
this casc that Parliament has got the legisla-
tive power to do so, and the Supreme Court
also is aware of the rules in this regard
because the rule laid down in Heydon's case
long .go in England has been accepted by
the Supreme Court on several occasions.
1 would just for the enlightenment of those
Members of this House who muy not have
heard about it, read out the rule laid down
in what is known as Heydon's case with
tespect to interpretation of statutes. 1 am
quotiog from the latest edition of Maxwell

MAKCH 18, 1970
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on the /nterpretarion of Statuter, This i%
the passage :

“In Heydon's case, in 1584, it was

resolved by the Barons of the Exchequer
‘that for the sure and true interpretation
of all statutes in general (be they penal
or beneficial, restrictive or enlarging of
the common law) four things are to be
discerned and considered : (1st). What
was the common law before the making
of the Act. (2nd). What was the mischief
and defect fos which the common law
did not provide. (3rd). What remedy the
Parliament hath resolved and appointed
to cure the disease of the commonwealth,
And (4th). The true reason of the
remedy ; and then the office of all the
Judges is always to make such construc-
tion as shall suppress the mischicf, and
advance the remedy, and to suppress
subtle inventions and evasions for
continuance of the mischief, ~nd pro
private commodo, and to add force and
lite to the cure and remedy, according
1o the true intent of the makers of the
Act, pro bono publico.”

In 188, Lindley M. R. said: “In
order properly 1o interpret any statute
it is as necessary nmow as it was when
Lord Coke reported Heydon's case to
consider how the law stood when the
statute to be construed was passed what
the mischiel was for which the old law
did not provide, and the remedy provided
by the statute to cure that mischief,”

Although judges nare unlikely to
propound formally in their judgments
the four questions in Heydon's case.
consideration of the ‘mischief’ or object
of the enactment is common, and will
oflen provide the solution to a problem
interpretation.”

I read this out not to make my speech
pedantic. My only object is to tell the
responsible Members of Parliament consider-
ing this Bill to acquire the undertakings of
the:e banks that under the Constitution
(Fourth Amendment) Bill, the power Is
entrusted with the Members of this House
and the other House to fix the compensation.
And once compensation is fixed, it becomes
not subject to judicial review, That is the
line which we have adopted in the fourth
amendment of the Cobstitution.

AN HON. MEMBER : Why fixit s0
bigh ?
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SHRI GOVINDA MENON : When such
& responsibility is wested in Parliament,
Pariiament has also to sce that in fixing the
compensation, there is no  element of
unfairness involved ; because, after all, thes?
banks belong to the corporations called
limited companics, but ultimately the owners
are the share holders, 2nd when we are
taking over these undertakings, in the
intzrests of the common people, we should
also see to it that the interests of the share-
holders, most of whom will b2 common
people, are not alfected in any wav. The
formula we have adopted here was adoprel
when the Impeiial Bank was nationalised
and was called the State Bank of India by
parliamentary legislation in 1955. 1. there-
fore, believe that we have respecied the
ruling of the Suprcme Court that we have
got the power to acquire the undertakings.
We have accepted the ruling of the Supreme
Court that the principles laid down were
not relevant and proper. We are now
proceeding according to the constitutional
right of this Parliament to acquire these
undertukings by laving down as a lump sum
the a:nount of compensalion payable Our
contention all along has bezn, the Atlorpey
General was contending, that the principles
were relevant, but the coust did not accept
it. That is why the law was struck down

I do not waut to speak any Ffurther at
this stage. 1 would request the House to
give unaaimous support to this Bill.

MR. DEPUTY-SPEAKER The
statutory resolution and the consideration
motion of the Bill are before the House.
There is an amendment tabled by Mr.
Yashpal Singh, but he is absent

Now, Mr. Asoka Mchia.

16,52 hrs

[Shri K. N. Tiwarl «n the Chair)

SHRI ASOKA MEHTA (Bhandara):
Mr. Deputy Speaker, Sir, I support the
motion that has been moved by the hon.
minisier to convert the ordinance into law,

in order that the banks that we have
nationalised should remain nationalised.
This situation has arisen, we have been

compelled to reconsider this piece of legisla-
tion once again, because of the decision of
Supreme Court. All these yearms, in some
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of the weighty pronouncements of the
Supreme Court, the judges gave shape to
two major concep's. In the course of the
recent important judgments, these concepts
have heen revised or perhaps reversed. The
first is that till recently the Supreme Court
adjudged cases cn the assumption that the
exteat of protection of important guarantees,
such es the liberty of puson and right to
property depends upon th- form and object
of Siate action and nol  upon its direct
operation upon the individual freedom. The
governing coansiderations, therefore, were
thal it looked at the form and object of
State action. Now this has been changed
and the concept put forward is, the extent
of protection against impairment of funda-
mental rights is determined not by the object
of the legis'ature nor by the form of action,
but by the direct operatinn of the individual
righ's

I do not know to what extent this
reversal or revision was brought about
because of the way in which this particular

piece of nationalisation was carrled out.
The Supreme Court has now raised the
issuc  that in determining whether a

particular peace of legiclation infringes the
fundamental rights of : cirizens, what will
guide it in future is not the form and
object of the legislalion. We know that the
form in which the originsel ordinance was
suddenly issued last (ime, not on this
nccasion, and the object were such as would
cteate that kind of doubt. I do not know ;
I cannot read the minds of the judges of the
Supreme Court. But, in this country &
certain doubt has been created, both about
the form and the object with which this
parti on was pushed Ihfou'h.
whether this governinent can be relied upon
to bring forward pieces of legislation for
objects which can be accepted as valid: This,
perhaps, may be tke reason why this basic
concept has been revised ; I do not koow,

lar legislati

Sccondly, the other concept that they
revi-ed was that while different articles in
Chapter 111 used to be treated independently
as separate codes, or were to be interpreted
witnin the four corners of each article—and
tha! is the reason why in Shri A, K.
Gopalan's case a certain judgment was

delivered -now this is .hanged and the
Supreme Court has decided that these
artickes will be, as it were, ¢ red

together. As against the old vie ..l by
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“harmonising is meant that each provision
is rendered free to operate witk full  vigour
in its own legitimate field" the new concept
is put forward “Part IT[ of the C:nstitution
weuves a pattern of guarantees on the
texture of basic hwman rights. The guarantces
delimit the protection of those rights in their
allotted fields ; they do mot attempt to

enunciate  distinct  righis™.  The whol.
approach has been changed. The result is
that the fondamemial  right of  personal

freedom, has been preatly deepened and
strengthened, and so also the other funda-
mental rights including the right to property.

To what extent, the manner, the purpose
for which this legislation was pushed through
in the past has been responsible, to what
extent the de-stab lisation of politics in this
country which was hrought about by this
piec= of lepislation is  responsib'e. for this
basic revision in the approach of the
Suprenic  Court  lowards protecting the
fundamental rights of the citizen i< a matter
on which I am not in a positivn to say
anything, but I hope the House will keep
this in mind,

The next point is that il this deepens
the fundamental rights it may perhaps have
de=pened ihe property rights alsn. Bui, when
we are discussing this picce of ‘egislation
1 do not th.nk we are called upon to discuss
fundamental right 10 property.  The reason
why I fvel that we should not go into a
discussion of that guestion—it should be
considered on its own merits at the proper
time- - is that if we ure considering a piece of
legislation which is concermed with piece-
meal nationalisation, I do not know how far
one can talk of appropriation or one can
talk of giving compensation unrelated to the
value of whai you are taking over.

We are talking over banks which have
about 55 or 56 per cemt of the deposits,
The Imperial Bank of India, which had
deposits of 25 10 26 per cent was taken in
1955. Now we arc taking over, or we are
seeking to take over another chunks of
banks ; some more banks will be left as they
are, In the same manner, it is possible that
one might go about natioralising in a  piece-
meal manner either some part of industry in
a pmticular  region, w8 is sought to
be done with regard to sugar industry in Uttar
1 Jesh. Are we going to discriminate
te wcen people 7 Supposing my friend, Shri
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Asok Sen, has invested his monev, whatever
it is, in the textile mills of Gujarat and I
have invested my monev in the sugar mills
of Ulttar Pradesh. Is it that becuuse I have
invesied in the sugar mills of TLP, in ihis
piece-meal nationalisation are we going to
say that those who have invested money in
the sugar mills must be penalised but those
who have invested their money in the textile
mills must not be penalised ? Tf 1 had
invested my money in banks which arc not
nationalised today, what happens ? So, I
sugges! that if India wan's to move forward
by piece-meal  nationalisation—we  are
encouraging people to investment and all
kinds of 1ax concessions are given to people
to invest in industries. - when the guestion
0: piece-meal over of indusirial, bankin- or
any other enterprises come in, the question
that we have to consider is whether this has
any rclevance to the general question of how
do we deal with the property rights, That
will have to be discussed either wher we
consider the fisc.] measures as a whele or,
as we have been suggesting, we can handle
the high peaks of property bv introducing a
capital levv because we are all interested in
protecting the broad landscope of property
rights and it is only the high peaks of
moperty with which we e concerned, T
think, constantly to question people’s right to

have property while carrvine out piecemeal
nationalisation will create a great deal of
confusion and uncertaintv. I would, there-

fore. suggest that this whole question of
property rights be considered ceparately,

17.00 hrs.

The Reserve Bank ol India was nationa-
lised in 1948 because it was argued that the
pivot of banking institutions should be in
the hands of Government., The State Bank
of India, with @ number of subsidiaries,
was nationalised in 1955. In both cases a
certain formula was applied The formula
applied was the average markel price of the
share during the previous 12 months and
roughly speeking three times the face value
of the share was given I am glad my hon,
friend, Shti Kothari he is not here now—
raised the point as to on what batis we are
goiong to fix the compensation. 1 do not know
how many shareholders there are and how
many are big share holders and how many



301 Sratutory Resolution and PHALGUNA 27, 1891 (SAKA)

are small sharecholders, though it makes no
difference, The point is on what basis we
are going to compensats,

It is said that a certain quantum is laid
down in the Bill, If the principles are laid
down, thev can be adjudicated upon by a

court. When the quantum is laid down,
Parliament has the responsibiiity of going
into them very carefully. I think, it is not
enough that the Minister should come

forward, when that particular clause in the
Bill comes up befcre us, and explain to us
on the spur of the moment how these
calculations have been made, [t is necessary
that we sheuld have a proper note so that
we are able to study and decide in what
way this has been dene and whether there is
any «danger of discriinination between ane
bank and anothzr, bztween one region and
another and between one type of investment
and another,

If we are going to proceed, as I said, by
piecemeal nationalisation in this country and
are going to retain mixed economy, it is
necessary that Parliament also must have
certain principles to guide it and certain
conventions to govern it. As I said, in
1948 as well as in 195° in the banking
industry itself certain principles were applied
and certain were followed. One would like
to know what the new norms are, if they
deviate from them whv they deviate and
whether these deviations will take place
when similar piecemeal nationalisation takes
place in future.

It is true that while class legislation is
forbidden, reasonable classification can be
permitted in making laws. Reasonable
classification requires fulfilment of certain
conditions, namely, intelligible differentia as
well as a nexus between the tasis of
classification and the object of the Act.

As far as these 14 banks are concerned,
this is what the minority judgment has to
Ay —

“The legislatur: found 14 banks to
have specia! features, namely, large
resources and credit structure and good
adminis’ration. The categorisation of
Rs. 50 crores and over js-q-vis other
I';anks with less than Rs 3. crores is not
oaly intelligible but is 2lso a sound
classificatiecn. From the point of view
ol resources these 14 banks are better
suited than others and therefore speed
out efficiency which are necessary for
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implementing the objectives of the Act
can be ensured by such classification.”

Here it is said that this is a proper classi-
fication because these 14 banks with more
than Rs. 50 crores of deposits have large
resources, large credit structure, good
adménistration etc, 1f that is so, how can
we exclude foreign banks irom this category ?

If the foreign banks are to be excluded,
the mover of the Bill will have to come
forward to say what is the reason for
excluding the foreign banks. The categori-
sation, the classification, is permitted pro-
vided, as I said, the criteria of differentiation
are proper and true. From both points of
view=I do not know whether there are any
other criteria—on what basis foreign banks
with deposits of more than Rs. 50 crores
have been excluded if Rs. 50 crores on a
particular date is the dividing line. The
question is : Why foreign banks are being
excludzd ? If you excluded them, will not
this piece of legislation again come up for
scrutiny ?

To the best of my recollection, I think,
the majority judgment has kept its mind
open on this question and it has not given
its verdict one way or the other. Do you
want this new piecz of legislation to ba also
challenged in the court of law ? If foreign
banks are {0 be excluded, even when they
have deposits of more than 50 crores, what
are the reasons for the same ? Unless we
are satisfied, unless the reasons are given
with which even the courts are satisfied, that
is a reasonable classification, that this is not
a discrimination of any kind, T am afraid,
this piece of legislation will also remain open
to being challenged in the courts What
the consequences will be I do not know.

Then, the Law Minister gave us some
figures about the progress that has been
made by the banks in the last six months.
Unfortunately, the figures have been given
in such a fashion, that they cannot be com-
pared with the figures that we have been
given in the Economic Survey. In the
Economic Survey, in regard to the prpgress
made by banking, as far as agriculture,
small-scale industries, exports and other
things are conceriied, from 30th June, 1968
to 30th Tune, 1969, certain figures have been
given. [ was hoping that parallel figures
will be given for the last six months so that
we may know whether the attempt has bzen
frittered. But the figures are given entirely
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on different basis, Tt is not possible to
have comparison. I further hope that some
perspective will be offered to us because one
is interested in knowing as to what is given
to happen.

Here again, not just now while 1this
piece of legislation is being discussod, 1
would like to <uggest that when the Annual
Plan is put before us or when the Five Year
Plan is put before us, we should have the
credit plan, an ar.nual plan of credit as well
as five vear plan of credit, Without that,
it is very dithicult to understand what is
bappening and what is expecied lo hapren.

On the basis o«f information available,
various exparts have tried 1o moke ceriain
calculations  One set of calcutation that |
would like to give is that during the Fouith
Plan, if the sconomic progresses at the rate
at - hich it is expected to progress under the
Plan, then the bank deposits are, likely to
go up by Rs, 3,000 ctores on the assump-
tion that there will be no price rise. IT
there is price rise, and there is a sharp price
rise, the deposits will also increase sharply
but the real value does not remiain the same.
On the assumption that there will be no
price rise and that the Plan will be able 1o
achieve the objectives laid down in the Plan,
then, roughly speaking. Rs. 3000 crores mory
of deposits will be available during the five
year period. Of that, something like 1000
crores will be needed for maintaining certain
balances in the Reserve Bank and what has
to be invested in the securities of the
Government. That means, Rs. 1000 crores
will go to the Government for their various
budgetary requirements, Now, the ratz of
growth that the industry is expected "o make
is 9 per cent and, if that is realised. then,
the requirements of the ndusuy will be
Rs. 1100 crores and, on the basis of inciease
in pational income and increase in indu-
trial product on and agricultural production
the incrense credit requirements for Trade
and Commerce will be about Rs. 200 crorcs
to Rs 30 crores What s left thes ?
These ure the traditional requirements of
Government and of indusiry and irade and
that means the traditicnal claims on  the
incrensed depesits of Rs. 3000 crores wil!
be sometlung iine Rs 2300 crores to Rs. 2400
crores.

\wirat is poing to be left for agriculture
and small scale industry will be Rs, 600
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crores, But the credit requirement of agri-
culture as calculated s Rs, 2500 crores plus
Rs. 750 crores from Co-operative Banks.
As against the requirements of over Rs. 3000
crores, the utmost that is likely to be avail-
able from the Banks at this rate is about
Rs. 600 crores. Therefore, when we arouse
the expectations in the country, I thiok, it
is good to keep these dimensions in mind
and not go about telling people. “Your credit
needs will be fully met". Here a low profile
and a low visibility approach is necessary,
Otherwise, we will be creating dissatisface
tion. To say that as against 400 riksha-
walas we have given loans to BOO riksha-
walas may be good politics in the short run,
but. in the long run, 1 think, it is really
goine 1o damage the couniry, At prisent,
the money supply-deposit ratio—the marginal
ratio of deposits to money supply—is 66%,.
If we can raise that marginal ratio why
should it be that out of Rs. 100 only Rs. 66
will come as deposit and the rest remains
as liquid money—If we increase the marginal
ratio by expanding Branches and by induc-
ing people to use more and more of banking
facilities, we will have more resources which
will be useful for the purpose of irrigation
and galvanising the economy. These are
the areas in which, I hope, the Government
will go into, I am committed to bank
nationalisation. 1 hope this instrument of
bank nationalisation will be used in a
menner whereby o is a part and parcel of
the whole planning process. There is a
credit plan. There is a five-year credit
plan and the exprctations aroused in
the country are not out of tune and
out of touch with what we are likely
to do or what we are in a position to
achieve, Therclore, on this also 1 hope at
the apnropriate time some information will
be made available.

I would like to iovite the attention of the
Minister concerned, not so much the Law
Minister as the Finance Minister, to the
valuable work done by some banks  Every-
body knows about the Syndicate Bank. But
everybody does not know about the valuable
work that has been done by the Bank of
Patia's. Some of these small Banks have
done rema+kable pioneering work. 1 hope
their work wiill be studiea and as we
multiply seed farms, we will multiply these
things very quickly.

In 1955 when the Imperial Bank of
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India was converted into State Bank, I had
referred at that time to the necessity of
Business extension deposits and 1o put the
borrowing farmer on budget. All these
things which were fully explained at that
time have not been attended to during the
last 15 years. I hope and trust that, that
too will be done.

Therefore, whi'e 1 welcome this Bill,
there are many things I would like to know
about this Bill. And what is more impor-
fant, one would like to know much more
about it as to how this Bill is going to be
implemented In  these directions, we
continue to live in an area of ignorance.

SHRI A K. SEN (Calcutta--North-
West) :  Mr. Chairman, 1 am very happy
to find and | am sure, in saying so 1 shall
be voicing the feelings of many of us here
that this Bill and the evenis which preceded
it have prove.! bevond doubt that we are
still governed by law and by the Constitu-
tion and that the Government, as all of us,
obeyed the dictates of the law and our courls
and the judiciary. There is another fact
which is quite remarkable and which should
not be missed and that is the misconception
that the Tonstitution stands in the way of
progress or that nationalisation is mot a
sound proposition. The Constitution does
not stand in the way of umticna'isation. The
Supreme Court has held that the Parliament
is competent to nationalise banks and other
undertakings for public purpose. The only
thing to notice zand to remember is that this
nationalisation has also 1o be in accordance
with law and the provisions of the Consti-
tution and it is not open for us here or any
where else (o try to overcome or transcend
the limits which the Constitution has set for
those who want to nationalise either industry
or trade,

This is very significant, for in many
Siates today there has been a tendency to
think that simply because either one party
or the other thinks that & man's property
is not worth anything it can be taken just
because the party in power thinks that it
can be 80 taken, without even p.ssing a law,
without even arming the Exezutive with the
proper authority, without even laying down
the principles and the purpases for which
this nationalisation is to be affected.

Sir, 1 come from a State where this
sgctor his beea rather dim and grim, if I
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may say 8o for quite some time past. It
has been openly advocated that it will be
open for anybody who calls himsell either
a man of the masses or a tolling worker to
go and just squat on somebody else's pro-
perty and grab it if he wanis to do so and
that that man has no protection under the
law. This is not a question which is to be
answered for the first time that when the
Parliament or the compeltent legislatures in
the States think that certain property or
certain undertakings or certain other means
of production or credit institutions are to
be nationalised to the public good or for a
public purpose, a law needed and that that
law has to be passed in accordance with the
provisions of the Constitution That s
exactly what the Supreme Court has said
and it will be a mistake to supposc—as
many have very glibly given expression to
such views—that the Supreme Court stands
in the way of the people’s progress. Nothing
like that. In fact, the Supreme Court has
repeatedly stressed this fact that it is for
the Parliament and for the Legislature to
frame & policy, an economic and social
policy, and it will be for them to fiame an
appropriate law to carry out those policies ;
but that law must follow the path the
Constitution has prescribed. And, it will
not be for the legislatures concerned or for
the Parliament concerned to try to chalk out
a new path for itself, for, ourt is a prescribed
path, a limited path upon which to tread ;
and it is not for each legislature or a fleet-
ing majority which control the legislature
for the time being to taxe out for itsell a
path it chooses. For the Consritutional
path is a permapent path ; the Constitu-
tional path is the path of the law and it
canoot be deviasted from, exccpt at a risk
of being set right by the Courts.

Now, with these observations, Sir, 1
welcome the Government's measure for
bringing forward speedily a law which will
stand the test which the Supreme Court has
laid down for the purpose of nationalising
a vital sector in our economy. It is no
longer any matter of dsbate nor does it
brook any debate that credit instiiutions
which control the savings of the nation and
with which we have to build up all our
development programmes are a vital sector
of our economy. And the people, por
Parliameat, can leave it to chance for those
who control the credit institutions either to
afford necessary credit for some and not foy
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others. In fact, Sir. we have set up priori-
ties for ourselves in the matter of develop-

ment. We have our agrizultural pro-
grammes ; we have our programmes for
assisting  the small-scale indusiries. We

have our programmes for assisting the
middle.class entrepreneurs and I do not
consider that the credit institutions must sub-
serve the interect eithe: ooly of the big
industrialist or big trader. Infact, the growth
of the small trader aod the growth
of the small man or the middle-class entre-
preneur has to be ensuwred and cannot be
ignored any more, While 1 welcome this
Bill, and while ulong with so many of us
here, I whole heartedly support this measure
we (nust cxpress our misgivings at the way
some of the old nationaiis:d credit instilu-
tions have behaved In the past.

And the complaints we all hear are not
only stray or infrequent but are freely and
widely expressed, namely, that the nationa-
lised credit institutions like the State Bank
still only prefer the big man, the big indus-
trialist and the big treder and the voice of
the small enterpreneur is very Niequently not
heeded.  In fact, som: of us who are
connected with small enterprises know how
difficult it is to induce a bank like the State
Bank in be a little sympathetic to the nceds
of the small enterpreneur. Therefore, [
hope when these big institutions are
nationali ed, those wh will bz in charge of
them as agents of Governiment and as
guardians Parliument has set up for looking
alter the vital interests of the nation will
not [uil 1o fram a proper policy which will
b amcliorative of the difficulties of the com-
mon man, the <mall nan, the small sgricul-
turist the small enterpreneur so that he will
fecl that the nationalised credit instilutions
have ieally brought about a fundamental
change in our credit policy and in the matier
of affurding  1l.e nmecessary assistance without
which no enterprise, either agricultural or
indus'rial, can possibly thrive or expand.

1 am also very hanpy o see that such a
silent and fundamental revolution has been
hrought about tirough 1he acgis of law, This
is 2 pointer (o those who think that changes
ean he hrought about only by bloody revolu-
tions or agitstians,  In the lest twenty
years ever sincs we u-hered in the Cnns%l.
twtior, vaet changes have been wrought in
our economy ; big landed estates have dis-
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appeared, agricultural ceiling laws have been
passed by freely elected legislatures ; impor-
tant industrial units and industries have been
nationalised ; the State Bank, the Reserve
Bank and life insurance and so many other
important sectors of our economy have not
only been pationalised but also developed
in the public sector like the vast steel
factories and other heavy industrial units
that we have built up, all with the aid of
laws passed by a freely clected Parlrament.
It has never been even questioned that these
laws have not been to the public good or
have not been administered for the public
good., The gieat revnlutionary step of
nationalising  within  such a short
spave of time such wast credit instiutions,
all with the aid of laws passed by this
House. shows how easy it is and vet how
important it is. w0 observe that all our
fuiire progress cither in this direction or
in any other, has to be only with the sanc-
tion of laws p2ssed by Parliament and by
the freely elected lepislatures and not by
thuse who shout in a robble ‘do this' or ‘do
that. The heavens cannot be brought
down just by shouting, by bloody revolu-
tions or by bloody agitations,

This is the position which really makes
us optimistic and which really throws up
such a was1 vista of hope for the people and
the expectation that this measure has r used
all over the conntiv. Why is in that this
measure roused such a widespread e thu-
siasm ard fervour throughout the country 7
Simply because of this, people feel that
afier all the Constitution and those whom
they have elected 1o serve the Constitution
and lead the Government and the legisla-
tive have served them well by makig such
progressive steps possible through the aid
of law.

I, therefore, feel that there will be very
few 1o question the wisdom of this mearure
and very few to criticise the manoner in which
this measure has been framed.

While I say this, 1 et the same time
want to sound a mote of coution and that
is this, that the great cxpeuiaions which
have been roused by this measure should
not be allowsd 10 he stifled oven for a
moment, and it is likely to be so siifled if
the measure is not really followed up with
vast new experiment is in the field of making
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our credit available to those sectors which
have been served so far of proper credit
facilities.

It is well known that our agriculture
depends by and large on the credit facilitles
offered by the village sahukar and viilage
moneylender who readily lend at high rates,
usurious rates of interest and grab the
people’s property to realise their loans. It
is a happy thing to remember that the old
description of the Indian peasant is no longer
apposite today. The Royai Commission
on Agriculture, while reporting on the con-
dition of the agriculturists, said not very
long ago, omly in 1928, that the Indlan
peasant was born in debt, lived in debt and
died in debt. Tt may be that that condition
is no longer so acute as it used to be a few
decades ago, but neverthicless it is a fact that,
as Shri Mehta pointed out, the successful
culmination of this green revolution as we
call it, this agricultural revolution, will
depend very much on extended credit facili-
ties which we muke available to the small
farmer all over the country  Similarly, we
have roused expectations in the minds of
the small e.trepreneur, the small transpo. 1,
man, the small trader, the small mao who
forges a few things in his small factoiy with
the aid of his own arms or with the aid of
a few labourers he employs. [If his needs
are not properly attended to, these expecia-
tions will scon be dashed to the ground and
that will create a condition which will be
fatal not only for us but for the confidence
which the people have reposed in us by
according such widespread support for this
measure,

With this note of caution I hope that
those who will be charged with the task
of adminisiering the new banks will do so
wisely, liberally and with caution and circum-
spection, and that the people will hail that
the vast credit institutions of the country
bave been npatiopalised by this Parliament
for the public good

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : There is a piece of news that the
National Assemblv of Cambodia ha¢ thrown
out its Head ol Swate, Prince Norodom
Sihanouk. Wil you Lindly ask the Govein-
ment 1o make a statement ? On  the floor of
the House we have discusted Cambodia for
a long time and it will be of interest to the
Members of the House, I have no doubt that
Prof. Mukerjee will support me in this
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regard. I want to koow whether the
Government  has reccived the news and how
far it is correct.

MR. CHAIRMAN : What you have said
has gone on record.

SHRI JYOTIRMOY BASU : Will you
be good enoogh to ask the Government to
make an announcement confirming or
denying it ? This is a very imporiant issue,

MR. CHAIRMAN : The Minister is
here and he has taken note of it.

SHRI M. R. MASANI (Rajkot) : I rise
to support the stawtery resolution for
disapproving the Ordinance moved by Shri
Sharma and oppose the motion for consis
deration of the Bill moved by the hon.
Minister, Mr. Govinda Menon,

When Mr. Madhok and 1 decided on the
morning after the Ordinance was enucled
last vyear that this whole measurc was
wltra vires of the Constitution and should be
struck down, I must confess that we had oot
counted on being rewarded with such a
historic  judgment of the Supreme Court
which not only struck dewn the illcgal law
but had asso laid down propositions of
consideiable value in the way of expanding
the area of Fundamental Rights of the
citizen for which we arc all grateful. We
applaud the judgment of the Supreme Court
and we arc happy that in this mainer we
have brought about a dcsirable result,

When the Bill, which was siruck down
later on by the Supreme Court, came before
the house on 25th Julv 1969 we again
warned thet it also was invalid because it
viclaled  ceitain Fundarental  Rights,
Speaking in this House on 25th July last
year. [ said :

“This Bill viclates Fundamental
Riphts 2 this Bill is expropriatcry ; it is
discriminatory ; it has no public purpose.
Therefore, this Bill s wltravires of
the Constitution."

What we said has bapnened. Today we scc
the pathetic spectacle of the incomretent
lega! advisers of thie incompetent Govern-
ment  givine a long apaloeia, about how
justifiable was the mistake they had
commitied. The Governmer.t may bc wasi™
ke time ol t+e House by bringing a Bl a
second time. But it goes oo record that
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this Government and its legal advisers do
not know the law of this country and do not
take enough trouble to safeguard the Consti-
tution of this Country.

We are opposed to bank natiopalisation
outright.  Why 7 A statement was made in
our Election Manifesto as far back as 1967
and [ shall quote it now because what we
said then is only too likely to be vindicated
in the years to come, We said ;

“The Swatantra Party is opposed to the
nationalisation of banks contemplated
by the Congress Party which is ulterly
irrelevant 1o the couatry's problems and
would retard development besides being
fatal 10 monetary stability, security and
saving by placing the savings of lakhs of
small depositors at the mercy of a
Government seeking 1o lay its hands on
all available resources.”

It is for this basic reason thalt we oppose
this Bill a second time in this House.

We believe in a mixed economy where
State and private enterprise compele on
equal items for the welfare of the com-
munity. But the burden of proving the need
for natiopalisation lies very squarely on the
shoulders of those who sit opposite.

Even in respect of socialist Sweden,
where socialism had been praciised with
such success, Axel Iveroth says :

“Those who maintain that the Siates
should 1ake  responsibility for an
increastd 1ate of economic progress by
canying out thoroughgoing changes in
our prosperity creating machinery must
now realize that the burden of proof lies
upon them."

This burden has not been discharged in this
particular case. No case has been made out
why these fourteen bamks should be
nationalised.. (/nrerruprions.) The Truth is
unpalatable,

My parly stends for a commission of
enquiry being appointed in respect of any
industry where a case is sought to be made
out for nationalisation. If something that
approximates to a Royal Commission in
Englund 18 appointed in this country, takes
evidence and comes (0 the conclusion that
for the public good a particular industry
stou!d be nationalised, I am prepared to go
along with jt. But that kind pf judicious,
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objective ¢cnquiry has not been made in this
case. On the contrary, in this particular
case all the evidence is against it. The
Prime Minister of this Government which is
going in for the nationalisation herself did
pot think so at Bangalore. What did she
say in her memorandum 1o the AICC 7 She
said that they could ecither consider the
nationalisation of the top five or six banks
or issue directions to the effect that their
resources should be reserved to a larger
extent for public purposes. In other words,
she had an open mind ; what she wanted
could be done without pationalisation.
Yet within a matter of weeks, in fact, of
days, her mind changed and it was suddenly
discovered that nationalisation was the
panacca that was required,

The Deputy Prime Minister of that same
Government went on record as saying that
nationalisation was not necessary. I quote
bis words :

“Recent experience does not suggest
that large banks need to be taken over
so as to be made to do something which
they are not doing.

“Thete is no reason why, under
central control, that is, social control,
they cannot be made to do what the
Statc Bank s doing in the national
interests, nor is it right that the State
Bank is expected 1o do what banks as
institutions  concerned everyday with
depositor’s moncy cannot do, No bank,
whether in the public or the private
sector, can abandon the test of viability
of a credit transaction. The experiment
of social control is a continuing one, It
aims at socislisation of credit without
pationalisation of banking. Our experi-
ence in the last year or so shows that
this iv an experiment whose results, we
have every reason to believe, will be
rewarding.”

So, whatever enquiry was made by the Prime

Minister and the Deputy Prime Mipister
shows that there was no case for natiolisa-
tion, Sociai contro! was not given a chance
and this measure was sprung upon the
country. We believe that @ basic dilemma
faces Parliament and the Government—
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SHRI M. R. MASANI: [ was saying
that in a cate like this, there is a basic
dilemma facing us  Fither a bank is run on
commercial principles liee fiom political
ntcrvention, as is done by nationalised banks
in France. [In that case, there is no change
and there is no purpose in notionalisation.
All that has heppened is that Rs. 87 crores
of the tax payers' money are wasied in
paying compensat'on to the sharcholders. On
the other hand, it naliobalisation means the
encouragement of a monopoly and il 1s
politically motivated, then it is pernicious
because the money of the depositors will be
trifled with in & manner that it should not
be trifled with as 1s happening with co-
operalive banks and land morigage banks in
this country, So, this is the dilemma the
geutlemen opposite have to face. Either
nationalisatior. iv pointicss and expensive or
it is pernicious and dangerous. And from
this dilemma, we find there is no escape
whatsoever.

Who will benefit from nationalisation ?
Is it the shareholders? There is no doubt
that the compensation provided in this Bill is
somewhat moie generous and fair than the
last one which we got the Act struck down
by the Supreme Court. Even this time, I
am not sure thal the compensation is
adequate or fair, [ will mention thiee or
four reasons why | sav so. The market value
of land and buildings of head offices and
hundreds of branches of the banks have been
heavily depreciated in the books of the
banks, and are really worth much more than
what was allowed for in the Goveroment's

computation,

The goodwill built up over several
decades has not been accounted for in the
compensation.

Equity and justice demand that the
sharcholders should be entitled to a share of
the bank's profits made between July last
and Februnry this year during which period
the barks were illepally occupied by those
gentlemen cpposite. No compensation is
given for occupying the banks for six or
eight months illegally, without any legal
authority,
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Then, interest at the rate of four per
cent is given on the compeusation, but we
know the prevailing rate for borrowing is
nine and a half per cent to 10 per cent on
secured borrowings, and so. the rate of four
per cent is inadequate.

Fioally, the shareholder d.ies not get the
money in cash. He gets it payable over
three years during which, thanks to the
inflationary policies of this Government, the
rupee will be depreciating fuither, So what
I say is that full justice has not been given
to the shareholders,

Then, will it benefit Labour 7 1 say no.
Those employees who belong to nationalised
banks have ulready realised that their
right o colleclive bargaining, their right
t> sirike, their right to bonus have
already been truncated. 1 would like
to read to the House a resolution
passed by the Reserve Bank Employces'
Associvtion al  an extraoidinary general
meeting of their union held in Boubay on
3rd July, 19 4. This was passed after
debate by 380 votes to 20. It says :

“This extraordinary general meeting of
the Reserve Bank of India Employees’
Association, Bombay, held on the 3ed
July, 1964, having considered the
question of nationalisation of banks,
resolves that this Associntion is opposed
t~ the nationaliation of banks, since
experience shows that pationalisation of
banks would not be conducive to
interests and welfare of the employees,”

AN HON. MEMBER : When was that 7

SHRI M. R. MASANI :
were wise befoie ihe time |

“As such, this Meeting decides to
dissociate itseli and the Association from
the campaign for pationalisation of banks
and to take all such steps as are
necessary in furtherance of this decision,"

Therefore, Labour will not be benefited.
Now, let us take the depositors. The
depositors® deposits arc in danger acoording
to me when people like the people opposite
get their hands on them. These depositors
are small people. In 1967, there were
12,400,000 personal sccounts in this country
with an average deposit of Rs. 150, Theee
a’e small people whose money will po: o
diverted for unproductive investmeii 1.
wasteful goveramental coterprises, which wil

1964. ‘They
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be the best that can happen, or there may be
trafficking in overdrafts. We know that the
resources of cooperative banks and land
mortgage banks are used for pafronising the
supporters of the ruling party throughcut the
country It happens in all the States. The
biggest source of corruption today is
cooper: tive bank+< and land mortgage banks,
This is likely 1o happen with fourtcen
nationalised banks also.

If these resources are frittered away, the
depositor has no guara itce beyond Rs. 5000.
The first Rs. 5000 of your money, Mr.
Chairman, or of anyooe here Government
guarantees, but mothing more. We have
tabled an amendment 1o this Bill that the
Government  guamantee should be uncon:
ditional and that the dJepositor must be
reimbuised to the entire extent of the money
that may be wasted by the nationalised
banks.

A danger of nationalisation is concentra-
tion and monopoly. Gandhi believed in
decentralisation of  economic power.
(Interruption). 1 would reguest Mr. Basu o
try 1o bisten , if he listens, he will learn a
little more. Indulging in a runoing com-
mentary or naking a noise when somebody
else is speaking is not the way of democracy.

The whcle point herc is to listen 10 one
another.
SHR! JYOTIRMOY BASU : You do

not believe in democracy ; you have been
talking about military rule

SHRI M. R, MASANI : He is getting
me mixed up with Gen. Cariappa ! [ do not
thiok I look like him,

SHRI JYOTIRMOY BASU :
your variety,

That is

SHRI M. R. MASANI : T was quoting
Mahatma Gandhi. who had a very sound
idea as to where the popular interest lay He
talked about money in the banks. In his
book A Week with Gandhi. Louis Fischer
quotes Gandhi as saving something in which
we believe, but not those silting opposite.
He savs ;

“You sce, the centre of power now
in New Delli or in Calcutta and
epy, in the big cities. 1 would have

1t distributed among the scven bundred
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thousand villages of India.
mean that there is no power.
words, | want the seven  hundred
thousand dollars pow invested in the
Imperial Bank of India withdrawn and
distributed among the seven hundred
villages. Then cach willage will have
its one dollar which cannot be lost.'

This was symbolic, Gandhi was making on
argument against what thuse people arc
doing todwy is exactly the reverse of what
Gandbiji wanted. They want to concentrate
all the millions of dollars belonging to the
small men in the hands of tlus Government
and those who cariv out their orders,

Even so, thank goodness, the present law
leaves some freedom of choice 10 1le
depositor and the creditor 10 move from one
bank 1o another, becauvse wonly fourteen
banks have been nationslised and n few have
survived. To that extent, there s no
complete menopoly in banking, cven after
this law is passed. It is for this reason that
we aie opposed 1o the iationalisation of
even n single more bank, wlcther iv is an
Indian bank or a foreign bank. Wc are not
concerned with the nationality ol the bank.
We are concerned with the area of freedom
of choice left with the depositor or creditor
If more banks are nationalised, the ovil will
spread further. ‘Today the cvil is there,
fourteen banks are struck by the plague. We
do not want morc banks to be struck by the
plague because fourteen banks are struck

That will
In other

An altemp! has been made in certain
quarters—not yet in this House, 1 am glad
lo say—1o try to argue that the judgement
of the Supreme Courl necessitates that
foreign banks and other Indian banks
shoule also be nationalised. 1 have
studied the judgment of the Suprem.
Court very carefully. It says wothing
of the kind. They have refused to deal with
this maiter, They say that it is not necessary
for them to go into this question. But what
do they say ? They say :

“It makes hostile  discrimination
sgainst the named banks in that o
prohibits the named banks lrom carrying
on banking business, whereas other
banks—Indian and foreign—are permitted
to carry on barking business, and even
new banks may be formed which may
engage ip banking business.”
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So, do not invoke this bogev of discrimina-
tion and do not say that only hecause
fourte n baaks were nitionalis:d and not
others, (herefore, the Act was struct down
and that you c¢wn not nationalise any
catey ry you like. The sourt only said that
you should  not discriminate  between
nationalised  banks  and non-natiohalised
banks in regard o the carrving on of
banking and other busine.s.  So. it 15 not
good involting the judgment of the Supreme
Court in  order (o create a case for
nationalising morc banks, whether they ars
Indian or foreign,

Therefure, we shall do what we did on
the lait ocrasion O ohe 30th of Jily 1969
we voted againet as amendment movad by
the Communi<ts to mnionalised the other
banks which cvere left out  If such an
amendment is moved again, we shall vote
against it because we wish to be consistent
in what we do  We helieve that the less of
monopaely the pgoeater the chances for the
eitizens of this cyuntry and the moze banks

are natiopalise.l the more poisonous the
effects of thi: menopoly  For this reason,
we sha!l certainly opnose the attempt to

nationalisc one more bank beyond the four.
teen that are attacked.

Thes: are the reasons why we want to
oppose this Bill,  Even at this late stage, if
this government will withdraw this Bill and
appoint a Commission of Inquiry to investi-
raic whether or mot a case exists for
rationalisation, we are prepared to co-operate
with suc" an investigation, share our views
with them und | that exper' body comes and
savs thiut there is a case for nationalisation,
then | wn prepared to gy in for it.  But, in
the absence of that, our experience of State
enterprises  in  this  coumiry i3 a most
unfortunate one. We couvert prosperous
enterprises into  lo-ing  enterprises by
nationalisation 'We do not want this further
process of ruin 1o et expanded and, there-
fure, we shall oppose the Bill at every stage,

SHRI AMRIT NAHATA (Barmer) :
Mr. Chairman, Sir. Shri Ashok Mehia just
now said that in siriking down the Bank
Natiosalisatian  Act the Supreme Court had
reversed n.d revised many of ils earlier
stands an< e gave some examples I would
like 10 . dd some more.  The Supreine Court
bhad liel! carlier that a company of &
corporale body could not be considered a
citizzo and could wmot, therefore, claim
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fundam:ntal rights guaranteed under the
Constitution to Indian citizens ; the share-
holders of companies. for example, are not
liable to pav the debts, dues or arrears of
those comnpanies. Smilarly, u corporate body
cou'd not claim the fundamental rights which
its sharcholders cou!d claim. But in (his
judgment the Supreme Court has revised the
carlier attitude and dscided that even a
company or a corporate body could claim
fundamental rights under the Constitution as
any other cilizen.

The judgment of the Supreme Court says
that the nationalisation of these fourtecn
banks is a  hastile discri nination in as much
8s these [lourteen banks are prevented from
continuing or carrying on banking trude.
This wmeans that from now onwards the
Supreme Court will consider anv partial
nationaslisation as  Postile discrimination. In
the past, when the Imperial Bank was
nationalised, this p'ea was never raised
When the Life [Insurance Corporation was
nationalised, nobody has said that general
insurance is not being nntlonalised. If this
argument of hostile discrimination is taken
to its lngica! conclusion, it would be very
difficult on the part of this government to
undertake any more partial nationalisation.
For exmaple, we have declared that the
State will take over the foreign trade item by
item.

If the Centre decides to take over impert
ar export tiade of a particular item, it would
again be struck down on the plea that this is
hostile discrimination ; then thsy would say
that traders cannot import or export this
particular commodity while they can import
or export other commaodities. This argumeat
of hostile discrimination, 1 believe, is fraught
with grave dangers.

SHRI M. N. REDDY (Nizamabad) : On
a point of order, Sir. ln his eatire speech he
is criticizing the judgment of the Supreme
Court. The judgment is not the subject of
discussion here  (farerruption.) Government
accepted the judgment and brought forward
the Bill again  (fmierruprion.) He is sayiog
that the Supreme Court would do this or
that. It is ngainst the dignity of the Supreme
Court. It should not be allowed.

MR. CHAIRMAN :
of order.

There isno st
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SHRI AMRIT NAHATA: [ am not
prepared to be guided by the hon. Member
about what I should speak and what 1
should not.

I am constrained (o submit that the
Supreme Court in striking down the Bank
Nationalisation Act has gone beyond its
jurisdiction. For example, the Constitution
lays down specifically that the [fairness or
adequacy of compensation to be paid or the
principles on which compensation is to be
paid are non-justiciable. The Fourth Amend-
ment of the Constitution is absolurely
specific and clear. While moving the Fourth
Amendiment Bill Pandit Jawaharlal Nehru
had said :

“Parliament fixes either compensatlion
itsell, or the rules governing compen-
sation ; and they would not be challen-
ged by courts cxcepl for one reason,
where it 1s thought that there has been
a gross abuse of the law, where in fact,
there has been a fraud on the Consti-
tution.”

Till very recently the Supreme Court has
upheld this principle. In the case ol Gujarat
versus Shantilal the Supremc Court Bench,
presided over by the then Chiel Justice,
Shri Subba Rao, categoricaily and very
clearly upheld this principle and of the
Fourth Amendment Act and held that the
Supreme Court had no power lo go into the
adequacy or otherwise of compensation or
the principles governing compensation. But
now the Supreme Court has revised and al-
most reversed that stand.

I may point out to you that even before
the Fourth Amendment the intention of the
framers of our Constitution had been made
very clear in the Constiluent Assembly. In
1949 Pandit Jawaharlal Nehru had said in
the Constituent Assembly :

“Eminent lawyers have told us that
on a proper construction of the clause,
the judiciary should rot and does not
come in."

Dr. Ambedkar had said in the Consti-
tuent Assembly :

*The Constitution excluded judicial re-
view of the quantum or principles of
compensation us the franiers were appre-
hensive of jvdicial vagaries in the mould-
ing of law.”

Fven them, when the Supreme Court
weunl repeatedly, in one case after another,

Statutory Resolution and  MARCH i8, 1970

Banking Bill 320
into the question of the adquacy or other
wise of compensation it was felt necessary
that this clause about compensation be made
more specific and explicit, That is why the
Fourth Amendment was brought forward.
After that it is for the first time that the
Supreme Court has gone again into the ques-
tion of adequacy or otherwise of compen-
sation.

It has been said that the property right
in our Constitution is almost the same as
in the Constitution of the USA. [ would
like to remind you that while the US Consti-
tution uses only the words “‘just compen-
sation”, the 'ndian Constilution uses only
the. word * compensation.” This distinction
is very important. Our Constitution. even
before the Fourth Amendment and certainly
after the Fourth Amendment, has been very
clear that the matter of compensation
will be decided by the Legislature.
Of course, il the lcgislature were to
perpetrate a fraud on the Constitution or a
maockery on the Constitution, say, if we were
to decide that we will give | paisa to every
sharcholder as the compensation, then, cer=
tainly, the Supreme Court has every right to
challenge this decision of the legislature as a
fraud or a mockery on the Constitution, But
in the present judgment, the Supreme Court
has not called the principles on which we
have decided to pay compensation as a fraud
or a mockery on the Constitution,

The Supreme Court has laid down cer-
tain principles, that is, market value, pay-
ments in cash and even goodwill has to be
taken into consideration while deciding the
adequate quantum of compensation. That is
why the share-holders who held total shares
of Rs 21 crores in these 14 netionalised
banks are now getting Rs. 87 crores, It has
been said that these banks were private
banks. They were not private banks. With
only Rs. 21 crores, these banks could utilise
hundreds of crores of rupees of poor deposi-
tors and those moneys were used for build-
ing indusinial empires, those moneys were
used tor the growth of monopolies, those
moneys were used against the interests of the
common man in the country and against the
interests of the backward regions of the
countrv—only a few cities flourised ; only
industries in a small number of houses
flourished. They were never private banks,
This was private expropriation and use of
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public Money. And this mistake has been
corrected by nationalising these banks.

If this principle is to be pursued in
future that market value must be paid, that
it should be paid in cash and that goodwill
is also to be taken into consideration, [ am
afraid, further progress in the direction of
social justice and equality would become
very difficult. T am afryid. the Government
has also indirectly surrendered before this
judgment of the Supreme Couri which the
Supreme Court should not have given because
they have no rieht to give. -

Again, this Government should have
come forward and said before the House that
the compensaiion is being further reduced
because, once we fix the quantum of com-
pensation, no judiciary can challenge it.
Therefore, if we are, indirectly, to submlit to
these criteria laid down by the Supreme
Court that goodwill should taken into con-
sideratlon or the maiker value should be
taken into consideration, then, in future, this
Government itsell will face difficulties when it
wants to come forward with a legislation of
social justice.

1 want to remind this Government of an
historic statemsnt which Pandit Jawaharlal
Nchru made in this House. T quote :

“No Supreme Court and no judiciary
can stand in judgment over the sovereign
will of Parliament. If we 0 wrong here
and there, it can point it out, but in the
ultimate analysis, where the future of the
community is concerned, no judiciary
can come in the way No system of judi-
ciary can function in the nature of a
Third House of correction.™
Why I say this is, because. here, in the
judgment of the Supreme Court, striking
down the Bank WNationalisation Bill, there is
an observation which I want to draw your
attention to.

Ths judgment says :

“For achieving the needs of a develop-
ing ecomomy in conformity with the
pational policy and objectives, the re-
sources of all the banks - foreign as well
as Indian—aie inadequale.”

Who is the Supreme Conrt to guestion
the wisdom of this House 7 It is the House
which will decide what is necessary for the
fulfilment of the national objectives and what
is not necessary for the fulfiiment of the
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national objectives. The Supreme Court has
no right to question the wisdom, the policy
of the Government or of the Parliament or
of the people of the country. The Supreme
court has, certainly, gone beyond its scope and
1 would, therefore, invoke the famous message
of President Roosevelt which he gave to the
American Congress. The situation is almost
similar  This Government under the leader-
ship of Mrs. Indira Gandhi is giving the New
Deal to the weaker sections of the country.
We are almost in the same conditions which
were faced by President Roosevelt when he
introduced the New Deal. This is the
famous message which President Roosevelt
gave to the American Congress, I quote :

“When the Congress sought to stabilise
national agricullure, to improve the con-
dition of labour, the majority cf the
Court has been assuming the power to
pass judgment on the wisdom of the
Acts of the Congress. We have, there-
fore, reached the point, as a nation,
where we must take action to save the
Constitution from the Court and the
Court from itself

I would request this Government and
this House, in the words of President Roose-
velt, to save our Constitution from the
Supreme Court and to save the Supreme
Court from itself.

18,00 hrs.

ot ofw v (gf) : wwmafr wEg,
N A TER AT & J7 agw
FT AT AGIET qTgq FT AT T QI
ar | At Fagrg A ¥ = fam
awa frar &1 g@dt a7s WAt anew
T fam o fadw frar &1 B g
g famd at ¥ e 5 =
g ¢ f% s ) fara i w fawr
Y §gA & aay mrar 9% ? freet arg
TMEAEH I THFL W4 IA AWY
gz 7 for-fom et % are & aw &t
1 g qi, fowma df, srean 41,
@ T & frw B awTE, Iww
¥ fadt o fowraa A g@C WA Ad
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At am g & fr ag aw w1 fom
aia & e faar mar sEw @A
7 oY FEr o wwar @ f5 = A
T5 wvar &1 efgw 4@ 20 omw W
wrgar ? #m Fwg g fa @vwTe A
ferma 7@ qfY, ¥ ArEver WRE ¥ gHAT
w1z g fr ag At sz & awgw @
g, dsfrarz 3t famres 773 2, T s
awg & & srar oft ¥m wmEE A frrwa
@l ot 7 fam # 79 F=0F AT @A AT
f faely 421 @1 W1 TTTmEEw fEar
ama ? qg wrY 7€ e 2 fa 1956 @
T w7 afAT Atz AT 97 I T -
F7m 57, oF aga gz ofagfas Fam
Fam, AT W gt ag A # oAafEe
=% fay afae wima F1r za3 @=mA
far o 3t awg & fwa § gafes
a7 1 arr 7 Afar o vt
HTGH FIZA & (AHME TTA-A2F AT A0,
it avg & awt & a-fam A 4 Afed
a1 g1 gAforar & aFwl arew ) A
#far, az wa fast gt ar fad
it g1 vetmwTm o, afew
I W AW wAT @ froag
grFe fa2elt a1 % awa =4 v o
g} mz # e sfrer widy o1 oA
qr f i faza) e § faef %
at wgran famdAy @, wafan zw fash
41 AT MEIEATT AE FT R A
I A 0y weRT % W g 5 ogw
srara-frata smere # ot wevwe
T A Q) ave 1 gfaar § oAy e
gt gF 2 fE A g B
T Y A A7 F rafad 4% & saEr Ay
ez rawa 71 faan, e et @t
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Y araa gre fray, @ qar wwar 2 fr
HFEHTT FT AETFTN FT A4 AF 7T
ag FIHTT AETFQT FT 7@ & | AT
aG A TEITAT FT F g AT AN
w9 | @ 1955 # oedfas dw av
TEFTW AET g0r a1 1T Fqr AW\T
Frafagl 71 3 ¢ A ¥ TSI
T2t g ar ? Ffe qan gr At A &
7z wifaa @Y mar 5 ag sowm AT
¥ TN 97 97 @ & 7 AY A AT AT
F1 A7 3A @ & 47 A7 qAWF A4 @
2 ff av=e 7 anit 83 "urETs W oad
A WA | AT FgA ¥ oAAAT a2 ¥
AT AIAATZ T 94 T AAE
aurAETE #1 w4 g fx famgearm @ sty
H1T wiE F A AT A oA E, ow=m oI
I TEPTTA F AT § TH oA A
EW qTZ 7Er AFA Al TEH AuTIETS AT
T2l aFar | gafan § a7 FzAr e g
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f& wart amEg 7 Ay W & wfew
ferr igq a7 fom a0% & =@
fawr & wfrm gty a2 & dor & o
qHTAH T TTAT , INAT FATA foar 1
WAE T aw @Y fw wEr AEa,
sfar Y, T7 9gT ar ARET AEd W
A1 7 ATHIE @ TR}, WANT TT 9T
2 o A1 T aTan & wed A g
For g frar mar §, defafadt @t
suTeT gyraen faar wr @, swr v
TTRE

o frafas o & smomt g g
ar aea ¢ 7 @9 oW owmE
wre aifgar famar 4, gw &0 &Y a0F &
or faw o g & fau fear @ @
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A Teafr AR gw A A WA
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zFAfoy W 1 FFT FH AW IEET
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fear s gaat sgafa 78 fast | e
aTg AT FEATEIS At ah § (T 39 faar
F gET T@T  Tr AR dhwmm @
ot fgarget 39 Awm searE wedfa
T, d g0 IS Toraa e v w5 s
77 faw % W i TTvE A g e

mafay A0 F2  fF m T
UF AT A MEIFAT §1 JAT I
72t & AfFa gudt avw ooftafaar &
SraRTE #, el § g awr ww @
% otz far & o, et ot Fo-
qf qdl &7 37 7Y o0g @FEAT T A TAE
A uz AR T}, @ e Twiew
A wgr 9w 7 T A A AW
TEIFTE T AFT AAAE F I 0T
IS FT A AT 2 g AT, AT E,
THH AT A% AE

W7 WO Wt g WAt q, TR
famfed @ oF wsd &1 I97 2@ g0
IR oY Y T A qAA 4, I A
STOR ATHA T@AT ATEAT § | IFA Famar
a—1964 7 fagam & wRIw 292 Fq
oTa % U AfwT 1966-67 i ¥ 480 w0
¥ & @1 W | g ATE A AT & AT A
I aamr a1 f& gA® meEw 417
wore wqE ¥ agET 547 FOT A F @
T | wEAdTE 3 A e @ &7 frar—
1964 & gk mATH 46 FNT TIT F
sy afi w, Aftw 1966-67 ¥ 3 106
e sqa F @t | g fawEr ¥
uRzw ¥ 64 gfgma #1 0w A, 20T
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¥ uezw 7 31 sffwa &1 gorer ger
afeq wvE & wedtzw § oAy 131
sfama # gfz 3 v o\ s afy fomdr
Y At & wwE qrH fFU STw oAt s
Y 9ar ¥y iy 7A% uwEzd gri-yAv av
T AT 77 9% | THE ez g AT §
fr g7 a3 {aefadgi & ot @1 gATd
9 sgaEqr 9 fHaar g9mE &)

ot faafad 4 3 g 7z fr #7
ar argan g fw

18°08 hrs,

(Shri Shri Chand Goyal én the Chair |

ag it gumaar faar mr @ ag @A
71 gar fear qar g 7 smo arAa # f
foraa gur? zm § *fer fedtgeea & &%
mTe ATTo Hlo, IfAZ zEz e gfved,
w7 q SgIET AT #, AT ROV FA
BT £ | AT ATT ARE AT FF AY A
& wigw gr fd 3 gt & et
F¥érzm syr A fAar g d ar o
Frm #1 faarsT @ gar qr A7 waw
= farr & g swfma @
710 ra wm@r Igre fzar ar) TEA
gar q@ar @ f6 aw1 @1 s £
aarsr W gfrard afradm @ &1 fg &
w1t o ¥ fam @ 7@y vomr mv @, o
for g it @7 zA8 fam &

& uraFY a7 At aFgAr AeA g fw
fapir fadi o3 WYTTesiaTE &1 AT
fagem == 777 91, TH AF F@ wOAAT
Wil FT oF AT1 w1 ILFETT AqTAT AT
qri g ¥ am forr w9
e qrA W Ao Fro FAATT Y W
am% a9 ¥, faqaaers oA 0 dzw
a% o Zfzar &, arfieTe o, e Mo
w7 ifm o, oHe 0Ae Mo, Uge
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uAe FaTE WX ATy faw # gfaw &,
FeaTE 23 T AT 9de & 4%
ars gfear i erriwr @A marTa A
AT IW THT ITATHT X AT AT TE
FQU F arg Y fermafeg ft sk wgw
FATE AN Jq AEfwal F FH-FE
ATEATEI 9T TAT T 8, IAE) TSI
1 wzrd ar gfaamdi w1 wew Y 2
saeqr 79 fawr % Adf i wf g1 &«
fpwafag it &% a@er aEedr @R
HIgA FATC WA A aFA1 araadl g
AT §7 JET &9 O A 2030 R
T AT W g e o o,
for 9@ WA & FAST TG Fl
F1 27 TFAFd 91 7 FE AH ARG
g, B w1 A Aize RIS ¥
A faamT arem a8 € )

a7 atgd &1 & fatgw g, SEE@
agr Far fx g wfaem & @a a9
wifasrd F2m & T oA | 3 FgAr
argar g 84 @igad a—afaem & @\
78R # o avafe & avaew ¥ O 3|
g—faey mwfa w1 gfaardr sfesx
@ AT @, JAH AGT W9 FG TE F
wFA 1 EW AN A e gE ¥ @
wATE L W & Alwa w4 &fgAm
faatdy ofeg @t @1, @1 sAER A@
AgE & g7 & AAGA § TH 9T &) AL
AT waT g1 ? o) AT agd ST @
N—AATETATA N & §§ IO L W
q—3 9YT TH AT% At eary § | Awia
oY, & o ¥ FAg WG X FEAT ATEAT F
fa oY wfawrs gard arex 8, sw% gfa-
arft afradw %t qeca 21 wigw @ A
W W FERMAIE AW A AW F @
¢, TuETE Y AT A wr Y, ¥ 9w
1 I 27 WTRAT f—WI WY EwT
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¥ gfardy ofradw #@n =mea & &1 fox
g & wraa W dfge 7 &Y grar 31
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A AT IHH IO S ) qAgam W
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TE F A A oy A AT @
g—& & T wrawT qwar g & 9@ aF
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7w @y A Awrerard #, w1 g
qfrads @i & foo 45 e #1
ﬂwfwrt_.zga‘tmwﬁ ATHAT
&t arfzy, AfFw arafas =g § AwTIEE
Y a4 % (o ug smamms ¢ fr 9daw
Fores, safena SwAm a7 faaenm
ANCAT A7 | ACHTL TA ATA AN oAW T
fr werw fergeaml 15 &Y ar &1 gone
T ¥ SOTaT @91 OF GErA 7 A war
ﬂ‘ﬂ‘l’?ﬂ'rg’;fﬁ gto dle #Fo HWTTe dle
T Tw AfA 7 AgeA & AfET e F
wr 2% & fam 7 wvaT 1 Tl A AT
aFY | AfFT 93 AF A9 AT FATAT
a7 fmesn At s &, g€ o fegerdt
¥ &d g7 frreroy Agt ama & oz,
fage, siwAt sfexr age Al A4S
W fwra asas sqaiza IR
sufemd ITHR o7 farea A @mA
A9 A% qEEAT § T 297 0 ANTAAE AR
T AFAT 2| WIS vF ALE Al ATAr
ot aisft st 2 fF ooF FOT W
wwTa faedl # 24 911 W FEA ATE A
Fgdl g fF gn auma® @1 AEA 20
Ul FMT R 4 dgaT Wgar g £ o
FATETE AT AYE wAEA AL B0 A
AT WA, AT A9Y ®ad Aar & faw
1 g & forg weTA ARAT @A T@AT
A F i ITE A g @ fF A owam
w1 &t g, W w oard gfaard
afrada &Y ar T @Y

wifae & & #ga1 wgar g f& ww
gy 2 H AWTAATE ST ATEA Y
ga% fau guw © gfradt afeds w73
g wm dF mRmw fawm s g
aft arvaa # 3w ¥y gfrardt aferdw
FIAT FAEA # A1 EHA A1 AT FIC qEAA
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et 71 wwe g oo ot g
afmr fag R asar 2 R @ faw &
T TAAT W AT GFEAT AT FHAT §

SHRI CHINTAMANI PANIGRAHI
(Bliubaneswar) ©  All in .l it has perhaps
taken scven months, if 1 am correct, for the
Government 1o nationali-e, for the Courts
to de-natinnal'se. for our President to re-
nationalise and for Parliament to reaffirm
the principle of nationalisation of these 14
major Banks 1 see in this a real struggle
petween the opposiog forces which have deve-
loped in this country during the last 20 years,
When | analyse the evants of the last seven
months, 1 am reminded of the old story of
Atice in wonder .and where it is said that
we have to keep running all the time in
order 10 siay where we are. [ think it is
bstter to keep running than to stagnate and
to accept the challenges of life and to keep
moving in the right direction  That is the
best way of reaching our goal,

The Government ha: accepted the re-
commendations of the Supreme Court so far
as the charge ot discrimination is concerned.
The charge was that in the previous Act
there was disarimination against the share-
holders by forbidding the:n from doing bank-
ing busine:s. The releven! provision in the
previous enaciment, sectivn 15 (2 (e has been
omitted in the new Ordinance and the pre-
sent Bill. Th:s means that the share-holders
will be tree 10 engage thyinselves in banking
as well a8 non-banking busivesy if it is s0
provided n the Articles of Association of
the undertaking  This is most dangerous.
Wihy ? Because one of the spokesman who
had beem promoted to be the General
Secretary of the Swatantra Party has said
that with dynamic management it should be
po:sible for men of the nalionalised banking
companies 1o restart banking business with
much greate: efficiency and economy thus
rendering a useful service to the business
community. This was his immediate reaction
to the verdict of the Supreme Court judg-
ment. | wuas looking into the powers and
functions of the Reseive Bank. The Minlstry
might say that the Reserve Bank has the
power 1o check it. Suppose some share-
holders want o take advantage of the
situation and start ceitain benking insth
tutions unde:r new names and if the Pecerve
Bank comes in their way, cannot :© ) to

the Supreme Court again becausc iuc ques-
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tion of discrimination will arise again. What-
ever power the Rescrve Bank may have, | do
not think that anybody ean prevent any new
bank to come wp in the de-nationalised
scctor. The Reserve Bank can also declaie
an area as banoed area and prevent new
entrants in that place. But it has limited
scope. How con you prevent the old shore-
holders from forming a new banking com-
pany ? It is a matter of controversy. 1 hope
the hoo, Minister will give scrious thought
to this matier and sec if any loophole is
there so that we can have more powers, if
need be, to prevent the mischief that is
sought to be done by this kind of judgment
on the laws we have passed. If the hon
Minister  argues that hundred cnaciments of
the Anerican Congress had becn struck
down ty the Supreme Court in the United
States and that onlv five had been struck
down here and (that we should rot worry till

5 o1 US more such enactmentss are struck
down, that is no argument.

Pandit Nehru who was one of the greai=st
intetlectuals of our times could foresec things
and s'y what would happen in the process
of democratic growih, He has said in his
book : i hurher India :

“Whose freedom are we particularly
striving for (axked Nehru), for, nationali-
sm covers many sins and includes many
conflicting elments 7 There is the feudal
India of the princes, the India of the
big zamindars, of the small zaminders,
of ihe professional classes, of the agri-
culturists, of the industnalists, ol the
bankers, of the lower middle class, of
the workers, There are the inteiests of
foreign capital and those of home capi-
tal, of torcign services and home servives.
The nationalist answer is to prefer home
interests 1o foieign interests, but beyond
that it does not go. It tries to avoid dis-
turbing the class division or the social
sta us quo, It imagines that various
interesia will somehow be accommodated
when the country is free  Being essen-
tially a middle class movemen!, nationali
sm works chiefly in the interests of that
class, Tt is obvious that there arc serious
conflicts between various inteteals in a
countiy  and every law, every policy,
which is good for one interest may be
harmful for another. What s good for
‘be Indiun prince may be thoroughly bad
for the people of his state, what is pro-

MARCH 18, 1970

Banking Bill 132

fitable for the Zamindar may ruin many
of his tenants, what is demanded by
foreign sapital may crush the industries
of the country.”

Therefore, let us read the iudgment of
the Sunreme Court Jifferentlv, Tt is a ques.
tion of struggle betwesn n few propertied
class und *he vast masses of our country
Liuok at the composition of the First 1ok
Sabha, Second. Third and the Fourth l.ok
Sabha. You will find a great deal ..f
difference. Taking advantage of the demo-
cratic institutions of this country. that feudal
and monopoly capitalists class whom the
people were fighting all along they have
succeeded in getting into the democratic
institutions of this country. It is not un-
natural that they are not confined on'v to this
House or they are not confined to outside
institutions.  They are there in all the insti-

tutions which we have created, Therefore,
the process of struggle has started 1 hope
Parliament in its wisdom will try to see

things as they =re. As we sec today in the
country, there is greater conflict between the
different generations : you will find a young
Member in this House will he completely
different from an old Member.  Similarly, in
courts also a voung judege would he different
from u judge who is o!d  So when a wreat
social change is going on in this country,
the impact of it will also be seen in the
judiciary which is onlv a creation of this
sovereign Parliament and Constitution. [
hope the Law Ministry and the Home
Ministrv will take serious note of the chang-
ing situation in this country,

You will be surprised to find ons thing.
1 may bring 1o your kind notice one interest-
ing thing. Don't vou sec it t dav that the
Home Ministiv, after 20 years of fieedom,
came out and said th:t the large scale dis-
turbance in the agricultural areas is caused
because of the growing discontent among
the la- dless people. Could the Home Minis
try says this thing two or three years ago ?
Never. The Home Minis‘ry's answer would
have been that ‘if therc is agrarian unrest,
if there is an agrarion revolution or unrest,
send police 10 suppress it."”

SHRI E. K. NAYANAR (Palghat) : They
are sending the CRP.

SHRI CHINTAMANI PANIGRAHI :
You are requesting them to be sent. Do not
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request them to go there. Tt is a good point.
I am happv. What is happening in Calcutta ?
The police is not doing anything unwaranted.
The partics are flghting among themselves
and killing =ach other. This is sonething
quite diffsrent (4,60 wption) Th: question
is quite dilferent.  Therefore, a preat change
is taking place in this country. If we read
the history o1 the judiziary, you will find
that it sometimes haprens that when demo-
cratic institutions are brought to disrepute
and contempt, that paves the way for the
inrond of monopolicts and dictatorships.

I may just bring this one thing to the
kind notice of the House.  What i< happen-
ing all round India 7 The demosratic insti-
tutions, nne by one, Parliament, judicature,
and all those institunens, came  to disrepute.
And ul'imatelv what  happen ?  Military
dictatorships came into these countries. 1
hope this Parliament in *ims  has passed this
legislation, and 1 hope that it is in the
interests of the reople, it is the duy and
resronsibiliny of tte people’s representatives
that they should defend what they have done.
I am simply ashamed that the Members of
Parliament. who are c'ected to this House
by the mandate of the people, for the in-
teresis of the people for the scrwvice of Lhe
people, should decide to go to courts and
challenge their acis elsewhere. They should
reset fight und argue here and should abide
by the overwhelming decsion of this House
I think in this way, 'f we go on, people will
lose faith in the  judiciary also and it would
be a bad duy for our country,

Lastly, 1 am happy at whatever little has
been done by the Goveinment. Afier the
nationali-ation of 14 major banks, the State
sector tcday has achieved a controlling
height, and 7s the Law Minister has just now
stated, 83 ner ceni of the credit and finances
is under State control, and only 17 pzr cent
is under the privale sector. It is a good
achievement.  But 1 would like to bring to
the notice of the hon Minister, what happen
after the natiznalisation of banks.

I am receiving letters every day. [am
informed that if they go to the nationalised
bank, they are spendiog Rs. 700 to get a ‘oan
of Rs. 5,000. They have to take the man
home to their fields give him a good feast—
meat und ' ¢ 1est—s0 that he will be satis-
fied and will give = good report, recommen-
dation But even (hen, several months pass
and the applicant does not get the loan.

from Vietnam (H.A.H Di1.)

Iam receivine many such letters. I
hope the Minister of State for Finance will
loo'c into the difficulties which the people
are facing. About whatever little achievement
has been made, T am happy. Within 6
months, direct financia! help to farmers from
nationalised banks has increaved to Rs, 25
crores, Bank credit to small industries has
increased to Rs 21 croves  Bank credit to
small businessmen has increased to Rs 42
craores.  In spite of the difliculties put in the
way, these achievements arc there.

Sir, you are a lawyer and I will ask vour
opininn  How can you ask & butcher to
pass a judgment on a flock of sheep whether
they will be sliughtered or not T If people
huve shares in the banks, can they go and
question the  wvalidity of the amount of
compensation 7 The entire argument of Mr,
Masani was to ncreasc the amount of
compensation. He is not salisfied vith
Rs 57 crores. Monopolists und capitalists
cAn never be satisfied with any amount.
The time has come when the Representation
of the Peoples Act should be amended to
the cffect that those who are elected to
Parliament shall be memters of the Con-
stituent Assembly. The term of Parliament
and Constituent  Assembly will be coter-
minous for five years. By (hat way, we
can also amend the Cons-itution and do
everything we want to do. The time has
come when we will have to face the real
siruggle between the forces who represent
the vested intresis and the new generation
that is coming up. ‘Through the instrument
of this Parliament, we shall overcome this
difficulty.

18.32 hrs.

HALF-AN-HOUR DISCUSSION

Visit by Delezation of Provisional
Revolutionary Governmeat of
South Vietnam to odia

MR. CHAIRMAN : The |House will
now take up the half-hour discussion. Mr,
Nayanar.

SHRI E. K. NAYANAR (Palghat) :
Sir, After 14 vears of frezdom fight against
U. S. imperialism ard their puppets, South
Vielnamese penple liberated three—fourth
of the South Vietnam and formed a Provi-
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slonal Government in June 1969, On behalf
of that Governnient @ delegation headed by
Comrade Ngu Yen Van Tein visited India
from December 13, 1969 to January ¥, 1970.
The leader of the delegation met our Prime
Minister and Foreign  Minister, Wirm and
heroic receptions were given to the delega
tion iD various parts ol the countiy during
their short vi<it here

Let us take the questin of Vietnam
and Geneva Agreement.

Geneva Agreement was reached in 1953
and Indin became the Chairman of the
Internation:! Control Commission.

It is worthwhile here to0 quote wkat late
great Vieinem leader Ho Chi Minh expressed
about this Geneva Agreement Jast  vear, jist
before bis deatls -

“Fourte n vears apn, after the great
Diem Rien Fho  victory, the Geneva
agreements were signed recognising the
independence,  sovercignty, unity and
territorial integrity of Vietnan. Had the
general clection been held in July 1956
for our pecople, then our country would
have achicved full independence, freedom
peace and unity and North and South

would huve been reassembled into one
family.”
Within  twenty-fiur hours «f 1he

signing of this agreement, U. S. President

Eisenhower sialed as under :
“The United States has not itself been
g party 10, or bound b:, the decision
taken hy the conference... The Agreement
contains features which we do not hke.”

True to his word, by launching a massive
armed agression against Vietnamese people,
the U. S. completly flouied the 1954 Geneva
agreements. Since the signing of the 1954
Geneva agreements, the U. S. imperialists
have been sabotaging these agreements in an
attempt to turn South Vietnam into a U. S.
neo.colony and mili'ary base and perman-
ently divide Vicinam.

Why is the Government of India not
accusing the U. S. A and South Vietnam
puppet Government agairst the violation of
Geneva agiecment 7 Indie is the chairman
of the Gencvn  Contiol Commsission, As
such, India has a duty to accuse those
forces + hich violate the agieements.

Jndia never accused against the American
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bombing in North Vietnam. Our govern-
ment only requested them 1o stop the bomb-
ing. At the same time India also told the
South Yietnam liceration movement to stop
liberation stiuggle (a causc for which India
stands) against the Amcrican aggressors,
instead of a accusing and protesting against
the American bombing and agression, ladia
Government stopped trade relations with
North Vietnam in 19¢5 In fact, itis a
prize to the American imperialists for their
agerestion ! Why did India  stop trade
relations with North Yietnam ?

The answer 15 that India bowed to U, S,
pressures.  In 1965 America passed an
amendment to P. L. -80 Funds according to
which a country who had trade relations
with North Vietnam has no right to receive
the benefit of P. L. 480 fund, Our Govern-
ment is always uttering that Government
will net accept any loan which will hinder
our sovere:gnty. We have no cournge to
tell the U. S A that we will not accept
such loans like this which will forbid them
1o trade with another friendly country with
which they choose to trade. In fact, they
were allowed 10 be dictared by the U. S,
impetialism.

Further, India never demanded the with-
drawal of the American troops from Vietnam
For a political settiment in Vietnam it is
essential that U. S. and its allies like
Australia, New Zealand, Philippines and
South Korea should unconditionally with-
draw their tioops and military eqnipment
vompletely from South Vietnam and Vietnam
should be free from military bases, lostead
of doing this, America sharply stepped up
their military operations in South Vietnam.
They raided South Vietnam villages with
powerful B 52 bombers and toxic chemicals
und mercilessly killed lakhs of people, Their
pulicy in Vietnam ix “kill all, burn all,
destroy all.™”

As is known, 540,000 well.trained armed
American men and officers are still operating
in South Vietnam. Over, 5,000 planes and
helicopters aie  being used against the
Vietnamese people. Dozens of war.ships of
the U S. Seventh Fleet have heen moved to
the shores of Vietnam. America is trving
to heep in power the Sai.on puppet regime
with arms and armaments.

The massacre in My Lai village in South
Yietnam on 16.5.68 by the U. S. imperialist
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aggressors shocked the entire world. The
villagers were pulled out from their huts and
divided into groups of 200, 100 and 70.
Shooting was ordered with machine guns
and automatic rifles against these helpless
villagers, Hundreds of children and women
became victims of this cold-blooded
massacre,

From January 13 to February 19, 1919
more than 8,000 American and  South
Korean troops swept Ba Land region belong-
ing to Anang Magi Province, killed on the
spot over 30" people.  drowned 1.200 people
in the high seas and herded 11,000 others in
Fascist like concentration camps,

Mr. J. B. Neilands, Profetsor of Bio-
chemistry of California University. analysed
the action of toxic chemicals and stated as
follows :

*By maiming and killing the civilians
most of whom are children under five,
pregnant and lactating women, the aged
and infirm. with application of anti-
personal gases in confined spaces the
U. S. 18 guilty of crimes against
humanity.*

I am sorry to say again that uptil now
India has not raised its wvoice of protest
against these U5 soldiers and their inhuman
crimes in South Vietnam.

In Calcutta, the leader of the Liberatipn
Government Movement. Mr. Ngu Yen Van
Tien, in his reply to the heroic reception
given to them, stated as follows -

“We are all more happy beciuse we
are today celebrating the 9th anniversary
of the founding of the National Front
for liberation.. Eighty per cent of the
territory and  three-fourths of the
population of South Vietnam aie now
under the effective control of the
Prov.siona! Revolutionary Government
Basing on the success we have achieved,
we can assure you, dear friends, that
the South Vietnamese people will
certainly win and the U S. Imperialists
will be vanquished.”

Now the question before us is whether
we should actively support the South
Vietnam freedom fighters against U. S,
imperialis! forces.

Finally, I would request that the Indian
Government must immediately recoguise the
Provisional Revolutionarv Government of
South Vietnam and upgrade our diplomatic

relationship with the Democratic Republic
of Vietnam to full Ambassador level and
also demand immediate and unconditional
withdrawal of all troops, military personnel
and armaments of U. S. government and its
allies from South Vietnam.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The hon. Minister had earlier
promis.d that they are going to establish an
Embassy at 1 nci. Why this cold feet now ?
Why this nervousness ?

st frrmer W (wyEAt) PR
F arefy ot FY EgwrE H§ qEw fez gfear
71 ara faar | g% a2 faz ofmr =
ara T | gg Ara wanr fE o frad
ft eI ofwar # et g g
frarm om0 | 3 sEAET T ATHTSTATS
F vy ¥ ufwrar § o faggams ® s
T T FIE FAT T@r § | F Ar
e g f5 wrm & awdar w2 feet
T Far ¢ % 78 AT B 77 & afew
gar ?

arf arf ¥ 9 AAHC g & wEET
@A e gaAr @Y A Ay wAfwar #
faea gra frar mar A¥FC 2 @
AAFT & 4T W WU AT TE AHEA
¥ fx eowEw 3w wfama & o
aTq WY 3T ¥ IAT A TEAT AT A%
amwd #7 afy awdwT gEar g g @
oy TEET AT ¥AT AT e A
aawa !

# f 3 & Are amw 2w fren
¥ A famaame & amq A T A
¢ fdmiwr ard 58 7
¥t A9 A fakea w7 A aEr w
fermx T d fan Aqre ¥ 7 gaR
oo st gt & et & fam oy e
Fre A av Azt 9 A e foe-
T # wag & feg sreAfam e ?
qu g frgamm ¥ amw & d fear ow
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SHRI D. N. DEB (Angul) : The
Provisional  Revolutionary Government
delegation that came to Delhi recently had
collected more than Rs. 1 Jakh, which was
prescnted to them in the shape of purses by
various organisations, We have been told
by the Minister that this money has not
been allowed to be repatriated oul of the
country under normal foreign exchange
rules, I would like the Minister to clarify
in his reply as to what has happened to this
money, in whose name this money has been
kept in India and how it is allowed to be
utilised since the Provisional Rewvolutionary
Government do not maiatain  anv office in
India and theref.re the monev cannot be
kept in their names,

Secondly. there is a great deal of
controversy in South Vietnam over the
invitation extended to Madam Binh who is
the Provisional Revolutionary Government’s
representative at Paris  Peace Talks. The
Minister says that he has exiended an
nvitation to her to visit India ; that is, she
has been officially invited unlike what he
had said about the Provisional Revolutionery
Government delegation which visited India.
The Foreign Minister of South Vietnam has
said that this will be considered as an
unfriendly act. Similar feelings were expressed
in uncquivocal terms by their Minister Dr.
Danh in  Saigon  retently  which was
prominently publicised in the Tim s of India
I would lLike the Minister to clarily the
implications of the invitation extended to
Madam Binh and whether the Government
of Indin has taken into ac:ount the reactions
of the South Vietnamese Government and
whether it would not in'erfere in our posis
tion as Chairman of the International
Control Commission und come in the way of
our policy of non-alignment.

st wax = g (frest AwR) ¢
ATIY fanaamm 8 maAEe Arger oe-
afaszr mxAEz 21 FaEm ofuiE & A
a7 7@ 34 & fam wwTe oEr g
Hedr ar faer 5 I e ar g W
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T @ g, afRm e § oW
TR ATYA ITAY FATAT Y, Tg qGA AT
¥ T R 7 eqam fRar g
T T & I 9T &W %1 R
FrofT # ¥ ar ATmAT ¥ ¥ TrEden
Zad 2 # o ¥ ok ST @@t wne
g R, @@ & FoeT afewrd I
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¥ 0F argAT neerfeee maadE A |
T AT AT99 fagaam wadie
fomee madiiz wweft & a1 A e
® M A a oEie @ ey D
TAATAZA AT X ATEN, WA HORTC
FT I 7€ ATYF AL & W ag gAY
faeger 1 A Y wmed @ 7
fca & fader w=ft & 3 Fotdrfirer
1 o 7 wer fir aé i dvww g o
tfewr, s @y am frdw w=f &
w8t 7 & o1 =wiwrra w9 ¥, wmr SR
fravzefon @3 # eomae a9 & 7

MR. CHAIRMAN : The hon. Minister.

SHRI .M‘ L. SONDHI (New Delbi) :
My pame is also there ; kindly see the list,
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MR. CHAIRMAN : [ have seen the
list. Your name is not there.

SHRI M. L. SONDHI : Four speskers
are allowed. My name appcars next below,

MR. CHAIRMAN ‘I have got the lisi.
Your name is not there. But let the hon.
Minister reply first and, if there is time, 1
will permit one or two questions. The hon.
Minister,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Mr.
Chairman, Sir, the Vielnam sirvgg'e for
independence is really a symbol of struggle
for independence not only of the Vietname:e
people but of all people of Asia and, in fact,
of all people who have waged a war of
independence or are waging a war of libera-
tion, I* has heen a historic struggle of a
people, of a small country, which has
challenged the world's largest military power
and it has been ahle to put up a struggle to
preserve its independence.

1 think, when we discuss the question of
Vietnam, we must pay the highest tibute to
the people of Vietnam fuoi the struggle they
have waged now over two decades for thea
independence. We had ourselves waged a
struggle for independence.  Perhaps the
methods we followed were diffe:ent and the
conditions were difTerent. But the struggle
for over twu decades now against the colonial
power first and one of the world's largest
militery powers later is really an example
which is unparallel in history.

1 am not now going into the details of
of the Geneva Agreement or what we have
been trying to do io find the solution
to the Vietnamese problem But we have
said repeatedly that the solution to the
Vietnamese problem can be found only by
peaceful methods and that the people of
Vietnam must be left 1o themselves without
interference from anv foreign power (o
determine their future. There can  be no
otber solution. The struggle of the
Vietnamese peop'e has established that force
s not going to be the determining factor in
sciiling international issues. It is & fact.
1t is » major fact. It briogs ubtold misery
on the people. Yel, the determination of
the people is now the primmy factor which
will determine the interoational situation.
Here is an example of a people, unarmed,

considered weak, a small country, which has
demonstrated that colonialism has come to
an end in Asia and that foreign imperial
powers and others. despite their arms
superiority and techoologic*! supcriority,
will not be able to crw down the Asian
people. Therefore, it is a matter for us of
very great importance that we sec that peace
returns to Vietnam and the people of
Vietnam are allowed to determine their
future accordiog to their o.n will without
any interference from outside.

The hon. Member who raised this
discussion seid that we have not made our
position clear on this issue. T would like to
remind him of the number of occasions
when we had discussed this question here in
this House, the statements that we have
made in the intcrnationa! gatherings ar d at
the United "Nations, T mysell had the
privilege to address the United Nations in
the autumn of last year and we had said so
very clearly as to what we felt could be the
possible salution in Vietnam and we had
said that such a solution has to be a peace-
ful solution, that there has 10 be a  cense-fire
and an end of hostilities, that a government
has to be established in Vietnam in  which
the people of Vietnam  have the confilencs
and it is thic Government that would be in
# positicn to supervise the withdrawal of all
foreign forces from  Vietnam  and 10
determine the wishes of the people of
Vietnam. This is wvery clearly stated in
the speech T made in the United Nations

which is available in the Library of
Parliameni.
The hon. Member also said that we did

not raise the question of bombing of
D.R. V. N. by the United States. The
House is a witness to the number of
occasions this matier had been discussed
here and the categorica! statement made
by the Government of Ind:a that the homb-
irg of North Vietnam was totallv  unjustifi-
able and must be stopped immediately and
we aic glad that the United States thrught
it fit 1o stop the bombing even though,
unfortunately, it carried on for a long time.

The hon. Member alro  accused us of
not demanding the withdiav al of the Unilcd
States troops and the troops of other
countries which are there in support  We
have on a number of occasions made the
request for withdrowal «f all froops frem
Vietoam,
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He also »ccused the Government of not
raising the voice against U. S, atrocihes.
Again in this very THouse | mysell raised
our voice verv sirongly against the atrocities
in South Vietnam and said that 'hey must
be brought to an end. We arc glad that
this matter is being investigated by the U. S.
authorities and that we shall be able to have
the truth from the results of these
investigations,

He raised the question of recognition of
the Provisional Revolutionary Government
of South Vietnam. | would like to say
very clearly that whatever policy we adopt
for the recognition of th= P. R. G. i~ by no
means anv refl:ction on the history of the
heroic struggle of the people of Vietnam.
But we are bound by the circumstances in
which we have to function. We have a
special responsibility in South Vietnam. A
Conflict is going on. A war has gone on
there for many years.  We have assumed
certain responsibilities on  behalf of the
internationul community &s Chairman ol the
Control Commission and this would not he
the time fur us to accepl any new  siluations
in junidical terms i South Vietnam. We
have been functioning there as a resuli of
the Geneva Agreements, We have estnb-
lished a Consulate General to kecp 1n 1ouch
with the Government that is in  Saigen ard
this could not be the time for us 1o think
in terms of changing these arrangemenis. We
hope that there wi'l be anend o hostilities
in Victnam shortly and that will really be
the time for us (o assess as to what is then
the lawiully coostituted Government 1o
which we must accord our recognition,

The hon Member also raised the gues-
tion of our recognition of D. R. V. N.and
the House is aware that we have a Con-
sulate-Gienera! in Hanoi.  When 1 went to
Hanoi duting the funeral of the late
President, Dr, Ho-Chi Minh, the D.R.V.N
Goverrment expiessed to me their desire to
strengthen  relations  with  India  and 1
reciprocated and said that we would be glad
1o strengthen our relations with D. R. V. N.
We huve to think of the form and the
manner in which thase relations could be
further strengthened.  And, this is wnder
the active consideration of the Government
of India.

Simnilarly, a question has been raised
about trade with D. R. V. N, It is true that
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there has been certain difficulty in our trad-
ing with D. R. V. N. They have also
had difficultics, their oan hostilities and
around them : but it is a matter which is in
our mind and we have o see how we can
trade with DR VN Certainly, D.R.V.N.
is an important area and we should try to see
how we can deal with them,

I'he hon. Member who raised another
point has gone, I think : 1 need not there-
fore reply to the question that he raised. He
has raised the question of our resignation
from the Control Commissizn.  And, may T
say, Mr. Chairman, that it would be giving
up an international responsibility that we
have accepted, for us to resign from the
Chairmanship of the Commi ¢inn. The Com-
mussion was rcallv constituted  to supervise
the peace that was envisaged under the
Geneva Agreement.  Uunfortunately. the con-
ditions have deteriorated, and are not favour-
apble lor the elfcciive functioning of the
Contro!  Comumisston ;  yet there is in Viet-
nam, the presenee o' the inieinational coms
munity. and it wouid be quite wrong of
us-=thouch the Commission may not be
tenibly eflective - to think in  terms of
windin it up,  We cnust think in terms of
srrengthening the {unct-onine of the Commis-
sion 1o bring about a situation in which jt
will be posibie for the Commission (o
implement the task that was assigned to it
under the Gencva Agreement,  And, there-
fore, there could bc no question of our
withdrawing or wiading up 1he Commission,
It is still the hope of the international com-
munity to finding a peaceful solution to &
very explosive sitaal'on i: an area of vital
interest to us,

Then, | think, the hon. Member, Shri
Kanwar Lul Gupta raised the guestion of the
inviiation to Madam Binh that I conveyed
during my visit to Hanoi. It is true that
when I met her in Hansi [ said that she
would be most welcome to come to India—
and this way in my capacity as the Minister
of External Aftfairs- and thar she will cer-
tainly be received here when she comes, on
behall of the Gowvermment of India. The
point lhicre is, Sir, that there is no comparison
belween the situation in Keshmir or in Naga-
land with the situation in Vietnam. Whatever
we may thiok of the siruggle—there may be
different views in this House—the question
remaing that people are anxious fo find 5
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peaceful solution, that there have been talks
going on in Poris in which these people were
represented. It is not that we arc inviting
some kind of a rebel from somewhere.
These are responsible people with whom
serious discussions have been held in Paris
and it wou!d be in our interest, in the
in‘erest of peace in Asia, that we not only
keep in touch with them, but keep in close
touch with them. to find out what their
thinking is, how we can try 1o help them
in finding a peaceful solution

Therefore, there can be no comparison
in this situation and ‘he situation in Naga-
land or in Kashmir. Nacaland and Kashmir
are parts of Indin.  There is no  question of
there being discussed as  some scparate
arrangement outside the Indian Union.

They are part of the Indian Union.  We
have «.ur Constitution that apphes and there
15 no doubt in our mind spout the situation
there. Here an armed struggle is on, a com-
plicated struggie in which the international
community has taken great inteiest. In a
situatinn of this kind, there have been talks
geing on with responsible sections in Vieinam
and, therefore, it would be totally unrealistic
for us to shut our eves and <ay chat we have
nothing to do with the NLF or the agencies
they may sct up.  In facl. we have 1o have
close collaboration with them.

19.00 hrs.

SHRI JYOTIRMOY BASU : But he got
cold fe:t under American pressure !

SHRI RANJEET SINGH (Khalilabad) :
And he goi hot head under Chinsse pres.
sure !

SHRI DINESH SINGH @ He should
have known me by now and Government
by now that we are not pressurised by any
other Government or by anybody having
different opinions in our country, that we
are responsible to the people of this country
and while we have their support, we conti-
pue to exercise the functions of adminis-
tiation oo their behalf.

SHRI KANWAR LAL GUPTA . He
has not replied to my question asking
whether they recognise the South Vietnam
Government or pot,

SHRI DINESH SINGH : | have said in
the House on a numbcr of occasions that we
are not considering recugnition of the PRG
just now. In my reply also | repeated that
in view of the situ.tion there, without a
reflection on th: struge'e of the people there,
this is not the tims fou us to consider a
change in the situation

SHRI M. L. SONDHI : While 1 wel-
come the emphasis the Minister has placed
on the international responsibility of India,
I would seek a clarification. If the objective
is '0 seck a broad-based political system,
why should India hesitate 1o affium that she
will maintain the existing links 7 She may
forge other links also  In fact, the Minister
referred to the Paris Peace Conference. Why
not suggest the holding of a conference in
India in an Asian context where you try and
develon a broad based pol'izal system, call-
ed the Buddhist-oriented nolitical group 7
Why not offer India as the venue for it ?
Uitimately we have 10 recognise that 95 per
cent of the people of South Vietnam are
Buddhis'. You caonot deny it. Whether it is
the massacre of My Lai or Hua, they should
all be condemned. | would like the Minister
to give us his concrete idc 1 on a4 standstill
on vio'ence because he him-elf has recognised
the international respon-ibility of India.
What are hic ideas on a stundstill on
vivlence 7 Is he prepared to offer Delhi as
the venue for sn Asian confcrence 7

SHRI RANJEET SINGH : Or Calcutta,
with a peaceful atmosphere !

st ormeRTe oWt (9EAT) - s
7, 9 zfeft frgemw o wrfwrd
g & A ag fggema & ag ¥
FAT ITET FIfEE AR A F WA-wR
Hger, ¥A9 g9 gWTL AAE ATeEy WY
W mAer qif & WmE ®) gt
T AT AW ¥ I @ T, o w
I w) WA g, wTAr F gRT @ Iy
) W g W a0 A gt Afer
T gAfaarT w7 afercht famwors o
wIfRe T J73TT %Y aremay v Wt
ar aff ?

Fhawag ¢ eowveam oy &
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[ TraTrATT et
wuy 7Y Avarqt @t qgar @ Ay
N7 T A ¥ EEAAT-Au %2 g
wr #Y avg-aTg @ waw a7 & (v
s 93 fasre 3.7 a1 gt ?

SHRI P. GOPALAN (Tellicherry) : In
the 1954 Geneva Agreement it was envisaged
that the unification of the two Vieinams,
South and North, must take place within two
years, that is before 1956, but was it the
North Victnam Guveroment or the Puppet
Government of South Vietnam whch did not
agree to carry oul this Agreement 7

May 1 know whether India, as the
Cheairmen of this International Control Com-
mission, has not failed to discharge its duty
and do justice to the people of Vieinam by
tailing to achicve tte unification of the
two Vietnams, and if so, why India is sull
continuing as the Chairman of this Commis-
slon ?

SHR1 DINESH SINGH : We are in
touch with different thinkings in Vietnam
including the representatives of  the leaders
of the Buddhist community. It is not that
we are not in touch with them. Regarding
the holding ol any meeting or conference in
Delbi offering Delhi as a venue, we have not
received any official request that the parties
concerned in Vietnam would wish 1o meet
in Delhi. Should we received such request,
we shall certainly consider it.

Regurding the question whether we are
going to review the policy, | have just stated
hardly five minutes sgo the position that we
are not thinking of recognising just now. So,
1 cannot within five mivutes sgain start re-
thioking, but it is a situation which is under
cu1 constant consideration, and il and when
1he time comes to make any chaoge, we
+lu1ido wo,
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The queetion has been raised that we
have failed in our responsibility snd that we
should resigned ard wind up the Inter-
national Control Commission T do not
think the hon. Member paid attention 10
what I was saying regarding the Commis-
sion.

Mav 1 say that the International Control
Commission has discharged a valuable service
to the world community in the work that it
has done in Vietnam ? It is not always possi-
ble for the Commissinn to uchieve success.
It can be done only with willing co-operation,
that is the only way in which the inter-
national community functions. There have
been complications in Vietnam, and to with-
draw from it will not snlve the problem. 1
cannot unaerstand why the hon. Member
should even think in terms of our with-
drawing. Caon he ssy that that will solve the
problem and bring peace in Vietnam 7 What
is the point in msking such suggestions
which have no basis 7 The whole point is
that we want, on behalf of the international
community, to iry to implement the Agree-
ment 1o find a peaceful sulution, We should
never withdraw from our responsibility to
try 1o find a peaceful solution to any dispute
in the world, and il we fail 1o find 2 solution
for a period of time, that is not failurz, The
world is not built in months or vears, it
takes time to create conditions in which
peaceful solutivns can be found. We must
have patience to work for it. 1 hope the
House will appreciate the gond work that has
teen done by our delegation and allow it to
continue.

19.08 brs.

The Lok Sabha then adjourned till Eleven
of the Clock om Friday, March 20
1970 Phaiguna 39, 189] (Saka)

Friowd st Akasbomep Printers, 20 Darys Ganj, Deihi-6.



